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Wednesday, April 16, 1986/
Chaitra 26, 1908 (Saka)

The Lok Sabha met at
Eleven of the Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

(English]
Atomic Reactor in Kerala

*701. PROF. K.V. THOMAS : Will
the PRIME MINISTER be pleased to
state :

(a) whether there is any proposal to
establish an Atomic Reactor in Kerala;
and

(b) if so, when it is likely to be
started ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY & IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Sites
in Kerala which forms part of the Southern
Electricity Region have been assessed by
the Site Selection Committee for setting
up of nuclear power stations. Its report
is under consideration of the Government.

(b) Does not arise.

PROF. K.V. THOMAS Sir, the
olecmcxty produced in Kerala is solely
. based on hydro-electnc projects. As we
" have seen, with a severe drought in 1984-
85, the elccmcxty productlon in Kerala will
be. hcavily affected, Secondly by the end

of the Seventh Plan Kerala will have to
face electricity shortage even if all our
hydro-electric projects are commissioned
in time. Tb:rdly any thermal plant in
Kerala will not be viable. So my question
to the hon. Minister is whether an 'atomic
plant will be started in Kerala within the
time targct ?

SHRI SHIVRAJ V. PATIL : The
electricity generated by using nuclear
technology is fed into the grid. So
wherever the plant is, the electricity will
be available to all the States in the area
for which the grid is created.

As far as setting up a plant in Kerala
is concerned the Committe has looked into
the matter of setting up the plant in
Kerala and the report is under considera-
tion of the Government. Before a decision
is taken it will be difficult to say anything
specific on this point.

PROF. K.V, THOMAS: Mr. Speaker,
I need your protection because very often
Kerala is offered major projects but they
are never implemented and they go to
other States. The answer is given that:
the Selection Committee has looked into
the sites and no decision has been taken.
In that case it may take ten to fifteen
years. So I would like to know whether
Government can put a time target for
starting this plant ?

SHRI SHIVRAJ V. PATIL : As far
as this question is concerned it depends on
the availability of funds. If we select a
site and the funds are not available, then
it is not going to be possible to set up the
power plant. As far as Kerala is concer-
ned, many public sector undertakings are
there in Kerala. Most of the Space
Technology projects are situated in Kerala,
So, it is not that we are neglecting any
part of the country. As far as this question
is concerned it depends on the avaﬂabimy
of funds,
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SHRI T BASHEER : As the hon.
Minister has stated, a committee bas
visited Kerala and they in their report, to
my knowledge, have said that Kerala is a
suitable place for locating an atomic
plant. The name of the place is Bhootha-
thanketa. So I would like to know when
a decision in this regard is going to be
_taken ?

SHRI SHIVRAJ V. PATIL : I have
already said that taking the decision
depends on the availability of funds also.
Simply saying that we are going to have a
nuclear power plant at a particular place
is not going to help unless we have the
funds to have the power-plant there. So,
Sir, it is not proper for me to give any
time-limit or time frame within which the
decision will be taken and we would have
this plant there.

Forest Jand in Kerala

*702, SHRI VAKKOM PURUSH O-
THAMAN : Will the PRIME MINISTER
be pleased to state :

(a) the total area of forest left in
Kerala without clear felling; and

(b) the area of forest land which is
now in the adverse possession of farmers
in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) ; (a) The total area of forests
left in Kerala without being clear-felled is
7870 square kilometres,

(b) An estimated area of 20805
hectares of Reserve Forest land is in the
adverse possession of farmers in Kerala.

SHRI VAKKOM PURUSHOTHA-
MAN : Sir, I understand that the Kerala
Government have taken a policy decision
that the forest lands in the adverse
possession of the eacroachers before
1-1-1977 will be assigned to them. I would
like to know whether the Government of
Kerala have approached the Government
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pf India Tor permission for the same and
if so whether permission has been given.

SHRI SHIVRAJ V. PATIL : 1n fact,
the joint inspection bas to be done by the
Revenue Department and the Forest
Department. They have already inspected
the land and they are assessing as to how
much land is adversely possessed by the
private persons. I think about 16,000
hectares of land are already admeasured
and assessed as to find out whether it is
adversely possessed or it is in the
possession of the Government.

SHRI VAKKOM PURUSHOTHA-
MAN : I am extremely sorry to say that
the answer to part (b) of my question, that
is, only 20,805 hectares of Reserve Forest
land is in the adverse possession of far-
mers in Kerala is not satisfactory. In one
talug, that is, in Udumbanchola taluk
alone, in Idukki, more than one lakh
acres of forest land is in adverse posses-
sion of agriculturists for a long time and
since the Government of Kerala has taken
a decision to assign the land to the encro-
achers before 1-1-1977, T would like to
know from the hon. Minister the area
encroached upon by the people before
1-1-1977 and the area under encroachment
after 1-1-1977 and whether the Government
has taken any steps to vocate those
encroachers, that is, the latter category of

people, who have occupied the lapd after
1-1-1977.

SHRI SHIVRAJ V. PATIL : The
area which has been allowed to be culti-
vated by the private persons is in the
vicinity or 8,00 hectares and the remain-
ing arca is not g!vem to the private
persons. The report which we got from
the Kerala Government is the basis for
the answer given to your question.

PROF, P.J. KURIEN : Sir, protection
of forest is very important but the answer
given by the hon. Minister is not in
conformity with the facts because more
than 20,000 hectares of land are under the
possession of the farming. Sir, when I
visited Idukki district, I went 10 one of
the towns and I saw the buildings constru-
cted there were more than 20 or 25 years
old and those people told me that that
town itself was a forest area as per your
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record. 1 have found that a number of
such areas where people are inhabited for
the last 20 or 25 years are recorded as
forests. It is these forests you are to
protect. How can we protect these
forests 7 - Therefore, what is most impor-
tant is the actual demarcation of forests
land actually occupied. This has not been
dope. It is not correct that only 20000
bectares of forest land is under occupation
of farmers; it is much more than that, 1
would like to know from the Minister
whether he would initiate steps to demar.
cate the real forest land and also assess
the extent of acreage under the possession
of the farmers for a long time, and to
assign them to the farmers

SHRI SHIVRAJ V. PATIL : The
problems relating to the demarcation,
preservation and conservation are generally
looked after by the State Governments.
We give them the help and technical
assistance as also guidance. The laws
which are in existence have to be imple-
mented by them. The information which
I am giving to this august House is based
on the information which has been provi-
ded to us by the State Government,
Whether much more land than what is
stated in the reply is adversely possessed
or not, we have to verify it, but the basis
is information given by the State
Government,

We are trying to find out as to how
we can conserve the forests and at the
same time, we arc also trying to see that
those who are having land in their
possession and are dependent entirely on
that land are not disturbed. These are
the two things which have to be balanced.
That is why a date has been fixed; before
1-1-1977 if anybody was in possession of
the Jand, he would be allowed to continue
in the possession of the land, but after
that date, if he was not in possession of
the land on 1-1-1977, then that land will
be taken out of his possession and it will
be given to the Forest Department.

SHRI SURESH KURUP : I hope
the Minister would take note of the infor-
mation we members give. In spite of the
Forest Conservation Act, systematic
encroachment has been taking- place in
Kerala, ‘
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'MR. SPEAKER : 1Is it their
speciality ?

SHRI SURESH KURUP : Yes,
encroachment still takes place and it is a
continuous process ...

{Interruptions)

At the initiative of the Prime Minister,
the Silent Valley was declared as a
national park. But at the time of
construction of the hydro-electric project,
approach roads were built to that forest,
Even after this Silent Valley has been
declared as a national park, approach
road from Agali to project site is still
open. Encroachers get into the forest
areas and cut the good old trees and go
away. That is what is happening in
Kerala. I would like to know whehter it
has come to the notice of the Minister
and what action the Government propose
to take regarding the encroachment of the
forest laad.

SHRI SHIVRAJ V. PATIL : Ths impor-
tance of preservation and protecting
the forests is very clearly under-
stood at the national levei. The hon.
Prime Minister has written to all the Chiet
Ministers saying that they should take
steps to see that the forests are preserved
and no encrcarhment is allowed on any
land. The forest land becom:ng deforested
has actually come down. There was a
time when 1.5 lakh hectares of land was
used for non forest purposes; now it has
come down to 60 to 65 thousand hectares
of land. Because of the persuasion of the
Central Government, the State Govern-
ments are taking some steps and they are
trying to preserve the land.

As far as Kerala State is concerned,
the rate of turning the forests land into
non-forest land is little less than in other
States,

SHRI CHANDRA
RAIN SINGH : SIR..,

PRATAP NA-

MR. SPEAKER : Does your question
happen to relaie to Kerala ?

SHRI CHANDRA PRATAP NA.
RAIN SINGH : Yes, it is an all-

Kerala question,
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’l‘he hon. Minister has stated that

8000 hectares are in the adverse posses-
gion of the farmers. According to the’ ifi-
fopmmon supplied by the National-
Rcmato Sensing Agency, ‘which bad been
forwarded to all the Members of Parlia-
ment on 28 August 1985 by the hon,
Minister himself, at the behest of the hon.
Prime Minister, it is to be noted that of
thd redtctions, 1180 sq. Km. of closed
forcst have been completely deforested.
The Total forest area has been reduced by
18.74 per cent in the seven year period,
i.e. during 1975-82. This information per-
ta‘ins to all India. Now, will the Minister
Iet us know what the percentage in Kerala
m T Secondly, does he go by the ﬁgures
supplled by the State Government or the
figtires of his own Department ?

' MR, SPEAKER : Whichever suits !

SHRI SHIVRAJ V. PATIL : In 1972-
7S, the forest lahd in Kerala was 0.86
million hectares. In 1980-82, the forest
land was reduced to 0.74 million hectares.
Now the estimated reduction is 0.12 million
héctares These are the figures relating
to Kcrala As far as the ﬁgures relating to
otheér areas are concerned, in 1972.75, the
forest area was 55.52 mllllon hectares. In
1980-82, it was reduced to 46.35 million
hectares. The estimated reduction was
9.17 million hectares. This reduction is
about 10 per cent of the forest in ten
years time.

SHRI CHANDRA PRATAP NARA-
IN SINGH : Then the information supp-
lied to us is wrong. In this, it is about
17.4 per cent. Just now you have said 10
per’ cent. '

SHRI SHIVRAJ V. PATIL:1 am

giving the information about Kerala. You

arg askmg about the information as far as
the entire country is concerned. Also, 1
did not say that only 8000 hectares of land
is in adverse possession. I said 20,000
hectares.

SHRI CHANDRA PRATAP NARA-
IN SINGH : I would like to know whe-
ther the information that'is supplied just
now is correct or the one that was supp-
lied in 1985 was correct. Or are both

correct ?
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SHRI SHIVRAJ V. PATIL : I wotﬂd
not like to put it that way. ﬁ:e infosh
tion which'is givén by the Forest D@pai'“t-
mext is a little” different” from the’ mfoi-
mation that is given by the Remote Sens-
ing Department. There i is a differenice’ 6f
According to  the information
collected by using remote sensing techno-
logy, the forest cover is a little less than
the forest cover which is said to be theré
atcording to-the Forest Department "When
the imagery is taken from - above, only
the green areas are covered. There are s0
many difficulties. To tally the ﬂgures of
the Remote Sensing Department with the
figures of the Forests Departments we
sha!l have to understand the difficulties in
between. If you have any difficulty, I can
explain to you outside the House,

 SHRI CHANDRA PRATAP NARA-
IN SINGH : That is what exactly I am
saying. Information which is given by
your Scientific Department and the infor-
mation collected through old methods. i.e.
with the help of old revenue records,
between these two, which is correct ?

New technology for dental health
care

*704, SHRIMATI MADHUREE
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether technological advances in
dental health care, equipment and
materials, metal dental plates, making
loose teeth firm and healthy have been
developed by the Army Dental Corps;

(b) if so, the details thereof; and
(©) how common man will derive bene-
fits in hospitals from the new technology

and materials ?

THE MINISTER OF STATE IN.
THE DEPARTMENT OF DEFENCE

 RESEARCH AND DEVELOPMENT

(SHRI ARUN SINGH): (a) to ()
Materials for casting metal crowns and
bridges, for providing support to téeth’ and
dentures and for the regrowth of bone.
around loose teeth have been devb“fbpeﬂ
indigenously by the Army Déntal Corps.
The products are’ under trial) Fﬁrthét‘

‘6ralﬁmmp B o

\
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cha ,qu d}mw for, ﬂxtinz bone plates
ve’!op

. When tbe wmgenomy devel>ped

materidls and techaology reach’the appli-
cation stage, they can be used for public
benéfit by the * State/Central Governmbnt
hosplitals,

[ ﬁanslatio'r; ]

SHRIMATI MADHUREE SINGH :
Mr. Speaker, Sir, T would like to copgra-
tulate the Government and the scientists
that they have developed the most, advan-
cex techmque in the field of dental care
md:zénohsiy I would like to know the

timé by which the benefit of this mdngeno~ :

usly developed advance tcchmquc wou'd
start reachmg the common men, Has any
?ecial provxsxon bcen made for the dev-

elopment and extensnon of thls technique
in the Seventh Five Year Plan 7

SHRT ARUN SINGH : The products
developed are import substitution and
are vnder trjal at present. ] am not in a
pﬁs:tion right now to commit about the
tiné by which ' these will finally be_develo-
péd. But this much I can certainly com-
mit that they would be introdiuced as soon’
as'thé trials are completed successfully.

SHRIMATI MADHUREE SINGH :
May I know whether Army Dental Corps
are also conductmg rescarch on some
preventwe techmques for kcepmg the
teeth dasease-free ?

SHRI ARUN SINGH: Yes, Sir.
They are doing it. -

SHRIMATI KRISHNA SAHI : I
want to know what type of research they
até carrying out ?

SHRI' ARUN SINGH : Their work is
dividetl irfto thrée categbries. Firstly, they

develop the process fOr these prodtlcts‘

sdeie mﬁy, théy study the’ epié!efmoiogy in
refitlon’ to déntal’ surface’ and, thirdiy,

prebidntich and  control  of dental
dsséi?es"

‘Re: Qﬁé’"sﬂbn’!%. 707
mwmﬂl

'rna MINISTER OF STATE IN
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Tﬁf .DEPARTMENT OF DEEBNEB
ARCH; AND DBVELOPMBNT
(SﬂRI ARUN SINGH) : Sir, before I
answer the questnon, I would like tp make

~ a point here that there is no such thing

ag Southern Headgparters of Air, Com-
mand Iam assuming that the Member
means Hgadquarcers of Southqrn Air
Command and I am answering the ques-
tion accordmgly.

Land for Spl,lt”h‘éni‘ Headqua rters of
Air Command
*707. SHRI BASHEER : Will the

anster of DEPENCE be pleased to
state :

(a) how much land was needesi for
Southern Headquarters of Air Command;

, (b) whetber the Jand acqmred by the
Kerala Government was handed over to
the’ All‘ Force authorities; if so, when
apd

(¢) if not, the reasons th(;refpr agei
when it is expected to be made available
to Air Force authorities ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RES. ARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) About 96
acres.

been handed over to the Air For;cq-62.9
acres in 1984, 13.75 acres in December,
1985 and 5.41 acres in March, 1986. The
remaining land will be handed over soon
after its resumption/aequisition.

SHRI T. BASHEER : Sir, I stand
corrected. Thank you for that. Sir, the
development of the Air Command-—
Southern Headquarters, I think - I am
correct, is very important especially in the
context of the militarisation of the Indian
Ocean and the developments in Sri Lanka.
The earlier proposal was to expang! the
Trivandrum Airport for the purpose, I
think, for this purpose a separate Alr-
port, is be;tcr-—not _better—but
rcquired. 89, , I would like to0- know t’rom,
the hpn Miqﬁsger, if this, mixing the. civil
aurport for defence . purpose is not good,
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1 suppose and whether there is any
proposal to construct a separate Airport
. for the use of this Air Command’s Southern
- Headquarters ?

, SHRI ARUN SINGH : Sir, there is
“a considerable distinction to be drawn
between the Headquarters of the Southern
Air Command which is a major regional
and territorial command of the Indian

Air Force and the Alr Force base which-

the hon. Member is referring to.

As far as the Headquarters of the
Southern Air Command is concerned, the
progress is good. There is a remaining
14 § and odd acres of land left to be
acquired and we are expecting to acquire
it very soon.

As far as the using of Trivandrum
Airport is concerned, we have not got any
problem whatsoever [or we can see that
the Airport can be used both by the civil
and military authorities when it is
required. This is a common practice with
many other Airports in the country. There
is no proposal to build a separate air
base in terms of an Airport and base
facilities for Sourthern Air Command,

SHRI T. BASHEER : Sir, still in the
long run, I believe that a separate Airport
is good. Anyhow, there was a proposal
to set up a Radar Station as part of the
Headquarters of Southern Air Command.
Has the Government taken any decision
in this regard ? If so, what are the details
thereof ? '

SHRI ARUN SINGH : A P-30 Radar
Unit is being installed in that area.

SHRI A. CHARLES The head-
quarters of the Southern Air Command is
proposed to be installed in my
constituency. From the answer of the
hon. Minister....

MR. SPEAKER :
-objection ?

Have you got any

SHRI A. CHARLES : From the ans-
ver of the hon. Minister, it is seen that
1bout 14 acres of land is still required for
‘he expansion of the Civil Airport; and
nitially, there was a lot of objection
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because about hundred huts were there.
But because of the importance of the
project, we negotiated with them, and I
am happy to inform the hon, Minister
that the initial objection is no more there.
But the real confusion is that these poor
people are not able to do anything,
because of the delay in acquiring the land.
So, may I know from the hon. Minister
whether urgent steps will be taken to
acquire the remaining land also —adjacent
to the Trivandrum airport ?

SHRI ARUN SINGH : I assure the
Member that the remaining 14.4 acres of
land, left to be acquired, will be acquired
at an early date,

Mr. SPEAKER : Next question No. 708
—Mr. Kunwar is not here. Now Question
No. 709--Mr. Jai Prakash Agarwal.

Pakistani pilgrims for Ajmer annual
Urs

*709. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state the
number of pilgrims from Pakistan partici-
pating in the annual Urs of Khwaja
Moinuddin Chisti at Ajmer this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : Two
hundred eighty-seven Pakistani pilgrims
visired Ajmer in March 1986.

[Translation)

SHRI JAI PRAKASH AGARWAL :
Mr. Speaker. Sir, in the present circums-
tances when we know that Pakistan intends
to send many terrorists to India after
giving them training and also 1t has
appeared in the newspapers a few days
back that some persons who come to India
continue to stay here snd some other
persons go back to Pakistan on their pass-
ports, may I know from the hon. Minister
as to what steps the Government have
taken to find out whether the persons
who come over to our country are genuine
ones and they are visiting India purely
ingpired by religious sentiments and
whether they bave gone back to Pakistan
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or not ?
[English]

SHRI K. R. NARAYANAN : These
visas are given to pilgrims and we examine
each case before such visas are given. We
always ensure that the pilgrims go back
to Pakistan,

(Interruptions)
[Translation)

SHRI JAI PRAKASH AGARWAL :
Mr. Speaker, Sir, what I wanted to know
was as to what were their movements? Are
they supposed to visit Ajmer Sharief only
or are they free to visit other places also ?
For how long do they stay here and for
how many days stay the permission is
issued ?

[English]

SHRI K. R. NARAYANAN : Well, 1
cannot give the exact number of days they
are permitted to stay; but they have come
here solely for pilgrimage purposes, and
they are accompanied by our Liaison
Officer and also the security staff; and we
ensure that they go back to Pakistan,
after their pilgrimage is over.

[Translation |

SHRIMATI VIDYAWATI CHATUR-
VEDI : Mr. Speaker, Sir, I want to know
whether the hon. Minister is aware that
the pilgrims who had recently visited India
had taken out a procession and waved
Pakistani flag and had also raised slogans
of ‘Pakistan Zindabad’ ? Is the hon.
Minister aware of their anti-national acts
and if so, what action he has taken ?

[English)

SHRI K.R, NARAYANAN : We are
aware of an attempt during the procession
by one of the Pakistani pilgrims to take
out a Pakistani flag and wave it. This
was noticed by the security staff and the
Liaison Officer, who brought this matter
to the attention of the leader of the
pilgrim party; and he folded up the flag;
and there was no further attempt to wave
the flag or show it,

CHAITRA 26 1908 (SAKA)
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High Japanese technology transfer to
Judia

*710. SHRI K. RAMACHANDRA
REDDY : Will the PRIME MINISTER
be pleased to state :

(a) whether Goveroment of Japan
deputed a team for high technology trans.
fer to India;

(b) if so, the mission of this Japanese
team; and

(c) whether the team is visiting on the
invitation of Government of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) No Sir.

(b} & (c) Does not arise,

SHRI K. RAMACHANDRA
REDDY There is a necessity for
transfer of high technology from
Japan to our country. Is there any talk
held between the representatives of India
and Japan or is there any contemplation
of holding any talk by our government to
get the technology transferred or any effort
made to transfer the technology ? I would
like to know Suo moto the details instead
of saying no. Will he be able to give
them ? ~ Has any effort been made or any
talk is there or are they contemplating to
hold any talk ?

SHRI SHIVRAJ V. PATIL : An
agreement had been signed between India
and Japan for cooperating in the area of
science and technology. That agreement
was signed at the time when our hon.
Prime Minister visited Japan or our hon.
Foreign Minister and the hon. Foreign
Minister of Japan signed that agreement.
After that, no mission has come from
Japan to India or no mission has gone
from India to Japan. But a small dele-
gation has gone to Japan and they have
discussed certain matters. At present, we
are cooperating and collaborating in the .
arca of gutomobile technology, electropics
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technology and other technologies. Now,
{n the course of discussion, when some
scientists and others have gone from India
to Japan, they have disédssed about the
coopération between the two  countries in
the area of bio medical sciences, technolo-

gies as well as science and technology -

relating to energy.

SHRI K. RAMACHANDRA REDDY:
Is some talk there or some agreement has

Beén = reached in respect’ of high
technology ?

MR. SPEAKER : Mr. Ramachandra,
please speak a little bit louder.

PROF. MADHU DANDAVATE :
Thé technology of the headphone is not
proper. |

MR. CHAIRMAN : We are going to
change it.

SHRI S. JATPAL REDDY : We can-
not really hear properly.

MR. SPEAKER : We are going to
change it; we will have the latest one.

SHRI K. RAMACHANDRA REDDY:
While Japan is producing rice and paddy
in the fields, they are also—it is learnt—to
grow somé fish in the paddy fields. The
Minister had said that high technology is
there in Japan. Has our government
made any effort to import technology
from Japan or get it transferred so that
our agricultural yield be improved ? Has
any effort been made by our government
in this regard ?

SHRI SHIVRA)J V. PATIL : When
the agreement was signed, we decided to
cooperate and then we decided to
cooperate in the specific area; the specific
areas are demarcated and later on we will
take the specific projects on which we
work. Now, this is one of the areas in
which Japan is certainly having some
important techoology; and as per’ our
agreement, if it becomes possible for us
to ‘get some technology, well, it will be
useful. But, at this point of time nothing
can be said on that point specifically,

CHAITRA 28,1908 (S4K4)
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- MR. SPEAKER : Shri Ajay Mushraa.

[Translation)

 SHRI BALKAVI BAIRAG : He was

with you, where has he gone now ?

MR. SPEAKER : He has stayed
back there. He.is quite safe there.

{English)

MR. SPEAKER : Shri Mool Chand

Daga :

PRQF. MADHU DANDAVATE :
Generally, he withdraws his amendments,
but, today, he has withdrawn himself.

MR. SPEAKER : Since the last two
days.

Voluntary organisations for the welfare
of mentally retarded

*714. DR. PHULRENU GUHA :
Will the Minister of WELFARE be pleased
to state :

(a) the number of voluntary institu.
tionsforganisations engaged in the welfare
of mentally retarded in the country;

(b) the number of such institutions/
organisations which have applied for grant
from Union Government;

(c) how many of them received the
grant; and

(d) the details of the amount granted ?

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : ‘(8)
About 200. :

(b) 42 applied for grant durlng 1985
86. ) )

© 3.

(d) A statement is given below.
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Reh, of Retarded,
Bombay (Maharashtra).
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Statemcnt
Organisation Grant sanctioned during
' 1985.86
1 2
Rs,
1. Andhre- Pradesh State Council 5,47,953/-
for Child Welfare,
Hyderabad (A.P.)
2, Radha Institute for Mentally 1,50,000/-
Retarded,
Secundrabad. (A.P.).
3. ¢“Shishu Kunj”’ 1,50,000/-
Special School for
Mentally Retarded Children,
Porbandar (Gujarat)
4. District Red Cross Society, 1,513/-
Ambala City (Haryana)
5. Rotary Innerwheel 35,069/~
Home for Mentally Retarded
Children,
Jammu (J & K).
6. Association for the 29,461/-
Mentally Handicapped,
Bangalore (Karnataka).
7. Apostolic Carmel 1,00,000/-
Educational Society,
Mangalore (Karnataka),
8. Social Welfare Centre, '2,57,949
Trichur (Kerala). 4
9. Bala Vikas Society, 7,268/
Trivandrum (Kerala).
10. Young Women's 20,243/-
Christian Association,
Quilon (Kerala).
11, Spastics Society, 6,70,261/-
Bombay (Maharashtra).
12. Society fot the Vocational 30,870/~
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13.
14.
18.

16,

17.

18,

19,

21,

23,

24.

Prabodhini Vidya Mandir
(School for the

Mentally Retarded Children),
Nasik-2 (Maharashtrsa).

Matru Seva Sangh,

Nagpur (Maharashtra).

The Poona Seva Sadan Society,

 Pune (Maharashtra).

Society for the Care

Treatment & Training of

Children in need of Special Care,
Bombay (Maharashtra).
Vallabhdas Dagara Indian
Society for the Mentally Retarded
Bombay (Maharashtra).

Centre for Mental Hygiene,
Imphal (Manipur).

Home & Hope

(A school for the Retarded Children),
Rourkela, (Orissa).

Ambagam Institute for the
Mentally Handicapped Children,
{Madarai (Tamil Nadu).

Spastics Society of
Tamil Nadu,
Madras (Tamil Nadu).

Andhra Mahila Sabha,
Iswai Prasad Dattatreya
Orthopaedic Centre,
Madras (Tamil Nadu).

Pathway Centre for
Rehabilitation & Education

for the Mentally Retarded Children,
Madras, (Tamil Nadu).

Navijothi Trust,

14, Spencer Road.
Bangalore™ (Karnataks).
Bala Vihar,

Halls Road, Kilpauk,
Madras (Tamll Nadau).

Rs.

1,00,000/-

1,79,784/-

37,602/-

1,52,648/-

50,083/-

40,995/-

1,00,000/-

89,232/-

2,32,910/-

1,75,942/-

69,480/-

86,734/-

4,708



b Oraldwweri  CHAHmAds, ool chidj

Oril Answirs 2

;
-
-*

1

2

26.

27.

28.

29.

- 30,

31.

32.

33,

34,

35.

36.

3.

38,

Bureau of Child Welfare -
& Research,
Lueknow (U.P)

'RAPHAEL,

Ryder Cheshire
International Centre,
Dehradun (U.P.)

Chetna School for the
Mentally Retarded Children,
Lucknow, (U.P.)

Prabartak Institute of
Mentally Retarded,

Distt. Hooghly, (West Bengal).
The Spastics Society of
Eastern India,

Calcutta (West Bengal),
Alakendu Bodh Niketan
Calcutta, (West Bengal).

Society for Remedial
Education Assessment
Counselling Handicadped,
Calcuotta(West Bengal)
Abhinav Bharati,

(Manav Vikas Kendra)
Calcutta (West Bengal)

Federation for the Welfare
of the Mentally Retarded (India)
{(New Delhi).

Sanjivini Society of
Mental Health,

(New Delhi).

Delhi Society for the
Welfare of Mentally
Retarded Children,

(New Delhi).

Delhi Cheshire Home, -
(New Delbi).

Spastics Society of
Northern India,

(New Delhi).

Rs,
1,67,454/-

66,995/~

5.44,187)4

2,51,943/7
4,16,399/
3,71,364/-
2,28.483/-
3,19,140/-
3,39,809/-

6,64,500/-

1,16,686/-

25,000/=

5,10,622/
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Rs.
39. Balwantrai Mehta 3,04,171/-

Vidya Bhavan,
New Delbl.

~ DR. PHULRENU GUHA : From the
statement I find that three institutions did
10t receive any grant. Is it for bad report
s no recommendations were received
rom the State Government; if it is for the
son-availability of the report from the
State Government. may I know the name
5f the State Government ?

DR. RAJENDRA KUMARI BAJ-
PAI : That detail is not with me, Sir.

DR. PHULRENU GUHA :I could
aot hear.

MR. SPEAKER : That detail is not
with her.

- AN HON. MEMBER : It will be fur-
nished to you.

DR. RAJENDRA KUMARI BAJ-
PAI : The detail is not available. It will
be furnished to you shortly.

DR. PHULRENU GUHA : May 1
know on what basis these amounts are
recommended and sanctioned ?

DR. RAJENDRA KUMARI BAJ-
PAI : The basis for giving the grant is
that first the State Governments make the
recommendations. Secondly, the activity
in which the organisation is engaged, that
is gone into, and whether the previous
year’s grant has been utilised properly or
not, that is also considered. If they have
utilised the previous year’s grant, and if
the department is satisfied then only we
release the grant. As I had already said,
in answer to some other question some
days back, we have revised our policy
about the release of these grants, and the
institutions which are receiving the grant,
will be receiving only 50 per cent of the
grant in the beginning and the remaining
50 per cent will be released after receiving
the report from the State Government.
We release it only then.

MR. SPEAKER : Shri Yashwantrao

Gadakh Patil, The hon. Member s
absent, ‘

Next question; Shri Satyendra Nara-
yan Sinha.

Safety measures against nuclear power
projects effluents

*756 SHRI SATYENDRA NARAIN
SINHA : Will the PRIME MINISTER be
pleased to state :

(a) whether nuclear power projects
including heavy water plants slated for
construction in the Seventh Plan have
been cleared from the environmental
angle;. '

(b) if so, what steps have been taken
to keep effluents from these plants within
tolerable limits of rediation; and

(c) whether totally safe methods for
disposals of the waste fuel rods and other
byproducts have been enforced ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DE-
PARTMENTS OF OCEAN DEVYELOP-
MENT, ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI SHIVRAJ V,
PATIL) : Clearance from the Department

of Environment is invariably obtained

prior to start of construction of all
projects,

(b) The effluents are constantly moni-
tored to ensure compliance with prescri-
bed limits in conformity with ‘Internati-
onal Commission on Radiological Protec-
tion limits. Atomic Waste Management
has been assigned high priority from the
very inception of the Nuclear Energy Pro-
gramme. Design of nuclear power plants
incorporates multiple safety sysitems on
the fail-safe principle to ensure that efflu-
ents from the plant including gaseous and
liquid radioactive releases are well within
the prescribed limits during normal and
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postulated off-normal situations.

(c) Methods f_or ‘ydiquaing low and

intermediate level radioactive wastes dev-
vioped for their safe disposal is already
in uge all over the world and in all our
nuclear facilities, Technology for vitrifi-
cation and disposal of high level wastes
arising from spent fuel has also been deve-
loped and proven in our couatry.

SHRI SATYENDRA NARAYAN
SINHA : Is it a fact the Government wan-
ted to set up a unuclear plant on the
banks of river Kalia in Kaanataka and
whether there were loud protests from
the people there ? What was the reaction
of the Government to it. ?

SHRI SHIVRAJ V. PATIL : 1t is
proposed to have a nuclcar plant in Kar-
nataka, on the banks of the river Kalia
in that arca. Some citizens from that area
had protested agaiust the setting up of the
plant there, But the stand of the Govern-
ment is that precautions are taken to see
that the plant does not cause any danger
or any hazard to the public living
there. All precautions are taken and
we tried to expalin to the people that ha-
ving a plant there does not cause any
harm to the people.

SHRI SATYENDRA NARAYAN
SINHA : Does the Government have any
investigating safety body for monitoring
the regulations to be applicable to the
nuclear plants ? And if so, is this body on
the same lines as the Nuclear Regulations
Board in the U.S.A. independent of the
Ministry so that the public could go to
them with their grievances and have them
redressed independently ?

SHRI SHIVRAJ V. PATIL : Under
the present arrangement we have a Nuc-
lear Power Board which is responsible
for setting up of nuclear power reactors.
There is a separate body which has aoth-
ing to do with the Nuclear Power Board.
And this separate body looks after the
safety aspect of the nuclear power stations.
If there are.any complaints, those com.
plaints can go to them. They can ‘examine
them: separately and then action can be
taken. I would seek the permission of

the Chair to inform this House ‘that in
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* India we have taken all the steps which

are necessary to provide - protection. One
more fact-which I would like te bring to
the notice of this House is that I am told
that in about 4000 reactor years of opera-
tion of power reactor, nuclear power reac-
tors in the world not a single person has
died because of radiaton from nuclear
reactor, The safety measures which are
adopted in having these nuclear power
stations are very very stringent and all
precautions are taken. It has become very
much clear to us that having nuclear
power by having nuclear power reactors
is not dangerous.

SHRI G. G. SWELL' : Much is being
made about the danger oi rediation in
these nuclear plants. It is right and pro-
per, We cannot be too cautions. But I
would Jike to know whether it is a fact
that the people are exposed to much
more REMS; (REM is rediation dessge)
from the coal fired plants than from the
nuclear plants & that people are. also ex-
posed to the rediation in certain industrial
plants. I would like to know what meas-
ures you are taking to ensure that the
people in the coal-fired plants and other
plants are not exposed to unaccep table
dosages of radiation.

SHRI SHIVRAJ V. PATIL : This
problem of rediation has .to be -clearly
understood by us. I am told that the .man
is exposed to natural radiation to the ex-
tent of 87.0 per cent, because of medical

tests (x-rays, radiography) 11.5 per cent;

because of weapons fall-out 0.5 per cent,
occupational 0 4 per cent and because of
miscetlaneous reasons 0.5 per cent where-
as discharge from nuclear power stations
is 0.1 per cent, This is the manner of the
rate of radiation to which men is exposed
As far as radiation from coal power sta-
tions is concerned, it is a fact that the
waste which comes out of the thermal
power stations also emits some radiation,
But that.is not under the Atomic Energy. -
We are not looking after this. Moreover,
the radiation from the waste of thermal
power plants is not hazardous to the life -
and it is.much below the prescribed limit.

[Translation)

SHRI .BANWARI LAL PUROHIT ;
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Mr, Speaker, Sir, the highest number of
atomic reactors are in the U, S. A. and
according to my information, even the or-
ders already placed are being cancelled
now. A pumber of States in the U.S.A.
have banned atomic reactors. U.S.A.
being the most advanced country, will the
hon. Minister visit that country to make
on the spot study there and then take a
decision in the matter ?

MR. SPEAKER : Would you like to
accompany him ?

(Interruptions)

MR. SPEAKER : You take Purohitji
with you,
(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, I
would like to say that atomic energy has
assumed a greater importance in the field
of energy generation now-a-days. So much
so that in France, efforts are on to gene-
rate upto 75 per cent of the total energy
through nuclear technology. Even in Japan,
the energy generated through nuclear
technology is more than 25 per cent. It is
said that in Japan efforts are being made
to generate 60 per cent energy of its total
requirement by using nuclear technology.
Japan is one such country which knows
very well what the radiation is. There are
a large number of atomic reactors in the
U.S.A. even today and they are generat-
ing more than India’s total generation of
energy through nuclear technology. Their
rate of growth can be slightly less or more
than ours, but their number is increasing
steadily. U.S.A. have today more nuclear
power stations as compared to our thermal
power stations and hydel power stations

taken together. Not only that, their num-

ber is continuously increasing there. Kee.
ping this in view and also keeping in view
our future energy requirements and the
potential of nuclear energy, we can say
that 759, of the total energy require-
ments of the world shall be obtained from
nuclear technology. Secondly, we also
want to increase the use of solar energy
and have yet to develop suitable techno-
logy for that purpose: That technology
can be developed in the next 70 to 80
years and then we would be able to get
20 per cent or more of our total energy
requirements from that source. Till then,
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we shall have to depend on the preseat
technology and it can work well if fusion
technology is developed. :

[English]

SHRI P. KOLANDAIVELU : Sir,
the research scholars say that because of
the presence of the radioactive elements in
the atomic power, handicapped children
are being born. I would like to know
whether it is a fact and supposiuag it is so,
what are the preventive measures taken
by the Government in this regard.

SHRI SHIVRAJ V. PATIL : I have
already explained that this entire atmos-
phere of ours is not free from radiation.
We get radiation from the sunlight; we
get radiation from so many other things.
I have expiained the percentage of the
total radiation existing in the atmosphere
itself and I have already said that the
radiation from natural source is
more than 80 per cent. Having explained
this fact, I would like to make it clear
that no child is born crippled because of
the radiation from the nuclear power
stations as such. But the fact remains that
when radiation enters the cell and it
mutates the gene, some deformity can
occur, but the amount of radiation which
is required for this purpose is much higher
than the amount oi radiation the man is
exposed to because of these nuclear power
stations.

11.47 hrs.

[MR. DEPUTY SPEAKER

inthe Chair)

MR. DEPUTY SPEAKER : Shri

Pratap Bhanu Sharma.

SHRI S. JAIPAL REDDY : Only
ruling party and allies, Sir.

MR. DEPUTY SPEAKER : No, no, -
he is Opposition. Who told you so ?

SHRI PRATAP BHANU SHARMA :
Sir, I would like to know whether it is a
fact that our country has prepared a
comprehensive programme of radioactive
waste management and this was visualised
quite earlier when the India’s nuclear
programme was planned. I would alse
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like to know whether any study has been
made to evaluate the hazard potential of
the radioactive wastes generated at diffe.
rent stages of the nuclear fuel cycle start-
ing from mining and milling, fuel fabrica-
cation, reactor operation and finally to the
processing of the spent fuel, & secondly...

(Interruptions)

MR. DEPUTY SPEAKER : No, you
put one supplementary only.

SHRI PRATAP BHANU SHARMA :
It is very relevant, Sir.

MR. DEPUTY SPEAKER : No. I
am notvallowing.

SHRI PRATAP BHANU SHARMA :
It is very much relevant to the radiation
problem, Sir, As we know, our country
has developed the fast breeder test reactor
and we have developed this technology
in our country. Reprocessing of spent
fuel, an essential requirement for the re-
cycle of plutonium in fast breeder reactors,
generates significant quantities of aqueous
high level wastes which contains practi-
cally all the radioactivity of the spent fuel.
So, I would like to know what effective
steps our Government and our Nuclear
Power Board are taking to store and dis-
pose of such high level and alpha-conta-
midated liquid wastes.

SHRI SHIVRAJ V. PATIL : Sir,in
the area of nuclear technology we have
become self-reliant. The entire fuel cycle
is mastered by us. We have the techno-
logy for establishing the reactors, we have
the technology for producing the heavy
water and we have the technology for dis-
posing of the nuclear waste, As far as
the radiation is concerned, in all the areas
which relate to these activities, the radia-
tion activity is also examincd and we have
developed the processes and technologies
to sce that nobody is affected because of
this kind of radiation,

I have already said that we have deve-
loped the technology for disposing of the
radioactive waste. Now the waste is liqui-
fied and it is put into a glass and then we
" have certain other procedures to be fol-
lowed for dumping it deep in the ground.
That kind of technology is available with
us, We feel sure that nothing hazardous
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is going to come out of this. At the
same time I can assure the House and the
hon. Member that at every stage we have
taken precautions. We try to see that the
prescribed limit is not crossed. The pres-
cribed limit in India is for some of the
items more stringent than the limit which
is internationally prescribed. We have
taken all the precautions on this count.
There should not be any fear in the minds
of the hon, Members on this point,

SHRI S, JAIPAL REDDY: Mr.
Deputy Spesker, Sir. I am in agreement
with the Ministers positicn that there is
no escape from atomic power production,
The most relevant thing is how we can
tighten and streamline safety and antipollu.
tion measures in this area. Sir, the Mini-
ster knows fully well that nuclear fuel
complex is located near Hyderabad. There

. are complaints about the radiation hazards

exceeding the permissible limit from the
wastes of this factory, Such complaints
have been logged pumber of times, I
would like to know from the Minister as
to what has been done about this complex,

SHRI SHIVRAJ V. PATIL: 1 am
thankful to the hon. Member for saying
that the nuclear technology is going to be
useful for us in the future for producing
energy. At the same time, we are very
particular to see that no danger is caused
to the humam life and animal life and
plant life because of the radiation. 1 can
assure the hon. Member that no limit is
exceeded in the Hyderabad area also.
Wherever we have received complaints we
have examined what is the position over
there. It is found that the limit is not
exceeded at sll. We have the procedure
to see things inside the unit and outside
the unit to ascertain whether the limit is
exceeded or not. Ifitis exceeded there
are certain procedures to be followed. No
limit is exceeded at any time and that
situation has not arisen.

Allocation of fund to Orissa for wasteland
development and social forestry

*717.% SHRI CHINTAMANI JENA :

Will the PRIME MINISTER be pleased
to state : )

(a) the total amount allocated for
wasteland development and social forestry
schemes for the years 1984.85, 1985.86 and
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198687 and Orissa State’s share Jor each -

of those schemes;

(b) the achievements so far made in
implementation of these scheines;

(c) whether the amount allocated for
the years 1984-85 and 1985-86 could not
be spent fully, if so, the reasons therefore;
and

(d) the special measures being taken
by Government to implement these schemes
during the year 1986-87 fully ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : Allocations have been made

Written Anawers 32

for social forestry to Orissa under centrally
sponsored schemes of forestry sector and
Department of Rural Development, The
details of the allocations and achievements
are given in the statement I given below.
The focus on wastesands development
started with the establishment. of the
National Wastelands Development Board
after May, 198S.

(c) The reasons for shortfall in 1984-
85 are being ascertained from the State
Government, The final expenditure figures
for the year 1985-86 have not been receiv-
ed yet.

(d) Statement II giving details of the
Action Plan drawn up in relation to imple-
mentation of these schemes is given
below.
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Statement-II

Actionplan for development of wastelands
1. ldentification of wastelands :

The State Governments/U.Ts. have
been requested to identify wastelands in
their territories, whether they be in forest
area, revenue/common lands or degraded
farmlands.

2. Peoplc’s Involvement:

This will be ensured by the following
measures :

(a) Decentralised Nurseries : People’s
nurseries i.e Kisans, schools, wo-
men, youth groups, voluntary
agencies, etc. will be motivated to
meet the increased demand for
seedlings.

(b) Farm Forestry : Farmers will be
motivated to take up tree farm-
ing on their marginal lands and
planting on their field bunds. A
rational seedling distribution po-
licy should be evolved.

(c) Tree Growers’ Cooperatives . Tree
growers cooperatives should be
organised with the invoivement
or farmers in raising and distribu-
tion of seediings and in tree plan-
tations.

(d) Voluntary Agerncies - The grass
root agencies, Mahila Mandals,
Youth Groups would also be
motivated in nursery raising and
tree plantations.

(¢) Tree Pattas: Strips of land
along roads rail,rcanals, etc. and
other degraded land should be
given to the rtural poor, with
usufruct  righis on the trees
planted by them on such lands;

3. Nodal Agency ¢

The States/U.T. Governments have
been requested to identify a single nodal
agency for ensuring an integrated approach
for the implementation of the programme
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which is being executed by different agen-
cies, official and otherwise.

4. Seed:

The States/UTs have been requested
to extend the scope of operation of the
existing State Seed Corporations to include
the production and supply of fodder, grass

and legume seeds to farmers on commer-
cial -basis.

5. Leasing of Lands :

The State/UT Governments have been
requested to prepare guidelines for leasing
of forest and nonforest wastelands for aff-
orestation to the rural poor.

6. Forest Based Industries:

These must be encouraged to afforest
wastelands to produce the raw material
needed by them. Industries must also be
enthused to raise tree cover on wastelands
with a view to provide employment to the
rural poor as well as to enable them to
grow trees on a remunerative basis. The
State Governments have been requested to
draw up guidelines for the lease of waste-
lands to industries in this behalf.

7. Urban Fuelwood and Green Belts :

The States/UTs have been requested
to ensure that towns and cities have green
belis of fueiwood and fodder plantations to
cater to the urban fuelwood and fodder
needs.

8. Degraded Forest Areas:

States have been requested lo identify
degraded forest fands and to reforest them
with fuelwood and fodder species.

9. Forest Development Corporations :

The Forest Development Corporations
should obtain wastelands on lease from
the Governments for raising fuelwood and
fodder plantations.

10. Governmept departments

Government departments, public sector
undertakings and other bodies/institutions
having substantial areas of unutilised lands
must bring such land under tree cover.
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11. Media and communication :

A massive publicity campaign through
the traditional media of folk art and cul-
ture, radio, television and other audio-
visuals aids should be undertaken to
create awareness among the masses.

12. Monitoring and evaluation :

The State/UT Governments should
evolve appropriate monitoring and evalua-
tion mechanisms to ensure qualitative im-
plementation of the programme.

SHRI CHINTAMANI JENA : Sir, I
am thankful to the Minister that in his
reply he has given the details of the scheme
and the utilisation in the Annexure
enclosed to the reply.

Sir in part (c) of my question I have
categorically asked whether the fund
allocated for the State is fully utilised and
if not the reasons for the shortfall. He
has said that it is being ascertained.

Sir, may I know whether the Govt, of
India has asked the State Government as
well as the Union Territories to identify
one nodal agency for monitoring and
implementation of the scheme as per the
Action Plan ?

Alsc, may I know, what is the nodal
agency identified by the State Government
of Orissa, who are monitoring this scheme
for proper utilisation ?

SHRI SHIVRAJ V. PATIL : Sir, the
State Government created the Corporation
for the Wasteland Development. This
Corporation came into existence and it
had to spend a lot of money which was
given to it. We were told that the Cor-
poration was not in a position to spend
that money, They had no paraphernalia
created or established for that purpose.
Moreover the IRDP work & other works
.were given to the Corporation at that
point of time and the money could not be
spent.

SHRI CHINTAMANI JENA : Sir,
my second Supplemetary is i What is the
criterion and the basis by which*such
allocation by the Centre to different
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States is made for wasteland development,
whether it is being considered on the basis
of the area of the State or the population
of the State ?

SHRI SHIVRAJ V. PATIL : We
generally try to develop the area which
can be easily developed. Sir, the criterion
is generally the wasteland available. There
are different kinds of wasteland. Some
lands are saline, some lands are degraded
and there are other kinds of lands also.
So, depending on the kind of land,
depending on the area which is available,
the money is allotted and there are certain
other criteria also which are adopted,
about which I will inform the hon.
Member in writing.

SHRI SARAT DEB : Sir, if you look
at page 2 of the Statement that has been
given to us. you will find that it is stated
that by spending Rs. 0.95 crores, the
plantation that has been covered is 13,406
hectares whereas in the same year by
spending Rs. 3.13 crores the coverage is
only 1,611 hectares. What is the reason
for this sort of disparity ?

Secondly, when there is such a huge
amount unspent and the State Government
has also failed to supply. sufficient infor-
mation as to why it has not been utilised
in 1984-85, under what circumstances
without examining it again the Central
Government has given so much of money
to the State in 1985-86 ?

SHRI SHIVRAIJ V. PATIL : Sir, as
far as spending the money on a particular
area of the land is concerned, it depends
on the quality of the land, what kind of
land has to be turned into forests and all
those things. I have already said that a
certain amount of money which was made
available to the State Government was not
spent and the reason which is given by
the State Government to us and which I
am passing on to the hon. House is that
they created a Corporation for develop ng
the wasteland in that area and that
Corporation, because it was not having
the paraphernelia necessary and necessary
administrative apparatus for the purpose....

SHRI SARAT DEB : That is as far
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as the Corporation is concerned. ERRP,
IRD and RLEGP are, executed by the
local bodies separately. ,

SHRI SHIVRAJ V. PATIL :
IRD and ERRP, they have said that that
job was given to the Corporation also
later on.

SHRI SARAT DEB : They have not
given that money to the Corporation, Sir.
It is for your information.

SHRI BRAJAMOHAN MOHANTY :
Sir, the 12-point action plan was formula-
ted and it was communicated to the State
Governments and the Union Territories
for implementation. May I know what is
the response of the State Governments
and the Union Terrijories ? Will the hon.
Minister tell here what has been the res-
ponse and what is the progress of the
work in respect of ail the 12 points 7 My
submission is that if the information is not
immediately available, will the hon.
Minister place on the Table of the House
this information including response plus
progress ?

SHRI SHIVRAJ V. PATIL : The
importance of wasteland development has
to be realised at every level, at the Central
level, at the State level and at the people’s
level also. It is only after getting the
response from the people as well as the
local authorities as well as the State
Governments, this can be done. Attempts
are being made from the Centre to impress
upon the minds of all concerned that
wasteland development is a basic develop-
ment in the country and we find that
there is a progressive increasing response
to the suggestions made by the Govern-
ment, Of course, a particular Jevel which
is acceptable and which will really be very
efficient and useful has to be created. But
there is a progressive and increasing res-
response given in this matter by all
concerned.

SHRI BRAJAMOHAN MOHANTY :
What is the progress made in respect of
each State and Union Territory ? That is
my question,

SHRI SHIVRAJ V. PATIL: That
information can be given. ‘
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[Translation]

SHRI VISHNU MODI : Mr. Deput
Speaker, Sir, will the hon. Minister b

pleased to state the time by which the

scheme submitted through the Wasteland
Development Corporation regarding
checking of desert spreading in the
Aravalli Gap, upto Delhi and U.P,, the
photographs in respect of which were
taken through INSAT-I, would be
sanctioned ?

[English]

MR. DEPUTY-SPEAKER : Question
Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English]

Remote sensing survey of U.P. hills

*700. SHRI HARISH RAWAT :
Will the PRIME MINISTER be pleased to
state :

(a) whether a remote sensing survey
of the U.P. Hills has been done;

(b) if so, the results thereof; and

(c) if not, whether Government pro-
pose to do the survey in the near future
to harnecss the national resource including
forest wealth in this area ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) & (b) A number of Remote
Sensing Surveys with Satellite imagery have
been completed for the entire U.P. State
including the hill areas for gross forest
mapping and wasteland mapping, A
Remote Sensing Survey of the upper
Ganga catchment for delineating priority
areas for conservation, estimating sediment
yield and predicting the run off, is under-
way.

The forest mapping with Satellite
imagery was done for the period 1972-75
and 1980-83. The estimatrs of area under
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forests after ground checks come to about
32,000 square Kilometers as of early 1980s

#which is about 119, of the total geographic
area of the State. These maps have been
found useful as input to forestry planning
and change detection,

The wasteland map for the U.P. State
in the Hill areas shows snow covered
arcas and forest blanks. These maps are
‘being used by the forest department of
U.P. for wasteland development,

Topographical surveys on 1:50,000
scale with the help of aerial photographs
have been completed for the complete U P.
Hill areas and most of the maps have
since been printed. Topomaps have been
prepared.

A number of detailed surveys have
also been conducted with aerial photo-
grahs in many U.P. Hull areas. Examples
are detailed forest cover type mapping,
assessment of forest type and identification
of afforestation sitcs in parts of Almora
district and parts of Dehradun forest; Soil
and landuse survey in Alaknanda Catch-
ment in Chamoli district; integrated
surveys of Doon Valley covering 2000 sq.
km.

Under the Indian Remote Sensing
Statellite  Utilisation Programme, the
‘Remote Sensing Applications Centre, U,P.
has carried out aerial photography in a
part of the Catchment areas of Rivers
Ganga and Ramganga in the Himalayan
region. The project is at preliminary
stages now.

(c) As a follow up of the above, a
number of surveys may take place besides
completing the surveys undertaken already.

Health hazards faced by employees
of atomlc power plants

*703. SHRI H. M. PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that several
employees of the various atomic and other
electronic plants have been affected due to
excessive radiation during the past two
years;

(b) if 80, the details thereof;
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(c) which are the most affected plaﬁts
by radiation and other hazards affecting
the health of the employees; and

(d) what steps have been taken to
safeguard the health of the workers
working in these plants ?

. THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) No, Sir.

(b) Does not arise.

(c) The radiation exposure doses in all
plants are well within the prescribed limits
in conformity with the ¥nternational
Commission on ‘Radiological Protection
recommendations and hence the question
of affecting the hea'th of the employees
does not arise.

(d) Radiological surveillance by the
Health Physics Division and Division of
Radiological Protection, BARC and
medical surveillance of radiation workers

have been in vogue in all atomic energy

plants from inception of the plants.

Scheme for economic napliftment
of disabled

*705. SHRI CHITTA MAHATA :
SHRI NIRMAL KHATTRI :

Will the Minister of WELFARE be
pleased to state :

(a) whether Prime Minister has appea-
led to the people to give the disabled per-
sons their due places as equal citizens of
the npation and help them in their econo-
mic uplift; .

(b) if so, whether Government have
formulated any new scheme in regard to
economic upliftment of disabled persons
in the country;

(c) whether a list of benefits and
strategies for aiding the disabled in the
country has been or is being formulated;
and

(d) if so, the details thereof ?



48  Written Answers

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) (a) Yes,
Sir. Extracts of the Prime Minister’s
Message are laid on the Table of
the House. [Placed in Library See No.
LT 2641/86]

(b) (c) & (d) A statement is attached.

Statement

There are several schemes for 1ihe
economic upliftment of the disabled per-
sons in the country, as briefly detailed
below :—

Employment

39 of group C and D vacancies in
Central Government and Central Public
Sector Undertakings are reserved for
handicapped persons.

22 Special Employment Exchanges and
41 Special Employment Cells have been
set up across the country to help handi-
capped persons in job placements.

14 vocational Rehabilitation Centres
have been set up to assess the residual
ability of the disabled, arrange for their
training and place them in regular emp’'oy-
ment. 11 Rural Rehabilitation Centres
have been added to the VRCs to promote
the placement of the handicapped in rural
areas.

Government of India helps voluntary
organisations in setting up programmes
for vocational training to the handicapped
and for getting up sheitered workshops.
Voluntary organisalions are also given
financial assistance for appointment of
placement officers to help the handicapped
in open employment.

To encourage private sector employers
to employ handicapped persons, the Gov-
ernment of India gives national awards
annually to outstanding employers of the
handicapped.

Self Em ployment

73% reservation in petro! pump out-
lets/gas dealerships has been made in
favour of the handicapped,
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Nationalised banks provide loans to,
physically handicapped persons at a nomi.
nal rate of interest (4%) under the Diffep.
ential Rate of Interest Scheme.

Ministry of Communications give public
telephone booths to physically handica.
pped persons through which they cap
earn a living.

State Governments and local bodies
allot kiosks, vending stalls to handicap-
ped persons to help them earn a living,

Ministry of Welfare has launched a
Scheme of District Rehabilitation Centres
under which comprehensive and coordina-
ted services for the rural handicapped are
provided. The emphasis in the DRC, so
far as economic upliftment of the handj-
capped is concerned, is to tap the unorga-
nised sectors of the economy like petty
shops, vending stalls, service centres and
self employment in agriculture and alljed
sectors.

Investment in ele ctronics industry

*706. SHRI GURUDAS KAMAT :
Will the PRIME MINISTER be pleased
to state :

(a) what has been the Government
investment towards electronic industry in
the Sixth Plan and the proposed invest-
ment during the Seveath Plan;

(b) whether the foreign investment in
electronic industry is expected to increase
during the Seventh Plan; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ VvV,
PATIL) : (a) The total actual expendi-
ture by Department of Electronics during
Sixth Five Year Plan was Rs. 171.10 cro-
res. The financial outleys approved for
the Department of Electronics during the
Seventh Five * Year Plan are Rs. 471
crores,

Of the various schemes/programmeg
being pursued by the Departmeat of
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Electronics, a number of them are directly
industry-oriented and other programmes
are in the nature of upstream investment
involving setting up of infrastructure, dey-
elopment of technology aud pilot produc-
tion, manpower training etc.

(b) and (¢) In the integrated policy
measures for electronics announced in
March 1985, and some notified thereafter,
companies having foreign equity upto 40%
have been permitted to freely participate
in the electronics industrial sector which
are open to wholly owned Indian compa-
pies. In some areas of high technology,
majority foreign investment is also permi-
tted. In the wake of this policy announce-
ment, a number of foreign companies have
shown interest in investing in electronics
in India. However, there is no specific
target set out for foreign investment likely
to be generated during Seventh Five Year
Plan. It will progressively increase.

[Translation]

Number of unemployed handicapped

*708. SHRI KUNWAR RAM : Will
the MINISTER OF WELFARE be plea-
sed to state the number of unemployed
handicapped in the country during 1985-
86.

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAIJPAI): Al-
though the information regarding unem-
ployed handicapped persons in the coun-
try is not collected, the number of such
persons who registered with the employ-
ment exchanges during 1985 is 40,833.

[English]

Residential accommod ation to emplo-
yees of Army Headquarters

*711 SHRI AJAY MUSHRAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that a majority
of Central Government Civilian employ-
ees under the Ministry of Defence are
given Government residential accommo-
dation;

APRIL 16, 1986

Written Angwers v“

(b) whether it is also a fact that the
employees under lower formations of
Army Headquarters are treated as Cent-
ral Government employees but only 15
per cent of these employees are given resi-
dential accommodation; and

(c) if so, why all Central Government
employees are not treated at par for
allotment of residential accommodation ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) No, Sir.

(b) and (c) The civilian employees of
the lower formations of the Army Head-
quarters are also Central Government
employees. The percentage of these emplo-
yees given residential accommodation
varies from station to station. All Central
Government employees not provided with
residential accommodation are eligible for
House Rent Allowance as per the Rules.

{Translation]
Printing of warning on liguor bottles

*712. SHRI MOOL CHAND DAGA :
Will the Minister of WELFARE be plea-
sed to state :

(a) whether the warning that smoking
is injurious to health is printed on pack-
ets of cigarettes and if so, the reasons for
not writing this type of warning on bottles
of liquor also; and

(b) whether Government proposed to
make it obligatory to print such warning
on the bottles of liquor ?

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAJ): (a)
THE Statutory warning on cigarette pack-
ets is in pursuance of a Central Legisla-
tion, which does not apply to liquor
bottles.

N

(b) Laws regulating intoxicating
liquor are within the purview of
the State Governments who are expec-
ted to undertake appropriate steps in this
regard.
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Drug addiction among Police

personael

*713. SHRIMATI SHEILA DIKSHIT :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) has any study been undertaken
revealing the addiction to drugs of Police
personnel under the Central Government
like CRPF, BSF, etc.

(b) if so, the findings thereof; and

(c) the short-term and long-term steps
taken by Government to treat such addi-
cted personnel ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
HOME AFFAIRS  (SHRI P. V.
NARASIMHA RAO) : (a) No, Sir.

(b) & (¢) Does not arise,

Development of hilly areas and
Western Ghats

*715. SHRI YASHWANT RAO
GADAKH PATIL : Will the MINISTER
OF PLANNING be pleased to state ;

(a) whether Government have set up
an advisory committee on the develop-
ment of hilly areas including Western
Ghats;

(b) if so, the details thereof; and

(c) the programmes formulated by the
Committee ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI A.K. PANJA) :
(a) Yes, Sir.

(b) A copy of the office memorandum
dated 17th January, 1986 notifying the
constitution of the Committee is laid on
the Table of the House [Placed in lerary
See No. LT 2642/86)

(¢) The Committee will advise on
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matters relating to planning for socio-eco-

nomic development of the hill areas. No

‘meeting of the Committee has been held

so far,

Chandigarh Passport Office

*718. SHRI CHIRANJI LAL
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the steps being taken to stream-
line the working of the Chandigarh Pass-
port Office;

(b) the number of passport applica-
tions pending at present; and

(c) the steps being taken for their
carly disposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI K. R. NARAYANAN);
(a) The Government bave already taken
various steps to streamline processing of
passport applications not only by the
Passport Office, Chandigarh but also by
all Passport Offices, viz. (i) the require-
ment of furnishing a financial guarantee
or a verification certificate in lieu thereof
has since been abolished and the applica-
tion form for issue of new passport sim-
plified; (ii) all Passport Officers are requir-
ed to issue passports within a week after
receipt of clear identity verification and
security verification reports from the con-
cerned authorities; (iii) the Pastport Offi-
cer, Chandigarh and other Passport Offi-
ces elsewhere have been instructed to
issue periodic reminders to the concerned
authorities to expedite return of veri-

fication forms,
w‘

(b) The number of Passport applica-
tions pending at Passport Office, Chandi-
garh as on 1.4.1986 is 18,976.

(c) In addition to steps described part
(a) above, the Passport Officer, Chandi-
garh has also been instructed to pay per-
sonel calls on the concerned senior offi-
cers in Chandigarh and seek their co-
operation for expeditious disposal of
long delayed cases,
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Atemic enesgy: centre-at-Midanpore-

*719. SHRI SATYAGOPAL MISRA:
will the PRIME MINISTER be pleased
to state ¢ '

(a) whether it is a fact that Government
have dropped the idea of setting up an
Atomic Energy Ceutre at Midnapore: Dis-
trict, West Bengal; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
. THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) A decision on the report of
the Site Seléction Committee for selection
of sites for setting up of future atomic
power stations pertaining to the Eastern
Blectritity Region of which West Bengal
forms a: constitueamt part, is yet to be
taken.

(b): Does: not arise.

Racket of forged' degree certificate in
Delhd

6743. SHRI MAHENDRA SINGH :
Will the Minister of HOME AFPAIRS
be pleased to state :

(a) whetber it is a fact that a forged
University degree and certificate racket
was unearthed in West Delhi toward$ the
end of Japuary 1986;

(b) if so, the details of the racket
snd its modus operandi; and

(d) the particulars of persons appre-
hended in connection therewith ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS &
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI RAM
NIWAS MIRDHA): (a) Yes.

(b) On the basis of a tip off, Delhi
Police conducted a raid and recovered
forged certificates and seals of Agra
University from one Guruji Coaching
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Centre, Chand Nagar, Delhi. The: rubber
stamp seals were those of the ¢De-
puty Registrar Examination, Agra' Univer-
sity, Agra’, A file folder was seized con-
taining some blank. forms.and certificates
with the seal of Deputy Registrar. Exami-
nation, Agra University,

(c) A case u/s 473/474 1PC was regis-
tered and two persons viz., Shiv Charap
and his son Rakesh Kumar have been
arrested,

Misutilisation of funds by CMERI

6744, SHRIMATI BIBHA GHOSH
GOSWAMTI :

SHRI HANNAN MOLLAH . :

Will the PRIME MINISTER be pleas-
ed to state :

(a2) whether the funds raised by spon-
sorship for All India. Machine Tool De-
sign Seminar held at Central Mechanical
Engineering Research: Institute, Durgapur
in 1983 and the Silver Jubilee Celebration
in 1984, were spent for the purposes fer
which the funds were raised;

(b) whether the same funds were
spent afer the seminar on tours, advertise-
ments and parties;

(¢) whether proper auditing for all
those was made; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : Yes, Sir. All India Machine
Tool Design and. Research Conference, a-
separate body, through its elected Organi.
sing Committee, organised a Seminar in
1983 in CMERI Premises. They raised
their funds through sponsorship. CMERI
organised its Silver Jubilee Celebrations in
1984 ,or which the entire expenditure was
met by CSIR.

(b) The Organising Committee of
of Conference utilised some of their bala-
nce funds after the: Conference, on tours,
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sdvertisements ‘and meeting expenses, and
transferred the remaining -amount - as seed
mroney: to the next Organising Committee.

(€) Yes, Sir.

@) The accounts of AIMTDR were
duly audited and the auditors report to.
gether with the statement approved by the
Organising Committee were forwarded to
the Organising Committee of the next Con-
ference. As regards Silver Jubilee Cele-
bration of CMERI (1984), the expetditure
was duly reflected in the OMERI
accounts,

:Steps to curb pollution caused by power
generation plants

6745. SHRI HANNAN MOLLAH :
Will the PRIME MINISTER be pleased
to state :

(a) whether companies under MRTP
are causing air and water pollution;

(b) if so, the steps taken of propos-
ed to be taken to stop pollution caused
by these companies; and

(6) the measures being taken to curb
air and water pollution caused by power
generating plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
According to a survey conducted by the
Central & State Pollution Control .Boards,
there are 4054 polluting industrial units
(large and medium) in the country which
include some of the MRTP companies.

(b) The steps taken include the follo-
wing ¢

—industries are persuaded to adopt
pollution control measures;

~legal action is taken against the

defaulting units;

—financial incentives are provided for
installation and satisfactory -perfor-
mance of pollution control equip-
fments;
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—instaliation of common ofluent treat-
'ment plants is encouraged particu-
latly'for -small scale industrios,

(¢) The measures: being taken include
the fdllowing :

—installation of high efficiency elect-
‘yostatic  precipitators #o replace
these -units.which .are not satisfac.
torily fupctionipg;

—installation of latest design of elec-
trostatic precipitators in series with
the:existing units to improve the, ash
collection system;

—improvement in coal handling and
ash disposal facilities; and

—ftreatment of the effluents as per the
-standards.

Atrocities on SCs'STs

6746, ‘SYED SHAHABUDDIN :

Will the:Minister of WELFARE be pleased
to state ;

(a) the number of cases of atrocities
against members of Scheduled Castes and

- Scheduled Tribes during 1985;

(b) the break-up of the figures by
the States;

(c) the number of lives lost and of
women raped in these atrocities;

(d) the number of houses burnt and
the estimated value of property ' destroyed
during these atrocities;

(¢) the compensation providéd by
the States to the sufferers;

(f) the number of cases filed suspect.
ed and charge sheeted;

'(g) the number of culprits sentenced
for these atrocities; and

(h) the number of casés pending as
on 31 January, 1986 ?

THE DEPUTY MINISTER IN THE

MINISTRY OF WELFARE (SHRI GIRI-

DHAR GOMANGO) : (a) (b) & (c) Two
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tables showing crime-wise number of cases
of crimes committed on Scheduled Castes
and scheduled Tribes separately by non-
Scheduled Castes and non-Scheduled
Tribes, as reported by different
States/Union Territories, are at State-
ments I and II respectively.

(d) The information regarding number
of houses burnt and the estimated value
of property destroyed is not maintained by
the Government and hence is not avail-
able.

(¢) The Government of India do not
maintain the details regarding compensa-
tion provided by the States.

(") (&) & (h) According to the infor-
mation received so far from States/U.Ts of
Gujarat, Madhya Pradesh, Orissa,
Punjab, Rajasthan, Delhi, Goa, Daman
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and Diu and Lakshadweep and partial
information (i.e. upto 30.6.1985) from
Bihar, Kerala, Madhya Pradesh, Mahara-
shtra, Tamil Nadu and Uttar Pradesh,
during the year 1985 the number of cases
of crimes against Scheduled Castes that
ended in chargesheet was 6562 while 947
cases ended in conviction. 27832 cases
are pending in Courts,

In respect of Scheduled Tribes, accor-
ding to the information received from
States/U.Ts. of Himachal Pradesh, Mani.
pur, Meghalaya, Nagaland, Orissa, Rajas-
than, Sikkim, Tripura, Andaman andNi-
cobar, Islands, Dadra and Nagar Haveli,
Goa, Daman and Diu, Lakshadweep and
Mizoram, as on 3Ist December, 1985, 345
cases were pending with investigating auth-
orities, 246 were pending trial in Courts
while 165 cases ended in coaviction,

Statement 1

Number of cases of atrocities againts members of Scheduled Castes reported
by State Governments and U. T. administrations during 1985.

S. No. State Murder Grievous Rape Arson Other Total
Hurt offences
1 2 3 4 5 6 7 8
1. Andhra Pradesh 12 04 23 05 122 166
2. Assam* - - — - - -
3. Bihar 54 110 63 142 1083 1452
4, Gujarat 22 64 08 51 605 750
5. Haryana 11 —_ 26 03 81 121
6. Himachal Pradesh 01 09 03 03 33 49
7. Karnataka 20 07 11 49 207 294
8. Kerala 06 04 19 10 261 300
9. Madhya Pradesh 75 347 194 196 4321 5133
10, Maharashtra 13 35 28 20 . 332 428
11, Orissa 01 19 12 10 117 159
12. Punjab 08 03 11 01 09 32
13. Rajasthan 29 167 101 66 1074 1437
14. Tamil Nadu@ 20 10 17 13 723 783
15, Uttar Pradesh 223 . 582 177 408 12745 4135
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1 2 3 4 'S 6 7 8
16. West Bengal 03 —_ 01 03 04 11
U.Ts
1. Dadra and Nagar Haveli — . — — 01 01
2. Delhi — —_ —_— — 01 o1
Total : 498 1361 694 980 11719 15252

Note : Information in respect of other States and U.Ts is

‘NIL®

*Information upto May, 1985 only
@Excludes August, 1985 data

Statem;nt II

Table showing the number of cases of atrocities against members of Scheduled
Tribes reported by State Governments/U.T. administrations during 1985

S. No. State/U.T. Murder Grievous Rape Arson Other Total
Hurt offen-
ces

1 2 3 4 6 7 8
1 Andhra Pradesh 02 Nil 09 Nil 11 2
2, Assam Nil 04 01 Nil 18 23
3. Bihar 12 15 26 12 156 221
4. Gujarat 10 24 08 01 82 125
5. XKarnataka Nil Nil Nil Nil 01 01
6. Kerala@ 02 01 03 01 52 59
7. Madhya Pradesh 95 204 138 168 2350 2955
8. Mabharashtra 09 11 25 05 119 169
9. Manipur 01 Nil Nil Nil 01 02
10. Orissa 02 05 07 Nil 32 46
11. Rajasthan 13 8 19 1 278 379
12. Tamil Nadu ©Nil Nil Nil Nil 01 01
13. Uttar Pradeshf — — —_ —_ — 03
14, West Bengal 02 Nil 05 Nil 09 16

U.Ts

1. Arunachal Pradesh* Nil 0. Nil Nil 10 11
Total 148 323 ‘ 241 198 3120 4033

Note : Information in respect of other States and U.Ts is Nil
@ Data in respect of Kerala is upto Sept. 1985 qnly.
£ Crime-wise break up of 3 cases reported by Govt.

of Uttar Pradesh not available.

* Excepted for fhe months of August and December, 1985
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Refund of two months salary to pensioners

6747. DR. B. L. SHAILESH : will
the PRIME MINISTER be pleased to
refer to the statement regarding grant of
concessions to pensioners laid on the Table
of ‘the House by the Minister of State for
Personnel and Pensions on the llith
March, 1986 and state :

(a) whether pre-1938 Central Gover-
ament employees who retired from service
during 1973-74 and from whose gratuity
two months’ salary was deducted on acco-
unt of their opting for family pension will
now be refunded this amount;

(b) if so, whether any administrative
orders in this behalf have been issued;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES & PENSIONS (SHRI P.
CHIDAMBARAM) : (a) to (c)The state-
ment regarding grant of concessions to
pre-1938 Central Government servants laid
on the Table of the House on 11.3.1986
does not relate to the deduction of two
months’ salary on account of opting for
family pension.

Initially the Family Pension Scheme,
1964 was a contributory one and employee
cligible for the benefits of the Scheme were
required to contribute two months emolu-
ments out of the DCRG. However, with
effect from 22.9.77, this condition was
dispensed with.

The Supreme Court considered the ques-
tion of extension of the benefits of Family
Pension Scheme, 1964 to those widows who
were not earlier entitled to this benefit.
Based on the statement made by the Go-
vernment in the Supreme Court, the Court
extended the benefits of Family Pension
Scheme, 1964 to the families of those
Government servants who were/are borne
on the pensionable establishment and are
presently not covered by that scheme with
effect from 22.9.77 vide judgement deliver-
ed on 30.4.1985. Accordingly, the widows
who have now been granted the benefit of
family pension are not required to contri-
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bute two months’ emoluments. Equally,

"Government will not entertain a demand

for refund of contribution alrecady made
by the pensioners.

Freight equalisation policy

6748. DR. SUDHIR ROY : Will the
Minister of PLANNING be pleased to
state :

(a) whether Government would intro-
duce a bill doing away with the freight
equalisation policy as per recommendations
of the commitee on National Transport
Policy submitted in 1980;

(b) whether the States in Eastern
India are adversely affected because of
freight equalisation policy; and

() whether modalities and time pha-
sing of the withdrawal of the freight
equalisation scheme are still being worked
out ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K, PANJA) : (a)
No, Sir,

(b) & (¢) Itis difficult to attribute
the development of a particular region to
policy of freight equalisation alone. The
Government have already accepted in
principle, the recommendations of the Na-
tional Transport Policy Committee (Pande
Commitice) to phase out gradually the
existing freight equalisation ' scheme in res-
pect of goods like Iron & Steel and
cement subject to subsidisation of trans-
port for remote, inaccessible and isolated
areas. Phasing out of freight equalisation
will have to be done over a suitable period
of time so as to allow sufficient time to the
eoncerned industries for adjustment in the
prices. Modalities and time phasing of
the withdrawal of the freight equalisation
scheme are yet to be finalised.

'Recruitment centres:at Sikkim

6749, SHRIMATI D. K. BHAN.
DARI : Will the Minister of DEFENCE
be ‘pleased to state :

. ()  whether there is any recruiting
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Centre of the three armed forces in
Sikkiny:

(b) if so, where it is located and what
has been the response of the youth; and

(c) if not, whether Government pro-
pose to set up one to attract the Sikkimese
youth to join the Defence forces ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) No, Sir.

(b) Does not arise.

(¢) No, Sir. The Sikkim area is
adequately covered by the Branch Recrui-
ting Office Siliguri, Gurkha Recruiting
Depot, Darjeeling and the Airmen
Selection Centre, Barrackpore.

Freedom figh ters pensions in Himachal
Pradesh and other States

6750. PROF. NARAIN CHAND

- CHAITRA. 26, 1906, (SAKA)

@riteen Anawers. 62

PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of freedom fighters
who have been sanctioned pensions State-
wise in the second half of the current
financial year 1985-86;

(b) the names of such freedom fighters
from Himachal Pradesh who have been
sanctioned pension district-wise; and

(c) the names of such Himachal
Pradesh Freedom Fighters district-wise,
whose cases are still pending for sanction?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) & (b) The
requisite information is given in Statements
I and II given below.

(c) As on 31.3.1986, 121 cases for
grant of pension to freedom fighters
including ex-INA cases from Himachal
Pradesh were pending final disposal,

Statement-I.

Number of persons sanctioned pension in the second balf of the current financial year
1985.80 (State-wise)

S. No. Name of States/UT Admns. Number of sanctioned cases
1 2 3
Ml. Andhra Pradesh 840
2, Assam 4
3. Bihar 125
4, Gujarat 2,
5. Haryana 4
6. Himachal Pradesh 3 (1 general freedom fighter
& 2 INA personnel)
7. Jammu & Kashmir 31
Karnataka 237
9. Kerala 70
10, Madhya Pradesh 14
11. Maharashtra 799
12, Menipur 3

13, Meghalaya
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1 2 3

T 14. " Nagaland ' -
15. Orissa 11
16. Punjab 150
17. Rajasthan 2
18. Tamil Nadu 7‘
19, Tripura 3
20, Uttar Pradesh 44
21. West Bengal 162
22, INA Personnel 150 (other than H.P.)

U.T. Admns.

1. Andaman & Nicobar Islands . —_
2, Arunachal Pradesh —_—
3. Chandigarh —
4, Delhi 7
5. Goa H
6. Mizoram —
7. Pondicherry —

Statement-I1

The names of freedom fighters of Himachal Pradesh who have been sanctioned
pension district-wise in the second half of financial year 1985-86.

1. Shri Shiv Dayal
2. Shri Sarwan Singh
3. Shri Rai Singh

— Bilaspur
—_— Kangra

— Kangra

Changes in poverty line due due to
price hike

6751, SHRI ANIL BASU : Will the
Minister of PLANNING be pleased to
state :

(a) in view of present price escalation
of all commodities including foodgrains
what will be the poverty line;

(b) whether a number of persons
claimed to be raised above the poverty line
by introducing anti-povery programmes
during Sixth Plan period would come

down as a result of chamges of poverty
line;

(c) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CI1VIL SUPPLIES
(SHRI AK. PANJA) : (a) The poverty
line used in the Seventh Five Year Plan is
the per capita monthly expendit.ure level
of Rs. 107 in rural areas and Rsi 122 in
urban areas at 1984-85 prices. Ths corres-
ponds to the calorie requirements of 2400
per capita per day in rural areas and 2100
per capita per day in urban areas. This
poverty line will be up-dated for subse-
quent years by using the ‘Central statistical
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Organisation Private Consumption Deflator * -

(as a proxy for rise in the price of the
consumption basket).

(b) to (d) The estimates of povery
are based on the National Sample
Survey (NSS) data on Household
Consumptionexpenditure .Theestimates for
1983-84 are based on the 38th
Round of the National Sample
Survey. The next Survey will be under-
taken only in 1988 or 1989 and. therefore,
it is not possible to know the net change
in the number of persons crossing the
poverty line due to the updating of the
poverty line,

Meetings/Seminars for promoting
peace

6752, SHRI MULLAPPALY RAMA.
CHANDRAN : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether any meetings/seminars
have been held by India or whether India
has participated in any meetings/seminars
as part of promoting peace in this year of
peace; and

(b) if so, the dates and the details
therecof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN): (a) & (b)
A National Proparatory Committee has
been set up under the Chairmanship of
the Minister of State for External Affairs
to commemorate the International Year
of Peace. The Committee which will be
meeting shorudy will draw up a detailed
programme of activities for commemoration
at the national level.

The UN has not so far organised any
meetings/seminars on this subject this
year. However, on 16 September 86 the
UN proposes to organise a meeting at UN
Headquarters in New York to commemo-
rate the Year. India will be participating
at this meeting. '

Setting up of technical centres for
welfare of handicapped

6753, SHRI KRISHNA SINGH :

CHAITRA 16, 1908 (SAKA)
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Will the Minister of WELFARE be pleased
to state :

(a) whether a Technical Centre to
develop aids and appliances for the bandi-
capped with foreign technology is proposed
to be set up in Delhi; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THR
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No, Sir.
However, the Ministry of Welfare is
considering establishment of a Centre for
evaluation, siandardisation and improve.
ment of aids and appliances for the handi-
capped in India., The Centre will also
help development of technical cooperation
between the Indian manufacturers and
foreign agencies in transfer and adaptation
of appropriate technology.

(b) The details are being worked out.
Cases of jail break in Tihar Jail

6754. SHRI SIMON TIGGA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that more than
half a dozen cases of jail break have been
reported from the high security Tihar
Central Jail, Delhi in the last three years

alone;

(b) details of the jail break in the
last three years, year-wise;

(c) what action has been taken/is being
taken against the officials concerned; and

(d) what safety measures are being

% contemplated to check incidents of jail
break ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes.

(b) The break-up of instances of jail
breaks is as follows :

1983—4
19842
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1985—2
1986 —1

(c) As a result of these jail breaks 29
.officials were suspended and disciplinary
ptoceedings instituted against them.
Magisterial enquiry was ordered on three
occasions. After the jail escape of 1986,
a criminal case has been registered against
six jail officials.

(d) Government have taken, inter-alia,
the following steps to ensure greater safety
in the Tihar Jail :—

(i) A full time 1.G. (Prisons), a
senior Police Officer has been
appointed who will have his office
on the Tihar Jail premises, for
more effective supervision,

(ii) Additional staff of 234 has been
sanctioned with a view to provi-
ding more constant vigilance at
all levels.

. (dii) 6 additional vehicles have been
sanctioned with a view to provi-
ding greater mobility among the
supervisory staff to enable them
te attend to emergent situations,
as also to provide for the more
secure transit of prisoners to
courts and hospitals.

(iv) The existing security forces
deployed in and around the Tihar
Jail have Dbeen significantly
augmented.

(V) The flow of visitors and vehicles
into the complex is regulated
through restricted points. No
vehicles is permitted beyond
certain limits.

(vi) Extra guard is deployed to keep
a vigil over visitors as well as
jail inmates before and after
interviews.

Policy regarding posting and transfer

6755. DR. A. K. PATEL : Will the

Minister of DEFENCE be pleased to
state ¢

APRIL 26, 1986
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(a) what is the policy regarding trans-
fers and posting of the employees in
different Defence Ordinance factories and
establishments in different parts of the
country who are nearing their retirement
age i.e. fifty years and onwards; and

(b) whether they are given any pre-
ference of being posted in their home
States or places of their choice ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND DEFENCE SUPPLIES
(SHRI SUKH RAM) : (a) & (b) Em-
ployees who are liable to transfer and who
are near their retirement are not disturbed
as far as possible. However, their requests
for transfer to their home town or a place
of choice near about in the last one or
two years of their service are considered
favourably wherever possible subject to
functional needs.

Study.on control of water pollution

6756. SHRI MANIK REDDY : Will
the PRIME MINISTER be pleased to
state ¢ ¢

(a) whether Sri Ram Institute for
Industrial Research, Delhi, have made
study on water pollution contro! using
activated charcoal for treatment of
effiuents from textile industry; and

(b) if so, the results thereof indicating
practical application of these findings,
including re-use of the used effluents ?

THFE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes, Sir.

(b) A statement is attached.

Statement

Shri Ram Institute for Industrial
Research have made studies during 1976-79
on water pollution control using activated
carbon for removal of dissolved organic
pollutants especially colouring matter
from the textile process house waste
liquors,

»
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' The system can be used for removal
of pollutants like dyes, organic acids,

surfactants, soaps, detergents, and allied *

chemicals including toxic compounds
usually present in dye house waste stream.
However, if inorganic salts are present in
larger quantities the performance of
activated carbon decreases. ‘

The process can be used for dilute
effluents. Concentrated effluents need to
be subjected to pretreatment for economic
reasons.

Based on the semi.pilot plant scale
experiments the cost of recovered water
from dye house waste comes to 40-50 paise
per thousand litres.

The reuse of recovered water depends
on :

— cost of fresh water supplies.
—~ cost of effluent discharge.

— quality of water required for a
given plant.

— degree of treatment required for a
given plant,

The process is highly dependent on
the absorptive capacity of the carbon,
waste characteristics, the quality of the
effluent desired.

The performance is also dependent on
the particle size, temperature, nature and
molecular weight of the pollutant,

Constraction of air strip at A and N
Islands

6757, SHRI MANORANJAN
BHAKTA : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether it is a fact that the Border
Roads Organisation had undertaken con-
struction of an air strip of international
standard at Great Nicobar in A& N
Islands;

(b) if so, the total expenditure in- .

curred on the project upto 28 February,
1986, when the work is likely to be com-
pleted and the total estimated cost of the
said project; and

CHAITRA 28, 1908 (84%4)
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() whether it is a fact that the sald
work has been suspended, if so, reasons
therefor ? o

THE MINISTER OF STATE IN THR
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) to (c¢) Construction
of an air field in the Great Nicobar Island
for the Indian Air Force was entrusted teo
the Border Roads Organisation. The
question of continuing this work is under
review. - Therefore, the Border Roads
Organisation have been asked to suspend
works on the air-ficld for the present.

Till February, 1986, an expenditure of
about Rs, 248 lakhs has been incurred oa
the Project.

Identification of leading public sector
compaanies

6758. SHRI JAGANNATH PATT.
NAIK : Will the Minister of PLANNING
be pleased to state :

(a) whether it is a fact that the Planns
ing Commission has decided for working
on a programme under which 20 leading
public sector companies are likely to be
identified and nurtured for attaining a
minimum annual turnover of Rs. 2,000
crore by the turn of this century; and

(b) if so, the details regarding the
plan of Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP.
LIES (SHRI A. K. PANJA) : (a) No,
Sir,

(b) Does not arise.
Availability of Colour T. V. sets

6759. SHRI MOHANBHAI PATEL :
Will the PRIME MINISTER be pleased

_to state :

(a) whether it is a fact that it was
officially announced six months back that
colour T.V, sets would be made available
for Rs. 5000/« per piece;

(b) if s0, whether it is also & fact that
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* licensed T.V. manufacturers have pointed
out that this would be very difficult unless
Government gives some relief on import
* of T.V. components; and

(c) if so, steps being taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
- MINISTRY OF SCIENCE AND TE-
CHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V,
PATIL) : (a) No, Sir. However, . while
answering supplementaries to the Lok
Sabha Starred Question No. 436 on
18-12-1985, Minister of State (S & T) had
said that the price of Colour TV set had
eome down to Rs. 5500/- and the same
. could be made available at that price.
Electronics Trade & Technology Develop-
ment Corporation Limited (ET&T), a
public sector undertaking of the Depart-
ment of Electronics, has introduced, on
test marketing basis, 51 cms. Colour TV
sets, under its Material, Technology,
Brand Name (MTD) programme, with the
objective of providing good quality and
reasonably priced CTYV sets to the consu-
mers. Till the announcement on 28-2-1986,
of the budget proposals for 1986-87, the
price of the ET&T technology brand name
CTV set was Rs. 5150/- plus local taxes.
After the announcement of the budget
proposals for 1986-87, the price of the
said CTV set would now be around Rs.
5750/~ plus local taxes.

(b) & () Government has taken seve-
ral steps over the last 2-3 years to bring
down prices of electronic products,
including TV sets. These include :

(i) Reduction in customs duties on
components and capital goods.
Thus, following the statement
made in Parliament on 8th
Avugust, 1983, on ‘‘Measures to
further accelerate the rapid
development, of electronics”,
customs duty on a number of
clectronic  components  was
reduced from 1589% to 75%; and
that on @ number of cap:tal goods,
for setting up projects, irom 359%,
to 25%.
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(ii) Issuing industrial approvals libe.
rally, with viable production
capacities, so that economies of
scale arc derived and healthy
competition encouraged.

(iii) Broad-banding of industrial

licences/approvals.

(iv) Declicensing of the components
industry; and exemption under
Section 22A of the MRTP Act,
for components manufacture,

Once such promotional measures are
taken, it is the market forces which play
an important role in bringing about price
reduction.

Indo-US collaborative project for the
welfare of handicapped

6760. SHRI ANANTA PRASAD
SETHI : Will the Minister of WELFARE
be pleased to state :

(a) whether it is a fact that the
National Institute of Handicapped
Research (NIHAR), an agency of the US
Department of Education and Government
of India are collaborating a one million
dollar (Rs. 12 million) funded joint co-
operation project aimed at developing a
comprehensive model rehabilitation servi-
ces system for India; and

(b) if so, the details regarding the
broad objective and projections of
collaboration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) & (b)
The National Institute of Handicapped
Research, US Department of Education
and Ministry of Welfare have entered into
an understanding that the NIHAR will
provide funds to the extent of Rs. 180
lakhs over a period of § years from 1st
January 1985 for establishment of 2 model
District Rehabilitation Centres and support
to 6 District Rehabilitation Centres in
India. The District Rehabilitation Centre
Scheme aims at providing comprehensive
and coordinated services to the disabled
population in the country. It is designed
to extend services to the rural population
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at a minimum cost with as few specialists
as possible, utilising the existing resources
in the district.

Atomic power plant in Tamil Nadu

6761. SHRI N. DENNIS : Will the
PRIME MINISTER be pleased to state :

(a) whether Union Government have
approved the scheme of setting up of
atomic power plant in the State of Tamil
Nadu, during the Seventh Five Year Plan;
and

(b) if so, the details thereof ?
THE MINISTER OF STATE IN THE

- MINISTRY OF SCIENCE AND TECH- -

NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) The report of the Site Selec-
tion Committee for selecting sites for
future atomic power stations for the
Southern Electricity Region of which
Tamil Nadu is a constituent State is under
consideration of the Government,

(b) Does not arise,

gteering Committee on IREPP

*6762., SHRI LAKSHMAN
MALLICK : Will the Minister of PLAN-
NING be pleased to state :

(a) whether Planning Commission has
decided to set up a steering committee
on the Integrated Rural Energy Planning
Programme (IREPP), consisting of emi-
nent experts in rural development as
well as rural energy planning to effecti-
vely coordinate and monitor this progra-
mme; and

(b) if so, the details thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K. PANJA): (a) and
(b) The Planning Commission has decided

y to set up a Steering Committee on the
IREPP in principle, but the committee
has not yet been formed.
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Functions _ of National Crime Record Bareau

6763. SHRI MURLIDHAR MANE :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a National
Crime Record Bureau has been set. up;
and

(b) if

so, the functions of this
Bureau ? -

THE MINISTER OF STATE IN
THE DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
Yes, Sir.

(b) The functions o° the National
Crime Record Bureau are as follows :-

(i) To function as clearing house of
information on crime and crimi-
nals;

(ii) To store, coordinate and dissemi-
nate information on inter-state
and international criminals;

(iii) To collect and process crime
statistics at the national level;

(iv) To receive from and supply data
to penal and correctional agencies
for their tasks of rehabilitation of
criminals, their remand, parcle,
premature release, etc.

(v) To coordinate, guide and assists
the functioning of the State Crime
Records Bureau:

(vi) To provide training facilities to
personnel of the Crime Records
Bureau; and

(vii) To evaluate, develop and moder-
nise Crime Records Bureaux.

Annugl plan for Haryana for 1986-87

€764. SHRI  CHIRANJI  LAL
SHARMA : Wilt the Minister of PLAN.
NING be pleased to state :

(a) the details of annual plan outloy

~ for 1986-87 for Haryana; and
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(b) the amount allocated under differ-
ent heads, details head-wise ?

~ THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
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MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K. PANJA) : (a) and (b)
A statement is enclosed. '

‘ Statement

Annual Plan 1986-87—Haryana—Approved Outlay

(Rs. crores)

Major Heads of Development

1986-87

T D SRR - G a——

Approved outlay

1. Agriculture & Allied Services

44.72

2. Rural Development , 10.86
3. Special Area Programme 2.50
Mewat Development
4, Irrigation & Flood Control. ' 169.37
5. Energy . 163.14
6. Industry & Minerals. 8.63
7. Transport 26.89
8. Sciencg, Technology & Environment 1.55
9, General Economic Services 7.26
10. Social & Community Services 86.08
11, General Services 4.00
Grand Total 525.00

Silicon Units.

6765. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) whether Government have taken
steps to set up some indigenous silicon
units in the country;

(b) if so, the number of indigenous
silicon upits set up in the country so
far;

(c) the number of indigenous silicon
VRits proposed to be set up in the country
{n the Seventh Plan;

(d) the sites selected for the location
of such units;

(e) whether Government have a pro-
posal to set up a new indigenous silicon
unit in Orissa; and

() if so, the place identified there-
for ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (x) Yes, Sir.
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(b) Following companies have set up

units to manufacture single crystal silicon .

ingots and wafers :-

(i) Super  Semiconductors (West
Bengal);

(ii) Siltronix (Tamil Nadu);

(iii) Metkem  Silicon  Ltd. (Tamil

Nadu);

(iv) Bharat Heavy Electricals Ltd.
(Karnataka);

(v) Central Electronics Ltd. (Uttar

Pradesh);

(vi) Bharat Electronics Ltd. (Karna-
taka);

In addition, Metkem Silicon Limited
have set up a plant to produce polysilicon,
The first three companies are in private
sector and the last three in pubfic

sector.,

(c) Silicon units proposed to be set up
in the country in the Seventh Plan

are {—

(i) National Silicon Facility (NSF)*

(ii) Augmentation of capacity of Cen-
tral Electronics Ltd.

* Investment decision on NSF will be
taken shortly.

(d) Site selected earlier for NSF  was
Vadodara, Gujarat-

() No, Sir.
(f) Does not arise.

Compenaatlon to the soldiers wha lest
their lives In mishap gl‘ An 32 trans-
port alrcra ft
6766. SHRI C. SAMBU : Will the
Minister of DEFENCE be pleased to

) state ;

(a) whether there is any proposal
with Government regarding the AN-32,
the mediym range my tigole tactical trans.
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port aircraft of the Indian Air Force to
undergo intensive re-evaluation in the
wake of two mishaps in March, 1986;

(b) whether Government have annoua-
ced any compensation to these soldiers
who lost their lives in mishap; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) :(a) A detailed
analysis has been made to ascertain if
there are any design defects in the AN-32
aircraft. No defect has been found either
in the design or vital components and
systems of aircraft. Besides, adequate sta-
ndby arrangements exist in the AN-32
aircraft to cater for any system or sub-
systems failure.

(b) and (c) Compensation under the
rules will be paid to the next-of-kin after
the Courts of Inquiry constituted either
declare, or come to the conclusion that
these personnel may be presumed to have
lost their lives. In the ad-interim period
an advance payment of Rs. 2300/- to the
family of each officer and Rs. 1150/- te
the famiiy of each airman per month
would be made for a period of six months
from non-public funds. In addition, the
families are eligible for family pension
under the rules during this period and
thereafter.

Difficulties in construction of roads in
forest areas

6767. SHRI R. ANNANAMBI : Will
the PRIME MINISTER be pleased to
be state :

(a) whether Government are aware
that the State Governments are facing
difficulties in constructing roads for the
benefit of public since diversion of forest
lands for non-forest purposes requires
clearance by the Centre; and

(b)if so, the steps taken in this

iegnrd ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT

AND FORESTS (SHRI Z. R. ANSARI) :
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(a) & (b) Caution has to be exercised in
diverting forest land for non-forest pur-
purpose in view of the precarious reduc-
tion in extent of forest land. If use of
forest land is unavoidable for construc-
tion of roads permission is accorded by
the Central Government after due exami-
nation.

Developed processes not accepted by
Indastries

6768, SHRI C. MADHAY REDDI] :
Wwill the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that many proces-
ses developed fully and ready for practical
application are not easily accepted by the
Industry due to craze for ‘imported tech-
nology;

(b) if so, the number of such techno-
logies and the number of Industrial units
which have not accepted such processes;

(c) whether despite such available
ssproven’’ technology, licences/permission
for similar technology was given by the
concerned Ministries; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI SHIV-
RAJ V. PATIL) : (a) Even'hough there
may be a preference for imported techno
logy in some cases, import of technology
is not generally allowed in the areas where
commercially proven technology is avail-
able indigenously.

(b) Does not arise.

(c) No Sir. Some Technologies develo-
ped indigenously do not find ready accept-
ance when their commercial viability has
not been established through pilot plan
and/or semi commercial plant trials.
Permission to import technologies similar
to available proven technologies is not
granted.

(d) Does not arise,
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[Translation] ‘
Inte rpational commission to control
pollution of rivers

6769 SHRI JAGDISH AWASTHI :

Will the PRIME MINISTER be pleased
to state :

(a) Whether an ‘International Commi-
ssion’ has been set up to suggest the
measures to solve the problem of increa-
sing pollution in rivers of the world;

(b) if so, the number of the member
countries thereof’

(c) whether India is its member; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):

(a) Government are not aware of any
such commission.

(b) to (d) Does not arise.

[English)
Recruitment of scientists by D.R.D.O

6770. SHRI AMAL DATTA : Wwill

the Minister of DEFENCE be pleased to
state :

(a) the system of recruitment to the

Defence Research and Development Orga-
nisation;

(b) whether the majority of scientists
at the junior most levels (B&C) are recrui-
ted on ad-hoc basis and subsequently con-
firmed through DPC; and

(¢) whether Defence Research and
Development Orgapisation is no longer re-
quired to recruit its scientific personnel
through UPSC; if so, the reasons there-
of 7 : '

THE MINISTER OF STATE IN THE

DEPARTMENT OF]DEFENCE RESEA-
RCH AND DEVELOPMENT (SHRI
ARUN SINGH): (a) Direct recruit-
ment to all Group ‘C° & ‘D’ Posts of
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DRDO is done by its Laboratories and
Establishments themselves through Employ-
ment Exchanges, and to all Group ‘A’ and
‘B’ posts except Scientific and technical, is
done tbrough 'UPSC. Dieect recruitment
to Scientific and Technical Group ‘A’ and
‘B* posts of DRDO is done through
open advertisements, on all India basis by
DRD.D and the selection is made strictly
in the order of merit as determined by a
duly constituted board headed by an exter

nal - eminent scientist with two outside
expert members and two deptt. members,

(b) Recruitment on ad-hoc basis is
restricted only to a limited number of posts
in selected disciplines required on urgent
basis. The ad-hoc Scientists are not con-
firmed through DPC. They have to apply
against open advertisements and have to
compete with outside candidates. Their
appointments are regularised only if they

are selected.

() Yes Sir. DRDO has been exem-
pted from the purview of UPSC in matters
relating to recruitments and promotions of
its scientfic and technical personnel, with
effect from Ol June 1985. This has been
done to bring DRDO in line with other
major Science Departments like the Depart-
ment of Atomic Energy and the Depart-
ment of Space which find it appropriate to
recruit scientists directly for the concerned

agencies,

Assistance to States for cleaning of rivers

6771, PROF. NIRMALA KUMARI
SHAKTAWAT : Will the PRIME MINI-
STER be pleased to state : '

(a) whether any long-term scheme
has been formulated to clean the rivers in
other States also alongwith the cleaning
of the Ganga, so that the pollution of their
waters can be removed; and

(b) whether Government propose to
provide special assistance to State Govern-

ments for this purpose ?

"THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
'FORESTS (SHRI Z. R. ANSARI): (a)
Although no scheme to reduce the pollu-
tion of any river other than the Ganga
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has been taken up, preliminary studies ars
underway in respect of Krishna, Brabma.
putra and Brahmani rivers, '

kd) Does not arise.
Techoique of electroforming

6772, SHRI P, R, KUMARAMAN.
GALAM : Will the PRIME MINISTER
be pleased to state : .

(a) whether the new technique ef
“‘electroforming’” may transform, revolu.
tionise and simplify many of our present
production techniques;

(b) if so, the details thereof; and

(c) the status of its application spe-
ciatly for production of currency notes,
solar-energy collectors, friction-reducing
applications and erosion shields for vulne.
rable parts of aircraft etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH.
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) & (b) Electroforming is the
process of producing metallic shapes by

- electrodeposition upon a master form,

The process enables the production of
intricate shapes, close dimensions and
varied surface textures with great fidelity
and fine detail. Electroforming thus holds
the potential of displacing conventionasl
metal forming techniques for high value
low volume production for some specializ-

" ed applications. ;

(c) Electroformed printing plates are
being used by the Reserve Bank of India
for the production of currency notes,
Electroformed solar foils for solar collec-
tors applications are also being used ia
~ R&D work has been initiated at
the Central Electro-chemical Research
Institute (CECRI), Karaikudi for electro.
forming of copper and nickel foils requir.
ed for printed circuit boards, solar energy
and other applications, The National
Aeronautical Laboratory (NAL), Banga.
lore has the expertise for electroforming
of copper, nickel and silver for use ip
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migrOWAve compeneats, missile compo-
neqts eic.

Proposal for making rupee freely conver-
tible currency. in USA

. 6773. SHRI AMAR ROXYPRADHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whether a group of Indians kiving
in the United States has met and urged
the Prime Misister to make the rupee
frealy. convertible ourrency within ten years
from sow; and :

(b) if so, the details thereof and
what steps Government are considering to
take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K, R. NARAYANAN) : (a) Gove-
rnment are not aware of such a suggestion
being made by any segment of the Iadian
community in the U.S.A,

(b) Do not arise.

Scheme fqr, dacolt infested areas in U.P.

677. SHRI BAL RAM SINGH YA-
DAV : Will the Minister of PLANNING
be pleased to state :

(8) whether the Government of Uttar
Pradesh has sent any scheme exclusively
for aliround development of decoit infest-
ed districts including Mainpuri; and

(b). if so, the time by which it is
likely to be approved by Government of
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND.CIVIL SUPPLIES
(SHRI A, K. PANJA) : (a) No, Sir.

(b) Does not arise.

Negptintion for supply of high technelogy

6775 SHRI N. VENKATA RATNAM ;
Will. the. Minister of EXTERNAL AFFA-
IRS be pleased to state.:

APRIL 16, 1986
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(a) whether Government bawe beeg.
negotiating with USA and Japan for supply
of high technology and the response from
each country;

(b). whether it is a fact that the USA
while accepting has imposed certain condi-
tions and guarantees from India;

(c) if so, what are the conditions/gy-
arantees and whether Government of
India have accepted these;

(d) whether the Government of
India baye negotiated with USSR either

for Defence equipr2ent or for higher tech-
nology; and

(e) if so, the nsspor.lsc.and the tesult
thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN): (a)
Following negotiations with the Govern-
meat of the US, a Memorandum of Under<
standing (MOU) on Technology Trapfer
was: signed in November, 1984. Subseque-
ntly, there has been an increase in the
acquisition from WSA of higher te:haology
such as advanced computer systems, There
is no similar arrangement with Japan,
However, an umbrella agreement between
India, and Japan on cooperation in the
field of Science & Technology was signed
on 29 November, 1985, Specific areas of
cooperation have still to be identified
under the agreement.

(b) & (c). The sale of higher techno-
ogy items under the. MOU is subject to
certain conditions which relate mainly to
actual use and non-transferability,

(d) & (e) There is on-going coopera-
tion between the Government of India and
the USSR for supply of defence equipment
as well as higher technology in sectors like
ferrous and non-ferrous.  metallurgy,
machine building, power, coal, electronjcs,
irrigation etc. The fesponse of the USSR
has been quite satisfactory. |
Stata-wise break up .of Secretapies and Ad-

NGOMI‘,&m'&:iwu,.thai Ceatre, Ad ,

6776, SHRI SHARAD DIGHE :
Will the PRIME MINISTER be pleased
to siglq;:
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(a) the State cadre wise break-up of
IAS officers who occupy the Centre’'s top
level posts of Secretary and Additional
Secretary; and

(b) whether Government propose to
lay down a clear-cut personnel policy in
filling up these posts and also strict enfor-
cemeift of a system of tenure at the Centre
for officials from the State cadres and also
uniform standard of assessment and a
maximum and minimum quota for each
State cadre ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) A statement
showing the number of IAS officers belon-
ging to the different State Tadres occupy-
ing posts at the level of Secretary/Addi-
tional Secretary is enclosed,

GHATRA 36, 1808 (SAKA)
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(b) Posts in the Central Secregariat
and certain specified field posts, of and
above the level of Under Secretary, are
filled wunder the senior staffing scheme,
under which officers belonging to the All
India Services and Central Group ‘A’
Services are eligible te b: appointed sub-
ject to their fulfilling the conditions of

-eligiblity prescribed under the ¢clieme.

Such posts excepts those at Secretary’s
level are filled on a teoure basis and the
tenure poligy is being strictly followed in
respect of such appointments. As part of
the on-going admisistrative reforms, the
feasibility of adopting a uniform standard
of assessment both at the Centre dnd in
the various State Cadres is being explored.
As no post in the Central Secretariat of
and above the level of Under Secretary is

reserved for any Service or any Cadre,

the guestion of fixing & maximum or mini-
mum quota for each State will not arisa.

Statement

Distribution of I.A.S. officers serving at the Centre at the level of Secretray/
Additional Secretary by cadre and level as on 1.4.1986,

Sl State Number of officers working at the Centre
No. in posts of :
Secretary/equivalent Additional
Secretary/equiva-
lent. '
1. Andhra Pradesh 4 5
2, Assam-Meghalaya 2
3, Bihar 4 4
4, Gujarat 1 —
5. Haryana -- 2
6. Himachal Pradesh 1 1
7. Jammuo and Kaghmir — -
8. Karnataka 3 1
9, Kerala i ‘ 1 2
10, Madhya Pradesh 4 10
11. Maharashtra 2 3
12. Manipur-Tripura — 2
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13, Nagaland

14. Orissa

15. Punjab

16. Rajasthan

17, Sikkim

18. Tamil Nadu

19, Union Territeries
20, Uttar Pradesh
21, West Bengal

4 2
1 2
2 7
3 3‘
_ 1
12 4
5 5

Steps to prevent killing of musk deer

6777. SHRI BRAJAMOHAN MO-
HANTY : Will the PRIME MINISTER
be pleased to state :

(a) whether Union Government have
taken any step to prevent the Kkilling of
musk deer with ranges around 3,000 ann-
vally to have the musk collected, with
details; and

(b) whether Chinese practice of musk
ranching in which musk is extracted by
inserting a hollow tube into the gland of
the animal keeping it safe is being consi-
dered in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Musk deer is included in Schedule I of the
Wild Life (Protection) Act, 1972 which
affords full legal protection against hunt-
ing and trade or commerce. Killing of
musk deer is punishable with imprison-
ment for a term of not less than 6 months
and which may extend to 6 years and also
with a fine of not less than five hundred
rupees. To protect the species and its
habitat, a number of national parks and
sanctuarfes have been established in its
range of distribution in the Himalayas,
The export of musk deer and its deriva-
tives is prohibited under the current export
policy. The musk deer is also listed in
Appendix I of the Convention on Interna.

tional Trade in Endangered Species of
Wild Fauna and Flora (CITFS), to which
India is a party. Under this Convention,
International trade in the musk deer and
its derivatives is strictly regulated.

(b) No, Sir.

Declaration of  Ugadi

holiday

as a public

6778. SHRI BHATTAM SRIRAMA-
MURTY : Will the PRIME MINISTER
be pleased to state :

(a) whether Government intend to
declare Ugadi, the Telugu New Years Day
as a public holiday;

(b) whether any request in this regard
was received by Government either from
the public or from Member$ of Parliament
or service organisations; and

(c) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P_. CHIDAMBARAM) : (a) No, Sir.
Howerver, Ugadi is included in the Ilist of
Restricted Holidays and a government
servant may avail of this holiday,

(b) Yes, Sir.

(¢) 1t has not been found possible to
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a‘coept‘the request to declare Ugadi asa
" closed public holiday. :

Forest in the A & N Islands

6780. SHRI MANORANJAN BHA-

XTA : Will the PRIME MINISTER bs
pleased to state :

(a) the percentage of forests in the
Union Territory of A & N Islands;

(b) whether the yard-stick for preser-
vation of forests in Mainland where the
forests are to the tune of 22 per cent is
the yard-stick for the Union Territory of
A & N Islands, if so, reasons therefor;

\

(c) whether it is a fact that the water
supply scheme for Sona Nala in South
Andaman, which is to cater to the drink®
ing water needs of a large population, is
now going to be abandoned due to non-
clearance of forest by Union Govern-
ment;

(d) if so, whether Government pro-
pose to withdraw population from A & N
Islands to preserve forests museum in
A & N Islands;

(s) if so, details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
86 per cent of the total geographical arca
of the Islands.

(b) No, Sir.

(c) The Government of India have
received no proposal for diversion of
forest land for a water supply scheme for
Sona Nala in the South Andaman Is-
land.

(d) & (¢) Do not arise,
[Tranglation]

Applicability of laws to Indians in foreign
countries A

6781, SARI C. JANGA REDDY :
Will the Minister of EXTERNAL AFK.
AIRS beg pleased to state : '
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Written Answers %

(a) whether cases of Indians in U K.,
Candada, USA, and France are dealt with
according to the provisions of Hindu Laws,
or Muslim Personal Laws or there is a
uniform law for all of them in the afore-

- said countries; and

(b) the names of those countries in
Europe in which cases of Indians are dealt
'with as per the provisions of Hindu and
Muslim laws and uniform law is not appli-
cable to them ? '

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : (a) The
cases of Indians in U.K, Capada, USA
and France are dealt with according to the
provisions of local laws - existing in the re-
spective country and they are not subject
to application of Hindu Laws or Muslim
Personal Laws.

(b) (1) ITALY—The general princi-
ple followed here is that laws of the eoun-
try to which the two parties belong will be
applicable unless it conflicts with the gene-
ral principles and frame-work of Italian
laws, Public order and customs,

(2) BELGIUM-—In Belgium foreign
nationals are dealt with under Beigium
International Personal Law. This would
permit the Indians to be dealt with as per
the provisions of Hindu and Muslim
laws,

Application of such personal laws
however, is not allowed to violate Belgian
‘International Public Order’ which embo-
dies the values cherished by the Belgia
society,

(3) FRG~—Uniform law is applicable
in criminal cases. Indian law, however,
is applicable in matters like marriage,
divorce, adoption, inheritence, etc., except
in cases where it is clearly stated that the
law of the domicile prevails and so far as
it does not come into conflict with the
fundamental principles which constitute
the basis of the German legal system.

(4 FINLAND—(a) Marriage and
divorce will be under Finnish laws subject
to certain cenditions., . : C
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() Property at time of divorce will
be under national law of husband (c) Pro-
perty in regard to successiom will be under
pational law of the doceased.

In the case of German Democratic
Republic, the information is not available
.as such cases hawe never been dealt with
_ thege. In the case of Deamark also, the
information is not available.

In the case of remaining countries in
Europe, uniform law is applicable and the
Jadians there are not subject to application

‘of Hisdu and Muslim personal Laws.

[English]

Jado-US collaborative project for the wel-
fare of disabled.

6782, SHRI ANAND SINGH : Will

the Minister of WELFARE be pleased to

state ;

(s) whether an Indo-US project on

" digabled is being set up with collaboration

of the Nationa! Institute of Handicapped

Reseéarch of USA and Government of
India; and

(b) if so, the details thereof indicating
fts cost, production capacities and share
‘'of wach party in the collaboration ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WELFARE
- (SHRI GIRIDHAR GOMANGO)
{a) & (b) The National Institute of
Haendicapped Research, US Department
of Bducation and Ministry of Welfare have
esatered into an understanding that the
NIHR will provide funds to the extent of
Rs. 180 lakhs over a period of 5 years
from 1st January, 198S for establishment
of 2 model District Rehabilitatioa Centres
and support to 6 District Rehabilitation
Centres in India., The Government of
India would be meecting the building costs
of the 2 Centres amounting to Rs. 20
Jakhs.

Shottfall in target of mmjor c‘oniponen’t‘s

6783, PROF, RAMKRISHNA MORE:
Will the Minister of PROGRAMME M-
PLEMENTATION be pleased to state ;

abidbYg e
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(@) whether there ks u shortfull in tie
targets set for some mmijir ‘commpensnts. of
20-point Programme during 1985-86;

(b) if so, the defail& thereof stating
the achievement as against the projettions
of vach of the 20-Point Programine;

(c) the States which have shown unsa-
tisfactory performance in the implementa-
tion of the programmes and tbe reasons
therefore; and

(d) the steps contemplated by Gove-
rnment to accelerate the pracess of imp.e-
mentation of the pregrammes ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHOUDHURY) : () &
() A Statement giving the percentage

achievement for the period April, 1985—

February, 1986 in respect of the poiats/
items covered in the Monthly Progress Re-
port is attached. In respect of 4 items
viz, Integrated Rural Development Pro-
gramme, Bonded Labour Rehabilitation,
Villages Biectrified and Sterilisation, the

performance is rated as *‘Poor’ i. ¢. beltow

80% of the target for that period.

(c)' The following States have, in over-
all ranking, registered less than 809, achie-
véement .

‘Assam, Bihar, Jammu & Kashmir,
Keorala, Madhya Pradesh,Manipur,
Meghalaya, Nagatand, Orissa,
Sikkim, Tripura and West Bengal,

Reasons reported by the States
are

(i) inadequate infrastructural
facitities and administrative arra-
ngements, (ii) difficulties in regard
to land acquisition including
forest 'and, (iii) shortage of funds,
(iv) shortage of construction ma-
teria) land (v) difficulties in the
identification of old beneficiaries
for second dose of assistance,
Bte. '

(d) From time to time, Govermment
of India takes up the matter with
Yhie States for speedy implementae
tion of the Programme,
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- Low per capita income grow!k ln
Bihar

6784, SHRIMATI KISHORI SINHA:
Will the Minister .of PLANNING ‘be
pleased to state :

1(a) whether the per capita -income
growth-and investment in Bihar have ‘been
lower than the all India average duriag the
last three plans;

(b) if so, details thereof; and

(c) if not, the reasons for Bihar's
‘backwardness despite these outlays ?

THE 'MINISTER ‘OF STAYE ‘IN
THE MINISTRY 'OF PLANNING AND
‘MINISTER "OF STATE ‘IN "THS
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.'K, PANJA) (8)
Yes, Sir.

‘{b) A Statement is'enclosed.

(c) ‘Does not arise.

' Statement

Per Capita Income and outlay for Bihar & All Imﬁa

‘Compound growth: rate of Per Capta Plan Outlay
Per Capita Income (%) (States & UTs.) in Rs.
Bihar All India "Bihar All India
Fourth Five 8.79 9.53 85 : 145
Year Plan :
(1969-74)
Fifth Five 5.70* 7.41% 230 345
Year Plan
(1974-79)
Sixth Five 11,37 1190 572 - 891
Year Plan
(1980-85).
v

*Including per capita income for 1979-80,

Medical science subjects as optlonals
ofer Civil Services Examinations

6785. DR. T. KALPANA DEVI :
Will the PRIME MINISTER ‘be phascd
to state : .

¢(a) whether:any subjects from Medical
Sciences .are proposed to be introduced
as .optiopal subjects in Civil Services
Examinations .conducted by the Union
Public Service Commission;

«(b) If net, the reasons therefor; and
(c) how many doctors have been

selected for IAS and IPS in each year in
the past three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI

. P. CHIDAMBARAM) : . (a) and(b) The

present scheme ‘of Civil Services Exami.
nations was introduced in 1979 on the
recommendations of the Committee ron
Recruitment Policy & Selection "‘Methods,
commonly ‘known as Kothari - Committee,
With regard :to -the 'list of optional sub-
jedts, the Commiittee rnter-atia recommen-
ded that the list for both the "Preliminary
and the Main Examinations should not be
80 restrictive in its coverage of subjects as
wou tend to'deter ‘promising :vatrdidates
from (offering themseives “for ‘selection,
Also, with: & ‘very lasge list of ‘optional
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subjects, the number of candidates in
. several subjects would be too small. The
examination in that case would split, as it
were, into a large number of separate
examinations.  Therefore, subjects in
which the number of competing candidates
is relatively small should be avoided
unless there are strong reasons (o the
contrary. The Committee also recommen-
ded that subjects which are of a highly
specialised character or which are likely to
be offered by only a very limited number
of candidates should not be included in
the list. However, on the recommendations
of the Estimates Committce of 7th Lok
Sabha, the scheme of the Civil Services
Examination is being reviewed in consul-
tation with the Union Public Service
Commission and the inclusion of various
subjects among the optionals of the
examination will also be part of the
review, ‘

(c) As regards the number of Doctors
selected in the L.A.S. and I.P.S. during
the last three years, the information is
given below :

Yesr 1982 1983 1984
LAS. . 2 4 2
"L.P.S. 1 — 3
[Translation]

Use of Hindi in official work in
- Supreme Court

. 6786. SHRI C. JANGA REDDY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s policy is to
use Hindi in official and other works;

(b) whether it is a fact that most of

the proceedings in ‘Supreme Court are
conducted in English in accordance with
article 348(1) of the Constitution but
majority of the population is unable to
understand the proceedings of the court as
they do not know English; and

(¢) whether QGovernment will take
initiative to pave the way for the introduc-
tion of Hindi in the work of the Supreme

APRIL 16, 1986
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Court keeping in view the wishes of the
people ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND HOME
AFFAIRS (SHRI P.V. NARASIMHA
RAO): (a) to(¢) In accordance with
Article 348 (1) of the Constitution all
proceedings in the Supreme Court shall be
in the English language until Parliament
by law otherwise provides. No act has
been made in this connection. Hindi along
with English is used only in 4 High Courts
of the country so far therefore at present
it will not be advisable to disturb the
existing procedure.

Facilities provided to freédOm fighters

6787. SHRI1 K.N. PRADHAN : Will

‘the Minister of HOME AFFAIRS be

pleased to state :

(a) the details of facilities being
provided by the Government to freedom
fighters;

(b) whether freedom fighters have also
been divided into different categories and
whether there 1s any disparity in the
matter of facilities being provided to
different categories; and

(c) if so, the reasons therefore ?

THE MINISTER OF STATE.OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a), (b) & (c)
Besides grant of pension @ Rs. 500/- p.m.
to them. freedom fighters drawing pension
from Ceuntral revenucs have recently been
granted free travel facilities by Railways
for self and spouse either between any
two Railway Stations or for a number of
places on a circular route as given in the
Railway Time-Tables. No distinction
between one class of freedom fighters and
another has been made in the matter of
travel facilities recently granted.

An appeal has also been made to the
State Governments to consider grant of
appropriate travel facilities to the freedom
fighters drawing pension only from’ %tate
revenues.
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Other facilities such as medical facili-
~ ties, educational facilities for children of
freedom fighters etc. are given by most
of the State Governments/UT Admns.

[Fnglish]

, Indigenous Thorium and Uranium

6788. SHRI PRATAP  BANU

SHARMA : Will the PRIME MINISTER

be pleased to state :

(a) whether India has developed
indigenous know-how to process Uranium
and Thorium as fuel for our Nuclear
Power plants;

(b) if so, the details thereof; and

(¢) how many units are usmg the
indigenous fuel ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCLE AND TECH-
NOLOGY. AND IN THE DEPART-
MENTS OF OCEAN DLVELOPMENT,

ATOMIC ENERGY, ELECTRONICS
AND SPACE. ((SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir

(b) & (c) All the pressurised heavy
waler power reactors, namely the units at
Rajasthan Atomic Power Station and
Kalpakkam .use indigenously developed
and produced uranium fuel. Even for
the Tarapur Power Station, the fuel ele-
ments are fabricated in India from impor-
ted uranium hexafluroride. For the Fast
Breeder Test Reactor, all the fuel
including the thorium blanket has been
produced indigenously. '

Engine for the army tank

6789. SHRI PRAKASH V. PATIL :

Will the Minister of DEFENCE be pleased
to state ;

(8) whether the production of wholly
Indian tank for the armed forces has been
prolonging year after year,

(b) if so, when was the project taken
in hand and the causes for delay;

(c) whether the engine of the tank has
finally been cleared for acceptance for the

CHATTRA 1€, 1908 ($4%4)
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new tank;

(d) if not, what are the deﬁqiencieé
and by what time this wlil be completed;

and

(¢) whether the delay in production of .
Indian tank has forced us to resort to
import ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) (a) MBT
Arjun for the Indian Armed Forces is
under development by DRDO. Production
will start only after the development and -
trials are complete.

(b) The project of development of
MBT Arjun was taken up in 1974. The
project is on schedule.

(¢) The indigenous engine for MBT is
still under development. The engine will
be cleared for production only after the
development and trials are completed
satisfactorily. ' '

(d) Does not arise.

¢

(e) As the programme is on schedule
the question of delay does not arise.

Extradition treaties

6790, SHRI SHANTARAM NAIK ¢
Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of new extradition
treaties signed during the cougse of last
year and the names of those countries;
and

. (b) the salient
treaties ?

features of these

. L
THE MINISTER OF STATE IN THE

'MINISTRY OF EXTERNAL AFFAIRS

(SHRI K R. NARAYANAN) : (a) None.
Sir,

(b) Does not arise,
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Freedom fighters of erstwhile
Hyderabad State

6791. SHRIMATI BASAVARAJES-
WARL : Will. the Minister of HOME
AFPAIRS be pleased to state :

 (a) whether Government had taken
any decision regarding freedom fighters of
esstwhite Hyderabad State at- the time: of
Rajakar movement;

(b) if se, the details thereof; and.
(c) if:not, the reasons therefor 7

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
((SHRI RAM NIWAS MIRDHA) : (a) to
(c) The Government have recognised the
suffering of the persons who had partici-
pated in.the.Camps set up on the: borders
of the former princely State of Hyderabad
during 1947-48 for waging struggle against
the then Nizam’s forces for the merger of
the State in the Union of India as quali-
fying for eligibility under the Swatantrata.
Sainik Samman Pension Scheme, 1980.
Such suffering should, however, be for a
minimum period of six months, as in th:
cases of other kind of suffering to make.
one eligible for grant of pension.

{Translation]
Measures to curb pollution of rivers

6792. SHRI SUBHASH YADAV :
Will the PRIME MINISTER be pleased
to state :

(a) whether the water of all rivers in
India has become extremely polluted and
germs of several serious diseases which
lead to fatal disease of lungs and skin
have been found in the watcr of these
rivels;

(b) whether Government _are also
aware that the ashes of the dead bodies
burnt on the banks of the rivers are
washed down. the rivers and thousands of
unburnt dead bodies are thrown into the
rivers.to be carried away by the currents
of the rivers and in addition to this the
sewage of the cities and waste produets of

APRH 18, 1986
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industries are also being re!eaaed into the

. rivers; and’

(c) if so; the reaction of Government
thereto and the action proposed  to be
taken by Government to put a stop ta
such evil practice to ensure cleanliness of
the water of the rivers ?

THE MINISTER: OF . STATE: IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z.R, ANSARI}) :
(a) No, Sir, However, stretches of some
rivers are highly polluted. Use of poliuted
water often gives rise to water borpe-
diseases like typhoid, dysentry etc. Rut it
is difficult to correlate lung. and. skin
diseases directly with the pollution.

(b) Yes, Sit.

(¢) To prevent and control pollution
of rivers in the country the Government
has taken steps which include the
following :

(i) Creation of public awarness;

(ii) Construction of Electric Crema-
toria;

(iii) Zoning: and classification of river
stretches for designated uses;

(iv) Formulation of Minimum
National Standards for various.
polluting. industries. and their
phased implementation by.Central
and State Pollution Control.
Boards;

(v) Persuading industries to adopt
pollution control measures;

(vi) Legal action against
industries;

defaulting

(vii) Financial incentives for. installa-
tion and statisfactory performance-
of pollution.control equipment;

(vlii) Encouragement. for installation
of common effluent treatment
plants particularly for the small-
scale industries; and
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(ix) Formulation of: basin-wise poliu-
tion control' pregrammes such as
the Ganga Action Plan.

[English]
Rally of Ex-sarvicemen at Roat Club

67%3. SHRI P.M, SAYEED : Wil

the Minister of DEFENCE be pleased to.

state :

(a) whethes his. aftention has been

drawn to the rally held by the ex-service-.

men at Boat Club in the month of March,
1986;

(b) if so, the reaction af the Goyvern-
ment to the demands made by the All
India Exeservicemen’s Welfare Assaciation;

(c) the basic problems which agitate
the. exeservicemen enumerated in the
recommendations made by the High Level
Committee appointed by the Government;
and

(d) the. reasons for not acceptmg a
number of recommendations ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) & (¢) The main demands of the

All India Exsservicemen Welfare Associa-

tion relate to.the removal of disparity in
pensioms, rastoration of commuted value
of pension after the period of commuta-
tion, pension to widows of pre-1964
pensioners, assured employment to all
retiring service personpel. up tp the age of
58 years, and vacation of land and houses
of the retiring Defence personnel which
have been leased out. These and some
other matters like training facilities for
retiring Defence personnel and Ex-service-
men, terms and conditions. on re-employ-
ment, medical facilities, canteen facilitjes
etc. have. begen covered in the report.of
the. High Level Committee on problems
of Ex-servicemen (H.L.C.) Government
have accepted 46 recommendations of the
HLC on problems of Ex-servicemen. A
further- two have been partly accepted and
1 is likely to be accepted. = Two are of
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consequential nature, linked ' with ether
recommendations, which will be, accepted .
if the related recommendations are..
accepted. Decisions - on three recommen-
dations of the H.L.C. relating to pepgion
will be takem. after receipt of the .repast
of the 4th Pay Commission,

Government have accepted the HLC's,
recommendations for grant of family
pengion to widows of pre-1964 pengiopers.
As per HLC’s recommendations, Goyeras
ment have for the first time, referred, ths,
pension policy in respect of past persis:
ners to the Pay Commission, Thus,
decisions on 3 recommendations relating
to pemsion viz.,, removal of disparity.in.
pension, restoration of commuted value of
pension and appointing a permanent
standing committee for inter relating, the
cost of living index to the pensions will be
taken after receipt of the report.of the
4th Pay Commission. The -issue of
restoration of land/houses to the retiring
Defence personnel has been taken up with
the State Governmeats. Many of the
State Governments have made necegsary.
provisions in their legislation. - The
recommendation of the HLC regarding
assured employment upto the age of 58
years to all retiring Defence personnel is.
being examined by the Department of
Personnel & Training. The HLC itself
recognised that this proposal would have
to be examined in detail and modalxues
worked out.

(d) The recommendations relating to
enactment of statutes to ensure rlzhts/
concessions for Bx-servicemen has not
been accepted because the purpose can
also be achieved by issue of executive:
instructions, which would have the advan-
tage of flexibility and adaptability to
changing situations. Likewise, it has been
decided' that no specific provisions need

 be made in the 7th Five Year Plap for

welfare schemes of Ex.servicemen, Hows
ever, efforts will be made to ensurc for
Ex-servicemen to get their due share of.
benefits under the 7th Five Year Plag.

[ Translation]

i . defence equ t
sﬁt:&t&‘}u&fng uue(?: i:q pmﬁ'

6794. SHRI DAL CHANDER JAIN:
Will the Minister of DEFENCE be plnm
to state :
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(a) whether Panna district is suitable
for setting up of defence equipment
manufacturing units; and :

W

(b) if so, whether Government are

considering to set up such industry there ?

THE MINISTER OF STATE IN THE
" DEPARTMENT OF DEFENCE PRO-
DUCTION AND DEFENCE SUPPLIES
(SHRI ARUN SINGH) : (a) and (b)
Sétting up of defence production units is
decided on strategic and techno-economic
consideration.

There is, at present no proposal to set
up a Defence Production unit in Panna
district.

[English]

Maintenance cases filed t_:y Mauslim
women in courts under section 125 of
Criminal Procedure Code

6795. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the right
to seek maintenance was conferred on
Muslim women through Supreme Court 8
judgement in 1979; and

(b) if so, how many Muslim women
went to various courts in different parts of
the country to seck maintenance from
their busbands under Section 125 of the
Criminal Procedure Code after the
Supreme Court Judgement .in Shah Bano’s
case ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) The
right to seck maintenance has been con-
ferred by section 125 of the Code of
-Criminal Procedure, 1973 (2 of 1974). The
Supreme Court in its Judgment delivered
in Bai Tahira Vs. Ali Hussain reporled in
AIR 1979 SC 1362 interpreted the provi-
sions of the Cr.P.C, so far as they relate
to the grant of maintenance to Muslim

wives,

.(b) The information is not available,
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OQutcome of the visit of U.S. Attorney
General '

6796. DR. B.L. SHAILESH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the U.S. Attorney General
visited India towards the end of March,
1986 to hold discussions with the Indian
leaders on problems of drug trafficking
and drug abuse;

(b) if so, the discussions held with
him at various levels;

(c) whether Indo-U.S. relations and
other matters of mutual interest were
discussed with him; and '

(d) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE

"MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. R. NARAYANAN)
Sir.

(@) Yes

(b) Attorney General Edwin Meese
IIT called on Prime Minister and held
discussions with the Ministers of Human
Resource Development and Home Affairs,
Finance and Law & Justice, on March 24,

- 1986.

(c) Yes Sir.

(d) The.e discussions provided an
opportunity for an exchange of views on
bilateral ond international issues and
served to enhance mutual understanding.

Compen;ation for Indian mission property .
acquired by China

6797. DR. B.L. SHAILESH :
SHRI K. PRADHANI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the issue
of the Indian embassy property in Beijing
taken over by the Chinese during their
cultural revolution has since been resolved;
and

(b) the compensation given by the -
Chinese Government for the acquired
Indian embassy property ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R, NARAYANAN) : (@) Yes,

Sir.

(b) In liew of the building of  the
FEmbassy -of India taken over by the
Chinese authorities in 1968, the Chinese
Government has agreed to transfer to
Government of India property rights of
buildings presently being used as the
Chancery of the Indian Embassy and the
Residence of the Ambassador of India.
The agreement reached with the Chinese
Government includes this element of
compensation for Indian Embassy property
taken over by .the Chinese side in 1968.
However, in view of the difference in
quality and building area between the two
sets of building. Government of India
agreed to pay a sum of Rs. 33,10,344.8 to
the Chinese authorities.

Centres for study of coastal poliution

6799. SHRI MULLAPALLY RAMA-
CHANDRAN : Will the PRIME
MINISTER be pleased to state :

(a)-wheth;r Government propose to

set up Centres in Kerala for the study of

coastal pollution;

(b) whether any proposal for setting
up of such centres is presently pending
with Government; and

(c) whether any such centres have
been set up in any of the coastal States
of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a) &
(b) No. Sir, However the State Govern-
ment has set up 12 stations for coastal
pollution monitoring in the Cochin port
area. Surveys have also been conducted
in sttetches of coastal areas of Kerala to

identify the polluting sources.

(c) So far 20 stations have been set up
in Tamil Nadu and West Bengal.

Indian missions with information wing

6800. SYED SHAHABUDDIN : wil)
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the Minister of EXTERNAL AFFAIRS
be pleased to state :

~ (a) the total number of resident
diplomatic ‘missions as on 31 December,

1985;

. ('b) the number of resident diplomatic-
missions with a separate information wing
and the number without such wings;

(c) the total number of full time India-
based officers and stafl’ in Indian missions -

.abroad which have information wings;

‘(d? the total number of officers and
sfaﬁ’ included in (c) above who have full
tm;lc responsibility for information work;
an ) '

ge) the total amount spent on infor-
mahon. \?ork during 1985-86 till date in
th.e mission with separate information
wing ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K.R. NARAYANAN) ; (a) 104,

' (.b) 26 of the above resident diplomatic
missions have a separate information wing
while the remaining 78 do not have such a
separate wing,

(c) 1437
(d) 9%
(¢) Rs. 1,71,05,302.

[Translation]

Election in Danapur Cantonment -

6801. SHRI KUNWAR RAM : Will
the Minister of DEFENCE be pleased to
state <

(a) whether it is a fact that election to
the Danapur Cantonment area was held
on 22-12-1985; and

(b) the expenditure incurred thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir,
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(b) Rs. 49,595)-.

- fEnghsh] '
Completion of jdentified projects

6802 DR.V. VENKATESH : Wwill

the Miister of ‘PROGRAMME ‘IMPLE-
MENTATION be pleased to state :

(a) the names of the projgcts that have
been identified by his Ministry to be
followed up during the year 1986;

(b) what-has been the ac.hievequnt fn
segard to completion of cgr?a{n projects in
which his Ministry took im‘uatlve. to eosure
quick and expeditious completion during
the last three months of 1985; and

(c) what further action is being taken
to ‘epsure the completion of identified

projects ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A.B.A.
GHANI KHAN CHOUDHURY) : (a)
Names of the Central sector projects
costing Rs. 100 crores and ‘above being
imtensively monitoring by this ‘Ministry

during the year 1986 are lisgted in the -

Statement below.

(b) During the last three months of
1985, 929% of these did not show any
delays in anticipated completion dates.
Three projects namely Nhava Sheva Port
Project, LPG Marketing Phase HI (100)
and LPG Marketing Ph. III (BPCL) have
been advanced by 2-12 months.

(c) Following steps are ‘being taken to
ensure expeditious comp]etion. of the
identified projects :

(i) Formulation of realistic project
implementation plans.

{ii) ‘Pffective  'monitoring through
Monthly Flash Report-and Quar-
terly Status Reporting System.

(iii) Steady pressure on project autho-
rities for -expeditious completion.

(iv) Regular inter-Ministerial coordi-
nation and inter-action,
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(v) Close “folaw.up by comoersdd
Misistries and project suthosities
with other Central Ministrhes,
State Governments, equipment
sappliers, contultants ehd -ether
concerned :agencies ‘to mindfnisy
-delays.. '

Statement

‘ .Names of Central Sector Projects with
originally approved cost of Rs. 100 crotes
and  above being monitored by the
Ministry of Programme Implementation,

Si. Name of project
Power

Singrauli STPP IT (NTPC)
Ramagundam STPP I (NTPC)

Ramagundam STPP II (NTPC)
Korba STPP I (NTPC)

Korba STPP II (NTPC)
Farakka STPP I (NTPC)
Farakka STPP II (NTEC)
Vindhyachal STPP (NTPC)
Rihand STPP I (NTPC)
Kahalgaon STPP I (NTPC)

I R e N

—
e

11. Bokaro Bl (DVC)

12. Bokaro B2 (DVC)

13, ‘Salal Hydel (NHPC)

14. Dulhasti Hydel (NHPC)

15. Chameia Hydel (NHPC)

16. Tanakpur Hydel (NHPC)
17. Kopili Hydel (NEEPCO)

18. Doyang Hydel (NEEPCO)
19. Singrauli Tr. 11 (NTPC)

20. Vindhyachal Tr. I (NTPC)
2L, Ramaguqdam-'rr. L{NTPC)
22. Farakka Tr. II (NTPC)

23, Rihand Tr. I (NTPC)

24. Kahalgaon Tr, St, I (NTPC)
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25. .

2.
27.

27A.

28.

29.
30.

31.
32.

33,

34.

3s.
3é.

37.

3s.

39.
40.

41.

4.
43,
41,
- a8,
46.
47,

48.
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Korba Tr, I (NTPC)

Central Tr. (NTPC)
Chukha Tr, ‘(NHPC)
Koelkaro Hydel (NHPC)
Petroleum & Natural Gas
Phase-III (HPCL)
Phase-III (I0C)

Phase-111 (BPCL)

Hazira-Bafeilly-Jagdishpur Gas pipe-
line. . :

Installation
(ONGC)

of SH/NQ Complex

South Bassein Dev. '(ONGC)—
Laying of pipeline to Gujarat (Phase
I). C

Ph.-I

Gas Sweetening Complex

Hazira (ONGC)
‘LPG Plant Hazira (ONGC)

Cambay Basin

Pet'roléum Project
(ONGC) '

Accelerated Production Programme

Bombay (High) (ONGC)

Acquisition of 19 rigs for onland

exploration drilling (ONGC)

Expansion of .Onland-Uran Terminal
Complex (ONGC)

Polyester ~Stample Fibre Plant
(BRPL)

1.P.C.L.

Maharashtra Gas Cracker Complex
Coal

Moonidih (BCCL)

Block I1 Jharia (BCCL)
Putki Balihari (BCCL)
Rajmahal (ECL) |
.Jbanjra (ECL)

Sonepur Bazari (ECL)

Bina (CCL)
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49.
50.
5l
52,
53.
54.
55.
56.

57,

58.

59.

61.

62,

63.

65.

66.

67.

68,

69.

69A,

0.
1.
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Jayant ExpansionA (CCL)

Amlohri (CCL) |

Dhudicbua (CCL)

Kusmunda (WCL)

Govra (FCL)

Manguru II (SCCL)

N$yveli II Mine II (NLC)

‘Neyveli II TPS I (NLC)

Neyveli II TPS II (NLC)
Steel

Vishakhépatnam
(RINL)

Steel Project

‘Bokaro 4 MT Expn. (SAIL)

Bhilai 4 MT Expn. (SAIL)

Bokaro
(SAIL)

Captive  Power Plant

Mines
Captive Power Plant (BALCO)

Aluminium - Complex

(NALCO)

Smelter

Alumina

CPP
Fertiliser
Hazira-I & 1I (KRIBHCO)
Aonla (IFFCO) |
Namrup-1IT (HFC)

‘Parqdip phosphate (PPL)
Ph, I & Ph. II.

Vijaipur (NPL)

Cap
Project

‘Haldia

rolactum—Amr.  Sulphate

Public Euterprises
Nowgong Paper Project (HPC) .

Cacpar Paper Project (HPC)
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~ 72. Tandur Cement Project (CCI)

73. Manufacture of Passenger Cars &
Light Utility Vehicles (MUL)

| Railways
74. . Koraput-Rayagada

75. Calcutta Underground ’(Dum Dum-
Tolly Gunj)

76. Operation Information System (All
Railways)

Surface Transport

77. Nhava-Sheva Port Project, Bombay

78. Acquisiton of 12 Bulk Carriers of
© 45,000 DWT each (SCI)

79. Fleet-Replacement/Augmentation
(AIR INDIA)

80. Electronic Switching System Project
Mankapur (ITI)

Atomic Energy

81. NAPP-I & 11

82. NAPP-I & II

83. Thal Heavy Water

84. Manuguru Heavy Water

85. Orissa Sand Complex (IRE) (A num-
of small items).

Leaking outof sensitive defence
-information

6803. SHRI AMAL DATTA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government are aware
that many details of defence research.acti-
vities including photographs of equipments
have been published in foreign journals
although the same have been treated as
secrets in this country; '

(b) whether publication of many of
such reports coincided with the visjt
~ abroad of senior officers of defence R&D;

and ‘
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(c) whether Government have imstitu-
ted any probe on the responsibility of
such leakouts of sensitive information ?

" THE ' MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) No inferma-
tion on photographs have been released
by DRDO to any foreign journal which
had not been earlier released to the
Indian Press.

(b) No. Sir.
(c) Does not arise.
[ Translation)

Steps to utilise full working capacity
of Government servants

6804. SHRI MQO). CHAND DAGA :
Will the PRIME MINISTER be pleased
to state :

(a) whether a survey has ever been
conducted to ascertain as to what are the
average working hours of a Government
servant per day and the number of work-
ing hours actually put in by him daily;

(b) whether it is a fact that on an
average a Government servant does not
work for more than two hours daily;

(c) whether Government propose to
take any concrete steps to ensure that the
full working capacity of Government ser-
vants is utilised;. and

(d) if so, when and the’
method to be adopted therefor ?

scientific

THE MINISTER. OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS

" (SHRI P. CHIDAMBARAM) : (a) & (b)

The working hours of a Central Govern-
ment servant in the administrative offices

. .are eight hours a day including one, half-

hour break for lunch, and 37} hour per
week. In other offices, the average work-
ing hours are determined by the concer-
ned Ministries/Departments and they vary
depending on the requirements of the
particular organisation. Though:no. officigl
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susvey has been conducted, it is net true
that on an average a Government servant
does not work for more. than two ‘hours
a day, ‘

(c) & (d) In.the system of Government,
ckecks and counter checks  easure that
full working capacity of Government ser-
vadts is utilised. 1t is part of the duties
of the supervisory officers to ensure that
the subordinate employees work during
the prescribed working hours  every
day.

[English]

Agreement for appointment of persons
evicted by VSSC

6805. SHRI T.:BASHEER : Will the
PRIME MINISTER be pleased to
state :

(a) whether it is a fact there was an
agreement between VSSC (Vikram Sara-
bhai Space Centre) and the persons who
have been evicthd from VSSC, regarding
appointment of those evicted persens in
VSSC;

(b) if so,' the details thereo}f;

(c) how many persons are given em-
ployment according to this agreement;

(d) whether any application for app-
ointment is pending with VSSC at present;
and

(e) if so, steps the VSSC ahthorities _

propose to take in those cases ?

THE MINISTER OF ' STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) & (b) There is no formal
agreement betwcen Vikram Sarabhai Space
Ceatze (VSSC) and the persons who have

been evicted from the leads acquized for -

VSSC for providing jobs. However, cer-

tain understandings for giving prior#ty con-

siderations while making recruitnrents haveé "
been reached after a series of meetings

with them. The details are as under :-
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(l) Evicted Category:

Pecsons rendered bomeless due to
acquisition of land for establishing. VSSC
and who are suiiable for employment, age
required to register with - V8SC  aftes
obtaining necessary Eviction Ceriificms
from an officer of the Revenue Depart-
ment. Such of those qualified persons
evicted from their lands with homestead
and fulfilling the norms are considered by
VSSC ror appointment to Group ‘C’ and
‘D’ posts after interview/test subject to
availability of posts, - The “family’’ for thc
purposes is confined to husband/wife/
children and grand children only.

(if) Affected Category :

. The persons coming under this cates
gory are the local fisherman whose fishing
prospects in the area were affectcd due to
rocket launchings. The State Revenue
Authorities have provided a list of sach
affected persons to VSSC. The eligiblé
persons from this list meeting the norms
are considered for appointment in the
unskilled group subject to availability of
posts in Group ‘D’ category. They are
also engaged on daily wage basis in works
such as loadingfurloading etc.

The above benefit is available to only
one person fram each evicted/affected
family. .

(c) 240 evicted and 68 affected persons,
have so far been provided with employ~
ment. ,

(d) & (e) 499 evicted persoas and 524
affected persons are presently registered
with VSSC for employment. Out of this,.
280 evicted persons and 85 affected persoas
are only eligible for consideration for
employment. The others are not eligible
because —

(i) one member of the family has al.
ready been employed (176); and

(if) they do not qualify as per norms
(182).

The eligible cases (365) will be consi-
dered against suitable Group ‘C* and ‘D’
vacanceis subject to norms and after meet-
ting the statutory requirements relating to
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-

reservation in services for different cate-
gories like SC/ST/Ex-Servicemen/Physi-
cally Handicapped/Successful Apprentices
and internal candidates. All efforts are
being made to recruit as many persons as
possible from the evicted and
categories, subject to vacancies.

Ordnance factories in the country

6806. SHRIMATI JAYANTI PAT-
NAIK : Will the Mimster of DEFENCE
be plcased to state :

- (a) the number, name and location of
ordnance factories and other defence
industries in the country;

(b) the details of export’ of Arms in
the sale centres of different defence produ-
tion units in last three years;

(c) whether Government have taken
steps to increase the production of defence
equipments; and

(d) if so, the steps taken in this regard
‘during the last three years ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
PRODUCTION AND DEFENCE SUPP-
LIES (SHRI SUKH RAM) : (a) There
are 34 Ordnance Factories (excluding 2 at
project stage) and 9 Defence Public
Sector Undertakings. The names and loca-
tion of Ordnance Factories and the units
of Defence Public Sector Undertakings
are indicated in the Statement enclosed.

(b) As a matter of policy we are, by
and large, averse to export of armaments
except to friendly countries and where
necessary. It will not be in the public
interest to disclose the details,

(¢) Yes, Sir.

(d) The steps taken include increasing
the production in the Ordnance Factories

and Defence Public Sector Undertakings

‘through better utilisation of installed capa.
city and by adding to capital invested in
the Units for the Production of new
items. .
Statement
1- Ordnance Factorles
1. Ammunition Factory, Kirkee (Maha.
rashtra)

affected

APRIL 16,

2,

- 10.

11,

. High Explosives FPactory,
(Maharashtra)

. Ordnance Factory; Bhandara (Maha-
rashtra)

. Ordnance Factory, Chanda (Maha-

' rashtra)

. Ordnance Factory, Dehu Road
(Maharashtra)

. Ordnance Factory, Itarsi (Madhya
Pradesh) '

. Ordnance Factory, Varangaon (Maha-
rashtra)

. Ordnance Factory, Khamaria (Madhya
Pradesh) '
Grey ‘Iron‘ Foundry, Jabalpur
(Madhya Pradesh)

Machine ‘Tools> Prototype Factory,
Ambarnath (Maharashtra) .
Metal & Steel Factory, Ishapore

12,

13.

14,

15.

16.

17.

18.

19

.

20

21.

22.

23,

o
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Cordite Factory Aruvankadu (Tarm]
Nadu)

Kirkee

(West Bengal)

Ordnance Factory, Ambajhari (Maha-
rashira) .

Ordnance Factory, Ambarnath (Maha-
rashtra)

Ordnance Factory,

Bhusawal (Maha-
rashtra) '

Ordnance Factory, Dum Dum (West

Bengal)

Ordnance Cable Factory, Chandigarh
(U. T.)

Ordnance Factory,
Pradesh)

Ordnance Factory, Dehra Dun (Uttar
Pradesh)

"Kathi (Madhya

Ordnance Factory, Muradnagar (Uttar
Pradesh) .

Gun  Carriage
(Madhya Pradesh)

Factory, Jabalpur

Field Gun Factory, Kanpur (Uttar
Pradesh)

Gun & Shell

. Factory,
(West Bengal) '

Cossipore
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24, Ordnance Factory, - Kaﬁpur (Uttar . : ”
Pradesh) . i 30. Clothing Factory, Alvadl (TamBl Nadu)

25, Ordngln;e Factory, Tiruchirapalli 31, Ordnance Clothing Factory, Shahjah-
(Tfm' ady) . anpur (Uttar Pradesh)

26. Rifle Factory, Ishapore (W. Bengal) o
T 32, Ordnance Equipment Factory, Kanpur

27. Small Arms Factory, Kanpur (Uttar (Uttar Pradesh)
Pradesh) :
33, Ordnance Parachute. Factory, Kanpur,

28. Vehicle Factory, Jabalpur (Madhya .
. (Uttar Pradesh)

Pradesh)

29. Heavy Vehicle Factory, Avadi. (Tamil 34. Ordnance Equipment Fastory, Haza-
Nadu) ratpur. (Uttar Pradesh)

I1. Defence Public Sector Undertakings

1. HAL
- () Corporate Office—Bangalore

(b) Units at Bangalore, Hyderabad, Koraput, Nasik, Lucknow, Kanpur
Korwa and Barrackpore.

2. BEL
" (a) Corporate Office—Bangalore
(b) Units at - Bangalore, Ghaziabad, Pune, Machilipatnam, Taloja, Panchs-

kula and Kotdwara,
3. BEML

(a) Corporate Office—Bangalore , A
(b) Units at Bangalore, Kolar Gold Fields (Mysore) and Tarikere (Mysore)

4. MDL

(a) Corporate Office—Bombay
(b) Units at Bombay, Nhava and Mangalore.

5. GSL
(a) Corporate Office and unit at Vasco-de-Gama.

6. GRSE , |
' (a) Corporate Office—Calcutta

(b) Units at Calcutta, Belur, Ranchi and Nagpur.
7. PTL

(a) Corporate Office and unit at Secunderabad.
8. BDL

(a) Corporate Office and unit at Hyderabad.
9. MIDHANI S |

(a) Corborate Qﬁice and unit at Hyderabad.
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Maximum limit of relief to pensioner for
rise #n -cost ‘of Hving

6807. SHRI MOOL CHAND DAGA :
- WM the PRIME MINTSTER' be pleased
to state ©

(a) whether it is a fact that maximum
iy of relief Yor rise in cost of living for
pensioners of Central Governtment is Rs.
12.50 p.m.;

(b) if so, when this limit was fixed;

(c) the slab of pension at that time
wgainst whith limit of Rs. 12,50 was fixed
as dearness allowante;

(d) the maximum pay- -slab of Gover-
nment servants (working) when maximum
D.A. of Rs. 12,50 for pensioners was fixed
and the number of D.A. instalments and
interim relief etc. granted to the working
: hands thereafter;

(¢) whether the limit of maximum
pay limit for D.A. has also been relaxed;

(f) if so, details thereof; and

@ tﬁhe reason why tfhc upper limit of
Rs. 12.50 as D.A. to pensioners has not
been relaxed so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRYEVANCES AND PENSIONS (SHRT
P, CHIDAMBARAM) : (a) to ® A
statement is given below :

Statement

On the basis of the recommendations
.o* the Third Central Pay Commission, de-
arness relief was sanctioned to pensionsrs
w.e.f. 1.8.1973 @, 5% of basic pension for
every 16 points rise in the 12-monthly
average of the All India Working . Class
Consumer Price Index subject to mimimum
of Rs. 5 and maximum of Rs. 25 pm.
The maximum dearness relief of Rs. 25/-
p.m. was thus related to the  basic
‘pension of Rs. 500/,  After the first
11 instalments of relicf upto the
Consumer Price Index level 376 were
sanctioned in accordance with the recom.
mendations of the Commission, the Gove-
rament decided to allow pensioners dear-

ABRILAE, 1988

- 2250/- were also covered.
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ness relief w.c.f. 1.12.1980 @ 2}% of basic
pOANiOn, swhiect to odaimem of Re. 2.50
and maximum of Rs. 12.50 per month" for

"every 8 points rise in the Consumer Price

Ihdex  ievel, keeping in view the sharp
inflation in the 1970s. Twenty nime rAore
instalments have been sanctioned upto
1.1!1986 on this basis. The maximum pay
range of serving employees for the purpose
of grant of DAJADA was Rs. 900-—upto
31.7.1973. From 1.8.1973 employces draw-
ing pay upto Rs. 1600/- were covered

From 1.10.197 employees drawing upto Rs,

The pay limit
was  further raised to Rs, 2251
and above  w.e.f. 1.12.1978; they
were, however, sanctioned refief based on
ad-hoc rates. Fifty instalments of DA/
ADA have since been sanctioned to the
serving-omployees from 1.8,1973.

Two instalments of Interim Relief
were sanctioned to the serving employees.
The first instalment was sanctioned w.e.f.
1.6.1983, the minimum and maximum amo-
unts being Rs 50/- & Rs. 100/- p.m. respe-
ctively, The second instalment @ 10% of
basic pay subject to a minimum of Rs,
50/- p.m. was sanctioned w.e.f, 1.3.1985.

The question of relaxation of the upper
limit of dearness relief of Rs. 12.50 per
month for pensioners will be considered
on receipt of the recommendations of the
Fourth Pay Gommission.

[Translat:‘on]

Drinking water scheme for Ranikhet can-
tonment area

6808. SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) the total quantity of water avai-
lable for military personnel and civilian
population in Ranikhet cantonment area
and the quentity of water, out of this, av-

ailable for civilian population;
. !/

(®) whether he is awareé of. the fact
that the civilian population of this area
has to face difficulty due to drinking water
searcity -during ‘summer;

(c) whether one more IMtY drinking
water scheme has been approved for the
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benefit of this mtomnmt ‘baard asea;
apd

(d) if so, the reasons for delay in
stasting cemstsuction work .of the propesed
secheme .and the remedial steps being
taken in this pegard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE.
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) The total quantity
of water available for military personnel
and civilian population in Ranikhet
Can’onment is 445 lakh gallons per day.
Out of this 1.0 lakh gallons per day is for
civilian population.

(b) Yes, Sir.

independent * water
supply scheme for the Cantonment Board
catering for the Service Persannel and
the Civil population at an estimated cest
of Rs. 3.09 crores is under consideration
0 the Government.

"~ Approval of U.P. Tribal Sub-plad

(c) and (d) An

6809, SHRI MARISH RAWAT : Will
the Minister of WELFARE be pleased to
state ; l

(a) whether his Ministry has received
proposals from Government. of UWttar
Pradesh for approval of some Tribal Sub-
plan;

(b) if so, the details thereof;

(c) whether necessary approval has
been accorded to those proposals; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF - WELFARE (SHRI
GIRIDHAR GOMANGO) : (a), (b), (<),
& (d) The Tribal Sub.Plan 1986-87 of
Uttar Pradesh has been received in the
Ministry of Welfare. This was discussed
with tke reprecentatives of the State Go-
vernment during the month of January,
1986. Suggestions for its improvement
have been. sent to the State -~ Govesnment
and final discussion - will - be held -in the
Planning Commission after peceipt of vevi-
s¢d document.

CHALTEA &, 1988 4S4X4)
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Repali of naads-and pavememtnin Mn.
- .ot aren,;Ranikhet

6810, SHRI HARISH RAWAT
Will the Minister of DEFENCE be pleased -
to state :

(a) whether he is aware that various
roads and pavements in Ranikhet Canton-
ment Board area are in cxtremely dilapi-
dated condition; .

(b) if so, the amount demanded by
the said Cantonnent Board during the
year 1984-85 for their rzpair aud the
amount allocated to them for this pur.
pose; .

(c) whether some special grant is pro- -
posed to be given to them for this pur-
pose during the  current financial year;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THRE
DEPARTMENT OF DEFENCE RESE..
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) Rs. 2 lakhs were allocated to tha
Cantooment Board as demanded by the
Board during 1984.85.

(c) and (d) The Board has requested
for a special grant-in-aid of Rs. 3,84,000/-
This will be considered subject to avail-
ability of funds.

Electraonic lines and towers in Pithoragarh
wed er Forest Act, 1980

6811. SHRI HARISH RAWAT : Will
the PRIME MINISTER be pleaged to
state :

(a) the bumber of praposals for exten-
sion of electric lines and construction of
towers in Pithoragarh district of Uttar
Pradesh under the provisions of Forest
Act 1980, received during th, last thpee

- years;

(b) the number and names of such
proposals approved and rejected; and

(c) the reasons for rejection of such
proposals ?
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[

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):
(a) Four.

(b) Two proposals, namely, 11 KV
Desaithal to Desali transmission line and
33 KV Pithoragarh to Lohaghat transmise
sion line, were approved. No proposal
has been rejected.

(¢) Does not arise.

[English)

Emolu ments of daily wage clerks

6812. SHRI H. M. PATEL :
SHRI THAMPAN THOMAS :

Will the PRIME MINISTER be pleas-
gd to state :

(a) whether it is a fact that Govern-
ment propose to relax the ban on
the new appointments in the Central Go-
vernment services;

(b) whether it is also a fact that in
several Departments and permanent Com-
missions services of clerk/lower division
clerks engaged on ‘Daily wage basis’ are
being dispensed with;

(c) i7 so, what is the average service of
the daily wage clerks in the Union Public
Service Commission; and

(d) whether these daily wage clerks
are being given the benefit of the Supreme
Court decision to pay salary & allowances
to all daily rated employees as are paid to
the regular and permanent employces ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRI P. CHIDAMBARAM) : (a)
. Representations have been received from
various staff .associations and individuals
for relaxing on recruitment, and a final
~ decision in the matter is yet to be taken.

(b) No centralised information per-
taining to the Ministries/Departments and
permanent Commissions is available.

The services of casual Clerks engaged

APRIL 16, 1986
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on-daily wages in the office of the Union
Public Service Commission are not bemg
dispensed with, for the present.

(¢) The casual Clerks in the Union
Public Service Commisson were recruited
during the period from February 1983 to’
January 1984,

. (d)  The implications of the Supreme
Courts judgement are being examined by
the Ministry of Urban Development.

Threat by Indian community to leave
Hobng Kong

6813. SHRI CHITTA MAHATA :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) ~whether it is a fact that gripped
by a fear of becoming stateless after 1997,
the Indian community in Hong Kong has
threatened to leave the territory unless
they are granted the right of abode in
Britain;

.(b) if so, the details thereof and the
number of Indjans likely to be affected
and what steps are being taken by Govern-
ment of India in the matter; ’

(c) whether it is also a fact that Gove-
rnment of India have taken up their case
with the Government of the United King-
dom;

(d) if so, the details thereof, and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AFF-
AIRS (SHRI K. R, NARAYANAN) : (a)
The persons of Indian origin in Hong
Kong who are British Dependent Territo-
ries Citizens (BDTCs), have expressed
apprehensions about their future status
after the resumption of China’s sovereignty
over Hong Kong on Ju'y 1, 1977, under
the provisions of the Smo-UK Agreement
on Hong Kong.

(b) to (d) According to the United
Kingdom Government memorandum
attached to the Sino-UK Agree-
ment, all persons who are presently British
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Dependent Territories Citizens in Hong-
kong will cease to be BDTCs with effect
from 1Ist July, 1997. These
persons will thereafter bz entitled to use
separate passports which will be issuned by
the UK Government but without the right
of abode in the UK. These regulations
will cover approximately 4,400 persons of
Indian origin in Hong Kong who curren-
tly hold British Dependent Territories
Citizenship. '

The Government of India are of the
view that the UK Government have a
basic responsibility towards the BDTCs of
Indian origin in Hong Kong and that the
United Kingdom should take all necessary
steps to ensure that this category of per-
sons is not rendered stateless after July 1
1997. The Government of India are in
close touch with the UK Govemment on
this matter.

(¢) Does not arise.

Location of heavy water plant

6814, SHRI K. RAMACHANDRA
REDDY :

SHRI YASHWANTRAO
GADAKH PATIL :

Will the PRIME MINISTER be pleas-
ed to state :

(a) whether Union Government have
decided to set up a heavy water pfant
based on ammonia and hydrogen; and

(b) if so, its location, the estimated
expenditure and programme of its cons-
truction ? ‘

THE MINFSTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH.
NOLOGY AND IN THE DEPART-
" MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY ELECTRONICS
AND SPACE (SHRI SHIVRAJ V,
PATIL) : (a) Yes, Sir. In “addition to
the heavy water plant based on ammonia-
- hydrogen process under construction at

Thal-Vaishet in Maharashtra, it has been
decided to set up another heavy water
. plant based on the same process

(b) This plant iy being located at:
Hazira /in Surat District, Gujarat, The
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estimgted cost is about Rs. 220 crores.

| The work on the plant is likely to start

during 1986‘.87 and is expected to bé com-
plc;ed in about 5 years.

Filling of ad-hoc vacancies by
pid:’ndi’idm
68fs. SHRI AJAY MUSHRAN :

Will the Minister of DEFENCE b pledsed
to state :

(8) number of promotional vac&néfes
in Group A and B posts of Army Ofd-
nancé Corps Stores Cadre vacant due to
non-availability of eligible candidates;

(b) whether any of thése vacdrcies
were filled on ad hoc basis in thé past:
and

(¢) if so, why promotions &ré now
not being made on ad-hoc basis for such
vacancies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) 2l vacancies in
Group ‘A’ and none in Group *B’, out of
the regular posts sanctioned for cmlmm
in the Army Ordnancc Corps Stores Cadre
are vacant.

(b). Yes, Sir.

(¢) Promotions on ad-hoc basis are
made on functional requirements and in
the exigencies of service. The Group ‘A’
promotional vacancies sanctioned in

* February, 1986 are in the process of being

allocated to the various Depots and shall
be filled up in accordance with the

functional requirements,

[Translation]

Swatantrata’ Sainlkt’ Samitiun’ Pensfon
: Schethne
6816. SHRI MOOL CHAND DAGA-*
Will the Minister of HOME AFFAIRS be
pleased to state :

' (a) when was the Swatantrata Samik
Sammén Pensnon ‘Scheme’ introduce& and'
thé amount used to bé spent at that tlmo
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by Government under this head in a year,
month-wise;

l () whether Central and State Govern-
ments grant Swatantrata Sainik Samman
Pension separately;

() if so, the total number of freedom
fighters receiving pension from Central
and State Governments, separately, at
present;, and

(d) the extent to which number of
pensioners has increased during each of
the last three years and the total amount
.given as pension by Government every
year 7 .

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a) to
(d) A statement is enclosed. .

Statement

During the 25'h anniversary (Silver
Jubilee Year) of Independence, a Central
Scheme for the grant of pension to free-
dom fighters and their families from Central
Revenues was introduced w.e.f. 15th

August, 1972 by the Government of India. -

The Scheme provided for grant of pension
® Rs. 200/- pm. to a living freedom
fighter and from Rs. 100/- p.m. to Rs.
200/- p.m. to the widows of deceased
freedom fighters depending on the number
of unmarried and unemployed daughters.
The Scheme was renamed as Swatantrata
Sainik Samman Pension Scheme w.e.f.
1.8.1980 when the quantum of pension was
increased. from Rs. 200/- to 300/- p.m. An
outlay of Rs, 91,27 lakhs was made for
implementation of the Scheme during
1972-73.

Apart from the Swatantrata Sainik
Samman Pension Scheme at the Central
level, many of the State Governments/UT
Administrations have formulated their
own pension schemes for freedom fighters.

1.38,352 persons have been granted
pension under Swatantrata Sainik Samman
. Pension Scheme upto 3lst March, 1986.
Information regarding the number of
freedom fighters who are ip recgipt of
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pension from State Govis/UT Administ-
rations is' not available with the Central
Government.

During the financial year, 1983-84,
1984-85 and 1985-86, 3,279, 3,458 and
5,493 persons have been granted pension
respectively. An amount of Rs. 33 crores
was spent during each of the years 1983.84
Information  regarding
amount of expenditure incurred during
1985-86 has not yet been received from
Accountant General. However, as the
quantum of pension was increased to Rs,
500/- p.m. from 1.6.1985, expenditure
during the year 1985-86 is likely to be of
the order of Rs. 54 crores.

[English]
Contracts in M.E.S.

6817: SHRI MOOL CHAND DAGA:
Will the Minister of DEFENCE be pleased
to state :

(a) number of cases in which each
item of stores issued to the contractor was
more than 10 per cent of the actual
requirements in M.E.S. Offices in Metro-
politan cities during the last three years;

(b) whether such excess items were
subsequently taken back or charged for,
yearly figures; and

(c) the circumstances under which such
bad practice is followed, what action has
been taken against the delinquent officers
to plug the loophole and with what
results?

THE MINISTER OF STATE IN THE

. DEPARTMENT OF DEFENCE RESE-

ARCH AND DEVELOPMENT (SHRI
ARUN SINGH): (a) to (¢) Information
is being collected.

Supply of electronic components at
international prices

6818, SHRI SATYENDRA NARA-
YAN SINHA : Will the PRIME MINIS-
TER be pleased to state :

(a) whether Department of Electropics
has proposed that 1aw materials for
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electronic components should be made
available to component manufacturers at
or near international price;

(b) if so, whether this proposal is
being implemented;

(¢) if not, whether Government have
any’ proposal to get such components
manufactured at or near international
prices;

(d) whether manufacturers’ associations
have made any representation in this
regard; and :

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND 'TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHR1 SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The proposal is under considera-
tion of the Government.

(c) Does not arise.
(d) Yes, Sir.

(e) In August, 1983 a .package of
concessions was given to the electronics
industry, which included reduction in the
import duty on various raw materials and
piece parts used by the electronics com-
ponents industry. The list, however, was
not a comprehensive one. Based on
detailed discussions with the industry, a
significantly enlarged list of raw materials
and piece parts consisting of various
inputs needed by the electronic components
. industry is under consideration of the
Government.

Electronic Industry in Haryana
6819. SHRI CHIRANIJI LAL

SHARMA : Will the PRIME MINISTER
be pleased to state :

‘_(a) whether there is any propbsal to
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establ;ish an undertaking for electronics im
the Sta'e¢ of Haryana; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY 'AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHR1 SHIVRAJ V.,
PATIL): (a) Yes, Sir. ‘

A Bharat Electronics Ltd.
unit at Puchkula is being
established for manufacturing
Electronic equipment for
Defence and Communication,

(b 1,

2, There is a prop'osal under
consideration of Haryana
Government for setting up

an Electronic Estate in
Gurgaon.
3. Further, duricg the year

1985, 8 industrial licences,
26 letters of intent were
issued for setting up of
Electroni¢ units 1n Haryana.
7 Units were also registered
by STA for setting up units
in Haryana in 1985. The
items covered were TV, .
EPABX, Telephone, Com-
puters, Components and
Instruments,

Display of various models of GTX
eogine in International Trade Fair

6820. SHRI AMAL DATTA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether various mcdels of GTX

‘engines developed by GTRE, Bangalore

have been displayed and also demonstrated
at India International Trade Fair in 1984
and at Nehru Centre, Bombay;

(b) whether the equipment/technical
details are regarded as secret; .

(¢) if so, how these items could be -
publicly displayed and explained; and
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(d) what steps Goyernment have faken
or initiated against the person or persons
tesponsible for  violation of official

secrecy 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (2) Only the ‘Demons-
tratgr’ model of the indigenous ‘GTX
engine has been displayed in the India
International Trade Fair and at the Nehru
Centre, Bombay in order to indicate the
lgve] of Indian capability in the field of

s turhine engine development. Infor-
mation of 2 ‘Secret’ nature such as design
§§}iiiieters; approach technologies adopted
etg was not disclosed.

(b) The model which was exhbited
d the details given are not regarded as
‘gecret'.

Sod oy

(c¢) Does not arise.
(d) Does not arise.

Progress in economic sanction against
South Africa

6821. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether any concrete proposal has
emerged out of the discussion of the Prime
Minister during his recent visit to Sweden
with the World leaders and more parti-
cularly with the leaders of the third world
countries regarding removal of racist
regime in South Africa and if so, details
thereof;

(b) fhe details of the progress of
economic sanction against South Africa as
was decided in the last annual conference;
and

(c) whether United Kingdom has
taken any positive steps. relating to econo-
mic sanction against South Africa, if so,
the. details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(¥ARI K. R. NARAYANAN) : (2) Prime
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Minister’s recent visit to Sweden was to
attend the funeral of the late Swedigh
Prime Minister, Mr Olof Pglme. However
on that occasion, he met various world
leaders and in the discussions he had with
them developments in South Africa came
up in general terms, '

- (b) & (¢) It is not clear which last
aunual conference is being referred to,
However, at the Commonwealth Heagds of
Government Meeting 1985, at the Bahamgs,
economic measures against South Africa, -
as already adopted by a number of mem-
ber countries, were commended to other
Governments. These included a ban op
new Government loans to the Government
of South Africa and its agencies; a cyrtail-
ment of commercial publicity in South
and on the sale of computer
equipment to be used by South African
military or security forces; the possibility
of banning the import of krugerrands; the
discouragement of further .military co-
operation with South Africa,  including
traffic in arms and ammunition, and also
a ban on the traffic in petroleum; a ban
on new contracts in the nuclear field, and
the discouragement of cultural and scienti-
fic contacts with the racist regime. A
Group of Eminent Persons was also set up
to encourage the process of political
dialogue with a view to dismantling
apartheid. This Group has since visited
South Africa and held discussions with a

-wide spectrum of leaders and well-known

persons both in the Government and in

opposition.  Consultations have also
been held with the African Frontline
States. The Group is expected to submit

its report to the Commonwealth countries
by June 1986. Should it be decided then
by the Heads of seven Commonwealth
Governments whose representatives have
served on the Group, that adequate pro-
gress towards the dismantling of apartheid
has not taken place, then additional steps
will be recommended against the racist
regime. It is expected at that time that
all Commonwealth members, including the
United Kingdom, - will abide by the
recommendations,

-Recrnjtment. offices af Assam

6822, SHRI SUDARSAN DAS ;
Will the Minister of DEFENCE be
pleased to state : '
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@) number of recruitment oa"rm for
recruitment in all the three dcfmc services
in Assam.

(b) whether Government have any
proposal to open recruitment offices in the
headquarters of newly formed districts;

and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-

ARCH AND .DEVELOPMENT (SHRI

ARUN SINGH) : (a) These are four in
number as under : )

Narangi
and 3.

© (i) .Army and Navy—I.
(Gauhati), 2. Jorhat
Silchar.

(ii) Air Force —Gauhati,
(b) No, Sir.

(c) Not applicable.

Regularisaticn of farest mazdoors
working in Andaman and Nicebar
Islands

~ 6823. SHRI MANORANJAN
BHAKTA : Will the PRIME MINISTER
be plegsed th state :

(2) whether it is a fact that a propo-

sal for regularisation of 663 Forest Maz-
doors working in Andaman and Nicobar
Islands for over ten years has been rejec-
ted by Government;

(b) whether the former Prime Minister,
Smt. Indira Gandhi had asked to take
this specific case out of the purview of
recruitment ban for the sake of these
weaker section pedhlq;

(c) if so, the reasons for not regula-
rising these mazdoors;

(d) whether any fresh move was made

by the Ministry of Environment and ‘ For-
ests in a similar case; and

(¢) if so, the action Goveroment
Contemplate to take in this regard ?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS. (SHRI Z. R, ANSARI)...
(a) Yes. Sir,

(b) & (¢) The former Prime Minister
had directed that the request for creation
of new posts for regularisation of these
casunil:labourers be looked into.

(d) & (¢) There is no move to reconsi-
der the case,

Relaxatiop for youngmen of norh
west hilly areas for recraitment to

para—military forees

6824. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether some relaxation is allo-
wed in recryitment to the Para-Military
and Security Forces like CRP, BSF, CISF,
ITBP etc. to the youngmen belonging to
Himachal Pradesh and other  hilly areas
of North-Western India in respect of the
measurement of height, chest, wegiht etc.
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
Yes, Sir, Relaxation in height to the ex-
tent of 4 cms, is admissible to Gorkhas,
Garhwalis, Kumaonese and Dogras for
recruitment in the CRPF and the ITBP,:
In the BSF, relaxation in height by 5§ cms..
is admissible to persons from Himachal
Pradesh, Garhwal, Kumaon and to Dog-
ras. In CIRS, relaxation in height upto 7
cme. is admissible to hill men from Hima-
chal Pradesh, J & K, Garhwal and Kuma-
on. Relaxation to the extent of 7 cms, in
height and 2 Kg. in weight is admissible
for recruitment in the Assam Riffes to
persons from hill areas in Himachal
Pradesh, J & K, Garhwal and Kumaon.

(b) Does not arise.
Charas Export Racket

6825. SHRL ANAND SINGH : Will
the Ministey of HOME AFFAIRS be.
pleased to state. :
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.(a) whether a Eig Charas Export
Racket has been busted as reported in
the Bindustan Times of March 21, 1986;

(b) if so, the findings of the investi-
gations made into the racket; and

(c) the details of the persons appre~
hended in connection therewith ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI RAM NIWAS MiR.
DHA): (a) Yes.

(b) A case U/s 21/61/185 of the Nar-
eotic Drugs and Paychotropic Substances
Act 1985 dated 19.3.86 was registered at
Police Station Hazarat Nizamuddin. A Car
No. DEC 2779 was chascd from Karol
Bagh to Nizamuddin and found containing
large quantities of charas. At the instance
of the driver, additional quantities of
charas were recovered from his farm. The
total hau!l of charas were recovered from
his farm. The total haul of charas in this
case is 1026.650 XKg. Besides, on the basis
of information furnished by Delhi Police,
the Department of Revenue Intelligence,
Governm:nt of India recovered contra-
band smuggled goods from an associate
of the driver. During investigation it was
learnt that the charas was brought from
Nepal by road in tourist buses and was to
be exported to Holland and Canada by
air through some prominent clearing
agents from Delhi,

(c) Pratap Singh, the driver of the car
apd his associate Zilender Singh, the
manager of the farm were arrested. On
further interrogation of the accused Pra-
tap Singh, one Om Prakash of West
Patel Nagar was also arrested.

Family Station Postings

6826. SHRIMATI KISHORI SINHA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether  serving  officers and
Jawans are given family stations by turn
once every three years or more;
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(b) if not, what is the average interval
of time between two such postings;

(c) whether lack of adequate family
quarters is causing discontentment over
delays in family stations postings; and

(d) if so, what steps Government are
taking to improve the situation ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
{(SHRI ARUN NEHRU) : (a)
and (b) Serving officers and Jawans are
generally given family stations after a
tenure of 2 to 3 years in a non-family
station. The tenure of service in a High
Altitude Area is 2 years.

All officers and Jawans, however, do

not necessarily alternate  beiween
family and non-family stations
In a routine every 2 to 3 years.

There are lesser number of non-family
stations then family stations Therefore,
their non-family station stay is in propor-
tion to the family/non-family stations of
the particular arm/service of the Army to

- which they belong.

(c) and (d) Posting of officers and
Other Raunks is not related to availability
of family accommodation at a particular
station, There is some shortage of family
accommodation for all ranks at certain
stations. In such cases, wherever possi-
ble, private accommodation is hired to
minimise these shortages. Efforts are being
made to construct more family accomo-
dation to overcome this problem.

Releasing of gold from Portuguese
Government

6827. DR. B. L. SHAILESH :
SHRI N. VENKATA RATNAM :

SHRI K. PRADHANI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the estimated amount of gold
deposit with the portugese banks in Lis-
bon which was confiscated by the Portu-
guese Government after the 1961 Goa
Operation;
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(b) whether the Government of Portu-
gal led by President Soares have indicated
its willingness to settle the longstanding
issue of gold belonging to the Indian nati-
onals of the former Portuguese colonies
of Goa, Daman and Diu; and

]

(c) if so, the steps taken to get this
gold released from the Lisbon Govern-
ment ?

THE MINISTER OF. STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR]I K. R. NARAYANAN)
(a) The value of the gold ornaments in
the custody of ‘Bance National Ulterma-
rino’ in Lisbon is estimated to be Rs.1.5
to Rs. 2 crores.

(b) and (c) The matter is still under
the examination of the Portuguese autho-
rities. Government has recently taken up
the matter with the Portuguese Foreign
Minister.

Noan-functioning of Unit-1 of MAPP

6828. SHRI PRATAP BHANU
SHARMA : Will the PRIME MI\JISTER
be pleased to state :

{a) whether it is a fact that one gene- ’

rating Unit of Madras Atomic Power
Plant at Kalpakkam is shut down due to
the defect developed in the generating
transformer supplied by BHEL, Bhopal;

(b) if so, the reasons for this defect
and what effective steps Government are
ltaking to start thls stock unit immediately;
and

(c) whether there was a penalty clause
in ‘the agreement with BHEL against
supplying defective equipments to safe-
guard the MAPP interest ?

THE MINISTER OF STATE IN

THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCCAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) and (b) Insulation on one of
the windings of the transformer has
failed, Action has been  initiated
19 repair the sam¢. In the meanwhile,
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a transformer from Narora Atomic Power
Project is being diverted to Kalpakkam in
order to reduce the outage.

(c) The contract with BHEL includes
standard clauses covering acceptance tests
and performance warranty.

Fifth Antarcti ca Expedition

6829. SHRI PRATAP BHANU
SHARMA : Will the PRIME MINIS-
TER be pleased to state :

(a) whether it is a fact that Fifth Antar-
ctica Expedition has just returned after
successful completion of their work;

(b} if so, what were the task assigned
to this team and their observations during
this expedition; and

(c) the details of the team ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DE-
PARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) Yes Sir. The fifth Indian
expedition to Antarctica returned on
24.3.1986.

(b) The task assigned to this team in-
cluded the survey of progressively larger
and larger area covering the eastern Wohle
‘that mountain region in Antarctica and
the continuation of scientific investigations
in the fields of gzology, geophysics, meteo-
rology and history., Detailed reports of
the irwvestigations are awaited.

(c) The team consisted of 88
persons. The number of - scientists
in the team was 21 including two
women scientists of which one of

the women members visited Antarctica for
the second time. Fhe number of logistic
personne] was 67. 14 members of the team
have been left behind to undergo winter-
ing and will return in March 1987,

Installation of Computers in Passport
Offices

6830. Will the Minister of EXTER.
NAL AFFAIRS be pleased to state «
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(a) whether Government propoese to
instal computers in any of the passport
offices in the country; and

(b) if so, whether a computer will be
installed in the Goa Passport Office ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI K. R. NARAYANAN):
(#y Yes, Sir. Government propeses to
instal computers at 16 Passport Offices in
India namely, at Ahmedabad, Bangalore,
Bhopsl, Bhubaneswar, Bombay, Calcutta,
Chkandigarh, Cochin, Delhi, Guwahati,
Hyderabad, Jaipur, Lucknow, Masdras,
Patna and Srinagar. Out of these 16 places,
orders have already been placed - for ins-
talistion of computers at four Passport
Offices at Bombay, Madras, Cochin and
Delhi.

(b) No, Sir. There is no proposal at
present to imstal any computer at the Goa
Passport Office. ‘

Peysoual hearing to employees of
Semi-Governmreat bodies on imposi-
tien of major penaities

6831, SHRI P. R, RUMARAMAN.
GALAM : Will the PRIME MINISTER
be pleased to state :

(a) whether it has been decided to
give personal hearing to staff before im-
posing on: them major penalties;

{b) whether this opportunity will also
be extended to all the staff of semi-Gov-
ernment bodies such as' Indian Council
of Agricultural Research/Indian Council
of Medical Research and Council of
Scientific and Industrial Research etc.
atrtomatically;

(¢ whether in the case of semi-Govern-
ment-bodies which: were not hithefto cov-
ered:-. by appeal to: the courts er the Presi-
denti.of India, any time barred limits for
personal hearing will be eliminated;
and

(d) whether personal hearing will be
arranged in the Ministry of Personnel

and not in the Department where the
staff member was serving ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM) : (a) In eo
far as Central Government employees are
concerned the procedure for imposition of
major pena'ties has been prescribed under
the disciplinary rules, which are statutory
in character. These rules embody the
principle laid down by Art. 311(2) of the
Constitution that no civil servant should
be dismissed, removed or reduced in raak,
except after an inquiry and after giving
him a reasonable opportunity of being
heared. The exceptions are those cases
coverd by the provisions of the
second proviso to Art. 32K2).
A Government  servant aggrieved
by the imposition of such a penalty may
appeal to the competent appellate autho-
rity. The rules do not provide for the
grant of a personal hearing by the
appellate authority before deciding an
appeal preferred by a Government emplo-
yee against the penalty imposed upon him.
However, on the basis of the discussions
with the Staff Side, Government have
issged an order providing that wheré the
appeal is against an order imposing &
major penalty and the appellant makes a
specific request, the .appellate authority
may, after coasidering all relovant ¢ircams-
tances of the case, allow the appeéllant at
its discretion a persomal hearing. Such
personal hearing by the Appellate Autivo-
rity will be at its discretion, tdking into
account all the circumstances of the
case.

(b) & (c) The order mentioned in part
(a) above has been issued with specific
of Central
Civil Services (Classification, Controt and
Appeal) Rules, 1965. This order is, there-
fore, not automatically applicable to the
employees of semi-Government and  autos
nomous bodies, which do not come within
the purview of these Ruled, It is for those
bodies to adopt a similar procedure for
their own employees,

(d) Siace the personal hedring at app-
cal stage is to be allowed and.  conduttod
at the discretion of the appropriate appe~
llate: autbhority in  various Ministiieé/
Departments, the question of arraagiog
the same¢ in the Ministry of Personnel,
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New process for extraction of wmetal
6832. SHRI N. DENNIS : Will the
PRIME MINISTER e pleased to- state :

(a)whether a new .process for ..extra-
ction of metal from the polymetallic
nodules-of the Indian :Ocean has been
developed jn India; and

(b).if sp, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
"~ PATIL) : (8) & (b) Several processes for
the extraction of metals 1rom the poly-
metaflic nodules collected from the Cent.
ral Indian .Ocean are beipg tried pon a
semi pilot scale io several laboratories of
India like .the Regional . Research Labo-
ratory (Bhubaneswar), National Metal-
lurgical  Laboratory (Jamshedpur),
Hindustan Zinc Limited (Udaipur), Hindu-
stan ~ Copper Limited - (Khetri and Ghat-
shila). These processes follow hydro-
metalluggical and pyrometallurgicel techni-
ques and are the modified versions of
those employed elsewhere. Copper,
Nickel . and Cobalt have already been
extracted in pure form from the nodules
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. ona labpratory scale.

Increased financial assistance for States

6833, SHRI LAKSHMAN MALLICK : -
WAl the Minister of BRLANNING hs
pleased to state ¢

(a) whcther Union Government have
decided io increase the financial assistance
to the States during next year. Jor the
exploration of their plans;

(b) if so, the amount of loans and
grants sanctioned by.Union Government
to each State for the current year;
and

(¢) the criteria for fixing up the plan
outlay for the current year of the Seventh

" Five Year Plan for various States.?

~THE:MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISEER OF STATE IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K, PANJA) : (a)
Yes, Sir.

(b) A Statement is enclosed.

(c) The outlays for States Plans are
normadily.determined on:the basis .o Sta-
tes’ own resources and the level of Cent-
ral assistance admissible to them (i) on the
basis of Modified Gadgil Formula as app-
roved by the NDC and (ii) - for . externally
aided projects, wherever they are taken

up.

Statement

Central Assistance actually released in 1985-86 for State Plans.

(Rs, lakhs)

- Name of .the

-Normal Central

Assistance for

S. No. ] .
- iState assistance ‘Externally- aided Projects
Lt)-an Grant Loan . Grants
1 2 3 4 5 6
1.  .Andhca Pradesh - ,22587.600 9680400 528.626 "?-26.554
2, AsIAm < 2644i .800 13792.200 317,982 136.278
3 Bihar 36725.560 15739.500 -1920,327 437283
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1 2 ' 3 4 s 6
4. Gujarat 11699.800 5014.200 . 2598.141 1113.489
s. Haryana 9800000 | 4200.000 1451.968 622,272
6. _ Himachal Pradesh 1654.633 14891.697 | 44.175 397.575
7. Jammu & Kashmir 21576.600 10865.400 142.338 61,002
8. - Karnataka 10234 000 4385.000 3128.776 1340.904
9. Kerala 17781.400 7620.600° 1427.377 611.733
10. Madhya Pradesh 18036.613 7729.977 4266.647 1828.563
11. M ahargshtra 16156.000 6924.0600 6897.576 2956.104
12 Manipur 989.200 8902.800 — —
13, Meghalaya 643.700 5793.300 — —_—
14, 'Nagaland 1233 100 11097.£00 — —
15. Orissa 11520.453 4937.337 2608.424 1117.896
16. Punjab 16643.735 -7297.315 893.144 382.776 -
17, Rajasthan 14297.500 6127.500 1350.419 578.751
18. Sikkim 532.800 4039.200 — —
19. Tamil Nadu 18726.390 8099.610 1669.043 711.447
20, Tripura 869.300 7910.500 42.662 383.958
21, Uttar Pradesh 40852.946 19689.054 2422.140 1038.060
22, West Bengal 11866.784 5411.616 1039.010 445.290‘
310869.854 190150.10 631839.775 14389,935

Financial resources by States

6834, SHRI GURUDAS KAMAT :

Will the Minister of PLANNING be-

pleased to state :

(a) the names of the State that had
raised considerabie financial resources dur-
ing the Sixth Five Year Plan; and

(b) whether these States have been
" given priority while making allocation for
the Seventh Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND

MINISTER OF STATE IN THE MINIS-

'TRY OF FOOD AND CIVIL SUPPLIES

(SHRI A. K. PANJA) : (a) Four States,
viz. Karnataka, Tamil Nadu, Maharashtra
and Himachal Pradesh are estimated to
have mobilised iheir own resources at
current prices in excess of the resources
assessed at the time of the formulation of
the S'xth Plan.

(b) Allocation of Central assistance
for the Seventh Plan has been made on
the basis of the principles embodied in the
modified Gadgil Formula as approved by
the National Development Council,
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Malayslam knowing officers in Indian
' Embassies in Guif countries

6835. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are - aware
that a vast majority of Indians working in
Gulf countries are from Kerala;

.(b) whether Government are aware
that a majority of them are not educatgd;

(c) whether Government have received
any representation from Malayalees work-
ing in Gulf countries requesting that some
of the officers of the embassies in those
countries should know Malayalam; and

(d) if so, the reaction of Govern-
meot thereto ? »

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R, NARAYANAN) : (a) The
Government is aware of the fact thata
sizeable number of Indian working popula-
tion in the Gulf countries are from Kerala,

(b) According to available informa-
tion majority of the people from Kerala in
several Gulf countries have had some edu-
cation.

©) Representations have been receiv-
ed from Indian$ working in Gulf coun-

tries.

(d) Wherever possible, Malayalam
knowing officials are posted in those
countries. Presently, all Missions in thgse
countries have Malayalam
officiads.

Extradition agreement with Bangladesh
and Pakisthan

~ 6836. SYED SHAHABUDDIN .
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(8) the npumber of Bangladesh na-
tionals now-under. detention in India;

(b) .the nutinbot.&q;f Pakistani nationals
29w under detention in India; and

CHAITRA 36, 1908 (84X4)

knowing "
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(c) whether it is proposed to enter
into extradition agreement with the coun-
tries with whom India has a common

- border ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : (a) & (b)

"The required information is being collected

and will
House,

be placed on the Table of the

(¢) We have an extradition treaty
with Nepal,

The Indo-Bhutanese Treaty of 1949,
inter alia, deals with extradition arrange-
ments.

We do not have extradition agreement
with Bangladesh, Burma, China and Paki-
sthan. There is np proposal presently
under consideration for entering into any
such agreements.

Officials served as Se cretaries in E. A.
Ministry
6837. SYED SHAHABUDDIN :

.

Will the Minister of EXTERNAL AFFA.
IRS be pleased to state :

(a) number of daysin office during
1985 of various officials who have served
as Secretaries in the Ministry;

(b) number of days spent abroad by
each one of them during thi year; and

(c) the brief particulars of the official
work conducted during each visit abroad ?

THE MINISTER OF STATE IN THE
MIN.STRY OF EXTERNAL AFFAIRS
(SHRIK. R, NARAYANAN): (a) The
details are given in Statement I below,

(b) The details are given in Statemént
I below. . :

¢

(c) The details are given in Statomént

. 11 below,
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Statement-1 .
S. No. Natne of the No. of dayy'if’ No. of“days
Officer Office . spent abroad
S/shri
1. M. Rasgotra 1 month aim
Foreign Sec¢retary (31 days)
2, Romesh Bhandari 12 months ‘ 98
Secretary (ER) (365 days)
(1.1.85 to 31.1.85)
Foreign Secretary
(1.2.85 to 31.12.85)
8, T.C. Ajmani 6 months & —
(Dean, FSTI) 4 days
) (185 days)
4, A.P. Venkateswaran 11 months 91 i
Secretary (East) (334 days)
5. N. P. Jain 5 months & .30
Secretary (FSTI) 27 days
& (180 days)
Secretary (ER)
6. 1.S. Teja 12 months ' 51
Secretary (East) (365 days)
&

Secretary (West)

Statement-IT

Shri Romesh Bhandari
Secretary (ER)—(1.1.1985 to 31.1.1985)
Foreign Secretary—(1.2.1985 to 31.12.1985)

S. No. Name of the Cou;;ry | Purpose ’of‘ vnsit
visited
1. Afghanistan Bilateral talks.
2. . Alge:ria Accompanied Prime Minister.
3. Bah.amas Accompani.ed Prime Minister.‘
4, Bangladesh As Prime Minister’é speciﬁl envoy.
s. Bhutan Bilateral  discussions. VP“rep%ualto‘ry'

talks to Prime Minister’s visit and
luter accompanied Priihe Minfeter,
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S. No. Name of the Country .Purpose of visit

visited .

& Ciiba Accompanied Prime Minister.

1. Egypt Accompan‘ed Prime Minister.

8. France Accompanied Prime Minister.

9 Holland” Accompanied Prime Minister.

10. Iran As special envoy of the Prime
Minister.

11. Iraq As special envoy of the Prime
Minister.

12 Nepal Bilateral talks.

13. Pakistan Bilateral talks,

14, Sri Lanka As Prime Minister’s special envoy.

15. Switzerland Accompanied Prime Minister.

16. UK. Bilateral talks and accompanied
Prime Minister.

17. U.S.A. Accompanied Prime Minister.

18. U.S:S.R. Accompanied Prime Minister and to
attend the Indo-Soviet Joint Commi-
ssion for Trade, Economic and Tech-
nical Cooperation.

19; Yugoslavia Bilateral Consultations in connection
‘with Luandg Conference,

Shri A. P. Venkateswaran -
Seeretary (East) 1.2.85 to 31.12.1985)
8. No. © Name of the Country Purpose of visit
visited

1. Avstralia To hold bilaterial talks.

2 Cuba To be Present at Havans during Primer

Minister’s visit.

3. Fiji To hold bilaterial tatks.. .

4 Hong Kong. To exchange views on matters of mu-
‘ tual interest as well as .NAM issue.

5. Indonesia In connection with the Bandung

_ . Conference.
5" Iraq As Prime Minister's Special envoy,
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S, No. Name of the County Purpose of
visited - visit
1. Japan, To exchange views on matters of

mutual interest as well as NAM
issues and also accompanied Prime

Minister.
s. Korea | To exchange views on matters of
Republic of mutual interest as well as NAM
' issues.
9. New Zealand ' To hold bilateral talks.
10; Thiland Bilateral talks.
1. U.S.A. . Publicity arrangements for the festival
of India.
12 Vietnam Socialist Republic Bilateral talks and accompanied Prime
of Minister.

Shri N. P. Jain
Secretary (FSTI) and
Secretary (FR)—(5.7.1985 to 31.12.1985)

8. Mo. Namc of the Country Purpose of visit
visited

: "

1. Algeria : To hold talks preparatory to the non-
aligned Foreign Minister’'s Confe-
rence. '

Angola To attend NAM meeting.
Ethiopia To hold discussions with Mr, Hassan

Ali, Member Revolutionary Command
Council and Minister of Trade,

4, Iraq In connection with the forthcoming
NAM Ministerial meeting at Luanda,

s, Kuwait In connection with thewforthcoming
NAM Ministerial Meeting at Luanda.

6. Kenya In connection with the forthcoming
NAM Ministerial meeting at Luanda, -

Y ' Nepal To attend the first meeting at the joint .

monitoring committee on East-West
Highway, -
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Purpose of visit

S. No. Name of the County
visited visit
3 Oman Official level talks.
v
9. Yugoslavia For talks preparatory to the forth:
coming NAM conference at Luanda.
10. Zambia For talks preparatory to the forth.
. coming NAM conference at Luanda.
11. Zimbabwe For talks preparatory to the forth-
' coming NAM conference at Luanda.-
DR. 1. S. Teja -
Secretary \East) and
Secretary (West)—(1.1.1985 to 31.12,1985)
S. No. Name of the Country ,Purposc of visit
visited
1. ~ China To hold discussions regarding Indian
Embassy property in Beijing
2. Cuba In connection with selection of a
venue for the 8th NAM summit
3, Guyana In connection with the selection of
a venue for the 8th NAM Summit.
4, Iran As Prime Minister’s special envoy
Mauritius Accompanied Vice-President to attend
the funeral of the late Shri Ramgoo-
lam
6. Pakistan Foreign Service Inspectors, visit
7. U. A. F. To attend the 4th meeting of the
g ' Indo-UAE Joint Commission
8. u. s; A. To attend meectings of the UN Com-

mittee of experts on concepts of
securlty at UN Headquarters.

Construction of Kamini Reactor

6838 SHRIMATI JAYANTI PAT-

NAIK: Will the PRIME MINISTER be

pleased to state :

(a) whether the U-23:-fuclled neutron
source reactor Kamini is under construc-
tion at the Indira Gandhi Centre for
Atomic Research at Kalpakkam ;

(b) if so, by which year the above

Kamini neutrom source reactor is ex-
pected to become operational.

(c) the different purposes for which
this neutron reactor can be used; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
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ELECTRONICS

ATOMIC ;ENERGY,
SHIVRAJ V.

AND SPACE (SHRI
PATIL) : (a) Yes, Sir.

(0) . Barly 1987,

(¢) & (d) This neutron source reactor
can bé used for fuel development for
fast -breeders by -examinatien -of
unirradiated . and irradiated FEBTR fyel
pins by npeutron radio-graphy. Other
plannéd uses are neutron motivation anal-
ysis for material development and radia-
tion physics research (e.g. studies of
radiation shields, development of radiation
dosimeters, etc,)

Relief and rehabilitatien of the viclims
of 1983 distrubances in Assam

6839. SYED SHAHABUDDIN : Will
the Minister of HWOME AFFAIRS be
pleased to state :

(a) the number of beneficiaries of the
funds.granted by Union . Government for
the relief and rehabilitation of victims of
1983 disturbances in Assam under each
head; and

(b) the number of pending claims and
the total value of such claims under each
head ?

THE MINJSTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
Government of India bave .approved Rs,
59.98 crores for relief and rehabilitation
assistance for 52818 families identified by
the Government of Assam.

() According to the information
furnished by the State Government 6408
more families are also required to be, given
assistance. S

The State Government is reported to
have so far spent Rs. 53.31 crores. Fur-
ther release of funds to the State Govern-
ment would depend upon ‘their furnishing
full "particulars of ' expenditure, audit
"certificates, etc. :

ABRIL 16,4986
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.Study. 4o reduge pollution level of
motor-spiri¢

6841. SHRI P.R. KUMARAMARN-

GALAM : ,
DR. G. VIJAYA RAMA RAO:

Will the PRIME MINISTER be pleased
to state :

(a) whether Department of Environ-
ment has been working with the Ministry
of Petroleum to reduce the present ISI
level of ‘0.55 gm/L motor-spirit to 0..$

-g®/L-as in other countries ;

(b) if.so, the details thereof; and

(c) whether it is a fact that USA has
altogether eliminated totre lead, the big-
gest in pollutant from motor-spirit by
substitution with 10 per cent alcoholi ;
and

(d) ifso, the progress made in this
regard in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI 2Z. R. ANSARI) :
(@ & (b) Yes, Sir; Restrction
on the use of lead not excecding

the present levels of consumption to
begin with and changes in the refining
process in a phased manner are amongst

the measures taken to bring down the lead
content.

(c) No, Sir.

(d) In so far as India is concerned,
there is no such proposal.

Assent to bills pas‘sed by West Bengal
Legislative Assembly

6842. SHRI BASUDEB ACHARIA :
Will the Minister ~of HQME + AFFAIRS
be:pleased 40 state : .

(a) the number of Bills passed by
West .Bengal Legislative ~Aseembly which
are. awaiting President’s. assant;

(b) the mature of those Bills ;.and

£€). the seasons for. .the . delsy in ,psc-
ording assent to those Bills ? .
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMU.
NICATIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
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AFFAIRS - (SHRI RAM NIWAS
MIRDHA) : (a) to (c) The requisite ins
formation has been given in the enclosed
Statement. :

Statement

S1. No. - Nomenclature of the Biil pfesem Position

1. The West Bengal Mazdoor, Under examination in .
Tindal Loader, consul.ation with the admi.
Godown man aond other nistrative Ministries/Depart-
Workers  (Regulation of ments concerned.

+ Employment and Welfare)
Bill, 1981.

2, The Trade Union (West Under examination in cone
Bengal (Amendment) Bill, sultation with the Administ-
1983, rative Ministries / Depart-

: ments concerned,
3. The West Bengal Shops Pending with the State
' and Establishment (Amend- Government jor clarificg.
ment) Bill, 1984, tions since 22.3.85,

4, The Calcutta University Undcr examination in con-

(Amendment) Bill; 1984 sultation with the Adminis-
trative Ministries/ Depart.
| ments concerned.

5. The Code of Criminal Pending with the State
Procedure (West Bengal Government for clarifica-
(Amendment Bill, 1984. tions since 3 9,85,

6. The West Bengal Premises Under examination in con-
Tenancy (Amendment) sultation with the Administ.
Bill, 1986. rative  Ministries/ Depart-

ments concerned,

Indo-Czechoslovakia science pact

6843. SHRI R.S. MANE : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that Indo-
Czechoslovakia Science Pact has been
signed in March, 86; and

(b) if so, the salient features of the
pact ?

THE MINISTER OF STATE IN THB

MINISTRY OF SCIENCE AND TEC.
NOLOGY AND IN THE DEPAgT.
MENTS OF OCEAN DEVELOPMENT
ATOMIC ENERGY, ELECTRONJCY
AND SPACE (SHRI SHIVRA) vy
PATIL) : (a) Yes Sir. )

A protocol on cooperation in the
fields of Science and Technology between
the Council of Scientific & Industria]
Research, and tte Czechoslovakiu
Academy of Sciences for the years 1986.83
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was signed m New Delhi on March 19,
1986.

(b) The two sides noted with satis-
faction the successful implementation of
the existing programme. Taking into
consideration the results achieved so far
as well as the priorities for future deve-
lopment, a number of areas were identified
for collaboration during the years 1986-88.
Participating  institutions from both
countries were also.identified for lndmdual
areas of cooperation,

Foreign exchange involved in the
import of computers

6844. SHRI AJIT KUMAR SAHA :
Will the PRIME MINISTER be pleased
to state :

(a) how much foreign exchange has
been spent for import of the computer
either in whole or in parts; and

(b) what has been the total foreign
exchange outlay for import of computers,
cither in whole or in parts, by the Com-
puter manufacturers in the country during
the year 1980.85 yearswise details ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,

ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) Government has given

clearances for the import of computer
systems either in whole or in parts worth
Rs. 249,58 crores in foreign exchange

APRIL 16. 1986
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Year Value in Rs. Crores
1980 9.2
198 l ‘ 10.8
1982 13.9
1983 19,5
1984 o212
1985 46.5

during 1983-85, as per the following
details : '
Year Value in Rs. Crores
1983 18.27
1984 80.31
1985 ’ 151,00

(b) The forcxgn exchange outlay sor
imports of parts during the period 1980-85
was about Rs. ‘121 crores. The year-wise
details are as follows : :

‘Receipt of foreign contribution by
some Delbi Institations

6845. SHRI BAJU BAN RIYAN :
Will the Minister of HOME AFFAIRS be
pleased (o state :

(a) whether the following institutions
have been receiving contributions under
the Foreign Contribution (Regulation) Act,
1976 during the period 1981 to 1984 :

(i) Association of Voluntary Agencies
for Rural Development, Delhj.

(i) Lokayan, Delhi,

(iii) Society for Participation Research
in Asia, Delhi,

(iv) Public Enterprises Centre for
Continuing BEducation, Delhi.

(b) if so, the amount received by these
institutions year-wise; and

(¢) th: countries from which the funds
have originated and the names of the
organisation which have contributed the
same ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INTERNAL SECU.

RITY (SHRI ARUN NEHRU) : (a), (b)
& (c¢) Lokayan, Delhi and Public Enter.
prises Centre for continuing Eduecation,

"Delhi have not reported receipt of any

foreign contribution during the period 1981
to 1984. A statement regarding the
receipt of foreign contribution by the other
two Institutions is annexed.
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. *Receipt of foreign contributions by .
certaln organisations in West
Bengal and Bombay

6846. SHRI AMAL DATTA : Will
the Minister of HOME' AFFAIRS be
pleased to state ¢

(a) whether the following organisa-
tions have received any foreign funds
under the Foreign Contribution (Regula-
tion) Act, 1976 during the period 1981 to
1984;

(i) Tagore Society, Calcutta.

(ii) Rural Development Association,
Midnapore District, West Bengal.

(i) Indian School for Research and .

Education, Bombay,

APR!L 16, 1986
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(b) if so, the amount received b}; them

year-wige; and

(c) the countries and organisations .
from where the funds have originated and
the purpose of the contribution ?

THE MINISTER OF STATE IN THE

- DEPARTMENT OF INTERNAL SECU-

RITY (SHRI ARUN NEHRU): (a)to
() Indian School for Research and
Bombay has not reported
receipt of any foreign funds under Foreign
Contribution (Regulation) Act, 76.

A statement with regard to Tagore
Society, Calcutta and Rural Development
Association, Midpapore is annexed.
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Measures to curb pollution of river
Hooghly
6847, SHRI. SANAT KUMAR

MANDAL : Will the PRIME MINISTER
be pleased to state :

(@) whether there is no let-up in the

pollution of the river Hooghly which
~ carries polluted water and thereby creates
major health hazards; and .

(b) if so, the steps being taken in the

matter at the central level ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
- FORESTS (SHRI Z. R. ANSARI): (a)
Studies- conducted by the Central and the
State. Pellution. Control Boards and the
National Environmental Engineering
Research Institute regarding water quality
of the Hooghly indicate that the level of
pollution of the river Hooghly is signifi-
cantly high.

(b) The main sourccs of pollution
-reported aré municipal sewage from the
cities and towns located on the banks and
discharge from the industrial plants. The
Central Ganga Authority has approved a
Works Programme for West Bengal for sc-
hemes for reduction of pollution from muni-
cipal sewage in Baharamput, Nabadwip, Hal
dia and areas comprised in the Calcutta
Metropolitan Distrfct at a notional cost
of Rs, 133.55 crores. 7 schemes in Bhat-
para, Titagarh, Chandannagore and
Serampur at a cost of Rs. 6.28 crores have
been sanctioned and an amount of Rs. |
crore has been relcased till 31st March,
1986 for execution of these schemes.

Training in National Defence
Academy

6848. SHRI PRIYA RANIJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

(a) whether in the Defence Training
curriculars of National Defence Academy
and other Centres the recent sophisticated
devices of electronic and computer tech-
nology has been introduced to understand
the fast modern arms and specially the
artillary;

ABRIL 16, 1986

- ARUN SINGH) :
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(b) whether for such measures Govern-
ment propose to send Jawans and others

" to train them in abroad; and

(c) whether Western world technologi-
cal defence sophistication is superior than
Eastern Europe sophistication: and what

central Government will prefer ? -

THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE RESE-

ARCH AND DEVELOPMENT (SHRI
(2) Sophisticated train- .
ing aids, including computers, have been
introduced in the National Defence
Académy and other Defence, training insti-
tutions. Maedern electronic technology
forms part of the curricula of the training

. institutions wherever required,

(b) Army officers are sent abroad for
training to kecp them abreast ol the latest
technological developments in the defence

field.

(c) Government prefer the technology"
which is appropriate and mget our
requirement,

Utilisation of satellite data for]
Development of forests

6849, SHRIMATI USHA CHOUD-
HARI : Will the PRIME MINISTER be

pleased to swate :

(a) whether Government propose to
utilise satellite data 1or the devclopment of
forests; and

(b) if so, the details thereof;

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI) :
(a) Yes, Sir.

(b) The data collected from satellite -
imagery will be used for preparation of
forest cover maps of the various States,
for monitoring this periodically, and for
facilitating forest resources survey.

Construction of houses on the land of

Carbett National Park

6850. SHR1 BURESH KURUP :
Will the PRIME MINISTER be pleased'
to state :
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(a) whether it is a fact that a large

area of the Carbett Nauona! Park was
given temporarily for the constructmn of
houses for the workers of the Ram Ganga
Hydro Electric Project;

(b) whether Union Government intent
to take .any measures for the return .of
this land to the National Park; .and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
Yes, Sir,

(b) Yes, Sir.
(c). Does not arise.

Inclusion of ‘Saara’ in the list of Scheduled
Tribes.

6851. ‘SHRI CHINTAMANI PANI-
GRAHI : Will {he Minister of WELFARE
be pleased to state :

(a) whsether Government. are aware
that the Scheduled Tribes *‘Shabar® ‘Saora’
‘Savar’ and ‘Sahara’ as enlisted in the
‘Scheduled Castes and Scheduled Tribes
orders (Amendmem)Oriﬁsa mean the same.
tribes as pronounced in Orlssa in Onya
‘Saara’;

(b) whether this word ‘Saara’ has not
been mentioned ‘in the Orissa’s list and
about 40,000 people belonging to this tribe
in Puri and Cuttac< districts of Orissa
are being deprived of facilities which is
due them as - they be‘ong to the above
mentioned tribes; '

(c) whether any recommendation to
this effect has been received from the
Orissa- Government and if so, when; and

(d) whether the Union ‘Government
propose to take steps to add ‘‘Saara’ to
the Orissa list of ‘Saora’. 'Savar’ ‘Saura’
and ‘Sahara’ as-<Saara’ is locally spoken
for ‘Sahara’ ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) & (b) Accor-
ding to Constitution Scheduled Tribes

YCHAITRA 76, 1908 (SAKA)
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Osder 1950, amerded. from time to ‘time
Saora,.Savar, Saura, Sahara commiinities
have been specified as Scheduled Tribesin
Orissa, In view of this, persons belong-
ing to these communities can get benefits
Persons belonging
to +Saara’ community which does not

- find place in the list of ~Scheduled Tribes

in Orissa cannot get Scheduled Tribes
benefit till the community is included in
the list of Scheduled Tribes.

(¢) The comments received from the

‘Government of Orissa cannot be disclos-

ed in the public interest.

(d) The above proposal is being ccn-
sidered along with similar other proposals
in the context of the proposed comprehen.
sive revision' of the lists of Scheduled
Castes and Scheduled Tribes. Further,
amendment in the existing lists of Schedu-
led Castes and Scheduled Tribes can be
done only through an Act of Parliament
in view of Articles 341 (2) and 342 (2) of
the Convtntutlon

lnclusion_ of certain communities in the
list of Scheduled Tribes

6852, SHRI CHARANJIT SINGH
VALIA : Wili the Minister of WELFARE
be pleased to state :

(a) whether Government propese to
bring forward a legislation to include Rai
Sikh Bazigar, Sikligar, Sansis, Balurias,
Bhedkut, Gaddarias, Naik, and other
Taprivas and vimukat Jatis communities
in the list of Scheduled Tribes; and

(b) if so, the details thereof and the
action taken in this regard so far ?

THE DEPUTY MINISTER IN . THE

"MINISTRY OF WELFARE (SHRI

GIRIDHAR GOMANGOQ() : (a) and (b)
The proposal ‘to include Rai Sikh, Bazigar,
Sikligar, Sansis, Baurias, Bhegkut Gadda-
rias, Naik in the list of Scheduled Tribes
is being considered along with similar other
proposals in the context of the proposed
comprehensive revision of the lists of
Scheduled Castes and Scheduled Tirbes.
Further, amendment in the existing lists of
Scheduled Castes and Scheduled Tribes
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can be done only through an Act of Par-
liament in view of Article 341(2) and 342
(2) of the Constitution.

Forestry project in l(arintnkn
6853, SHRI V. S. KRISHNA IYER :

will the PRIME MINISTER‘ be pleased
to state :

(2) whether any Forestry Project will be

taken up in Karnataka to be funded by
International Development ~ Research
Centre;

"(b) if so, when the above project will
be taken up;

(c¢) what is the amount to bo provid-
ed; and

(d) what will be.~the advantages for ‘

the implementation of the above project ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z. R. ANSARI): (a)

The Government have not proposed to
the International Development Research
Centre any forestry praject to bo taken
.upin Kamataka State.

(b) to (d) Do not arise.
Water Montioring Centres

6854. SHRI D. B. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that rivers,

creeks & sea-shore areas are being pollu.

ted because of discharge from industrial
concerns andecities; and

(b) if so, the number of centres being -

monitored in the country to
water purity ?

maintain

THE MINISTER QF STATE IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SMRI Z. R. ANSARI) (a) -

Yes, Sir.

(b) Thcre are 194 Water Monitoring
Stations in the country for monitoring
water quality in stretches on the follow-
ing rivers : Indus, Ganges, Brahmaputra,

'APRIL 16, 1986
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Subarnarekha, Brahmahi—Vaitgrni, Mahi,
Sabarmati, Narmada, Tapi, Godavari,

Krishna, Pennar, Cauvery, Periyar and
Challiyar.

Plantation of trees of longer life

6855. SHRI B. X. GADHVI: Will
the PRIME MINISTER be pleased to
state : ‘

(a) whether Government are aware
that in the afforestation programmes
mostly rast growing trees arc planted;

(b) whether it is a fact that morta-
lity ratio of such fast growing trees is very
high and therefore the return from the
afforestation is negligible;

() whether Government propose to

~ give more emphasis on the p'antations of

trees of longer life and more shades so
that environmental conditions could be
improved; and

(d) if so, steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Government are aware that fast growing
species were planted in the afforestation
programmes in the earlier years.

(b) . The mortality ratio is not related
to the rate of growth of a tree but is depe-

" ndent upon factors such as quality of soil,

quantity and distribution of rainfall, ﬁres
and grazing.

(c) & (d) Government has issued gui-
delines that plantation of tree species of
local importance and use should be enco-
uraged and also that mono-Cultures
should be avoided.. :

Transit 'pau for timber purchased from
Avcdaman forest department

6856. SHRI MANORANJAN BHA-
KTA : -Will the PRIME, MINISTER be
pleased to state :

(8) whether it isa fact that if sny
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body purchases timber from any timber
dealer/saw mill in the Union Territories of
Delhi and Andaman and Nicobar Islands,
he is required to obtain a transit pass
from the respective Forest Department.
and ‘

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OE ENVIRONMENT AND
FOREST (SHRI Z.R. ANSARI): (a)
Transit pass is required for movement of
timber in Andaman and Nicobar Islands.
It is not required in the Union “Territory

of Delhi.

(b) The passes are issued in accor-
dance with the Andaman Forest Produce
Transit Rules, 1966, as amended from
time to time, framed under Section 41 (1)
of the Indiad Forest Act, 1927.

Grant of Indian Citizenship

6857. PROF. NARAIN CHAND

CHAITRA 26, 1908 (S4K4)

Written Amawers 113

w

PRASHAR : Will the Minister of HOMB

'AFFAIRS is pleased to state :

(a) the number of persons who have

applied for Indian Citizenship during the

past three years, state-wise;

(b) the numter of such persons
among them as have been granted citizen-
ship since then; and

__(e) the likely date by which the rema-
Ining cases as pending on date would be
cleared and the reasons for delay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) & (b)
A statement giving the information in res.
pect of applications received by the Central
Government is attached.

(c) The pending applications will be
decided on getting additional information
or documents. asked for from the appli-
cants through the State authorities.
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- Proposals of A & N Islands forest and
Plantation ‘Development Corporation
pending clearaunce

" 6858. SHRI C. JANGA REDDY :
Will the PRIME MINISTER be pleased

. to state :

(a) whether some proposals of expan-
sion etc. are lying pending with Govern-
ment, from the Andaman and Nicobar
Island Forests and Plantation Develop-
ment Corporation and since how long;
and

(b) whether steps are being taken
to cloar those proposals at the earliest, so
that some developnient work can progress
in those far-off Isiands ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z. R. ANSARID): (a)

No, Sir.
(b) Does not arise.

Computer Application Centres

6859. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) the name of the States where
computer application centres have been
established;

(b) whether a Computer Application
Centre has been established in Orissa;

(¢) if so, the number of Computers
supplied by the Centre to the Computer
Application Centre set up in Orissa;

(d) the Central Assistance given to
the State of Orissa so far to implement
various programmes under Computer
Application Centre, Orissa; and -

(¢) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) (@) Computer Application

16 APRIL, 1985
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Centres have been established in the
following States :

1. Orissa

2. Uttar Pradesh

3. Madhya Pradesh
4. Gujarat

5.

Karnataka.

(b) Yes, Sir, a Computer Application
Centre has been established in Orissa.

(c) Centre has given assistance to the
Orissa Computer Application Centre for
the procurement of 2 Micro Computers
for conducting training courses on
Computers. '

(d) The Centre has given as assistance

.to the tune of Rs. 7.64 lakhs to implement

various programmes under Computer
Application Centre, Orissa.
(¢) Programmes include computer

training at various levels such as :
(i) Computer application courses.

(ii) Programming language courses
specially on COBOL.

(iii) System analysis and design

course,

(iv) Management Information Sys-
tems. '

(v) Application Software for export
etc‘

Constitution A & N Forest Development
and Plantatioa Corporation

6860. SHRI MANORANJAN
BHAKTA : Will the PRIME MINISTER
be pleased to state : »

(a) whether it is a fact that the A & N
Forest Development and Plantation
Corporation was constituted by the
Government of India for development of
wood-based industries, regeneration of
forests, raising of commercial plantation
aiming to generate employment and
economic development, if so, what are the
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activities undertaken by that Corporation
since.its inception, details thereof;

(b) whether any of the permanent
residents from A & N Islands has been
taken in its Board of Directors; and -

(c) wheter red oil palm plantation
which has tremendous scope in the Bay
Islands, has been suspended for future
expansion, if so, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) It
is a fact that the A & N Forest Develop-
ment and Plantation Corporation has bcen
set up for development of wood-based
industries, regeneration ol forests and
raising of commercial plantations. Since
its inception, the Corporation has under-
taken activities r¢iating to harvesting and
regeneration of forests, promotion of
forest-based industries and plantation of
commercial crops.

(b) No, Sir.

(c) Further plantation of red oil palm
in the Islands has been permitted over an
area of 400 hectares or the area already
clearfelled, whichever is less.

Foreign exchange involved in import of
software

6861. SHRI AJIT KUMAR SAHA :
Will the PRIME MINISTER be pleased to
state :

(a) in regard to software for compulters
for database management or wordproces-
sing or for similar packages, what foreign
exchange has been spent during the period
1980-85; '

(b) whether software of class database
of word-processing or similar packages
have been developed; and

(¢) if so, their brand names and
where it has benn marketted, at what price
and foreign exchange earned ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-

EHATTRA 26, 1908 (SAX4)

»
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MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.

"PATIL) : (a) In regard to software for

computers for database management or
word processing or for similar packages,
foreign exchange to the tune of Rs. 1732/-
lakhs has been reported to be spent during

. 1980-85.

(b) Yes, Sir, software of class data
base management, word processor or
similar packages have been developed on
micro processor systems, '

(c) Some of the popular brand names
of the data base management software
developed are IMPRESS, SOFT PRO and
SOFT BASE and those of word proces-
sing software are SOFT PRO, SOFT
WORD, WORDLORD . and SHABD-
MALA.

The software has been marketted along
with the indigenous systems all over the
country.

The average price of the data base
software on microcomputer systems is
about Rs. 2000/- and that for Word
Processing software is about Rs. 1200/-

These indigenous products have not
yet made a break-through in the overseas
market.

Sale of Micro-Computers

6862. SHRI AJIT KUMAR SAHA :
Will the PRIME MINISTER be pleased
to state number of micro-computers and
similar small computers sold in the country
by the manufacturers of the country
during the period 1980-85, year-wise details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH.
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.,
PATIL) : The number of Microcomputers
and other small computers reported to
have been sold during the period 1980-85
are summarised below year-wise ;
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Year Quantity
1980 . 365
1981 781
1982 1198,
1983 1279
1984 ‘ 3385
1985 7185

Reeelpt of foreign contributions by
certain institutions in Bangalore,
Bihar aad Goa

6863. SHRI BASUDEB ACHARIA :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the following institutions
have been receiving foreign contributions
under the Foreign Contribution (Reguia-
tion) Act, 1976 during the period 1981 to
1983;

(1) Rural Study and Transformation
Society, Goa.

(2) Centre for Tribal Conscientisa-
tion, Chaibasa, Bihar;

(3) CIEDS, Bangalore.

(4) Urban Industrial Rural Mission,
Bangalore. ‘

(b) if so, the amount received by these
institutions year-wise; and

(c) the countries from where the funds
have originated and the mames of the
organisation/individuals who have contri-
buted the funds ?'

THE MINISTER OF STATE IN
THE DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
None of the four institutions have reporied
the roceipt of any foreign . contribution
during 1981 to 1983,
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(b) & (c) Does not arise.

Foreign contributions to. certain Delhi
organisations

6864. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the following institutions
have been receiving foreign contributions
under ' the Foreign Contribution (Regula-
tion) Act, 1976 during the period 1981 to
1984, .

(i) Foundation to Aid Industrial

Recovery, Delhi;

(i) Bondhwa Mukti Morcha, Delhi;

(iti) Indian Social Institute, Delhi;

(iv) Christian Institute for study of
“ Religion and Society Delhi and
Bangalore;

(b) if so, the amounts received by
them year-wise;

(c) the countries and the names of the
organisations from where these funds have
originated; and

(d) the purpose for which the func}s
were contributed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) to
(d) Bondhwa Mukti Morcha, Delhi and
Christian Institute for study of Religion
and Society, Delhi have not reported
receipt of any foreign contribution during
the period 1981 to 1984

A statement regarding the receipt of
foreign contribution by the other three

" institutions is annexed.
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Institations run by foreign missions in

Orissa
6865. SHRI ANANTA PRASAD
SETHI : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) the number of foreign missionaries,
schools, colleges, hospitals and dispensa-
ries and other service centres run by them
in the State of Orissa;

(b) if so, whether some financial aid
in the form of foodgrains and medicines
have been received by them during last
three years; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN

THE DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) :
(a) to (c) Information is being collected
and will be laid on the table of the
House.

Representation for the release of
Indians from Pak prisons

6866. SHR1 MULLAPPALLY
RAMACHANDRAN : Will the Minister
of EXTERNAL AFFAIRS be pleased to
state : ’

(a) whether Government are aware
that several Indian Nationals who are now
in Pakistan prisons are on hunger strikes;

(b) whether Government have received
representations from families of such
Indian Nationals who are in Pakistan
prisons requesting interventions for their
release/safety; and

(¢) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. R. NARAYANAN) : (a)
Government have seen Indian and Pakistani
press reports in this regard.

(b) Yes, Sir.
(c) The matter was immediately taken

up with the Government of Pakistan to
obtain the details and also for permission

CHAITRA 26, 1908 (SAKA)

“in the State Legislature.
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for our consular officials to meet the
Indian prisoners in the jails.

State bills pending for President’s
assent

6867. SHRI C, JANGA REDDY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of bills passed by State/
Jion Territory Legislatures, State-wise,

pending with Union Government for Pre-

sident’s assent together with the dates on
which each of the bills was received for
that purpose with reasons for delay;

(b) what are the guidelines in this
regard; and :

(c) the steps taken by Union Govern-
ment to streamline the procedure with a

view to clear expeditiously the Bills

received from States/Union Territories for
President’s assent ? '

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

'AND THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
((SHRI RAM NIWAS MIRDHA) : (a)
‘The requisite information is given in the
attached statement,

The Bills are considered in accordance
with the provisions of the Constitution
and no guidelines as such have been Jaid
down. ) )

The procedure followed for considera-
tion of the Bills has worked satisfactorily
and it is only in a few cases that issues
involved take a long time to be settled in
consultation with the concerned administ-
rative Ministries in the Ccntral Govern-
ment and the concerned State Government.
The State Governments are also taking
recourse to sending Bills for administratéve
approval so that all the issues involved
are sorted out before the Bill is introduced
All efforts are
made to clear the Bills expeditiously and
in complicated cases meetings at the
Ministerial level are also arranged te sort
out the issues involved,
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More fund s to Howme Guards in
States

6868. SHRI C. JANGA REDDY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government propose
to sanction sufficient funds to maintain
the Home Guards in the States, so that
the State Governments could pay them
salaries at par with local Police Cons-
tables; and

(b) if not, reasons, therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU):
(a) and (b) The Home Guards are volun-
teers consisting of employed, self emplo-
yed and unemployed people enrolled under
the State Home Guard Acts/Rules, who
besides attending to their normal evoca-
tions pilace their spare time at the dispo-
sal of the authorities. They are not sala-
ried . Government employees, but are paid

allowance to meet out-of-pocket expense

whenever called up for duties. Hence the
question of payment of salaries to Home
Guards at par with local police constables
by the State Governments does not arise.
Government of India re-imburse 509, of
expenditure on authorised items, viz. rai-
sing, training, and equipping Home
Guards, The duty allowance is, however,
paid to the Home Guards by the State
Governments, except when they are
called up for law-and-order duties during
general elections to Lok Sabha/Vidhan
Sabha. In the latter case, Government of
India re-imburse 50% of the expenditure
incurred by States, Therefore, the ques-
tion of sanctioning adequate funds with
the object of paying salaries to Home
Guards at par with local police constables
does not arise.

Inclusion of Kudumbi Community in
SC/ST list

6869. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of WEL-
FARE be plesed to state :

(a) whether Government of Kerala

16 APRIL, 1986
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have recommended for the inclussion of
Kudumbi Community in the list of Sche-
duled Castes;

(b) whether it is a fact that Kudumbi
Community had been included in the list
of Scheduled Castes in the <‘Scheduled
Castes and Scheduled Tribes (Amend.
ment) Order Bill, 1970’ which was intro-
duced in Parliament but could not be
passed; and -

(c) if so, the steps taken or proposed
to be taken by Government to include the
Kudumbi Community in the list of
SCs ?

THE DEPUTY - MINISTER IN
THE MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) The
comments received from the Government
of Kerala for the inclusion of Kudumbi
Community in the list of Scheduled Castes
in the State cannot be disclosed in the
public interest.

(b) Yes, Sir.

(c) The above proposal is being consi-
dered along with similar other proposals
in the context of the proposed compre-
hensive revision of the lists of Scheduled
Castes and Scheduled Tribes, Further any
amendment in the existing list of Sche-
duled Castes and Scheduled Tribes can be
done only through an Act or Parliament
in view of Articles 341(2) and 342(2) of
the Constitution.

Relaxation in physical measurement
for youngmen of North West Hilly
Areas '

6870. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether the youngmen belonging
to the State of Himachal Pradesh ‘and
other hilly areas of North-Western India
dasiring to join the Armed Forces of the
country are given certain relaxations for
recruitment in respect of the measure-
ment of height/chest, weight. etc;

(b) if so, the exact relaxation allowed
in this regard; and o
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ' DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH): (a) to (c) In
- Army, relaxations in height by 7 cms and
weight by 2 kgs are given to youngmen
belonging to the State of Himachal Pra-

desh and other Hilly arecas of North West- -

ern India desiring to join the Army. The
physical standards laid down for these
areas are as under :—

Height -Weight

160 cms 48 kgs

In Navy, relaxation in height by 5
cms and in weight by 6 kgs is admissible
to Garhwalis. So far as the Air Force is
concerned, no relaxation in physical
standards has been considered necessary
on regional basis.

In clusion of ‘Tamangs’ Community in
the list of Scheduled Tribes

6871. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WEL-
FARE be pleased to state :

(a) whether the Union Government
have taken any decision in 1986 regarding
the demand of the Tamangs Community

living ip Sikkim, Meghalaya, West Bengal

and other North Eastern States for their
inclusion in the list of Scheduled Tribes;

(b) if so, the date thereof; and

(©) if not,' the time by which the deci-
sion is likely to be taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) to (c) The
proposal to include Tamangs in the list
of Scheduled Tribes in Sikkim, Megha-
laya, West Bengal and Assam is being
considered along with similar other propo-
sals in the context of the proposed comp-
rehensive revision of the lists of Scheduled
Castes and Scheduled Tribes. Since any
amendment in the existing lists of Sche-
" duled Castes and Scheduled Tribes cap be

'CHAITRA 26, 1908 (SAKA)
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done only through an Act of Parliament
in view of Articles 341(2) and 342(2) of "
the Constitution, no time limit can be
specified. ’

Trapping of Frogs

6872. SHRI SURESH KURUP : Wil
the PRIME MINISTER be pleased to
state ¢

(a) whether it'is a fact that the trapp-
ing of frogs in India violates the norms
laid down at the Conventions of Interna-
tional Treaty on Endangered Species
(CITES) held in Buenos Aires; and

(b) what steps Government have
taken to restrict it ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R.
ANSARI) : (a) & (b) The Convention on
International Trade in Endangered Spe-
cies of Wild Fauna and Flora (CITES)
deals with the regulation of international
trade in endangered species of wild ani-
mals and plants and their derivatives.
Under this Convention, every country of
origin of any consignment - of the species
listed in the-Appendices to the Conven-
tion, has to issue an export permit after
the legality of
procurement of the consighment in the
country of origin. Two species of fresh
water frogs, Rana tig-ina and Rana hexa-
dactyla are listed in Appendix II of
CITES. The trapping of frogs in India is
rcgulated under the provisions of the Wild
Life (Protccnon) Act, 1972 and rules made

thereunder.

[ Translation]

Assistance for development of forests
in Rajasthan

6873. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the PRIME MINI-.
STER be pleased to state the assistance
proposed to be provided by the Central
Government to Rajasthan Government
dnring 1986-87 for  development of
forests 7

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI)
Ceatral asslstance is proposed to be pro-
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. vided to Rajasthan Goverameat during
1986-87 for the development of forests
under the following schemes :—

(i) Social Forestry including Rural

Fueiwood Plantations.

(1i) Asistance for the development of
National Parks.

(ili) Assistance for the development
of Sanctuaries.

(*iv)" Assistance for the development
of Zoos and establishment of
Model Zoos.

“(v) . Project Tiger.

(vi) Afforestation of ecologically sen-
sitive areas other than Himala-
yas,

(vii) Establishment
Farms.

of Silvi-pastural

(viii) Development of infrastructure
for protection of forests from
biotic interference.

(ix) Beneficiary oriented schemes for
tribal development.

(x) Drough Prone Areas Programme,

(xi) Desert Development Programme.

Uader the schemes of National Rural
Emloyment Proeramme (NREP) and
Rural Landless Employment Guarantee

. Programme (RLEGP), an assistance of

Rs. 631.10 lakhs (including the value of
foodgrains) is also proposed to be provi-
ded to Rajasthan Government for Social
Forestry during 1986-87.

[Englich]

Opportunities for Military Training
like NCC to School-College
Chlldren

6874. SHRIMATI KISHORI SINHA :
‘Will the Minister of DEFENCE be plea-
sed to state whether existing opportuni-
ties for military training like NCC, would
be further expanded to cover all school-
college children of 18-21 age greup ?

APRIL 16, 1986
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THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRY ARUN SINGH): Government
have no such proposal. '

. Manufacture of lelectronie weapobs

6875. SHRI PRAKASH V, PATIL :
Will the Minister of DEFENCE be Plea-
sed to state ;

(a) whether it is a fact that in order
to catch up the progress made in the
realm of electronics weaponary achieved
in the West Government would
consider associating Private Sector or
Public Sector Electronic Organisations to
manufacture such electronic weapons for

" the Indian Armed Forces; and

(b) if so, when ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
PRODUCTION AND DEFENCE
SUPPLIES (SHRI SUKH RAM): (a)
and (b) Probably by the term. Electronic
Honourable  Member
means Electronic equipments like radars,
communication systems and Electronic
Warfare equipments which go-with weapon
systems. These requirements are generally
met from Defence Public Sector Units,

2. However, the capacity and exper-
tise available within the State and Private
Sectors is also being utilised from time to
time by the Defence Public Sector UWhnits,
by way of sub contracting certain sub
systems and modules, as necessary, with-
out jeopardising the security of the main
equipment. ’ :

Qualification for appointmént to Admini-
sirative Tribunals

6876. SHRI P, R. KUMARAMAN-
GALAM : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a_ fact that there is
dissatisfaction with the features. of Admini-.
trative Tribunals concerring qualification
for appointments to the  Tribunals;
and

.(b) whether in view of the fact that
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most of the appcalsv” to the Tribunals arise
from decision of senior top administrative
staff, Government would make appoint-

ments as Members in the Administrative -

Tribunals oply from among the judiciary
or sessions and high courts and senior and
acknowledged members of the Bar in order
to fully restore trust and faith in the
Tribunals amongst the bonafide long $u-
ffering public servants ?

0

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBEIC GRIEVANCES AND PEN-
SIONS (SHRI P. CHIDAMBARAM) :
(a) No; Sir.

(b) The question Of making appoint-
ments as Members in the  Administrative
Tribunals only from the judiciary or from
the Bar does not arise in view of the
specific directions of the Supreme Court
that each Bench of the Tribunal shall
consist of one jydicial member and one
administrative member. The Administra-
tive Tribunals Act, 1985 has -also
been amended by the Administrative
Tribunals (Amendment) Act, 1986 to pro-
vide for the composition of each Bench of
the Tribunal accordingly.

Bakréshwar Thermal Project;

'6878. SHRI GADADHAR SAHA :
Will the Minister of PLANNING
'be pleased to state :

(a) whether it is a fact that the West
Bengal Government has sent a proposal
for inchusion of the Bakreshwar Thermal
Power Project in the State Sector in
Severth Plan;

(») if so, Union Government’s deci-
ston in this regard and actior takem
tbequ;

(c) whether
received its formal clearance from Plann-
ing Commission for construction of the
projest; and

" (d) the present position of investment

for sestiag up of this project wosk and
Union Government’s assistance in this
regard 7

CHATTRA 26, 988 (SAKA)

this Power Project has,

Writven Answorg™ 214

THE MINISTER OF STATE IN
THE MINISTRY OF PLARNING AN
MINISTER OF STATE IN THE MPINY-
STRY OF FOOB AND . CIVIL 3UPP«
LIES (SHRT A K. PANJA): (#) Yés,
Sir. . :

- (b) fo (d) The project was techfio-&¢o-
mically cleared by Central Blectricity
Authority in May, 1985 and was also re-

« commended to the Planning Coémmiston

by the Departmeit of Power in July, 1985,
It Has not been possible jor the Planning
Commision to issue investment approval
because - the State Government has not

‘been able to arrange sufficient funds in

the Seventh Plan and Annual Plans for
implementing this project, The State
Government has received some offers for
external assistance for this project which

they have submitted to the Government
of India.

Production of sophisticated weapo ns by
Ordnance Factories

6879. ' SHRI N. TOMBI SINGH :
SHRI R. §. MANE :
DR. G.S. RAJHANS :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Pakistan Ordsance
Factories have quickly but steadify jacked
up their production level of sophisticated
weapons as reported in the Hindustan
Times dated 24 March, 1986;

(b) whether it has also been reported
in the Press-that Pakisthan is being assist-
ed by China in improving sophistication of
the weapons and their efficiency; -

(c) whether Governmert are satisfied
with the level of sophistication achieved
by our Ordnance Factories; and

(d) the reasons for not inviting foreiga
collaboration to broadbase preduction
and also to improve the efficiency of the
firearms produced in India ?

_ THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENGCE RESE-
ARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : () and (b) Governs
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ment have_ seen reports about Pakistan
Ordnance Factories having increased their
" production level of sophisticated weapons.
Pakistan. is ~reported to have obtained
assistance from certain countries in. this
field. ‘

(c) Sophistication in defence produé—

tion is a continuing process.

(d) Foreign collaboration is made use
of, where necessary, to improve techno-
logy and to complement indigenous
R &D.

Issue of identity cards ¢t populace of the
border of Punjab

6880. SHRI BALA SAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Union -

Government propose to ;ssue Identity
Cards to the populace of the .border dis-
tricts of Punjab solely with a view to
checking the terrorists coming from Pakis-
tan; and

(b) if so, when this is going to be
implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU):
(a) No, Sir. .

(b) Does not arise.

[Translation]

Issue of identity cards to the citizens in
the border districts of the country

6881. DR. A. K. PATEL : Will the
Minister of HOME AFFAIRS be pleased:
to state :

(a) whether Government propose to
issue identity cards to the local people or
maintain a national register of citizens so
as to keep surveillance on the foreigners
in the bordering districts of the country;.
and

(b) the steps Government propose to
take from the point of view of national
security in this regard ?

APRIL 16, 1986

Written Answers 316 -

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) and
(b) A proposal to - introduce identity
cards in some border areas is under consi-
deration of Government,

[English)

Setting up of a National Forest Research
and Development Iastitute

6882+ SHRIMATI N.P. JHANSI
LAKSHMI : Will the PRIME MINISTER
be pleased to state whether there is a pro-
posal for setting up a National . Forests
Research and Development Institute in
the country, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): There
is no proposal to set up any organisation
called <National Forest Research and
Development Institute’ in the country.

Pension to Central Government Emplo-
yees

6883. SHRI PRABHU LAL RAWAT :
Will the PRIME MINISTER. be pleased
to state the percentage va'ue of pension
being given to Central Government emplo-
yees under present Pension rules with refe-
rence to their pay plus Dearness Pay plus
Dearness  Allowance plus Additional
Dearness Allowance category-wise/grade-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI -
P. CHIDAMBARAM): The pension of a
Central Government servant retiring after
completing qualifying service of not less
than 33 years is determined in the following
manner :

Average - Amount of
employment monthly pen-
sion
Upto first Rs. 1,000/ ~ 50% of average

" emoluments
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Next Rs, 500/ 45% of average
- emoluments
‘Balance © . 40% .ol aw:ragé

emoluments

For calculation of average emoluments
the following elements wxll be taken into
account :

(a) Pay as defined in rule 9 (2:) of
the fundamental rules, which includes
Overseas pay, special pay. personal pay

- and any other emoluments which may be -

specially classed as pay.

(b) Dearness allowance, additional
dearness allowance and ad hoc dearness
allowance upto average index level -568;
and

(¢) Interim relief.

The average emoluments will be deter-
mined with reference to the emoluments
drawn up by a governments servant during
the last 10 months of his service,

When a Government servent retires
before completing qualifying service of 33
years but after completing qualifying ser-
vie of 10 years, the amount of pension will
be proportionate to the amount of pension
calculated in the manner stated above.

Thakkar Commission report

6884. SHRI S. G. GHOLAP :

DR. A. K. PATEL :
SHRI PRAKASH V. PATIL :
SHRI BALASAHEB VIKHE
PATIL :

SHRI BHATTAM SRI RAMA
MURTHY :

SHRI SHARAD DIGHE :

SHRI SRIBALLAV PANIG- -

RAHI :

SHRI E. AYYAPPU REDDY :
SHRI S. M. GURADDI :
SHRI H. M, PATEL ;

SHRI MANIK REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

CHATTRA 46, 1908 (SAR4)

ﬁ’rliten Answérs 318

(a) whether the Thakkar Commission

set up to enquire into the assassination of

former Prime Minister Smt. Indira Gandhi, .
has submitted its final report to. the
Government; ‘

(b) if 'so, the main findings of the
Commission;

(¢) whether the report will be laid
on the table of Lok Sabha; and

(d) the action taken or proposed by -
Government on the findings of the Com.’
mission ? :

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU.
RITY (SHRI ARUN NEHRU) : (a) Yes,
Sir.

(b), (c) & (d) The Report is under
examination by the Government.

Putting off hearing of cases at trial courts

6885. SHRI ATAUR RAHMAN |
Will the Minister of HOME AFFAIRS be

" pleased to state :

(a) whether Government propose to
bring forward suitable legislation with a
view to going ahead with ex-parte trail say
after absence of any party on three such
.dates of hcaring or the case, as the exist-
ing provision of for issue of warrant of
arrest has not proved effective;

(b) whether the Law Commisson has
given any practical suggestion in this re.
gard; and

{c) if so, details thereof ?

THE MINISTER OF STATE IN THE
"EPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a)
There is no such proposal.

(b) Government are not aware of

any such suggestion.
(c) Does not arise,
Scheme for the we]{are of Banjara commu-
nity
-6886. KUMARI PUSHPA DERVI:
Will the Minister of WELFARE be please
ed to state ; .
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(v) whether it isa fact that Banjara
Community living in the country comes
under the Nomadic Trides;

(b) whether any Centrally sponsared
scheme has been introduced for the wel-
fare of this community; and

(¢) if so, the detajls of the amount
sanctioned during Sixth Plan and schemes
implemented for the welfare of this comni-
upity living in Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGQ) : (a) It is a fact
that Banjara Community living in the
country comes under namadic/sem]
madic and denotified communities.

(b). In some of the States these
communities. are included In the List of
Scheduled Castes whereas in some other
they aze included in the list of Scheduled
Tribes and in some States they are includ-
ed in the list of ‘Other Backward Classes’.
Theose of them who are included in the -
list of Scheduled Castes or Scheduled
Tribes, avail of all the facilities given to
them by the State and Central Govt. For
those, who are included in the list of other
Backward Classes, various WELFARE
schremes are taken up by the respective

APRiL 10, i
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State Govts. only. The list of such per-
sons nofified as ‘Other Backward Classes’
is maintained by the respective State
Govts. only. The question of any Cen-
trally Sponsored Scheme being introduced
for she uplift of these persoss, therefore,
does not arise, :

(¢) In the State of Madhya Pradesh
the BANJARA Community has beer in-
cluded in the list of denotified tribes, acco-
rding to the information made available in
deaft Special Component Plan (1986-87)
of that State. As seen from the aforesaid
Special Component Plan document, the
Govt, of Madhya Pradesh has declare the

-BANJARA Community (0 be the denoti-

fied tribe for the whole State for purpose
of Govt. of India’s Post Matric Scholar. .
ships as well as Welfare Programmes, vide
their order dated 21.9.1963. The informa-
tion about the details of the amount sanc-
tioned in the Sixth Plan and schemes
impjemented for the welfare of this conum-
unity living in Madhys Pradesh is not
readily available, However, the various
schemes taken up by the State Govern-
ment during Sixth Plan for Nomadic,
Semi-Nomadic & Denotified Communities
and the amounts sanctioned thereunder
have been made available in the Special
Compoment Plan (1985.86). This may be
scen as in the enclosed statement,

Stqtementv

Schemes for the development of Nomadic, Semi-nomadic & denotified
communities

(Rs. in lakhs)

Provision under Sixth Plan

S. No. Nmovof the Schems State SCA Physical Achieve-
Plan Target - ments
1 2 3 4 5 §
1. Pre Matric Schalarships  6.40 — 4000 1400
(Students)
2.,  Merit Scholarships 1.10 —_ 56 '143

3. Ashrams, Schools & .
Homls ~ 2,50

(Students)

-— 1 Ashram 1
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4. Economic Programmes  31.40 |

' 5. Housing ) -

6.  Employment Scheme
for Vimukta Jati —

7. Caste Marriages with
Banchada & Bedia —

8. Old age Pension to Ban-
chada & Bedia‘ —

9, Tailoring Centre for
Ladies Banchada & Bedia —

10. Social Econ. Dev. of
MNomadic, Semi-nomadic &
Denotified tribes
amongst S.T. —

11. . Grant-in-aid to Special
Autborities of nomadic/
Semi-nomadic & Deno-
trified Tribes —
Total : Nomadic,
Seminomadic and

denotified commu-
nities 41.40

141 00 — : —

25.00 — —

166.00 - —_

India’s gross national product and gross
national income

- 6887. DR. A. K, PATEL : Will the
Minister of PLANNING be pleased to
state :

(a) what is Indig’s per capita Gross
National Product and Gross National
Income; and

() bow does it compare with those
countries of South Bast Asia ?

THE MINISTER OF STATE IN-

THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI.
STRY OF FOOD AND CIVIL SUPP-
LIBS (SHRI A. K. PANYA): (a)

Indias per capita Gross National Product
(GNP at market prices) and per capita
Gross National Income (GNP at facior
cost) for the latest two years are as
follows :

198384 198495
Per capita Gross Natio-
nal Product (Rs.) 2664 2872
Per capita Gross Natio-
nal Iacome (Rs.) 2365 2850
Source : National Accoudts Stetis.
‘ tics (January, 1986, C.5.0)

(b) Estimates of per capita Goess
National' Product for South East Asisn’
countties and India as available in the
World'- Bank Atlas are presented. below
for thie latest available year, viz, 1983.84,
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Country Per capita Gross National

Product in " US Dollars

(Provisional estimates).
India 260
Bruneci 21140
Burma 180
Democratic Kampuchea not available
Indonesia 560

Lao People’s Democratic

not available

Republic

Malaysia 1870

Philippines 760

Singapore . 6620

Thailand 810

Vietnam not available
Source : The World Fank Atlas, 1985—the World Bank, Washington, D.C.

Note : Estimates of GNP at factor cost are not available in- the above publi-

cation.

Consiitution of a fresh Pane! on the
Punjab Accord

6888. SHRI MULLAPPALLY
RAMACHANDRAN :

SHRI AMAR ROYPRA-
DHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a new Panel on the Punjab
Accord has been constituted;

(b) the reasons that necessited the
constitution of a fresh Panel; and

(c) in what way, if. any, will the
powers, objects and functions of the new
Panel differ from the earlier Mathew
Commission ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU.
RITY (SHRI ARUN NEHRU) : (a) Yes,
Sir. A Commission consisting of Shri E.S.
Venkataramiah, Judge of the Supreme
Court, was constituted on 2.4,86.

- including ~ the

(b) The Mathew Commission, which
was constituted for determining the specific
Hindi-speaking areas of Punjab which
should go to Haryana in lieu of Chandi-
gath by applying the principles laid down
in para 7.2 of the Memorandum of Settle-
ment, came to the conclusion that it could
not recommend the transfer of the. areas
identified by ‘it as Hindi.speaking in the
Abohar.Fazilka region of Punjab to

Haryana in lieu of Chandigarh, on account

of the criterion of contiguity not being
satisfied. That Commission also observed
that it was for the Government of Indig
to take such suitable steps as it deemed fit,

appointment of a
Commission.

(¢) The new Commission will take
into account the Report of Shri Justice
K.K. Mathew and will determine and
specify the other Hindi-speaking areas of
Punjab which shall go to Haryana in lieu
of Chandigath. The Commission shall
follow the principles as laid down in Para
7.2 of the Memorandum of Settlement,
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[.Translatibn ]

Rehabilitation of ex-soldiers and youth
in uninbabited Islands

6889. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of islands in the
country which have no human population
and number of such islands in Andaman
Nicobar and Lakshadweep, separaiely;

(b) whether Government have formus-
lated any scheme to rehabilitate ex-soliders
and other progressive unemployed youths
there with a view to develop these island;
and

(c) if so, the outline of the scheme ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICA-
TIONS AND THE MINISTER OF

STATE IN THE MINISTRY OF HOME .

AFFAIRS (SHRI RAM NIWAS
MIRDHA) : (a) According to the 1981
census, the number of islands having no
human population is 150, The figures of
uninhabited islands in the Andaman and
Nicobar and Lakshdweep islands were not
given in the 1981 census. According to
the latest information obtained from“the
Union Territories of Andaman and Nico-
bar and Lakshdweep, total number of
named uninhabited islands/islets is 153 in
Andaman and Nicobar and 17 in Laksh-
dweep.

(b) At present there is no scheme to
rehabilitate ex-soliders and  other
progressive unemployed youth on these
islands.

(¢) Does not arise.

[English]
Crulses of research vessels

6890. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased
to state :

(a) the number of cruises made by
«Sagar Kanya" and  important data
collected since its purchase;
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(b) Whether his Ministry plans to
purchase any more new research vessels;
and

(c) if so, the purpose the new vessel
is likely to serve ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TE.
CHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI  SHIVRAJ V.’
PATIL): (a) Sagar Kanya has so far
completed 24 cruises in the Indian Ocean.
During these cruises, valiable information
on monsoon dynamics, ocean circulation,
heat budget and fertility of the Exclusive
Economic Zone has been obtained and
these are being correlated with the avail-
ability of living and non-living tesources
in the seas around India. The ship also
carried out tidal measurements in the deep
sea for the tidal power project of the
Central Electricity Authority of India and
monitoring of pollution in the Arabian
Sea and Bay of Bengal, Scientific data
for the Oil and Natural Gas Commission
from the offshore oilficld and for the Navy
were obtained in addition to the survey of
nodules in the Central Indian Ocean.

(b) Yes Sir. . One coastal reseatch
vessel is being planned through Danish
assistance.

(c) This vessel would be used for .
developing an effective coastal management
programme related to (a) bathymetric
surveys, measurement of currents, waves
and tides, (b) environmental monitoring
along the coasts and estuaries and moni-
toring of marine pollution. The vessel
will also be used for carrying out ship-
board training of marine scientists in
universities and R&D institutions in the
country. : .

Legislation on hazardous substances

6891. SHRI KAMLA PRASAD
SINGH : Will the PRIME MINISTER
be pleased to state :

(a) whether comprehensive législation
on the manufacture, import, distribution
and disposal of hazardous substances was
to be adopted to plug the loopholes and
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to remove the suffering of the industry’s
25,000 workers and a large number of
farmers in the country; and :

(b) if so, when the legislation is being
brought before the Parliament ?

THE MINISTER OF STATE IN THE.

MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a) &
(b) Legislation on Industrial Safety and
Management of Hazardous Substances is
expected to be introduced in this Session
of Parliament, The proposed legislation
will jnter-alia COVer aspects relating to
manufacture and handling of hazardous
substances. Safety of industrial workers
is covered by the Factories Act, 1948.
The Insecticides Act, 1968 was enacted
with a view to prevent risks to human
beings from insecticides.

B et

12.00 hrs.
[English]

MR. DEPUTY SPEAKER Take

your seat. I will call all of you.

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : You call our leader, Sir.

MR. DEPUTY SPEAKER : You can-
not direct me. I will call him. Don’t
worry. You please take your seat. All
of you please take your seat. I will call
all of you. Prof. Tewary.

(Interruptions)

MR. DEPUTY SPEAKER : 1 have

called Prof. Tewary.

PROF. K.K. TEWARY (Buxar) : Mr.
Deputy-Speaker, I am raising a very
serious matter to which 1 draw the atten-
of the entire House.

MR. DEPUTY SPEAKER : Why are
you drawing the attention of the entire
House ? Tell me what it is.

PROF. K.K. TEWARY : A grim
democratic struggle is on in Pakistan and
people who had got Bhutte hanged are
conspiring to f{assinate Miss Benazir
Bhutto. '
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MR. DEPUTY SPEAKER : No,
no. :

PROF. K.K. TEWARY : I urge the
House to express its sclidarity with the
democratic struggle in Pakistan,

MR. DEPUTY-SPEAKER : No, no.
Prof., Tewary, please take your seat.

PROF. K.K. TEWARY :
serious matter. :

It is a very

MR. DEPUTY SPEAKER : ' You
please take your seat.

SHRI S. JAIPAL REDDY : We agree
with what Mr. Tewary has said.

PROF. KK, TEWARY : It is a
serious matter and the House should
express its solidarity with the peaceful
struggle of the people. They have been
subjugated by the military junta there. We
have got every right, as a democratic
country, to support all those people who
are fighting for democratic institutions,
revival of democracy.

PROF. MADHU DANDAVATE (Raja-
pur) : This is the feeling of the entire

House. I think, you should make a
reference,

PROF. K, K. TEWARY : The whole
House agrees with it. Even Prof. Danda-
vate is with Benazir and not with Zia.
Even Prof. Dandavate is with Miss Bhutto
and not with Zia.

MR. DEPUTY SPEAKLER : You take
your seat.

PROF. MADHU DANDAVYATE :Even
if Prof. Tewary makes the suggestion, it is
acceptable to me !

MR, DEPUTY SPEAKER : ~ Mr.
Tewary, you can give a notice regarding
this matier. Any-how, India is always
for democracy. We are always supporting
democracy. There is no question abcut

that. Therefore we will sce.

PROF. K. K. TEWARY : Let this
House express its concern that she is,.,
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MR. DEPUTY-SPEAKER : We do
not want 1o make any individual person.

(Interruptions)

" MR. DEPUTY SPEAKER : Tewaryji,

we are always
worry.
notice.

for democracy. Don’t
Please take your seat. You give
We wiil see it,

(Interruptions)

PROF. MADHU DANDAVATE
The adjournment-motion must get priority,
Sir,

[Translation]

SHRI RAJ KUMAR RAI (Ghosi) :
7 male workers and one female worker of
the D.D.A. Workers Association hadve
been sitting on fast upto death since 10th
of April, 1986. The condition of one of
them is very serious, Earlier also the
hon. Minister and the Lt, Governor had
been apprised of the black deeds of Shri
Prem Kumar, but no one has paid any
altention to them. Therefore, the
Government should now pay attention to
this.

[English]

MR. DEPUTY SPEAKER : No,
no.

(Interruptions)

SHRI S. JAIPAL REDDY : Adjourn.
ment-motion,,,

MR, DEPUTY SPEAKER :
come to eyerything.
his adjournment-motion. 1
admitted it.

I will

have not

(Interruptions)

DR. G.S. RAJHANS (Jbanjharpur) :
There is heavy concentration of para
military forces in .Bangladesh on Indo-
Bangladesh border near South Tripura.
This is a very serious matter and the
Government should make a statement
regarding that.

MR. DEPUTY SPEAKER : You give
notice, '

(Interruptions)

I have not admitted "

MR. DEPUTY SPEAKER : Every-
body is telling, when I am asking that they

have given a call.attention notice,

{Interruptions)

SHRI M. RAGHUMA REDDY (Nal-
gonda) : We have given an adjournment-
motion. :

MR. DEPUTY SPEAKER : I 'am
calling everybody. By waiting for two
minutes, nothing is going to happen, I am
calling all of you.

SHRI HAROOBHAI MEHTA (Ahme-
dabad) : Sir, under the call of All-India
Federation of University Teachers,
thousands,,.

" MR. DEPUTY SPEAKER : You can
discuss it when the Demand for the
Education Ministry comes up for discus-
sion. Please take your seat.

Now, Prof. Kurien.

PROF. P.J. KURIEN (Idukki) : It is
a very serious matter. [ have given a
call-attention notice also.

MR, DEPUTY-SPEAKER : Regarding
what ?

PROF, P.J. KURIEN : A large
quantity of health hazardous Kesar dal is
mixed with other dals and it is sold in the
market. Itis reported in all the Press.

MR. DEPUTY SPEAKER : Prof.
Kurien, you please take your seat. I will
look into this matter. If you have given
notice, I will gee.

(Interruptions)
Order, order,

PROF. P.J. KURIEN : 1t is reported
in the newspapers. Will you allow a.
discussion ?

MR. DEPUTY SPEAKER :
see it. If you have given notice, I will
see it. 1 will consider it. We are getting
facts regarding your matter, Mr, Kurien.

I will

KUMARI MAMTA  BANERJEE
(Jadavpur) : Sir, I need a statement from
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the Fipance Minister to protect the
intetests of the Peerless Insurance workers,

" field workers and the common peopls.
This company is now going to close. 4,000
workets, 4 lakh field workers are now on
the road. And 2.65 crore certificate
holders are now depressed. They are now
anxiously waiting and so, we need state-
ment from the hon. Finance Minister, Mr.
Vishwanath Pratap Singh to protect the
interest of the Peerless company workers
and field workers.

MR. DEPUTY SPEAKER :
pass on this matter.

I will

PROF. MADHU DANDAVATE :
Please listen to me carefully.

MR. DEPUTY SPEAKER : I do not
want to listep.

PROF. MADHU DANDAVATE
When the Prime Minister was on official
tour of the drought areas in Karnataka ,,.

(Interruptions)

MR. DEPUTY SPEAKER : Regar-
ding the paper news, Professor, already
that is refuted in the press itself.

(Ini crruptions)

MR. DEPUTY SPEAKER : All of
you take your seats. Nothing will go on
record.

(Interruptions)*

MR. DEPUTY SPEAKER : Already,
the press about which you are telling, in
the same press once again the news has
come that the Prime Minister has denied
that fact. The Prime Minister has already
denied that fact he has never mentioned
like that.

(Interruptions)*

MR. DEPUTY SPEAKER : Nothing
will go on record.

(Interruptions)*

MR. DEPUTY SPEAKER : Nothing
will go on record.

(Interruptions)*

. Detailed Demands
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MR. DEPUTY SPEAKER : T request
all the Members to take your seats first,

(Interruptions)*
MR. DEPUTY SPEAKER :
Nothing will go on record.
(Interruptions)*

No, no.

MR. DEPUTY SPEAKER : You have
already given the notice regarding the
adjournment motion. You are telling
that it appeared in the press like that.

(Interruptions)*

MR. DEPUTY SPEAKER : The
matter which you raised has appeared in
the press, The same press the next day
denied the fact. Therefore, I am not
allowing this,

(In:erruptions)*

(At this stage, Shri C. Madhav Reddi
and some other hon. Members lef: the
House). .

PAPERS LAID ON THE TABLE

[English]

for Grants of the
Ministry of Information and
Broadcasting

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N.
GADGIL) : I beg to lay on the Table a
copy of the Detailed Demand for Grants
(Hindi and English versions) of the
Ministry of Information and Broadcasting
for 1986-87.

[Placed in Library See No. LT 2499/
86]

 Detailed Demands for Grants of the
Migistry of Planning

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) : I beg to lay on the
Table a copy of the Detailed Demands for

*Nof recorded,

*Not recorded.
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Grants (Hindi and English versions) of the
Ministry of Planping for 1986-87.

[Placed in Library. See No. LT 2500/
86]

Central Excise (Ninth Amendment)
. Rules, 1986

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE
JANARDHANA POOJARY): I begto
lay on the Table a copy of the Central
Excise (Ninth Amendment) Rules, 1986
(Hindi and English versions) published in
Notification No. G.S.R. 579 (E) in Gazelte
of India dated the 3rd April; 1986 undcr
sub-section (2) of section 38 of the Central
Excises and Salt Act, 1944.

[Placed in Library. See No. LT 2501/
86]

Detailed Demands for Grants of the
Ministry of Personnel, Public
Grievances gnd Pensions

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
P. CHIDAMBARAM): 1 beg to lay on
the Table a copy of the Detailed Demands
for Grants (Hindi and English versions) of
the Ministry of Personnel, Public Grievan-
ces and Pensions for 1985-87.

{Placed in Library. See No. LT 2502/
86)

COMMITTEE ON SUBORDINATE
LEGISLATION
Sixth Report
[English]
SHRI G.M. BANATWALLA
(Ponnani) : I beg to present the Sixth

Report (Hindi and English versions) of the
Committee on Subordinate Legislation.

e e Gt

MR. DEPUTY SPEAKER : Now we
take up matters under Rule 377.

(Interruptions)

MR. DEPUTY SPEAKER . I want to
meke one point. About what Mr, Madhu
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. Dandavate has raised, nothing will go on

record. That I have said in the beginning
'itself. Nothing will go on records.

(Interruptions) .

' MATTERS UNDER RULE 377

[ Translation]

(1) Need to provide funds for linking
Satna in Madhya Pradesh with
other important cities of India by
S.T.D.

SHRI AZIZ QURESHI (Satna) : Mr.
Deputy Speaker, Sir, the work to connect
Satna district headquarters of Madhya
Pradesh with other parts of the country
through STD telephone service has been
going on for the last many years. Despite
spending lakhs of rupees from the Central
Government offers and vociferous demands
made repeatediy by the public, the work
has not been completed so far. Moreover,
in the matter of providing telephone conn-
ections in Saina, the local officers are not
paying full attention to the proper action
to be taken, The people who are eligible
for telephone connections on priority basis
are not getting the connections and are
facing a lot of difficulties. In the entire
Satna Lok Sabha constituency, if the
need arises to contact somebody on tele-
phone for any public work, it is very diffi-
cult to do so. One cannot contact Delhi
from important places like Kemor, Mahi-
yar, Chitrakut and Satna with the result
that it is not possible to raise many impor-
tant matters in the Lok Sabha.

The Central Government by provid-
ing special. financial assistance should
direct that Satna city should be connected
with other parts of the country through
STD service and radical changes and im-
provements should be brought about in
the functioning of the Telephone Depart-
ment of that place.. Also, all the genuine
applicants should be provided with tele-
phone conneclions immediately.

(il) Need to give financial assistance
to the Maharashtra Cotton Federa.
tion for purchasing cotton frem the
farmers

SHRIMATI USHA CHAUDHARI
(Amravati) : Mr. Deputy Speaker, Sir,



338 Matiers under

[Shrimati Usha Chowdhary]

Maharashtra is a leading State in the
country in the matter of producing
cotton. The life of the farmers there,
specially of the farmers of the
Vidarbha region, is dependent on the
cotton yarn. In Maharashtra, cotton mo-
nopoly scheme has been considered asa
welfare scheme for the farmers. Under
that scheme, farmers’ cotton is to be pur-
chased through Marketing Federation.
This year, on the one hand, production of
cotton has increased and on the other
hand due to higher prices of cotton there
in comparison to other States, certain qu-
antity of cotton was brought there for sale
from other States also. In the absence of
cotton monopoly scheme in the sorround-
ing cotton producing States, this thing has
always been happenmg. With the result
that such a good scheme is not properly
implemented. This year the Federation
had to purchase more cotton and as such
it was short of funds to make payments
to the farmers. The cash-credit obtained
by the Federation from the Reserve Bank
should have been more this year due to
larger procurement of cotton so that the
Federation could get more loan from the
Cooperative  Banks and other
institutions,

The National Textile Corporation is
" to pay Rs. 20 crores to the Maharashtra
farmers as arrears. If this amount is
given to the Federation, then the poor
farmers who have not been able to get
payment of their crops even after 3 to 4
months of selling their cotton, will be
able to get their payment immediately,
The Maharashtra Governmeat have also
appealed to the Centre to this effect.

If the Central Government do not take
this matter seriously and do not provide
" financial help to the Maharashtra Cotton
Federation and also do not provide jus-
tice by paying full attention to their work,
then the possibility of sowing cotton by
the Maharashtra farmers, specially by the
farmers_of Vidarbha, is bleak.

In conclusion, 1 demand that for
immediate payment to the farmers of
Maharashtra for their cotton crops, the
Cotton Federation should be provided
financial help in same way.

ABRIL 16, 1988
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(i) Need to ensure adequate and
early payment to the farmers for
thel r produce purchased by F.C.1.
thr ough its various agencies.

SHRI HAFIZ MOHD. SIDDIQ
(Moradabad) : Mr. Deputy Speaker, Sir,
the Food Corporation of India procures
foodgrains itself as well as through several
agencies. For purchases made by the
Food Corporation of India, the payment
is made promptly to the farmers, though
in the matter of prices the farmers have to
face some losses and difficulties; but in the
matter of purchases made through P.C.F,
and the Cooperatives, the farmers neither
get fair prices nor timely payment. The
Cooperatives make baseless excuses while
purchasing foodgrains and in this way
compel the farmers to go to the touts who
purchase the agricultural produce at lower
prices by saying that prompt payment
therefor would be made. These touts pay
very meagre prices to the farmers on the
excuse of the wheat being of inferior qua-
lity. One of the reason for this is the
payment of illegal money to the Food
Corporation for getting the grade of the
foodgrains passed. Thus the farmers are
doubly exploited. PCF makes payment to
the Cooperatives after receipt of the
commodities. Therefore, the Cooperatives
are able to make payment usually after 5
days. The farmers need money immedia.
tely. Therefore, they are compelled to
sell their foodgrains to the touts. Later
on, the Purchase Centres purchase the
same foodgrains on increased prices from
the touts and the difference in the prices
is shared by both.

The process of wheat procurement is
going to start soon. I, therefore, demand
from the Government to pay immediate
attention to this aspect and save the far-’
mers from exploitation,

(iv) Need to declare Ravai Jaunpur
areas of Uttarkashi and Tehri dis-
tricts of Uttar Pradesh as tribal
areas.

SHRI BRAHMA DUTT (Tehri Gar-
hwal) : Mr. Deputy Speaker, Sir, Ravalta
scheduled tribe has been living in six deve-
lopment blocks of Uttarkashi and Tehri
districts in the Yamuna valley, This area .
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is on the left bank of river Yamuna.
On the Southern bank is the Jaunsar
‘babar’ area which includes two deve-
lopment blocks of the Dehradun district.
- The social, economic & geographical con-
ditions of the areas of both the sides are
almost similar,

It has been demanded since long that
this area should be declared a tribal area.
Jaunsar Babar has been declared as
tribal area, but Jaunpur area of
Uttarkashi and Tehri has not been dec-
lared as such. The U. P. Government
had in this connection made a request to
the Central Government on 22.4.1984 and
since then 1he representatives of the people
have been trying continuously to get the
areas of the six develcpment blocks of
Tehri and Uttarkashi, where majority of
the people belong to Ravalta tribe, dec-
lared as tribal area. But the matter is
still under consideration. In the mean-
time there have been agitations and hunger
strikes on this issue. Now the local popu-
lation have decided to start a movement
from 1st of May, and the Pradhans and
Biock chairmen have been asked to resign
from their offices.

So I want to draw the attention of
the Ministry of Home Affairs to this issue
and request that it should be settled as
soon as possible on the basis of the reco-
mmendations of the U. P. government.

(v) Need to stop eviction of triblals
settled in the forest land of Bastar
district of Madhya Pradesh.

SHRI MANKURAM SODI (Bas-
tar) : Mr. Deputy Speaker, Sir, in most
of the rural areas of Bastar district, the
forest land has been grabbed. The people
have been representing their case to the
local representatives and the Miaisters
continuously and they have been pleading
that they have made this land fit for agri-
cultaral purposes over a period of ten to
fifteen years and that .they have been
maintaining their families with this source
of agriculture only. Because of their not
getting the lease of the same land, the
employees of the Forest Department are
evicting those people from that land and
have been misbehaving with them. At
most of the places, the grabbers claim the
land to be of their ancestors and try to
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establish relations with the local deities.
Being illegal grabbing, in the course of
eviction the homes etc. of the tribals are
burnt down. This leads to tense atmos-
phere and creates a bad image of the
Government in the minds of tribals,

I would, therefore, like to request the
Central Government to direct the State
Government to conduct enquiry within a
limited period and to grant lease of the
land to the eligible persons. At present
some selfish elements are provoking the
tribals to grab the land and provo king
them against the Government. In future
this type of activities should be checked
strictly.

(vi) Need to shift the he.adquarters of
Damodar Valley Corporation to
Maithan in Bihar.

SHRI SARFARAJ AHMAD (Giridih)
Mr. Deputy Speaker, Sir, the intention
of the Government in establishing the
Damodar Valley Corporation was to supply
clectricity to Bihar and West Bengal and
provide employment to the people of the
backward areas of Chota Nagpur and
Santhal Pargana of Bihar and West Ben-
gal. With the same objective, Bokaro
Thermal Power Station, Chanderpura
Power Station, Durgapur Power Station
and some other power stations had been
set up earlier. The most of the working
area of Damodar Valley Corporation, is
in the State of Bihar, but its headquarters
are situated in Calcutta and due tu this
reason West Bengal has controlling power
over the project and in the matter of re-
cruitment and promotion, the people of
Bihar have been neglected, As a result,
there is resentment and dissatis-
faction among the people of the backward
areas of Chota Nagpur and Santhal Par-
gana in Bihar. It is also the policy of
the Government that the headquarters of
a project should be situated in the
project area,

I, therefore; request tfe Government
that the headquarters of Damodar Valley
Corporation should be shifted to Maithan
and a solution should be found to provide
suitable share in employment and promo-
tions to the people of the backward areas
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of Chota Nagpur and Santhal Pargana of
Bihar.

(vii) Need
ratlway projects in the North-Eas-
tern parts of India.

for early completion of

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Deputy, Speaker
Sir, the sanctioned projects for expansion
of railways for.the development of north
eastern States and Upion territories are
lying incomplete due to lack of funds and
inefficiency of the construction authorities.
Even after the partition of the country,
Tripura was not there in the map of Indian
Railways. In 1964, the first attempt was
made to connect this region with railway.
lines., There was a plan to lay a 33
kilometre fong railway line from Kalighat
to Dharam Nagar and the State Govern-
ment had proposed to extend the same up-
to Kumraghat. There was a provision
for spending Rs. 30 crores on this project,
but till now a sum of Rs. 16 crores has
been spent. An amount of Rs. 1.63 crores
has been spent on the project of railway-
line from Nilpara (Assam) to Malikyog
(Arunachal) which is about 31-46 kilo-
metre long. On Lala Bazar—Lalaghat.
Merawal railway line, which is 49 kms.
long and which will cost Rs. 26 crores,
only Rs. 10 crores have been spent so far.
Another project of Eklahi to Maldah which
is to be completed with an expenditure of
Rs. 42 crores is still incomplete and only
Rs. 50 lakhs have been spent on it so far.
All the railway line projects of this area are
lying incomplete, Due to lack of trans-
port facilities, many undersirable incidents
are taking place in this area which are
creating suspicion and fear in the society,
if timely action is not taken for the deve-
lopment of this region, these problems,
which appear to be minor, will assume
huge proportion and will affe:t ths entire
country. So, I request the Govern-
ment to pay special attention to this pro-
blem and clear the obstacles which come
in the way of developmental activities
there.
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(viii) Need to provide diesal oll at
subsidised rates to smaller fisher-
men of Kakinadain Andhra
Pradesh,

SHRI GOPAL KRISHNA THOTA
(Kakinada) : Mr. Deputy Speaker, Sir.
It is a pity that Government is discrimina-
ting between fishermen operating big traw-
lers and the others using smaller ones in
the matter of allowing subsidy on HSD
oil the price of which has risen steeply.

I may mention that the present nearly
900 or so small fishermen are using mecha-
nised boats catching fish and other marine
products. As Government is no doubt
aware that the price of H.S.D. oil has
been rising consistently since 1975 and the
smaller fishermen using mechanised boats
are now feeling the pinch of the steep rise
in the price of the H S.D. oil and have
been requesting them to give them H.S.D.
oil at subsidised rates. In fact, fishermen
using big trawlers are already getting
H.S.D. oil at subsidised rates. The small
fishermen have more deserving case beca-
use their only source of livelihood is to
catch from the sea and they are finding it
difficult to compete with big trawlers, who
besides having other advantages over the
smaller fishermen get H.S.D. at subsidised
rate, The fishermen have already sent
number of representations. Moreover if
these fishermen are helped they cdn inc-
rease their output and help in increasing
exports to earn foreign exchange.

I. therefore, request the Government to
come to the rescue of the smaller fisher-
men of Kakinada and to give them diesel
oil at subsidised rates.

DEMANDS FOR GRANTS (General)
1986-87— Contd-

(1) Ministry of Home Affairs-Contd.
(English]

MR. DEPUTY SPEAKER : Now,
the House will take up further discussion
and voting on the Demands for Grants

_under the control of the Ministty of
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Home -Affiairs. The Home Minister will
speak. :

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND HOME
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : Mr. Deputy Speaker, Sir, fifty-
two hon. Members have participated in
this debate and it took more than double
the time which was allotted. So I concl-
ude that the debate has been exhaustive,
Equally exhaustive have been the interven-
tions of my two colleagues. Almost all the
points raised which needed a reply have

been, replied to.

So, Sir, I would be very brief because -

" 1 would not like to répeat the replies
given by my colleagues. I would only
make a few points of information -which
perhaps would be found useful by the hon.
Members, particularly those who have

raised these points.

Sir, a point was raised about the
modernisation of the Police administration
in the States. We all realise how impor-
tant it is. The sophistication that is gett-
ing imported in the methods used by the
offenders in the commission of crimes re-
quires that equally sophisticated, equally
effective methods and modern equipment
is available with the Police also, For this
purpose the Central Government is assis-
ting the States to the extent
crores annually.

Sir, we all come from the States and
from the villages and we know how diffi-
cult are the conditions in regard to hous-

ing for the Police personnel
there. For police housing  which
again is a matter on which much

needs to be done Rs. 204 crores have been
given. For new police stations Rs. 21.5
crores and for buildings for police stations
Rs. 27 crores have been given. ‘Whatever
is being done will be found useful. I
know that this is not adequate consider-
ing the fact that police force is being aug-
mented. For obvious reasons, these needs
have to be.met on an increasing scale, but
all that I would like to submit to the House
is that the Central Government is doing
its best. ‘What is happening 1s that all
these items fall under the non-Plan sector
and paturally there is a .tendency not to
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treat non-Plan sector as a priority sector.
We consider all the time that plan sector
should find priority over the non-Plan
sector and whenever there is a cut in ex-

- penditure and need for economy, the none

Plan sector is singled out for economy.
But, in this case, we are quite clear that

L althought this is a non-Plan sector, this has
to be treated at par with the Plan sector.

Because without this sector being taken
care of, without the law and order side
being taken care of adequately, nothing
else will work; all the development pro-
grammes will come to a grinding halt and
we will find that the plan sector will also
get affected eventually. So, we attach gre-

‘at importacne to this sector although we

cannot technically transfer it to the plan
sector. My colleague, the Minister of
State for Internal Security, I believe, has
informed the House that there is a Plan—
we are almost treating it as a Plan, a Five
Year Plan—within which certain things
need to be done and we are trying to find
money for it. What we would like to
appeal to the State Governments is to do
the same. It is possible that at the State
Governments level  certain plans,
certain schemes of housing and
other things concerned with the Police
personnel get cut, get reduced, because they
are techically non-Plan and may be their
Finance Departments would say that they
should not get a priority but I would like
to say on this that there has to be a con-
sensus at the Central Government level
and at the State Governments level, It
will have to be a joint consensus that on
this we will not take a technical stand and
say that because it is a non-Plan, we will.
not really give it the money it requires. .
So, whether we technically call it a non.
Plan or a Pian the point is that in point
of fact, we have to give the funds required
for the modernisation, Police housing,
building up police stations and whatever
police amenities are to be given. Now
this is one point of information which 1'
wanted to share with the House. o

Then the other question” which hgs
been raised is about the implementation
of the recommendations . of the National
Police Commission, Now, there are about
500 recommendations, most of them ags
concerped with the States. Out of 500, 85
pertain to the . Central Goyernment. Out

FY
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of these 85, 82 have been disposed
of and final decisions have been
taken. Only three remain to be
decided. These three matters are
under examination in consultation with

the States again, because one of them, I

am told, is about- the service conditions.
Now, service conditions naturally would
need financial outlays and a deeper exami-

pation of the matter from all points of

view would be needed. Therefore, this
may take a little time. But even so, I
would like to assure the Members who
have raised it and the House in general
that we are not really delaying matters
and we are taking expeditious decisions
and action.

Now, Sir, about the Arms Act, some
Members have expressed some apprehen-
sion that at the State Governments levels,
there is some kind of updue leniency
shown in giving licence to arms. Now,
the Arms Act has been amended and now
Police verification has been made com-
pulsory. Now, If this is so, it only needs
to be implemented, in the sense that the
leniency, the alleged lenlency would have
to be reviewed & we would have to make
rules which are a little more stringent
than before and only after the police
clearance is received, the request for arms

should be considered. We have informed

the State Governments that semi-automa-
tic weapons and carbines, etc. should not
be licensed, should not be allowed to be
licensed. There is a ban on the issue
of licences for these weapons. So, I think
with these measures, the apprehensions
expressed fby the hon, Members would be
met to.a large extent.

About the North-East also some Mem-
bers have raised certain questions. We
know that the North-Eastern region has
special problems, problems of distance,
problems of development, problems of
most of the States having come into the
planning network later and, therefore,
some accumulated development problems

. being faced by them. All these things are -

known and 1 would like to assure the
House that special steps are being taken;
special attention is being bestowed on that

region and a Committee of Union Mini-
sters headed by the Home Mibister with -
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Deputy Chairman, Planning Commission
also as a Member, to which Chief Minister
of the North-Fastern States are invited,
bhas been formed That Committee has been
formed for monitoring the implementa-
tion of the major Central Projects and
also removing difficulties, if any, in the
implementation of the State projects, if
they are pending with the Centre like
forest clearance etc. There are many
matters in which the Central Govern-
ment fieeds to take decisions expeditiously

- in order to clear State projects. All these

matters will be looked into by this
Committee, I understand that the Commi«
ttee is going to meet very soon and per-
haps at the very first meeting, we will
have a much clearer picture of what ques-
tions are involved, what matters are in-
volved, what decisions are involved and I
am sure, that this Committee will do
everything to expedite all these matters.
Recently, a team of Secretaries for the
first time has been sent to Arunachal
Pradesh. It was a revelation to them to
see the problems on the ground and
they have told us that this has been a
very useful experience and they would
like more teams of this kind to go to all
the North-Eastern areas so that they
acquaint themselves with the problems
and do their Dbest to  expedite
decisions connected with these
problems. I would like to again say
that this method would be continued, they
would be asked to visit other States acc-
ording to a phased programme. The point
to be stressed here is that we are in close
touch with the problems arising in the
North-Eastern Region and are taking all

- steps to sce that these problcms are not

allowed to simmer and result in undesir-
able consequences. We would be dealing
with these problems in time and effec-
tively. ‘

One Member raised a point about
prison administration. This is a vast sub-
ject. It will not be possible to deal with
it in the course of this reply, but I would
certainly like to say that the prison
administration has itself become a very
important part of the State administration.
Personally, I know a little more about it
because I was incharge of prisons for five
years in my State and I knew what the
real difficulties are. The security in the
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prisons, the guarding of the prisons has
become the main question, Although 1
would say that there are many other
questions deeper than this, we do not go
into those deeper questions, questions_ of

motivation of how we have to deal with
the prisoners, the questions how the reac-
tions of the prisoners have to be taken
into account, There are many other
things which at the level of the State
Government, the Minister concerned
would be dealing with, but naturally at
this level the matter comes up when there
is a jail break. It is bad enough; it should
not happen, I understand that a Commi-
ttee has been appointed. The Minister of
State for Internal Security must have told
the House already. We have formed a
Committee to look into the security as-
pect of prisons, which aspect has become
very important. Airports are also included.
All the points from where escapes take

place are being clubbed iato one and the -

Committee will be looking into this.

Then, there is the question of dacoity
infested areas, This is a very valid gen-
uine question, This matter has been going
on, We are facing it for more than three
decades. In the ravine areas where even
at a distance of a few vards, one man can-
not see the other, security or arresting a
person or catching a person becomes al-
most an impossibility in those arcas. Any-
body can hide and be undetected. These
areas have now been taken up for dev-
elopment. An outlay of Rs. 641 crores
has been made; Centre Rs. 240 crores and
the States concerned, namely UP, Madhya
Pradesh and Rajasthan account for Rs.
399 crores. With this amount, the sche-
mes to be implemented are improvement
~ of communication and ravine reclamation.

Now, not much seems to have been done.
It is only the beginning stage. But ravine
reclamation, as hon. Member can appre-
ciate, is a new programme, a programme
which needs a lot of expertise. It is not
easy to reclaim an arca which bas been
8o badly eroded that it has become a
‘ravine, How one can really make that
area useful for any other purpose, other
then hiding is a matter which involves
some expertise and we would watch the
progress of this programme and we would
be, if the members so desire, informtng
the House from time to time. What I
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‘would like to say is this. This is an impor-

tant programme and unless it is under.
taken, the question which has been troube
ling us for quite a long time cannot really

“be dealt with effectively.

Then, a question was raised about
the Andaman Nicobar Islands and Laksha-
adweep. And hon. Members made a state-
ment, which is not quite charitable to say,
that only unwanted officers are sent there. .

'Now I would like to assure the House
" that we have no earmarked areas for un-

wanted officers. They are all over.

SHRI S. JAIPAL REDDY : Unwin-
ted places or unwanted officers ?

SHRI P. V. NARASIMHA RAO:
The effort, on the other hand, has been

‘to make it more attractive for officers to

go to these places when they are posted.
You see, the places are distant. That is
all ! It is not the Kala Pani of ‘the old
days. Probably, there is at the back of
our minds, a kind of impression that the
Andaman and Nicobar islands are just an
extentsion or just a continuation of the
old Kala Pani. It is not so. Those who
have gone there will testify that it is not
so, It is just the opposite.

AN #HON. MEMBER : It has now
become a tourist spot.

SHRI P. V. NARASIMHA RAO :
That is right. But we are not really very
much in favour of making it a tourist
part all over. Now the question is whether
we can have two or three islands out of
all those islands and develop them, be-
cause again tourism cannot really over.
ride considerations of security. So thig
matter has been gone into. When I wasg
in the defence Ministry, we went into ijt
in great detail. There may be some deve-
lopment on one or two islands for tourism,
but nothing beyond that as far as I can
see. But even otherwise these islands are
beautiful. These islands are no longer the
forbidding arcas that they used to be
thought of.

AN. HON. MEMBER : They have

- become a heaven on earth.

SHRI MANORANJAN BHAKTA :
Thank you very much for the kiad come.
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pliment. But at the same time, help us
also.

SHRI DINESH GOSWAMI : Officers
are 5o reluctant to go firstly because there
are no educational facilities.

- SHRI-P. V. NARASIMHA RAO:
This I can understand. But do not call
them rejected officers. These officers are
perhaps picked and chosen.

SHRI DINESH GOSWAMI : Sec-
ondly, they feel that city life is not
there.

SHRI P. M. SAYEED : Sir, 15 to 20
per cent of the funds allocated are not
being utilised and they are being surren-
dered. You please fook into it.

SHRI P. V. NARASIMHA RAO:
That is happening in places which are
closer to Delhi or Hyderabad or Nagpur.
Lapsing of funds is a malady which afflicts
almost every Stat:, and not just Andaman
& Nicobar or Lakshadweep. May be the
reasons in this case are different. We can
go into the question of lapse. May be we
will have to monitor the whole thing
more cffectively. We will have to sce that
there is some follow up action.

SHRI P. M. SAYEED : Sir the lap-
sing of funds is more than 50 per cent.

SHRI P. V. NARASIMHA RAO: I
understand that. I can appreciate that
this lapse of funds is a matter that needs
to be gone into in greater detail. But it
is not because the person sent th:re is
not good. That is what precisely I am
trying to say.

SHRI P. M. SAYEED : 1 have con-
crete reasons to believe that. Earlier in
1982-83 and 1983-84, for three years, not
even a single pie was surrendered. But
why is it happening now ?

SHRI P. V. NARASIMHA RAO:
He has himself said that two years ago,
there was no lapse and this year there is
a lapse, Next year there will not be any

lapse again. So, this goes on up and -
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down. Why do we make an issue out of a
matter like this ? :

These are some of the points which
were raised. But I would like to raise ane
or two general points which, in the con-
text of the Home Ministry, are important
and certain steps are being contemplated.

DR. DATTA SAMANT : Law and
order administration is an important issue.
Police should not interfere in peaceful
lock- outs and strikes,

SHRI P. V. NARASIMHA RAO :
We are not interfering in any of the lock-
outs or strikes. Are we interfering ?

DR. DATTA SAMANT : (Bombay-
South Centre) The employers are using
police against workers. Because of your
National Security Act, I myself was arres-
ted two or three times. How do we know

- as to how this Act is going to be used?

40 of my activists were arrested under
this National Security Act during the tex-
tile strike. I raised this important point
earlier also. This House was assured that
this Act would not be used against the
workers,..,... .

(Interruptions)

SHRI P. V. NARASIMHA RAO :
Now I have heard the complaint. But I
do not see how I come into it and where
I come into it, because this is a local
matter, What the police are expacted to do
in a particular area on a particular issue
in a particular situation is a matter on
which we cannot really make any final
judgment here.

DR. DATTA SAMANT : Govern-
ment is not just looking into all these
things .. (Intertuptions)

In Akbar Hotel, people are. losing
their jobs and police had made lathi char-
ges on them. Government should glve

some d:rectlves on this matter.

SHRI S. JAIPAL REDDY : He is
referring to the class character of the
police.

SHRI P. V. NARASIMHA RAO:
Police is no class.
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Before I'conclude, I would like to' flagone
or two very: important questions on which
1-would invite the members to apply their
minds so'that at some appropriate time
wo could discuss this matter inside the
House and outside the House. These are
very important matters.

40 years ago, a person who was a
citizen of India is perhaps not a citizen
of India today. He is a citizens of Pakis-
tan or he is a citizen of Bangla Desh.
This is the result of Partition. We are not
in a position to say who is an Indian, and
whio is not an Indian because we have not
so far taken adeguate steps to improve
our vital statistics programme, improve
citizens’ registration programme and the
infiltration that has been taken place, and
the scale on which it has taken place, has
led to problems which are wel-known.
Now, for that generation, the generation
which happened to be Indians in 1940 or
1946 or 1945, but do not happen to be
Indians today, they are of a different nati-
onality. Their problems were different.
Their emotions were different. And their
attitudes were different. Now, there is no
need to continue those attitudes, because
after forty years, we have to firm up our
citizenship arrangements. I use the generic
word ‘arrangement’ because many other
things are involved in that. In a village of
India, who keeps the vital statistics—
cither the Patwari, if there is one or
some one at that level, who is not inter-
ested in writing in a register if a baby is
born or a person dies, he gets nothing
out of the birth of 2 baby or death of a
person. So, he is not interested Today,
our vital statistics are not at all reliable
and based on these statistics, we are
making many of our Plans. Therefore, I
would like to submit to hon. Members
that we must, as Members of Parliament,
as Leaders of public opinion,
as public  workers, take this up as
a very important national programme.
The Central Government, the Home

. Ministry are doing an exercise. We would
like to firm up the provisions, not only
the legal provisions. You can pass all
the laws. Let us'say that the Citizenship
Act is going to be renovated, but then
that is not the end of the story because
that is the beginning of the story. How to

Gﬁnmx.:‘xﬁda (éAKA; '
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implement:it and, if you do not impléement
it very firmly and correctly right from the
grassroot level, "nothing is going to
happen,

The Assam problem. I do not have:to
refer to all the problems that have comae
up already and are likely to come up.
Therefore, the vital statistics programme
needs to be firmed up, needs to be given
a face lift and this is what we are congi-
dering. This is one important aspeet.
The other is the investigation and the
prosecution stages under the Criminal
Procédure Code. Now, we find that
there are certain gaps, according to the
Indian Evidence Act, what is taken:.as a
probative force is different, may be if you

apply a different ériminal law, the proba-

tive force will be different. So, we are
conforming to the standard norms laid

“down in the Indian Criminal Procedure

Code and Evidence Act. Now, the diffi-
culty is that the work and the numbers
have increased so much that the quality of
investigation has tended to suffer in the .
last few decades. '

In our young days, we used to hear of
very famous investigators, even sub-
Inspectors, Deputy Superintendents, who
did some very difficult things, difficult
investigations successfully. Now, even
today, this might be happening, but gene-
rally there is an impression that the level
of efficiency in investigation has gone
down. We are looking into those matters.
We will have to look into those matters
even more closely than we have been
doing, because unless the investigation
level is proper and efficient, nothing else
may happen. We know that a man has
committed a murder in a village. You ask
any villager, he will tell you, but the man
goes scot free. - Because according to the
Indian Evidence Act, we are not able to
produce evidence before the court and the
court, which is guided by the Indian Bvi-
dence Act has to say that it has not been
proved. Not that the murder has not taken
ptace. The murder has taken place. It is
not proved. Therefore, this gentleman or
the opposite of it who has committed the
murder comes back to the village. That
is happening in our villages every day,

There are multiple murders, A person
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who is undergoing a sentence, goes on
‘parole, commits a couple of murders more
and goes back—because all these gaps, all
these lacunae in investigation, in prosecu-
tion are really creating a situation like
this. We do not intend that situation to
be created, We do not want any innocent
person to be punished; but at the same
time, we have to take a stand, that we
also equally do not want an offender to
be released, to go scot-free so casily, as is
being seen today. Therefore...

SHRI ATA-UR-RAHMAN (Borpeta):
I am sorry to interrupt. Is there any step
taken to separate investigation from law
and order ? That is a very vital
problem.

SHRI P.V. NARASIMHA RAO :
That is one of the matters which we will
have to look into, very carefully. There
are pros and cons. Let me tell you:in
that, there are pros and cons; but we will
have to take a view on that,

Now, the first thing to do 1s to make
a case study, It is not just a matter of
raising a point, or making an answer or
putting a question. It is not like that, It

is something which has to be behind the

scenes. Some people hidve to be put on
this. A case study: how did a particular
case collapse, at what level did it collapse;
due to what reasons did it collapse, and
whether you can generalize it, and you
can draw a conclusion out of it, to be
useful to the investigators, to be useful to
the prosecutors, and to be useful to the
Police administration, all these things will
have to be gone into.

Again, about modern investigation
methods, and the prosecution depending
on thbe Case Law which has been accumu-
lating for decades and decades. We will
have to think .of new instructions to be
given to the personnel who are dealing
with these matters at the field level. All
these matters will have to be taken into
account. It is not just a question of
dealing with the matter as it arises, of

dealing with an issue as it arises, i.e. the .

fire engine aspect. That is there; that s
very important. But behind this, there is
a let of work that needs to be done, and
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I would like to tell the House that the
Home Ministry has seriously taken up all
these matters; and in course of time, we
will be firming up all these important
aspects of Police administration, and we
would be bringing about a real, substantial
improvement in the whole administration,
in all aspects of the administration. This
is what I wanted to inform the House.

DR. DATTA SAMANT :

At what
stage is it ? :

SHRI P.V. NARASIMHA RAO : The
point is : it is not one project. ' It cannot
be one project. It is a continuous process,
but it canpot be eternal. When we call it
a continuous process, we cannot say that
we will go on doing it for ever. No, it
will have to be taken by stages. It will
have to be .taken wup...(Interruptions) in
a particular, manageable form, you see.
If you are talking of investigations, you
cannot mix up other things with investiga-
tion. That is a different level where a
d:fferent person, a different efficiency is
needed.

SHRI M. RAGHUMA REDDY
(Nalgonda) : What about strengthening
of the Intelligence departments ?

'

SHRI P.V. NARASIMHA RAO: I

think the Minister of State must have dealt

with it. In any case, there is not much

spoken atout it; is it not so %(Jnterruptions)
So, these are the positive and perhaps

the lasting aspects which we have to go

into; and I would like to inform the House
that we are taking up these matters,

I am not saying that it is a project

- which is going to be completed in so much

of time, but the point is : as we go along,
this has to be given careful attention., I
hope I have,. (Interruptions)

KUMARI MAMATA BANERJEE

(Jadavpur) : Sir, I have an important
question,..(Interruptions)**

- **Not recorded.

&
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MR. DEPUTY SPEAKER: No. I
won't allow others. ~ (Interruptions)**

This is not a debate. (Interruptions)**
Take your scatst

All of you take your scats., Madam,
take your seat.
(Interruptions)**

MR. DEPUTY SPEAKER : I do not
allow it to go on record.

SHRI P.V. NARASIMHA RAO: 1
thought Mirdha Ji had already dealt with
it. (Interruptions)**

13.00 hrs.

SHRI DINESH GOSWAMI : We
made a point that those persons who were
victimised during the ‘Assam movement on
central and semi-central sector—about 75
employees—for them no relief has been
granted and the Assam Accord has not
been implemented, which is creating a lot
of discontentment in the State. Will you
kindly say something on that ? ‘

SHRI P.V. NARASIMHA RAO : On
the Floor of this House you have raised
this point. We will look into it and if
there is anything to be done, it will be
done.

SHRI ABDUL RASHID KABULI :
I have raised a point regarding election in
Jammu & Kashmir because the Governor’s
rule has been imposed there. The people’s
will warrant that there should be election
at the earliest; people want to restore
democracy in the Jammu & Kashmir
State,

CHAITRA 26, 1908 (SAKA)

You should support our case.
. to restore democracy there and want that
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SHRI P.V. NARASIMHA RAO : We
are aware of your views.

SHRI S. JAIPAL REDDY : Should
we not aware of your views ?

SHRI P.V. NARASIMHA RAO : Our
views are made known by action.

SHRI ABDUL RASHID KABULI:
We want

elections should be held at the earliest.

MR. DEPUTY SPEAKER : I shall -
now put all the cut motions moved to the
Demands for Grants relating to the
Ministry of Home Affairs to vote together, .
unless any hon. Member desires that any.
of his cut motions may be put separately.

All the cut motions wer¢ put and negatived

MR. DEPUTY SPEAKER : I shall
now put the Demands for Grants relating
to the Ministry of Home Affairs to vote.
The question is :

“That the respective sums not
exceeding the amounts on Reve-
nue Account and Capital Account -
shown in the fourth column of
the Order Paper be granted to
the President out of the Consoli-
dated Fund of India to complete
the sums necessary to defray the
charges that wlll come in course
of payment during the year ending
31st day of March, 1987 in respect
of the heads of Demands entered
in the second column thereof
against Demand Nos. 47 to 56
and 56A relating to the Ministry
of Home Affairs.”

The motion was adopted
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(i) Miaistry of Food and Civil Supplies

MR. DEPUTY SPEAKER : The
House will now take up discussion and
voting on Demand Nos. 42 and 43 relating
to the Ministry of Food and Civil Supplies
for which 6 hours have been allotted.

Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated, may if they
desire to move their cut motions, send
slips to the Table within 15 minutes indi-
cating the serial numbers of the cut
motions they would like to move. Those
cut motions only will be treated as
moved,

A list showing the serial numbers
of cut motions treated as moved will be

put up on the Notice Board shortly. In’

case any Member finds any discrepancy in
the list he may kindly bring it to the

CHAITRA 26, 1908 (SAKA)
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notice of the Officer at the Table without

delay.

~ MR.

moved :

DEPUTY SPEAKER : Motion

*“That the respective sums not
exceeding the amount on Revenue
Account and Capital Account
shown in the Fourth column of
the Order Paper be granted to
the President out of the Consoli-
dated Fund of India to complete
the sums necessary to deiray the
charges that will come in course
of payment during the year ending
31st day of March, 1987 in respect
of the heads of Demands entered
in the second column thereof
against Demand Nos. 42 and 43
relating to the Ministry of Food
and Civil Supplies.”
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SHRI C. MADHAV REDDI (Adila-
bad) ; I rise to make a fow comments on
the Demands for Grants relating to the
Ministry of Food and Civil Supplies which
is before us. When 1 think of thisMidistry
the first thing that comes to' the ‘mind of
apybody in this House is the Food Cor-
poration of India which has become a
white elephant. 1 .am reminded of the
discussion we had on the Floor of this
‘House earlier and various questions were
yaised and the replies were given by the
‘Minister about that Ministry. Very
recently, when a number of allegations
were made, the Minister is on record
stating that he himself is not happy about
the functioning of this Corporation. It is
-a pity that, in spite of the support exten.
ded to this Corporation and the Govern-
ment on the Floor of the House, it has

pot come up to our expectations. Very'

recently, we have increased the authorised
capital from Rs. 550 crores to Rs. 1000
crores. We have converted Rs. 3,350
crores of loan into eguity, We have
given a lot of concessions to this Corpora-
tion by way of cash credit facilities from
gonsortium of banks and by the Reserve
Bank of India so that the Corporation
may get loan at a very concessional rate
of interest, of 14 per cent as against
commercial rate of 174 per cent.

Rocently we have reduced the burden
of the buffer stocks to ten million tonnes,
as the Corporation was burdened with lot
of stocks. In spite of all those facilities
which are being given to this Corporation,
it is really surprising that the Corporatien
-has pot been functioning in a way it
should function, as an efficient
.organisation, in charge of the managément
of foodstuffs in this country.

The hon. Minister, while giving reply
-to & guestion, he said that the transit and
storage losses of the Corporation during
the last five years had been of the order of
about Rs. 600 crores.

THE MINISTER - OF COMMERCE
-AND FOOD AND -CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : Six
hundred crores ?

‘SHR1 €. MADRAV REDDY : I five
‘yours,

CHATTIA 26, 1908 (8.4L4)
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In 1980-81 the loss was to the tune of
Rs. 100 crores, in 1981-32 it was Rs. 116
‘trotes, in ‘198283 it was Rs. 143 crofes, ib
'1983-84 it 'Was Rs. 140 crores and in 1984-
85 it was Rs. 122 ctores.

Similarly, the wastage of foodgrains
‘and loss on that account was in 198081
of the order of 6.43 tonnes, in 198182 it
was 6.53 ‘lakh tonres, in 1982-83 it Was
7:40 lakh tonifes, in 1983-84 it was 6,74
‘lakh tonties and in I984-85 it was of the
order of 5.72 lakh tosnes.

This is the performancc of this Cor«
poration which is expected (o serve the
public of this country, as an important
organisation which is charged with the
responsibility of procuring and distributing
foodstuffs in this country.

Now, the major function of this Cor-
poration, as we all know, is to prooure
foodstuffs ‘and supply these commodities to
the State Governments at the issues price.
Since the issue price of some ‘commodities
was lower than the proocurement 'prioce,
the Government of India has been subsi-
dising the finances of the Corporation,
This year, the subsidy has been to:the
extent of Rs. 1,650 crores, and for mext
‘year, we have made an allocatien of Rs,
1,750 -crores. The subsidies had ‘been
increasing year after year and with the
ineficiency of the Corporation, I am
-afrgid, we may have to continue the
subsidies not only because we want the
foodstuffs to be supplied at cheaper ratés,
but also because of the imefficiency of the
Corporation and more and more subsidies
-will be given to this Corporation.

Sit, another main function of this Cor-
‘poration—of this Ministry—and a very
prestigious fanction at that—is the public
distribution system. Now, what is the per-
formatice of the publi¢ distribution system
in our country today ? The public distri.
‘Bution system which is in existerce for the
last thirty to thirty-five years has just
temained a distribution system. It was
frtended that this system wotld be a very
‘effective imstrutment of povérty allévia.
tion. To wihat extent has 'this inthnﬂm
‘Ween fulfllled ? To what extent has a  #ew
dithension been given to ‘this  systya of
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procuring and distributing foodsstuff in
this country ? What bhas been done to
this public distribution system ? It is a
very interesting study.

8it, I had checked up certain figures
from other countries, as to what is the
cost of public distribution in these count-
ries, when compared to our country ? In
reply to a question, the hon. Minister was
very much on record saying that he had
no figures of other countries, and that it
was difficult to the Government to com-
pare figures as to what is the cost of pub-
lic distribution in our own country  aad
what it is in other countries. I checked
the figures and found surprisingly that the
cost of public distribution system in this
country is very high, as a matter of fact
highest, in the whole world. The Mana-
ging Director of the FCI himself has ex-
plained these figures to us and they are
very much revealing. He said that the
administratative costs were 6%, freight
259, cost of gunnies 109, statutory char-
ges 9% and storage losses 2%. Even if we
believe these figures to be correct—I
know some of these figures are mislea-
ding particularly the storage losses—the
total comes to 71%. 71% is a very high
figure. With this, the commodities which
the FCI is going to distribute,certainly they
are going to be costly and we are going to
subsidise at a high cost. The statement he
made was on 15.2:86. The cost has been
increasing during the last three years
much more as compared to earlier years.
More figures which he gave on that day
are—handling cost which was Rs. 9.54
per quintal in 1981 rose to Rs. 17.57 cro-
res in 1984.85—an increase of 76%. Dis«
tribution costs rose from Rs. 37.87 per
.quintal in 1981.82 to Rs. 48.34 per
quintal in 1984-85—an increase of 289,
Other administrative expenses rose from
Rs. 11.33 crores to Rs. 15.31 crores in
1984-85—an increasce of 36%. Salary bill
rosc from Rs. 92.58 crores to Rs. 150,75
erores—an increase of 639%. Rail demu-
rrage from Rs. 6 crores to Rs. 7.5 crores-
an increase of 26% I do not understand
why there should be such a high demurr-
age in spite of the fact the both FCI and
Railways are controlled by the Gov-
ernment. With such a high cost of public
distzibution, no wonder that we have to
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continue to subsidise everything which the
FCI is going to supply to the States, very

heavily..

In spite of this subsidy, what is the
performance of the public distribution
cystem ? Where are we today ? Apart
from certain commodities such as sugar
and imported edible oils, because it has
became necessary for the Government to
take up these functions recently, there is
not much change in the system. It was
said that they had increased the shops
from 2.75 lakhs some years ago to 3.45
lakhs. Certainly you have increased the
number of shops.

SHRI P. SHIV SHANKER : That is
the job of the States.

SHRI C. MADHAYV REDDI : I know.
I am generally talking of the distribution
system. But merely increasing the number
of shops has no meaning because you can
go on increasing the shops but what
is it that you are giving to the
States ? What is it that you are
distributing through those shops? It
is claimed that the distribution also has
increased, the sales turn over also has
increased during the last three years. But
what is the turn over ? Why it has increa-
sed ? On what account ? The turn over
increase is mainly because of the new
commodities which had been supplied—
the imported edible oils and sugar for one
or two years --and also because of the
fact that the Andhra Pradesh Goveroment

- has introduced the Rs. two per kg. rice

scheme, This has come into the total turn-
over which has increased by about one-
third. The total rice that we are distribu-
ting in the whole country today is roughly
of the order of about 60 lakh tonnes,

SHRI K. S. RAO :In Andhra Pra-
desh.

SHRI C. MADHAV REDDI : Total
rice which is distributed all over the coun-
try in all the States is about 60 lakh ton-
nes, out of which 20 lakh tonues is distri-
buted in Andhra Pradesh alone. ‘

SHRI K. S. RAO : How could it con-
stitm.e one-third of the total turn over ?
It is not only rice, several other things
are also there. '
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SHRI C. MADHAYV REDDI: I
will tell you. It is because of the fact that
Andhra Pradesh is the only State where
full requirements of 60 ‘per cent of the
population are being .met by supply of
rise. Elsewhere it is not so. You are only
tinkering with the problem. How much
rice is being given in Karnataka, or in
Kerala, the rice consuming States ? The
public distribution system fai'ed to give
a new direction to the distribution of
food stuffs, particularly those required by
the weaker sections of the people. That
being the case, what is the position in
Andhra Pradesh ? I really deplore the
controversy which has been started, which
appeared in the Press. I do not want to
go into this because it is not becoming of
this House, it is not becoming of the
State Government or the Central Govern-
ment to indulge in any such controversy.
After all, whatever we do, we do for the
good of the people, for helping the weaker
section. So, why should there be any con-
ro)crsy ? We never said that the Central
Government is not subsidising the food
stuffs, the rice.

SHRI P. SHIV SHANKER :I am
glad with this statement.

SHRI C. MADHAV REDDI : Cer-
tainly. This is a statement of fact, Every-
body knows.

SHRI P. SHIV SHANKER : The
Leader has at least said this now.

SHRI C. MADHAYV REDDI : Yes. 1
want to be on record that the Central
Government is spending huge amount to
the extent of Rs. 1,650 crores this year
for subsidising various commoditi¢gs and
it is going to all the States including
Andhra Pradesh. But please understand
that we too are subsidising.

SHRI P. SHIV SHANKER : But
nobody said no.

SHRI C. MADHAV REDDI: May
be you say you are subsidising to the
extent of 67 paise per kg., we say we are
subsidising to* the. extent of another 79
paise per kg. I do not want to dispute
the figures. You may be correct. It is a
guestion of your calculation. But the
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point is that both the State Government
and the Central Government are subs-
idising. This is the only commodity
where there is a massive subsidisation by
the Centre and the State together, and
because of this it has became possible for
the State . Government to introduce the
scheme on a massivs scale and supply rice
to the extent of full requirements of the
poor people,........... (Interruptions)

SHRI P, SHIV SHANKER :1 am
sorry to interrupt for a minuts. This is
precisely, Mr. Leader of the Telugu Des-
ham Party, what I have explained to the
people and I shall continue to do so.
What bad been done is that when it was
said that the Centre is giving a step.moth-
erly trcatment even on this issue, necess-
arily somebody had to explain these facts.
He is very much right, I have said this
more than once that the State and the
Centre both are giving the money., Where
the State has been committing the mistake
is not telling the real truth that the Cen-
tre is also giving the money. This i3 the
point which I have been trying to ex-

plain.

SHRI C. MADHAV REDDI : I do
not know whether it is a fact that the
State had been telling or hiding the fact
that the Centre is also giving the subsidy.
As a matter of fact, it is well-known that
the Centre is subsidising the rice and it is
giving to all the States. What the Chief
Minister of Andhra Pradesh said was :
““You are not giving this subsidy alone to
our State. You are giving to all the
States.”’ That is albthat he said. I may re-
mind my dear friend, the hon. Minister,
that the controversy was started by his.
party. Not by the CM. What the C M
said was in reply to what you said. Any-
way, you want to remind the people :
“We are also giving.”’ Sir, I am very
happy to note that you felt that it is a
very good scheme —that is why you also
wanted to take the credit for it. The cre-
dit must come to you and to us—both.
There is no denying that fact. I am very
happy about it. I feel that when anybody
wants to take the credit, that means,
the scheme is very good. Sir, it is for
the first time that itis accepted that
this scheme is very good, But during
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the last 2 years there has been
lot of talk, saying, why should there be
this subsidy ? Why are you squandering

.away meney, instead of taking up develop-

ment projects, and all that. Why should
you spend Rs. 170 crores every year ?
‘Where is the money ? The State is not
_baving money to finance the 7th Five Year
Plan and all that. All that type of talk
was going on. Such criticism went on. I
am really very happy that the Govern-
_ment of India has realised that it is a
“very great revolutionary scheme and that
it should be extended to other States. I am
‘very happy to note that recently the Govt.
of India has decided to extend this sch-
- eme to tribal areas. I am very happy about
that indeed.

Now, Sir, when we say that we are
giving this subsidy—this subsidised rice—
‘to the poor man and we are really spend-
ing Rs. 170 crores, whose money is it
‘that we  are really spending ?
That is the question. Today in this
‘country the incidence of tax is-the highest
on the poorest of the country. I am pre-
pared to prove this. It is the poorest per-
son who is paying the highest tax to the
‘Bxchequer. He pays the highest to the
‘exchequer—~whether it goes to the Conso-
lidated Fund of India or to the Consoli-
dated Fund of the State—whatever it is.
‘It does not meke much of a difference.
-8ir, a labourer goes out and drinks after
‘his day’s work. He spends 509% of his
wages on drinking alone. That takes away
‘Rs. 5 out of Rs. 10 which he earns as
“his wage per day. Is he not paying the
‘tax to us ? What is wrong if we spend
some of the amout which we are getting
by robbing him, by giving food subsidy ?
“What ‘is wrong ?

SHRI K. S. RAO : Who said it ? We

did not say that it should not be given.
(Interruptions)

SHRI C. MADHAYV REDDI : Com-
ing to the question of the State’s request,
the Minister knows about it. 'We had ‘been
Yequesting the Central Govt. for the
Yast 3 years saying—‘Look, we are imple.
<Jmerrting such e mice scheme, "because you
‘yourself said,..’

“$HRI P. SHIV SHANKER :If you

M‘Mt. ‘5,; '"»imé
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-raise the issue here, then, I will have to
answer it. I am prepared to answer. But

we have been discussing it in different
forums. Would you like to utilise the Par-
liamentary forum for this purpose ?

SHRI C. MADHAV REDDI : The
issue is there,

SHRI P, SHIV SHANKER : What-

‘ever it is, I leave it to your judgment.

SHRI S. JAIPAL REDDY : But what
is the other forum ?

SHRI P. SHIV SHANKER : This is
a matter which has got to be sorted out
administratively. But if you raise it, I will
answer it.

(Interruptions)

SHRI C. MADHAV REDDI: I am
using my judgement.

SHRI P. SHIV SHANKER : You
proceed. I am sorry to have interrupted
you.

SHRI C. MADHAYV REDDI : You are
a very able lawyer. You can twist
facts.
(Interruptions)

SHRI P, SHIV SHANKER : I am
sorry to say this. This is an insinuation
on the lawyers—that the lawyers twist the
facts. It is an insinuation. [ am sorry
that my friend has made such a very irre-
sponsible statement.

13.24 brs.

SHRIMATI BASAVARAJESWARI—
in the Chair)

SHR I1C. MADHAYVY REDDI: You
are an able lawyer. You can argue out
a case very well,

SHRI K. §. RAO : Not twisting.

SHRI C. MADHAV REDDI : When

‘there is no case,,,

"SHRI K. S. RAO :

; Don't insult the
profession of lawyers, C
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SHRI C, MADHAYV REDDI: You
can argue out a cas¢ when there is no

case.

And at the same time you can mar a
case when there is a very strong case. In
any case, that Is your privilege.

SHRI P. SHIV SHANKER : Itisa

lefthandod compliment.

SHRI C. MADHAY REDDI : Yes,
you deserve that compliment.
(Interruptions)

MR. CHAIRMAN : Mr., Madhav
Reddi, please come to the point.

SHRI C. MADHAV REDDI : So,
my point is, the State Government has
been requesting the Centre stating that ‘we
are implementing such a nice scheme and
the scheme has been appreciated because
it has got three main objectives which had
been projected all these years—the objec-
tives of having a target group if you want
to benefit, then also the effective delivery
system, then the differential pricing,’ All
these three principles we have accepted
and we are implementing and we wanted
you only to see that we are permitted to
procure 12 lakhs tonnes of rice at the
same price. at which the Government of
India is proguring from Andhbre Pradesh.
We do not want rice from Punjab or any
other place. We are surplus, we have
enough rice in our State. What we want
only is : Please allow us to procure to the
extent of another 12 lakh tonnes. Out of

15. lakh tonnes the Food Corporation of .

India is procuring, you are giving us 10
lakh tonnes, you are taking 5 lakh toones
for the Central Pool.
not enough for our public distribution syse
tem, as we require 22 lakh tonpes, we
have to procure additional 12 lakh tonnes
at a negotiated, price.

Now, in spite. of purchasing at a nego-
tiated price, it is certainly going to be a
little. higher than the procurement price of
the Food Corporation of India. If we are
Permitted to. procure on behalf of the Go-
vernment, of India, it would be a saving of
about Rs. 20 crores. After all,” whose
money, are.we saving,? Whether we save
our, money, or the Goveroment, of India’s
money, it does not make any difference.
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There would have been a clear saving of
about Rs. 20 crores out of Rs. 170 crores:
which we are spending as subsidy and .this:
request is very genuine and there is nos.
thing objectionable —there were three obw:
jections which were raised by the Govern-:
ment of India. I very carefully studied:
all these objections as to why GQGoverns.
ment of India is not permitting this. One:
objection is that if you procure this, you:
have to give us additional subsidy. We
never asked any subsidy, we do not.want
any subsidy on that. You are subsidising
to the extent of 10 lakh tonnes which you.
are giving to us. We are satisfied. On.
the additional quantity which we are going
to procure we do not want any subsidy, .
We are prepared to bear all the carrying.,
costs. Please understand this. There
will be no expenditure- for the Governe

ment of India on this account., The only
thing is, you have to permit us to procure
and we should be armed with a law or.
regulation. In the same connection, whas:
we wanted was that the Reserve Bank of.
India or the Comsortium of Banks should.
give us tbe cash credit facilities so that.
we may purchase—we are receiving the
credit, all right, but our rate of interest.
is 17} per cent. We are paying to the

Reserve Bank of India 174 per cent for

Rs. 150 crores which they are giving to

us for procuring the rice from the millers,

Now, the Food Corporation of India is

having a facility of getting it at 14 percent.

We wanted only that to be given to us,

That is al,

The second objection of the Govern-
ment of India was that if the procures
ment is done at such a massive. scale. in
Andhra Pradesh, then there won’t be en«
ough stocks to go to the southern Statea,.
Now, Madam, the procurement is already:
being done. There is no additional quans.
tity to be procured by us. Already we are
procuring 12 lakh tonaes extra and alrsady:
stocks are moving to the southern States;.
it is not as though there will be any shor..
tage in the southern ‘States; and the figures
show that the southern States are getting.:.
much more from our Andhra Pradesh in .
the recent peried, after the introductien
of Rs. 2/- per kg, system,

The third objection is that. if the pro<.
curement is: dons &t such & messive scaje;.
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then it will be difficult for the deficit dis-
tricts in our own State to get sufficient
quantities of rice. Again the same argu-
ment—again we are procuring the rice.
there is no gestion of procuring any addi.
tional or extra rice and already the rice
which is being procured, after that we
found that the prices have gone up. So,
these arguments are today outmoded.
because you have got lot of stocks in the
country; lot of stocks in your godowns.
Today the problem of Government of
India and the Food Corporation is how
to procure stocks and where to keep them,
You do not have godown facilities and to-
day if the State Governments are prepared
to procure the stocks, if you are thinking
of allowing them, please allow us. That
is all we want. I would request you to

consider this not as a politician but as a

very good administrator that you are beca-
use, you come from our State and your
services to the State are no less than the
services rendered by any leader. Certainly
you consider this and see that justice is
done. Thereis a lot of justice in this
particular scheme which is beneficial for
the weaker sections of the community.

SHRI CHINGWANG KONYAK
(Nagaland): Mr. Chairman, I rise to sup-
port the demands for grants for the Mini-
stry of Food and Civil Supplies. The
Food and Civil Supplies Ministry is a
very important Ministry. The poor people
who are living in the rural areas or living
in the urban areas,are most concerned whe-
ther they get the necessary essential comm-
odities at a cheaper price, If the essential
commodities are available at a reasonable
price, then the people are very happy and
they say that the Government is doing
good. But if they do not get the essential
commodities at a reasonable price, then
they revolt against the Government, orga-
nise agitations and blame the rulling party.
I am happy that the Government of India
had announced, specially, subsidised rates
for wheat and rice for the tribal people
and the weaker sections of the people, But
I am very sorry that my State, Nagaland,
which consists of 90 to 99 per cent of tri-
bal people, there this programme is not
being implemented till today. Recently I
visited my District Headquarters Mon,
where I found that the common varieties
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of rice is being sold at the rate of Rs. 2.50
per kg. and fine variety rice is being sold
at Rs. 2.85 per kg. Nowwhere in Nagaland
this programme is being implemented. So,
I would request the hon. Minister of Food
and Civil Supplies to look into this matter.
I would like to say that this programme
is mainly meant for the tribal people
and the weaker sections of the people.

Another point I would like to state is
that my State is a deficit State, Mostly,
it depends on rice supply from the FCI.
You know, we are mostly rice-eaters, When
the rainy season comes, sometimes people
living in the hill areas and tribal areas,
face some problems because of dislocation
of communications and the people living
in the interior areas do not get rice. So,
I would suggest that before the monsoon
commences; the FCI should have a proper
stock in the State.

I am happy to say that compared to
the State population, the Central Govern-
ment is giving 50,000 quintals of rice per
month to my State. But only about 50 per
cent of rice is allotted to the Fair Price
Shops or the public distribution system or
what we called CPO Centres, and the
balance of 40 to 50 percent of rice is allot-
ted in the name of a few individuals—500
quintals, 1,000 quintals, 5,000 quintals, and
so on; and this rice goes away from Dima-
pur railhead to other States. You can
find out from the Directorate of Supplies
even the names. The people in the villages
are buying rice from market paying Rs. 4
or Rs. 5 or Rs. 6 per kilo, whereas the
rice supplied by the Government of India
is being used by a few individuals for
advancing their own selfish interests. I
would request that, from now on, no rice
allotted to Nagaland should be allotted to
any individuals. Allotting to Fair Price
Shops is a different thing, but aliotting 500
quintals or 1,000 quintals or 5,000 quintals
to individuals who are not Fair Price Shop
owners should be stopped forthwith.

We have a railhead at Dimapur. But
some quantities of rice are asked to be
lifted from Gaubhati, if my information is
correct. I want to point out that from
Gauhati the rice will never reach Naga-
land, it will go away to Bangladesh-or
somewhere else, This has to be checked,
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The entire quantity aliotted to Nagaland
should be delivered at Dimapur.

Another point is this : unless and until
we have FCI godowns at all the district
headquarters, I still have the apprehension
that the rice may not reach the people
and they will continue to suffer.

These are very important points. This
is what is actually happening in my State.
I urge upon the hon. Minister for Food &
Civil Supplies to take immediate action in

this regard.

Under the 20-point Programme, the
policy of the Government of India is to
open more Fair Price Shops all over India.
We have not only the District Headquar-
ters but—those who have gone to Naga-
land might have seen we have also big
villages, villages having a population of
3,000, 5,000 and so on. Opening of Fair
Price Shops should be encouraged not only
in District Headquarters but also in big
villages. Today we are having only a
few Fair Price Shops and there also peo-
ple are not getting essential commodities.
To open a Fair Price Shop in a small
town, I think, one has to deposit about
Rs. 2,500, and in a big town, I think,
about Rs, 5,000. If, aiter depositing that
money, he is not supplied by the Govern-
ment or the CPO Centre rice or wheat or
edible oil or other essential commodities,
then he loses his interest in running a
Fair Price Shop. The whole deposit
money is blocked. Even thoughit may
be Rs. 2,500 or Rs. 5,000, for small busi-
nessmen it is a big amount, and they
would not like to run Fair Price Shops if
they do not get the supply of essential
commodities from the Government. That
is why in Nagaland you will find that
many people are not coming forward to
open Fair Price Shops. -

So, the Government of Nagaland,
"Department of Supplies should be inst-
ructed that the required rice or wheat
should be supplied to the fair price shops
for public sale regularly.

Sir, as I said earlier, our people are
mostly rice eaters. Even though we are
getting all these quotas our people are
less concerned for wheat or edible oils,
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Except in the towns many people are not
using edible oils. So, I don’t want to take
time on these points.

I have made certain points which are
very important which I have seen with my
eyes and which are actually happening
in my State. I am bringing them to your
notice and I hope that you will definitely
take action on these matters, With these
few words, I support the Demands for
Grants.

SHRI D. N. REDDY : I beg to
move—

“That the demand under the head
Department of Food be reduced
by Rs. 100.”

[Need to tone up the administra-
tion of F.C.I. Food and Nutrition
Board and Miltone and National
Sugar Institute.] (2)

«That the demand under the head
Department of Food be reduced by

Rs. 100.”
[Need for effective administration
of  Fruit Products Control
Order.] (3)

«That the demand under the head
Department of Food be reduced

by Rs. 100.”

[Failure of various storage progra-
mmes. |(4)

«That the demand under the head
Department of Food be reduced by

Rs. 100.”

[Need for modernisation of rice-
mills especially edible bran oil

mills.] (5)

«That the demand under the head
Department of Civil Supplies be
reduced by Rs. 100.”’

[Need to take steps for the protec-
tion of consumers and to maintain
supply of goods to them.](10)
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«That the demand under the head
Department of Civil Supplies be
reduced by Rs. 100."”

[Need for a pragamatic concessio-
nnaire approach for pushing for-
ward Consumer Co-operatives,
Super Bazars etc.] (11)

«That the demand under the head
Department of Civil Supplies be
reduced by Rs. 100.”

[Poor administration of the Direct-
orate of Weights and Measures.](12)

“That the demand under the head
Department of Civil Supplies be
reduced by Rs. 100."”

[Need to develop low cost packa-
ging of vegetable oils, continued
recourse to hydrogenation and fail-
lure of 1.S.I. to protect consumers
and national interest.](13)

SHRI GOPALA KRISHNA
THOTA : I beg to move—

**That the demand under the head
Department of Food be reduced
by Rs. 100.”

[Need to improve the storage facili-
ties in godowns.](6)

«That the demand under the head
Department of Food be reduced
by Rs. 100.”

[Need to scrap the Food Corpora-
tion of India.](7))

+That the demand under the head
Department of Food be reduced by
Rs. 100.]

[Need to scrap the subsidy given to
Food Corporation of India.] (8)

«That the demand under the head
Department of Food be reduced by
Rs. 100,

[Need to purchase the produce of
the farmers duriog harvest time.](9]
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«“That the demand under the head
Department of Civil Supplies be
reduced by Rs. 100.”

[Need to improve the quality of con-
sumer goods supplied to the dealers
for distribution to consumers.] (14)

«That the demand under the head
Department of Civil Supplies be
reduced by Rs. 100.”

[Need to allot the dealership agen-
cies to the educated unemployed
only.](15)

SHRI X. RAMACHANDRA
REDDY :1I beg to move—

“That the demand under the head
Department of Food be reduced to
Rs. 1.”

[Need to review the policy of ope-
ration of buffer stocks of food-
grains.](16)

“That the demand under the head
Department of Food be reduced to
Rs. 1.7

[Wastage of foodgrains and good
grains getting rotten in FCI godowns
due to storage in open space.] (17)

““That the demand under the head
Department of Food be reduced to
Rs. 1.7

[Failure to appoint a Technical
Committee to go into the working
of FCI and decide about buffer
stock.](18)

*That the demand under the head
Department of Food be reduced
to Rs. 1.7

[Failure to devise ways and means
to reduce the allocation of Rupees
1960 crores for FCI by 50 per
cent.](19)

“That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to reduce the huge overhead
charges by FCL.] (20)
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“That the demand under the head
Department of Food be reduced by
Rs. 100.}”

[Need to reduce the wide gap bet-
ween procurement prices and issue
prices of foodgrains by the FCI.]
(1)

“That the demand under the head
Department of Food be reduced by
Rs, 100.”

[Need to check mal-practices in FCI
particularly at the time of procure-
ment with regard to quality grading
and handling etc,](22)

““That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to take action against the
employees of FCI responsible for
huge losses in foodgrains ](23)

“That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to take steps to save huge
quantity of foodgrains from getting
rotten due to ncgligence of FCI.}
(24)

«That the demand under the head
Department of Food be reduced by
Rs. 100,

[Need to revise the norms of pro-
curement, storage and distribution
of foodgrains by FCI.]}(25)

«That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need for allocation of less wbeat
and more rice to Andhra Pra-

desh.}(26)

«That the demand under the head
Department of Food be reduced by
Rs. 100.”’ :
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[Need to reduce considerably the
cost of handling charges of food-
grains by FCL.)(27)

“That the demand under the head
Department of Food be reduced by
Rs. 100”

[Need to procure and distribute
large quantity of coarse grains te
the poor.](28)

“That the demand under the head
Department of Food be reduced by
Rs. 100,

[Need for an upward revision of
procurement price of foodgrains,
sugar and groundnut.])(29)

““That the demand under the head
Department of Food be reduced
by Rs. 100.”

[Need to check improper distribu-
tion of foodgrains under N.R,.E.P.]
(30)

*That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to prevent distress sale of
foodgrains by farmers in Andhra
Pradesh.](31)

“That the demand under the head
Department of Food be reduced by
Rs. 100,

[Need to increase production of
coarse grains.](32)

“That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to construct more godowns
at Guntekal in Andhra Pradesh for
storage of foodgrains by FCI.](33)

«That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need the allot more rice and edible
oils to Andhra Pradesh.)(34)
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«That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to lift ban imposed on the
procurement of rice by the Govern-
ment of Andhra Pradesh.](35)

«“That the Demand under the head
Department of Food be reduced by
Rs. lw."

[Need to stop completely the im-
port of foodgrains, edible oils and
sugar.](36)

«That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to remove restriction on
inter-state movement of foodgrains
and groundnut.}(37)

«That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to construct more godowns by
FCI to avoid storage of foodgrains
in open resulting in huge wastages.]

(38)

«That the demand under the head

Department of Food be reduced by
Rs. 100,”

[Need to reduce the huge buffer
stocks maintained by Food Corpo-
ration of India.}(39)

¢« That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to check adulteration of food-
grains in FCI.](40)

“*That the demand under the head
Department of Food be reduced by
Rs. 100.”’

[Need to take steps to prevent FCI
from paying heavy demurrage to
Railways.}(41)
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“That the demand under the head
Department of food be reduced by
Rs. 100.”

[Need to check losses of foodgrains
in storage and in transit in FCI.]
42)

““That the demand under the head

Department of Food be reduced
by Rs, 100.”
[Need [to reduce the enormous

amount of subsidy of Rs. 1900 cro-
res being allocated to FCI to cover
up the losses.](43)

*“That the demand under the head

Department of Food be reduced by
Rs. 100,

[Need for inquiry into the supply
of sub-standard foodgrains by FCI
to States ](44)

“That the demand under the head
Department of Food be reduced by
Rs. 100.”

[Need to check malpractices in the
public distribution system.](45)

[Translation]

*SHRI V.S. VIJAYARAGHAVAN
(Palghat) : Sir, I rise to support the de-
mands in respect of the Ministry of Food
& Civil Supplies. This Ministry is vested
with the responsibility to supplying food-
grains to be distributed to public distri-
bution system all over the country. This
Ministry has donc commendable work in
this respect. I congratulate the hon.
Minister Shri Shiv Shankar and Shri Ajit
Panja for this. It is the accepted policy
of the Govt. to strengenthen the public
distribution system. The late lamented
Smt. Indira Gandhi had included this as
one of the important items in her 20-Point
Programme. Steps were taken to see that
foodgrains are supplied at reasonable
prices to lakhs and lakhs of
poor people, particularly the Scheduled

* 'The speech was originally delivered in
Malayalam,
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Castes & Scheduled Tribes. Steps were
also taken to open large number of fair
price shops in those areas where these
people live. As a result of these steps the
people living below poverty line started
getting foodgrains at fair prices, Thus the
public distribution system has been deve-
loped as a part of the programme for
eradication of poverty. I compliment the
Govt. for this, However, there are com-
plaints about the functioning of public
distribution system. Complaints are often
heard that foodgrains are not available in
many fair price shops. There are also
complaints that all the items which are
distributed through fair price shops are
not available at a time. Lack or efficiency
of the employees of the Food Corporation
of India is a major cause for this state ol
affairs. Similarly, the retailers oiten com-
plain that unless the officials of the FCI
are bribed rice or wheat of good quality
won’t be supplied. All this points to the
fact that there are some serious lapses in
the functioning of the public distribution
system. This system was introduced with
the twin objective of price control and
easy availability of foodgrains. Therefore,
I would request the Minister to rectify
these lapses and streamline the function-
ing of this system.

Having said this I come to some of
the problems of my State, Kerala.
is statutory rationing in Kerala. There
are fair price shops in every nook and
corner of the  State, There are
also what is known as Maveli stores in
different parts of the State. A Central
Minister had said in the House some time
ago that the public distribution system in
Kerala was the best in India. Sir, it is no
exaggeration to say that the public distri-
bution system in Kerala depends eniirely
on the rice supplied by the Centre. Kerala
is a chronically deficit State in food and it
is the responsibility of the Centre to
provide us adequate quantity of rice. But
the fact is that we don't always get the
required quantity .of rice from the Central
Govt. At the rate of 320 grams
of rice per .adult per day Kerala
requires 2.10 lakh tons of rice per
month. But it is getting only 1.25 lakh
tons, This will not suffice to supply rice
at the rate of even 220 grams per adult per
day. Moreover, the total number of
ration .cards in Kerala has grown up from

CHAITRA 25, 1908 ($4K4)

There

1986-8 483 -

43 lakhs to 48 lakhs. But the quantity of
rice supplied by the Centre has remained
static. Therefore, more rice should be
supplied to Kerala. Representations have
beezn made by the Govt. of Kerala in  this
regard on a number of occasions. The
Govt, of Kerala has demanded that 1.50
lIakh tons of rice should be supplied per
month. I request the Centre to adopt a
more sympathetic attitude towards the
requirements of Kerala, I would reite-
rate the demand that 1.50 lakh tons of rice
should be supplied to Kerala,

Another point is about the quality of
rice supplied to Kerala by the FCI. There
are many complaints on this score. The
officials of Govt. of Kerala have taken up
this matter with the FCI authorities but
no improvement has taken piace. The FCI
officials have to be bribed in order to get
good quality of rice. This situation should
change. The people of Kerala are acco-
stomed to using good quality of rice.
Therefore, good quality rice preferably,
boiled rice from Andhra Pradesh should be
supplied to Kerala. Now I come to the
supply of sugar to Kerala. The State re-
quires 15 lakhs metric tons of sugar at the
rate of 450 grams per adult, The Centre
supplies us only 11 lakh metric tons. Thus
there is a shortage of 4 lakh metric tons.
This has to be made up. Therefore, 1
request the Govt. to supply the full
quantity of 15 lakhs of sugar. Similarly, I
would also request that the transport
charges for transporting the sugar should
also be raised.

The quantity of kerosene supplied to
Kerala has been reduced which has cre-
ated shortage in the market. Kerala was
getting 17250 metric tons of kersoene which
has been reduced to 14250 metric tons.
Apart from the Household sector the
fishing sector too experiences the shortage
of kerosene. Therefore, the Govt. should
raise the quantity supplied to Kerala.

Now I want to refer to a problem with
regard to the Kerala Civil Supply Cor-
poration. This Corporation is playing
the crucial role in making the public .dise
tribution system in Kerala a success. It
has offices in all the talugs in the State.
A few years ago, the Corporation :had
submitted a scheme for constructing god.
owns and sent it to the Centre for finan
cial assistance. But the Central Govt,
has not given approval to the scheme. It
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is very important to construct godowns
for storing the foodgrains, The Corpor-
ation is vested with the responsibility for
supplying foodgrains in every nook and
corner of the State. The scheme for
constructing godowns in every taluq head-
quarter is quite welcome. Therefore I
request the Govt. to take a favourable
decision in this respect.

Sir, there is a plant in Delhi under the
Modern Food Industries Ltd. which
manufactures the fruit juice called ‘Rasika’.
This fruit juice has become very popular
over the years but due to the inefficient
management the sale of this popular
drink has not increased very much. First
of all the publicity wing is very weak.
This company use to put out advertise-
ment in radio and TV. But it has been
stopped now. I don’t understand the
the reason for this. Similarly, the rate of
~ commission paid and other facilities provi-
" ded to the distributors are very low. There
should be a proper marketing policy in
order to enable this company to com-
pete with the soft drinks manufacturers.
The reason for the present state of affTairs
is that this company does not have such a
marketing policy at present. 1 would
suggest that the Govt. to give proper
direction to this company in this respect,
Then Sir, more such plants should be set
up in different parts of the country. Parti-
cularly, I would suggest that such a plant
be set up in Kerala. Different varieties of
fruits are available in plenty in Kerala. If
such a plant is set up we will be able to
manufacture fruit juice which can be even
be exported to foreign countries. I hope
the Govt. will give some thought to this
proposal.

Sir, I have placed some of the pro.
blems of my State before the hon. Mini-
ster and I hope that the Govt. will adopt
a sympathetic attitude towards them. The
Central Government has a responsibility
to help Kerala in the matter of tood. I
hope that the Govt. will discharge that
responsibility. I once again support the
demands and conclude.

SHRI ANOOPCHAND
(Bombay North) :

SHAH
Madam Chairman, |
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rise to support the Demands for Grants of
the Ministry of Food and Civil Supplies,

First of all, I would like to congratu-
late the farmers and the cultivators who
are responsible for making our country
self-sufficient in the matter of food pro-
duction. It is due to the policy of our
Government that the farmers and cultiva-
tors were offecred the remunerative prices
& as a consequence, the food production
increased and our country became self-
sufficient in this field.

Before speaking further on the
Demands, I would like to say a few words
regarding the Food Corporation of India.
1 have observed in the Cut Motions that
have been moved that the Food Cor-
poration of India has been criticised the
most,

The Food Corporation of India was
established in our country in 1960 so that
our policy regarding procurement, distri-
bution and storage of foodgrains and also
its import and export could be
implemented properly. The FCI has been
following the Government’s policy ever
since,

Perhaps it is true that the functions of
the Food Corporation of India have
increased manifold today and' hence its
work-load has considerably increased.
After looking at the relevant figures, it
appears that the total turnover of the
Food Corporation of India is more than
Rs. 8,000 crores and perhaps they handle
more than 400 million tonnes of food-
grains. While handling such a huge
volume of work it faces many difficulties
and has several complaints and the
Government should take proper steps to
remove them,

At present, the Public Distribution
system is there in the country. Under
this system, the Central Government
allocates foodgrains. However, our hon.
Minister had declared a couple of days
back that two systems were practised in
this country; Kerala and West Bengal
followed a separate policy, because the
goods were supplied to them directly
from the Centre, whereas in rest of the
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States, it was handled by the State
Governments through the Public Distri-
bution System. When a uniform policy
cannot be adhered to in this country, there
will be grounds for complaints and such
complaints have started arriving. A
uniform policy with regard to food supply
and distribution should be followed by all
the States. Every State must follow the
same procedure and that is that the Food
Corporation should supply all the com-
modities to the State Governments and
these commodities should be handled and
distributed by the Public Distribution
System.

It has also been our policy to create
a Food Corporation in each State. If
this had been implemented, then many of
our difficulties could have been removed.
Although such Food Corporations have
been established in some States, yet the
same has not been done in all the States.
Hence, we have to think about them
also.

Another problem of the Food Cor-
poration is that the storage facilities are
inadequate in comparison with the amount
of foodgrains procured. A new policy
has been adopted by us in this connection
which provides encouragement to the
Private Sector in the form of five years
guarantee and some rent so that they may
construct some godowns with the help of
bank loans which would be advanced for
the purpose. But I think that a mere
guarantee for five years and some rent
would not be a sufficient motive for the
Private Sector to take initiative in this
direction.

In addition, the new system that has
come up in the world, which has been
accepted by all the countries, is the Steel
Silo System, Through this system godowns
can be constructed within a much shorter
duration of time. It is true that it is
quite an expensive system in the initial
stages, but foodgrains remain very well
preserved in such a storage system,
Therefore, the Government must consider
this fact.

So far as the Public Distribution
System is concerned, it has received the
bighest  priority under the 20-Point
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Programme. It helps in controlling the
prices and ensures regular supply. 1 would
request that some more essential commo-
dities should be included in the list of
essential items which are distributed
through the Fair Price Shops or the retail
outlets under the Public Distribution
System, My suggestion in this connection
would be to distribute the ration accoiding
on the basis of income as it would then
benefit all the people belonging to the
ordinary as well as the poor sections of
our society. I think such a system has
been enforced in Gujarat and in West
Bengal. If this system is followed through-
out the country, then it would be beneficial
to all.

With a view to ensure proper function-
ing of the Public Distribution System, a
vigilance committee has been set up in
each area, The people representing
various interests have been appointed on
such committees, but they are not working
effectively and their existence seems only
to be on paper. The reason behind the
failure of this scheme is that the vigilance
committees are appointed by the States,
and these committees are not provided
with much authority or adequate facilities.
I would suggest that the vigilance commit-
tees should function properly and such
committees should be provided with all the
facilities.

I am not aware of the system of sugar
distribution in all the States at present,
but so far as Maharashtra is concerned,
the profit margin for the retailers was fixed
at Rs. 5 per bag in the year 1970. At
that time each bag used to cost Rs. 150.
But now when the price has increased to
Rs. 440 per bag, the profit margin for
retailers has remained the same. This
matter has been raised several fimes before
the Department of Civil Supplies and the
Margin Committee, but they have cons-
tantly replied that Maharashtra has been
receiving the highest margin of profit.
Though I do not want to go igto the
dispute regarding the inclusion of cost of
the empty bag in this margin, yet I would
say that this cost is not proper. If you
decide that the sugar suppliers, who fix
the cost of gunny bags, should charge the
price of those bags from the retailers, then
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we would have no objection. You have
fixed the price at Rs. 12 per gunny bag,
when the actual cost is not more than Rs.
6 or Rs. 7 per bag. The gross profit is
still Rs. 12, although the total turnover
from cach bag is Rs. 440. When .(C0
kilogrammes of sugar is sold to 30 or 40
customers, each getting 2 kilogrammes or
one kg., then a shortage is also created.
After taking into account these shortages,
the average margin of profit does not come
to more than 2 per cent,

Again, you will say that the sugar is
sold by the Fair Price Shops, but I want
to contend that the retail outlets of the
Public Distribution System do not want to
sell any sugar, During the last 15 or 16
years, the wholesale profit margin has
increased three times, because they have
a strong lobby whereas the margin of
profit of the retailers has remained the
same as it was in the year 1970. This
matter should also be considered carefully.

Today N.C.C.F. is an apex body. It
was established in order to benefit all the
cooperative societies, but now-a-days, new
societies are being formed and new systems
are being developed, N.C.C.F. had closed
its membership in December 1985 on the
ground that it did not have the capacity
to cater to any more members. I wish to
say that if membership is closed, then what
is the justification of granting permission
for the formation of new societies ?
N.C.C.F. has a huge monopoly today.
You are giving all the confiscated goods
to this society at present, but thec N.C.C.F,
is not releasing thcse commodities to its
‘members societics and the names of the
societies only exist on paper, The Chair-
man of N.C.C.F. and the officers together
sell all the items in the black market,

With regard to the sugar policy, I
would like to say that you are trying to
formulate a new policy and I think it
would be proper if 1t is operated well. In
whichever State or area there is excess
sugarcane production, licences should be
issued for the establishment of sugar
factories there. This alone would solve
the problem of the availability of sugar in
this country. Sugar mills should not be
-allowed to be set up in the areas where

APRIL 36, 1986

1986-87 38

there is hardly any sugarcane production.
This matter should also be considered
carefully.

Then, we can observe today that non-
official directors have not been appointed
since many years in those corporations
which function under the Department of
Food and Civil Supplies. Many M Ps,
and M.L.As. are nominated on these
positions. However, T would say that
only those who have some knowledge
about the concerned department should be
appointed as non-official directors. Today,
we observe that the bureaucrats are mostly
controlling the Board of Directors. You
must also look into this matter,

With these words, I support the
Demands for Grants of the Ministry of
Food and Civil Supplies.

SHRI SYED MASUDAL HOSSAIN
(Murshidabad) : I oppose the demands
of the Ministry of Food and Civil Supplies.
You have mentioned very good points in
your report, but in actual practice it is
not so. You have stated in chapter 5—

[English]

You have stated at Page 16 of

* your Annual Report that ¢‘the
responsibility for procuring and
supplying the seven key essential
commodities, namely, wheat, rice,
sugar, imported edible oil, kero-
sene oil, soft coke and controlled
cloth, is with the Central
Government.”’

[Translation]
You have stated in chapter 1-—
(English]

Again you have stated at Page 1,
*‘the major thrust of Government
policy has continued to be incre-
ased production & improvement
in the management of supplies of
verious essential commodities
Accordingly, several measures
were taken to increase produce
tion, improved availability,
strengthen supply management
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and keep in check the price of
essential commodities.”’

[Translation]

But what is happening in actual prac-
tice ? So far as production of foodgrains
is concerned, there was a record produc-
tion of 152.87 million tonnes in 1982-83,
but it declined by 4 per cent in 198485,
Whenever there is an increase in the
production of foodgrains the Members of
the ruling party attribute that to their
leader and when there is any decline in
the production of foodgrains, the Members
of the ruling party say that it has declined
due to the failure of monsoon..,,
(Interruptions). The production of cereals
was 139,47 million tonnes in 1983-84 and
it went down to 134 million tonnes in
1984-85. The production of pulses too
had gone down. The production of sugar
was 84.83 lakh tonnes in 1981{-82, but it
went down to 59.16 Jakh tonnes in 1983-84,
The production of sugar was 61.44 Jakh
tonnes in 1984.85.

Similarly, what is the position of edible
0il 7 You have said nothing about it in
your report. You have said only this
much that there has been some decline in
the import of edible oil which means that
there had been some improvement in the
position. But you have said nothing in
your report as to what has been the
indigenous production of edible oil.

You have said in your 20-Point Pro-
gramme that Fair Price Shops would be
opened in each and every village. T agree
that you have increased the number of
Fair Price Shops a little, but the food-
grains supplied through them is not cheap.
It is not cheap as you have raised the

issue price three times and you have’

increased the procurement price by ouly
Rs. 5. In 1984-85, the procurement price
of common variety of rice, fine variety of
rice and sugar was raised from Rs. 137,
Rs. 141 and Rs. 145 to Rs, 142, Rs, 146
and Rs. 150 respectively. The procure-
ment price of wheat was raised by Rs. §
only., But now you have a look at the
figures of issue price. The issue price of
common variety of rice was Rs. 208 on
16th January, 1984; it was raised to Rs.
217 on 10-10-85 and again to Rs. 231 eon
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1-2-86. Similarly, the issue prices of fine
and super fine varieties of rice have also
been raised. The issue price is raised by
Rs, 18 to 20, but the minimum support
price to farmers is raised by Rs. 5/- only.
On the one hand you are exploiting the
farmers and on the other the consumers.
The issue price of sugar was Rs. 4 on
1.4-85 and it is Rs. 4.80 now.

You have also raised the price of
kerosene oil. You had sought to raise
its price by 11 per cent and an announce-
ment was also made to this effect, but
when there was much hue and cry all
around, the Government reduced the
increase a little and there was then only
an increase of 15 paise per litre. As a
result of increase in the prices, the price
index is going up day by day.

You had taken up the responsibility
of supplying seven essential commodities.
I do not know about other States, but I
would definitely like to tell you about my
State. The monthly requirement of rice
and wheat in West Bengal is 1.5 lakh tonnes
and 2 lakh tonnes respectively, but their
supply is far below thc requirement. You
would say that the demand of West Bengal
is more than that of other States This is
a fact that the demand of West Bengal is
more in comparison with other States, but
you might be aware that after partition of
the country, the jute-growing area went
to East Pakistan (new Bangladesh) and all
the jute mills remained in the West
Bengal. With a view to meeting the
requirement of those jute mills the paddy
land of West Bengal had to be converted
into jute-growing land. At that time, Pt.
Jawahar Lal Nehru had given the assu-
rance that West Bengal would be supplied
paddy. double the quantity of jute produced
by that State. Jute and tea produced in
West Bengal earn the maximum foreign
exchange for the country. Due to this
reason, you have to give thought to
meeting the shortage of rice and wheat in

that State,

Similarly, you are not meeting the
demand of sugar which is 4.80 lakh tonnes
per year. Even the allocated quota of
sugar is not reaching there in full. The
allocation of sugar in 1983 was 2.88 lakh
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tonnes, but actual supply was 2.85 lakh
‘tonnes only. However, there was full
supply of entire allocation of 2.95 lakh
tonnes in the year 1984. The allocation
in 1985 was 3.14 lakh tonnes, but the
actual supply was only 3.03 lakh tonnes.

Similarly our demand for edible oil is
-1.80 lakh tonne per year, but the actual
supply is even less than the allocation
made by the Centre. Your supply position
is not satisfactory. The demand for kero-
sene oil is increasing day by day. Your
allocation in 1983 was 6 lakh tonnes, but
the actual supply was 4.76 lakh tonnes.
In 1984 the allocation was 8.40 lakh
tonnes, but the actual supply was 5.27
lakh tonnes. In 1985 the allocation was
9.60 lakh tonnes, but the supply by the
Centre was only 5.60 lakh tonnes. Similar
is the position about othcr commo-
dities as well and if you want, I can fur-
nish figures about them also.

Your 20-Point Programme is being
{mplemented in each and every village.
The work regarding rural development is
‘not being handled by you but your report
shows that your supply under NREP and
EGS, RLEGP etc. 1s far less than the
requirement, There is unemployment in
every village. The prices are going up.
You should give thought to it.

F.C.1. is working on behalf of the
Government. Their style of functioning
is very strange. The officers of F.C.I. do
not prefer to store the procured commo-
dities in Government godowns. They
prefer to store them under cover and
plinth scheme and more than that in
private godowns. It had appeared in the
newspapers sometime back that fifty
officers had been suspended. This process
will go on. If an officer is caught accep-
ting bribe, he manages his release by giving
bribe. This is not going to serve any
purpose. They allow the commodities to
get rot, and damaged in the godowns and
reap benefits thereby. A few days back,
a report had appeared in the Press that
foodgrains worth Rs. 623 crores had got
‘damaged. Another type of bungling is
taking place due to handling shortages,
It is an open secret, If foodgrains are
~tocured in West Bengal, they would be
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sent to Punjab and the foodgrains procu.
red in Punjab would be sent to Andhra
Pradesh and the foodgrains of Andhra
Pradesh would be sent to Assam. The
number of times, they change the godowns,
the officers concerned would be allowed
the benefit of handling-shortage., This is
beneficial to them as well as to the
coatractors. You have to look into this
aspect. Besides, the allocated quantities
of essential commodities do not reach the
destination in full, When it is pointed
out, it is said that the railway wagons are
not being made available and the Railway
department says that they are not getting
coal. The commodities are not reaching
the proper place at proper time. You
would have to look into this aspect also.
The foodgrains are transported in
uncovered coaches, which results in a huge
loss.

You have tried to lay the maximum
emphasis on consumer co-operative
system. There should be consumer co-
operative system to protect the interests
of the consumers. I have some informa-
tion about my State of West Bengal in
this respect. There is NCCF at the top,
thereafier there is State Federation, then
there is wholesale consumer co-operative so-
ciety and then Primary co-operative store,
Thus there is four-tier system, each having
its administrative cost. To meet this cost,
they have to keep some margin of profit.
There is much pressure on NCCF, Large
quantities of confiscated goods are sent
by the NCCF to such places where there
is not sufficient demand for them. You
may visit Super Bazar in Delhi. Many
years back electronic goods were supplied
by NCCi' to thew, but these goods are
still lying there unsold. I would also like
to submit that you have to think about
the employees working there. The people
have a general impression that the
employees of co-operative societies are
dishonest. I do not say that all of them
are honest, but unless their service condi-
tions are improved, the coo-perative
system would go away. The employees of
the coperatives are neither provided any
protection by the Central Government,
nor by ‘the State Governments and they
have to make both ends meet with what-
ever money they get from the co-operative
societies. They do not get any retirement
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benefits and the pay scales are also very
low. In district Malda in my State, the
employees in the co-operatives are paid
only Rs. 200 or Rs. 250 and they have to
work from 10 A.M. to 7 P.M. You would
have to think about improving their
condition. I would also like to submit
that the employees’ representatives should
be allowed to participate in the manage-
ment of the co-operatives. As there is
no representation of the employecs in the
management, they do not have a chance
to explain their plight. 1f the present
situation is allowed to continue, the co-
operative system would fail. You would
have to look into the Four-Tier system.

1 would also like to touch one more
point. 1f a packet supplied by the S.T.C.
in Delhi is found torn, it is not replaced
by the S.1.C. whereas if a packet supplied
by a shopkceper 1s found torn, it is
replaced by him. But ST.C. does not
replace such torn packets and the entire
respornsibility and the catire liability is
put on the employce working there. You
have to think about it.  You should also
consider some ways and means to improve
the service conditions of the employees of
the cooperatives. Also, you should check
the corruption prevalent in F.C.I. If
corruption is not eradicated. your Civil
Supplies Deptt. would become useless and
will not serve the purpose for which it
has been created.

With these words, 1 oppose the
Decmands for Grants of the Ministry of
Civil Supplies.

SHR! HAFIZ MOHD. SIDDIQ
(Moradabad) : Madam, Chairman, 1 am
thankful to you for the opportunity given
to me to speak on the Demands for Grants
of this Department. As my colleague has
stated just before me, this Department
controls food and civil supplies and works
for the supply of the same. There is no
doubt that this Decpartment has done a
commendable job. The farmers of our
country have made us selfssufficient by
producing enough foodgrains, but I would
like to say that some improvements are
still required to be made in this Depart.
ment, At present, we notice the sad
plight of the poor people of our-country in.
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obtaining food products from distant shops
in remote villages. They face difficultes
in obtaining the items of civil supplies,
For example, they do not get kecrosene
according to their requirement. In.the
same way, poor people do not receive the.
supply of wheat in time., The reason for.
all this is that the Fair Price Shops ars.
situated at a distance of three to four kilo-
metres and the poor laboures have to leaye.
the day’s work to go to these shops, They.
find the shops closed in the morning and,
came back disappointed. 1 will request
the hon. Minister to adopt such measures.
in respect of these shops wherby the poor.
people may get the commodities of their,
need in time.

The FCI stores the foodgrains. We.
have observed that the FCI has not
enough godowns, as a result of which a
large quantity of foodgrains get destroyed.
The resultant loss has to be borne by the
poor also. I will request the hon. Minie
ster to remove the shortage of warehouses
and godowns as soon as possible. '

We have dual system for the distri~
bution of cemcent. Under one system, the
cement is available in the free sale market
and the second system is for the sale of °
controlled variety of cement. But the
controlled vanety of cement is not easily
available to those for whom this scheme
had been introduced. The poor people do
not get the controlled cement in requisite
quantity. The poor should get
the maximum of controlled cement,
because this arrangement has been
made for them. You should kindly look
into this matter.

The commission for the owners of the
Fair Price Shops distributing foodgrains is
about Rs. 3 to Rs, 3.50 per bag and this
amount is very low in today's conditions.
That is why these shopkeepers indulge in
black marketing and bungling of food- -
grains. There is need to increase this
commission so as to achieve the objectives
for which these Fair Price Shops have been
opened. The sole objective of opening
these shops is to provide commodities of
necessity at a low price to the poor and
low income group people. These days the
owners of these shops sell their stocks at
the godown itself and this situation could:
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be averted by raising the rate of commi-
ssion.

At the same time, the poor farmers
are also harassed at the time of procuring
wheat. As the time for procurement of
wheat is to begin very soon, I would
request the hon. Minister to do
something about it. The procure-
ment of wheat has been undertaken by
the FCI to save the farmers from the
clutches of middlemen as also to ensure
that the farmers get a fair price
of their produce. The hon. Mini-
ster should inquire into the bungling in
the FCI and its subordinate agencies and
the way farmers are harassed. The Gover-
nment should issue instructions to the
concerned officers to remove all such short-
comings. In this way our farmers will get
some facilities.

The fixation of rates of foodgrains,
whether of wheat or of rice, should be
done before the start of procurement pro-
gramme $o as the benefit could reach the
cultivators. This will provide an incentive
to the farmers, because if they know in
advance that they will get a good price,
then they will work harder and produce
more. For example, some days back, the
sugarcane  crisis came to our notice.
Despite shortage of sugarcane, the price
was less and this led to the closure of our
mills, The rate was increased later on
and the crusher owners derived the benefit
by purchasing sugacane at a price of Rs. 40
per quintal and the Government suffered
losses. I want that the farmers should
know the price to be fixed in advance.
That will result in good production by the
farmers. So far as sugar is concerned, we
import it. 1 want that there should be no
imports, and the farmers should be given
good price and subsidies in the shape of
fertilizers, etc. This will benefit the far-
mers and they would be able to produce
more sugarcane which will lead to more
production of sugar.

At the same time, I would like to
inform the hon. Minister that the people
do not get rationed items in time from
these Fair Price Shops and they face
difficulties At the time of marriages,
sugar and oils are not avail-
able, 80 the Department of Food and
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Civil Supplies should be directed to supply

. all these commodities in tims to avoid any

difficulties to the people. With these words,
I express my gratitude to you and support
the Demands for Grants of this Depart-
ment. :

[English]

PROF. K. V. THOMAS (Erpakulam) :
Mr. Chairman. 1 support the Demands for
Grants of the Ministry of Food and Civil
Supplies. It is the legitimate right of every
citizen to get the essential commodities at
a reasonable price. When we attained inde-
pendence; our public distribution system
was very poor. It was the middleman
who gained the profit. Now our public
distribution system has very much impro-
ved. But there are several States where we
do not have effective public distribution
system. We are making use of the fair
price shops for distributing the essential
commodities like rice, wheat, vegetable
oils and other commodities. But
what is the system by which the
working of these fair price shops are
watched ? What is the part played by the
consumers in controlling the functioning
of these fair price shops ? In the Pamph-
let distributed here it is stated that Advi-
sory and Vigilance Committees are set up
in various States. But when 1 look into
my own State of Kerala, it is said that
Vigilance Committees have been set up at
State, District, Taluk. and Panchayat levels
But I know that at least in the district
level or taluk level and panchayat level,
there is no such effective vigilance commi-
ttec. It is not at all effectively function-
ing. Ifthis is the situation in Kerala
where we have got a very good and effe-
ctive public distribution system, I do not
know what is the position in other States.

Similarly, when you look at the commo-
dities which are distributed, this varies
from State to State. In West Bengal, there
are 18 items. In Kerala, there are 6
items. In Himachal Pradesh, there are 50
items. So, my request is this. All the
essential commodities that ave needed by
the common man should be distributed
through these Fair Price Shops.

Similarly it is said that in 1979 2.39
lakhs of fair price shops have been there,
Now it has been increased to 3.2 lakhs.
Where has all this increase in fair price
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shops really gone? I feel that more
fair price shops have gone to the urban
areas and not to the rural areas. My
request to the Government is that fair
price shops should be established in fisher-
men's villages, in harijan and gitijac areas,

Another important factor which should
be looked into is the part played by the
consumers cooperative societies. Only very
few percentage of the fair price shops are
controlled by the consumers cooperative
societies. Unless 509/, at least of the fair
price shops are controlled by the consu-
mers cooperetive societies the people will
be cheated by the middlemen. There
should be effective coordination between
the va.ious agencies who purchase, store
and distribute the essential commodities.

Another thing is this. We have got
the Civil Supplies Corporation, in different
States and Union territories. But I am
very sorry to say that only 12 States in the
entire country, and only Delhi among the
Union territories, have got effective Civil
Supplies Corporation. We should make
use of the mobile vans for supplying the
essential commodities to the villagers.

We find that almost all the advertise-
ments are misleading. Look at the adverti-
sements for baby food for instance. These
advertisements are one of the reasons for
denying mother’s milk to the child. You
should make some regulation to control
these misleading advertisements.

Ensuring proper Weights and Measures
is one of the areas where we should give
more attention. It is stated that one per
cent error in weights and measures will
cause a loss of Rs. 1,500 for farmers and
consumers in 5 years. If we are going to
check these weights and measures, we will
be getting a very fantastic data! The
weight of many things is being cut down
by grinding the bottom or by putting holes
under the weights. Similarly, some of the
scrap dealers who buy old paper and other
things, increase the weight by welding lead
into the weights and cheat the consumer.
There is no effective way to check our
weights and measures. There are certain
inspectors, but their actions are mnot
effective. (Interruptions)

, Regarding adulteration, it has become
one of the finest arts and advance science
in our country....If you purchase one kg.
of rise, it will definitely eontain 100 g of
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pebbles: if you purchase sugar, it will con«
tain rawa; if you purchase pepper, it will

" contain wooden shavings; if you purchase

turmeric, it will contain one of the worst
poisonous substances called chromat. So,
it has become an art. And what effective
measures are taken ? An Iospector who
is going to make a checking of the food
materials, he should tell the shopkeeper,
‘] am coming to Inspect your shop and
your materials, I will come at such and
such time.” Is there any shopkeeper who
will wait for the Inpector lik this ? In
Delhi I am told that the shopkeepers
know the vehicles in which the Inspectors
are coming. The job of analysing all
these materials should be given to the
voluntary organisations. Of course, I am
not telling that their words should be
final, but the voluntary organisations
should be asked to play an important
role. Now who is the casualty now ? It
is the consumer. A law should be enact-
ed to the effect that compensation should
be paid to the consumer either by the
manufacturer or by the trader. Now, the
consumer is the man who suffers. But
what is the compensation he gets ? Noth-
ing. So, any consumer who suffers due
to the adulteration of food materials or
the adulteration of essential commodities,
should be compensated.

Another important thing is the necess~
ary education and publicity. The common
man is unaware of where he has to go.
In villages when the essential commeodities
arc measured and given, there may be
complaints, But where the common man
will go, where the farmer will go ? And
who is this man colleciing huge amo-
unts 2 Look at the trader who is selling
sweets. What we find is, these sweets are
put in some card-board boxes and along
with the box it is being measured and the
box will weight at least 100 grams. That
means, if the sweets have got a value of
Rs. 10/~ this man is getting at least Rs. 30
to Rs. 40, So, the sweetmeat seller who
is selling about 50 to 100 kg. of sweets is
making a net profit of at least Rs. 100 to
Rs. 150. It isa huge amount. What is
the punishment you would give ? You will

_give a maximum punishment of Rs. 5000

fine if he is caught for the first time. And
if be is caught for the second time, he will
be given a punishment of Rs. 5000 fine and
imprisonment for 5 years, I am not talking
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about imprisonment. Very seldom this
punishment is awarded. The judicial pro-
cedures take years and years. Look at
the convictions that have taken place. So,
it is easy for the people who want to es-
cape from the eye of the law. There are
many ways to escape. So, my request
is that the legal procedure should be tigh-
tened, special courts should be set up so
that those people who do adulteration
are caugnt immediately and dealt with
very seriously and the common man and
our social organisations should be allow-
ed to have a better say to deal with adul-
teration cases.

Thank you.

[Translation]

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Madam Chairman, I rise to sup-
port the Demands for Grants of the Mini.
stty of Food and Civil Supplies and
would like to draw the attention of the
Government towards some important issues
connected with it. Just now a Member
from Marxist Communist Party was saying
that whenever the production of food-
grains was more, the Government took the
credit for increase in production. but when
there was decline in the production of
foodgrains, the same was attributed to
unfavourable c'imate. In fact, this state-
ment is not true.
of working devised by our Agriculture
Department that the production in our
country has increascd. If you look at the
increase in the production of foodgrains
since independence, you will find that the
production has increased three fold. This
green revolution has been achieved not
with the help of the statements of the
Marxist Communist Party, but it has all
been possible due to the efforts of the
Agriculture Department.

SHRI
(Bolpur) :
Rajasthan ?

SOMNATH CHATTERIJEE
What has happened in case of

SHRI GIRDHARI LAL VYAS : The
production has increased in Rajasthan
also. If the work on Rajasthan Canal is
completed, then Rajasthan will certainly
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achieve green revolution. Not only the
production of one single variety of food-
grains has. increased in the country, but
all other foodgrains like wheat or rice etc,
have registered higher production level, It
is a fact that the production of rice has
not increased as much as the production
of wheat. Efforts are required to be
made to increase the production of rice in
the same way. Some of our leaders are
sitting here who along with some
other Members have  stated that we
have increased the production of jute and
tea & because we are earning foreign ex-
change, so we need not increase the pro-
duction of foodgrains. But it is a wrong
statement. What is the total population
of the entire West Beagal ? If they grow
only jute and tea, with what will they
feed the people ? 1t is the duty of all the
people of the country to see that the pro-
duoction of all the crops increases and, in
this matter the people of West Bengal are
as much responsible as those of the other
States, say Haryana or Punjab. They
should also put in the same efforts as
others have put in. It is not Jike this
that after giving bad name to the Govern-
ment of India, they may feel absolved of
this responsibilty. And then they demand
much whereas they contribute nothing,
They produce neither rice nor wheat and
ask for larger quantitics of wheat, rice and
sugar. If they do not get that much,
they curse the Government. Some time
back the former Agriculture Minister Rao
Birendra Singh had explained as to what
the real position of the West Bengal Gove-
roment was. They do not lift even what
they are allocated. The toodgrains re.
main lying. If this is the position of their
Government, then why do they find fauit
with the Central Government ? This
should not be done.

SHRI SOMNATH CHATTERIJEE :
He said incorrect things. That was why
he was removed.

SHRI GIRDHARI LAL VYAS:
Ministers come and go; there 1s nothing
wrong about it. Itis not a permanent
office. Rather whosoever looks suitable to
the Prime Minister, he is taken and one
who does not seem fit, is removed. It is
better that the Ministers should remain
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changing. There is nothing wrong about
it.

I would like to submit that broadly
speaking, FCI is losing. I would empha-
sise here one point. I do not have much
time and I also know that you will ring
the bell very soon. [tis a very big issue
where in thousands of crores of rupees are
given as subsidy. You should also keep
in your mind as to how much 'money you
charge from the consumers and in what
way. You have this time increased the rate
of the wheat by Rs. 5. The price of rice
too has been increased a little. But how
much 1ssue price has been raised ? Have
they to bear all the losses of the FCI ?
And even after this you provide subsidy
worth Rs. 2,000 crores. What is urgently
required is that attention should be paid
towards scandles that are going on in the
FCI.

See the difference between the depart-
mental and contract workers and labourers.
There is one Kalyani Depot in West Ben-
gal. The workers employed there are
departmental. See the losses there in
transit, storage and weighment and the
profit and compare that with the losses
occurring in storage, transit & weighment
where contract labour has been engaged.
On comparison you will find that the
losses are quile less where departmental
workers are working in comparison with
the losses, due to these factors, where
contractors have been engaged. In those
places the number of fraudulent cases too
are more and bungling is also more, I,
therefore. request you to first of all abo-
lish the contract system and arrange for
departmental workers everywhere, because
the contractor, wherever he finds a chance,
will resort to dishonesty and lure the offi-
cers also to dishonesty. He will give them
percentage commission and in this way re-
sort to pilferage and bungling which natu-
rally will result in losses. Therefore, you
should streamline this system. At present,
the Government has to provide subsidy
worth Rs. 2000 crores. If the system is
streamlined not only you will not have to
. give any subsidy, the people will also get
employment and they will bless you. The
workers talking are sitting idle will also get
e¢mployment, In this way you will be con-
tributing towards ‘solving the problem of
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unemployment, because today the cont-
ractors are not paying full wages to the la-
bour,they swallows his money & labourers
have to indulge in dishonest practices. So,
you should tiberate them from the clutches
of the contractors. The poor workers
will bless you. You must provide for
this system so that the country as well as
you may benefit the most.

[English]

“It has been observed that FCI
is showing a heavy financial loss
every year due to storage and tran-
sit loss and this has been accepted
to be a normal loss, But, unfor-
tunately, in reality, it is not so. And
that the terms, ‘transit loss’ and
‘storage loss’ are camouflaged terms.
In reality,under the garb of a transit
and storage loss, huge quantity of
foodgrains are being sold out in the
open market from different depots
of FCI in different States by the
corrupt FCI officials and staff.”

[ Translation)

This is the condition. The FCI emp-
loyees and officers by selling indifferent
ways the foodgrains shown as lost in tran-
sit, storage etc. are earning lakhs of rupees.
Some are selling them through the contra-
ctors by loading lesser quantity. In this
way you will see how much bungling these
people are doing in the FCI. You have
not been able to curb it till today. The
former Minister also, about whom an hon.
Member was saying that he had been re-
moved after our request, had said that
there was no bungling at all in the FCI.

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI 'P. SHIV SHANKER) :
We are taking action. If there is any spe-
cific case, then Kkindly bring it to my
notice.

SHRI GIRDHARI LAL VYAS : There
are several specific cases.

[English]

SHRI P. SHIV SHANKER :
fic case.

Speci-



303 D.G.(Gen.)

MR, CHAIRMAN : Pass oa the

paper.

SHRI SOMNATH CHATTERIJEE :
Ten pages.

SHRI P.SHIV SHANKER : He
consulted you !

[Translation]

SHRI GIRDHARI JLAL VYAS : My
other submission is about weighment.
There is need to pay particular attention
to the aspect of weighment of the
truck.,

[English]

‘«,..incurring loss of foodgrains
to the above extent in transit and
storage by the FCI officials and
staff and thereafter within the stand
and practice of 10% weighment
foodgrains bags while receiving the
same was completely ignored.”

[Translation/

Which means that there is provision
that 10 percent of the bags are to be wei-
ghed to know whether the weight s
correct or not. At present where
contract labour is engaged, weighment is
not done at all, they too are made party in
this and things are left to their mercy.
The bags are sent without weighment. No
one bothers whether these are 100 or 200
or 500 bags because the foodgrains worth
billions of rupees is lying there and if a
little out of that is taken away, who cares?
This thing should be kept in mind.

You have provided for 2 per cent of
Josses. It is a very routine thing, but if
you get it investigated, you will find that
there has been 3 per cent loss i.e., there
has been one per cent more loss. You
should enquire as to why there has been 3
per cent loss and who is responsible for
that. This needs to be looked into spe-
cially,

Hon. Minister, Sir, you had asked for
specific instances. I am referring to a
specific case. In Bihar,,,
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[English]

““The Asstt. Supdt. of FCI, Balui,
Gulbagh, Bihar has beea selling out
foodgrains......

[Translation]

SHRI P. SHIV SHANKER : Mr.
Vyas, my request is that you may send
these instances to me. I will investigate
them and I will reply to you after the
enquiry,

SHRI GIRDHARI LAL VYAS : It is
all right. But can I not quote them
here ?

SHRI P. SHIV SHANKER : That
man is not there.

(English]

MR. CHAIRMAN :
those papers to him,
it,

Please pass on
He will look into

[Translation]

SHRI GIRDHARI LAL VYAS : Bu.
ngling is going on in the depot of Bihar.
About 70 trucks were got loaded with
foodgrains through the contractor without
any authority.

[English]

«It is learnt that the Asstt. Depot
Supdt. of the said depot has sold
130 bags of FCI sugar from the de-
pot to outside parties on 25.2.86
for his personal gain.”

[Translation]

Foodgrains were sold inside the F.C.I.
depot at Gopalgany.

[English}

“It my be mentioned here that
in spite of release orders issued by

the Asstt. Depot Supdt., F.C.I. .
Gopalganj...” :
[Translation)

This officer was transferred four times,
but in spite of this ke manages to come
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back by fair meaus or foul. This man has
accumulated landed property, bungalows,
etc., worth lakhs of rupees there which
are disproportionate to hisincome. Will
you get the matter looked in to as to from
which source he has earned such a huge
income ? Unless action is taken
against this offiger, nothing will happen.
However, the Government of India has
taken some action and premises of many
officers were raided, but no raid has been
conducted on the premises of the F.C.I.
officials.

SHRI P. SHIV SHANKER : You
might have read about it recently.

SHRI GIRDHARI LAL VYAS: If
raids have been conducted there itis a
.good thing. But I would like to say that
action should be taken against all thes:
officials so that the bungling in the matter
of distribution of foodgrains is checkqd.

The officers and the employees who
are working at the same place for the last
I0 to 15 years, should be transferred, be-
cause they mix up with the traders, receive
commission from them as well as from the
coniractors and thus earn huge illegal in-
come. Ifa probeis made into the pro-
perties of those officers and employees
who are working at the same place conti-
nuously for the last 12 years, one will
know that they have amassed vast
property. You will also come to know
in what way the employees of the F.C.I.
are cheating the F.C.I. There is nced to
take stringent action against them.

Our colleagues have pointed out that
the income of these employees has increa-
sed more than the production of the food-
graias. The production has increased only
threefold, but the income of these people
has increased 100 times.

SHRI RANAVIR SINGH (Xaiserganj) «
Hon. Minister, Sir, a large number of spe-
cific cases have been sent to you., What
will be the use of sending more cases?

SHRI GIRDHARI LAL VYAS : There
is one Hirakud depot. What happens
there is that sub-standard rice is mixed up
with the quality rice. That gets spoilt
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after some days. Its ‘weight also increases,
The traders take undue advantage by mix-
ing it up with quality rice, Such rice gets
spoilt later on,

In the Hirakud depot, such kind of
mixing in foodgrains takes place and in
this way the coatractors & the officers are
making money illegally to the tune of lakhs
of rupees. If you institute an inquiry
against them, you will come to know preci-
sely to how these people are indulging in
bungling in F, C. I,

Similarly, there are a number of cases
which should be looked into. I shall cite
an example. In West Bengal, a godown
had outlived its utility. So, it was propo-
sed to demolish that. The goods worth
about Rs.14 lakhs, which were kept in it,
had been sold for only Rs, 4 lakhs,

SHRI SAIFUDDIN CHOWDHARY :
Who sold those foodgrains ?

SHRI GIRDHARI LAL VYAS : The
F. C. 1. employees sold it, otherwise also,
this matter pertains to West Bengal. So.
you might be knowing better about that.
Madam Chairman, this sort of bungling is
taking place. So, it must be looked into.

[English)]

«In Khaligat F.C.J. railways siding
(West Bengal)the contractor manages
to take out 50 quintals of foodgrains
from every truck load of foodgrains
against its receipt of full quantity of
foodgrains of the trucks concerned.
This matter has been brought to the
notice of the senior Regional Mapa-
ger, F.C.I, Calcutta but it did not
yield any results so far”.........

[Translation]

From it you ¢an know as to how much

guantity of foodgrains is taken out. You
must look into it seriously. I would like
to give you one more example.

[English]

«Itis reported that in F.C.I,, F.S. D,
Dicom (Assam), one truck of food-
grains was sold out to the outsider
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on 28-2-86. The workers of the
Depot caught hold of this truck and
handed it over to police’.........

[ Translation]

The police, the Government officers-
and the employees of the F. C.I. in conni-
vance with onc another committed this
bungling, but even then no action has been
taken against them. Such a state of affairs
must be looked into seriously.

[English]

“Jt is known that recently a team of
F. C. L. local officials/staff came to
Kburda F. C. I, F.S. D. (Orissa)
for verification of the stocks of the
said depot. But the said team is
reported to have accepted undue
favour from some staff and officials
of the Depot who are indulging in
misappropriation of foodgrains in
the said Depot and have comp-
leted the physical verification as an
eye-wash without doing the actual
physical verification of the stock” .,

[Translation]

In this way, verification is not done
properly. The officers who are deputed to
verify the stock, do not verify the food-
grains. They send fabricated report.
Employees from top to bottom are in
league with them and all are taking undue
advantage of the situation.

Whenever foodgrains are despatched
to Punjab, Assam, Bengal and other
places, its weight is increased due to humi-
dity in the weather. The officials of your

department say that loss has occurred.’

But this is not so. The weight of the food-
grains is increased. Then the -employees
sell the excess foodgrains separately and
pocket the money. This thing should also
be looked into. You cannot have all such

information yourself, but the members of )

the trade unions have given us this infor-
mation.

You might be knowing what benefit
is there in giving work to the contract
labour and to the departmental employees.
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The officers might be telling the Govern-
ment that its taking over by the Goverp-
ment will cause great loss and as a matter
of fact, the Government will not be bene.
fited by engaging contract labour.

[English)

[

“The F.C.I. Adminis tration have been
falsely propagating that departmen-
talisation of food handling work
would be more costly and expensive
than the work of food handling done
by contract labour. But according
to us, the position is just the reverse.
I am forwarding herewith a state-
ment in respect of F.S.D. Depots
in West Bengal which will show the
position : the storage and transit
loss in depot under contract labour
is Rs. 74.24 per metric tonne while
such loss in departmental depot is
Rs, 29.63 per metric tonne; and
handling cost of foodgrains jn de-
partmental depots is Rs. 50 per 100
bags while such handling cost in res-
pect of depots under contract labour
is Rs. 70.80 per 100 bags. It would
thus be seen that in departmental
depots therc is a net saving of
Rs. 34.11 and Rs. 20.80 per metric
tonne and per 100 bags of food-
grains towards transit and storage
and handling loss respectively.”

[Translation]

If the departmentailsation of foodgrains
handling work is done in the above-men-
tioned manner, the F. C. I. will function
smooth} and all sorts of misappropriations
would ic¢ avoided, thereby saving the
department crores of rupees which are
presently - being misappropriated by the
officials of the F. C. I. The hon. Minister
has assured that he would look into it and,
thercfore, I am submitting these papers
for his perusal so that matter could be
examined properly.

With these words,
Demands for Grants.

I support the

[English]

SHRI V. S. KRISHNA IYER (Banga-
lore South) ; Madam Chairperson, I wish
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to make a few remarks on the Demands
for Grants of the Ministry of Food
and Civil Supplies. In the Report that
has been given to us, it is stated that our
stock position of foodgrains is very, very
comfortable.

15.08 hrs.

[SHRI VAKKOM PURUSHOTHAMAN
in the Chair) .

Sir. T would like to know from the
hon. Minister as to what is the demand of
foodgrains. One of the Starred Quess
tions was answered in the House on 7th
March, 1978. This is about total annual
production of foodgrains in India and
total annual requirement of foodgrains in
India, The answer given is :

<tAs the demand for foodgrains in the
country depends on various factors
sdch as population growth, extent
of urbanisation, levels of income,
prices of substitute foodgrains etc.
precise estimates of total consump-
tion requirements of foodgrains in
the country are not available,”

You do not know our demand, but
you say at the same time thal we are sclf-
sufficient, we are very comfortably placed
so far as foodgrains are concerned, we are
in a position even to export. That is a
fact, 1 admit, that all your godowns are
full. But what is the reality? That is
important. It is known to every one that
people living below the poverty line in
our country are nearly 40 per cent; the
figure given by the Governmentis 40 per
cent. How many people get two square
meals a day in our country, let the Mini-
ster answer that, Do yo think that what
we are growing is sufficient for the entire
population if every one has to take food
like me or Mr. Shiv Shanker or Mr.
Panja, We, Members of Parliament, do
take two square meals a day. But how
many people do not get that ? More than
myself, Mr. Shiv Shanker knows very
well. When that is the position, what is
it that you have done ? Why have you
got food stocks? That Is because people
do not have the purchasing capacity. If
you give them purchasing cppacity, you
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will not have even a single grain of stock
left, -

The population is 80 crores of people
and it is increasing inspite of the family
planning propaganda. So, it is 8 misnomer
to say that the Food Corporation of India
is increasingly having the stock. Of
course, statistics are there to show that
food production is growing. For the past'
ten to filteen years there has been 200%
increase; but at the same time the popu-
lation is also increasing and the purchasing
capacity of people had gone down. Even
according to the official figures, it has gone
down.

Further you are adding fuel to the fire.
What is it that you have done ? On the
eve of the budget what is that you have
done ? It is a shameful act on the part
of the Government to increase the adminis-
trative prices of the foodgrains. You say,
in the garb of giving procurement prices
you have increased the issue prices of rice
by Rs. 14/- per quintal and Rs. 18/- per
quintal of wheat. What is it that you are
giving to the grower ? You are giving a
mere Rs. 5/-.  So, I sbould say, you have
actually cheated the people.

Even with the prices at the pre-revision
level, they were not able to purchase. the
foodgrains. Then, how do you expect
them to buy these things after the enhance-
ment in the issue prices ? 1t 1s cven more
difficult for those poor people who have
got limited income. 1 have said on a
number of occasions on the floor of this
House—and many Members are awarc~that
after this budget, particularly after the
increase in the prices of petroleum pro-
ducts and foodgrains, the famiy budget
of a middle-class family particularly—in a
place like Baagalore, the minimum expendi-
ture, has increased by one. hundred rupees
per month. That too at a moderate level |
In Delhi it is much more because the
DTC fare itself has gone up by 100% to
1509%,.

So, I don’t understand how the
Government is saying and tom-tomming
all over the world that our food position
is very comfortable and all our people are
happy. Itwill be deceiving ourselves if
we say that. So, Iwould like to tell the
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Hon. Food Minister to take a bold step.
I am only sorry to know that he is holding
. the additional charge ; 1 wish he had the
permanent charge of it because it is a very
important department. Of course, he has
got a good deputy also. Please see that
under no circumstances the increase in the
prices of foodgrains will be there in future.
Of course, you are paying Rs. 1800/-
as subsidy for all the 80 crores of people.
But what about the poor people ? That
is why I earnestly request Shri Shiv
Shanker to look into the matter and see
that what you have done in the case of
tribal people—you are giving them at a
very very specially subsidised rate—should
be extended to all those who are below
the poverty line. '

In this connection I would like to
inform this House—of course, the House
is aware—that the Government of Kar-
nataka has been supplying rice at a rate
of Rs. 2/- per kg. for nearly 609, of the
people, especially those who are economi-
cally weak. So, Govt. of India must take
a bold step and give foodgrains ata
specially subsidised rate to all those who
are below the poverty line.

About the enhancement of issue prices,
what is the effect on the States like
Karnataka, Andhra Pradesh and Tamil
Nadu ? We are, in addition to the subsidy
that the Government of India is paying
over rice and wheat, also supplying food-
grains at a further subsidised rate to the
609, of population. In view of the
revision and the enhancement of the issue
-prices, the effect on the finance of the
State, particularly of Karnataka is nearly
Rs, 30 to Rs. 35 crores per year.

You have not consulted the State
Governments when you enhanced the
administrative prices. You have not taken
them into confidence. Similarly Tamil
Nadu has suffered and Andhra Pradesh
also suffered. So, I strongly protest against
this. I am sure, Shri Shiv Shanker will
take some positive action to see that the
specially subsidised rates which are given
to tribal people are extended to all those
who are economically weak.

8ir, as regards public distribution
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system I know PDS has been recognised
as a permanent feature of the economy for
distribution of essential commodities at a
reasonable rate. In the whole of the
country there are nearly 3.20 lakh fair
price shops. If you want to help the
people to get good quality food-stuff and
also at reasonable prices you mus’ streng-
then PDS. We have got a number of
laws to control not only the prices but also
the quality. Unfortunately the State
Governments have not been implementing
those laws. There is Essential Commodities
Act and Prevention of Blackmarketing
Act but still we see there are a number of
instances where there is blackmarketing
and hoarding. I would like to know
against how many blackmarketeers and
hoarders action has been taken by the
State Governments during all these years.
You must convene a meeting of the Food
Ministers of the State and tell them to take
stringent action against blackmarketeers
and hoarders. ’

I would like to give an instance. There
is a law that when. food articles are sold
in packages the prices should be printed
on the package. You know what they do.
They print the price and also say local
taxes extra. These local taxes can be
5 per cent or 6 per cent but the traders
collect more and exploit the consumers.
So I suggest that there should be an
amendment so that even local taxes must
be printed and if there is change then it
can be written in hand.

Further, Sir, like public distribution
system consumer protection movement is
also important. Government has been
paying lip sympathy for this movement.
You must tell the State Government that
in every district and tehsil they must have
a consumer protection organisations. It
must become peoples’ movement. That
must be strengthened., It is very impor-
tant otherwise people will be cheated,
particularly those who are illiterate and
innocent,

Lastly I would like to say a word
about kerosene, Kerosen: 1is a very
essential commodity the sale of which is
nationalised. You can get kerosene only
at a Fair Price Shop. You cannot get it
anywhere else. At Jeast in other articles
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there is dual system but in kerosene which

is available only at Fair Price. Shops if
there is no supply even for a short time
there will be hardship. In my constituency
we have experienced that there is frequent
shortage of kerosene. I would like the
Minister to see that kerosene is given to

the States well in advance so that even.

for a minute there should not be any
inconvenience to the consumers.

With these words I hope when we read
the next Report we w.ili get the real picture
of food position in our country.

MR. CHAIRMAN : Now, Mr. Raj
Kumar Rai... Mr. Rai you have to take
full responsibility of the allegations that
you wish to make.

SHRI RAJ KUMAR RAI (Ghosi) :
Sir, some objections have been raised on
behalf of the Secretariat.,,

(Interruptions)

MR. CHAIRMAN : You should not
refer to the communication.

SHRI RAJ KUMAR RAI: When
somebody wants to quote some papers in
the House he owns the responsibility,

MR. CHAIRMAN : As per rules you
cannot.

SHRI RAJ KUMAR RAI S:mply
the question of hours, that is, how much
before should have given to the House he
has not explained in the communication.

[Translation)

Mr. Chairmen, Sir, I am thankful to
you far giving me an opportunity to speak
on the Demands for Grants of the Ministry
of Food and Civil Supplies. I support
these Demands for Grants,

This department. is solely responsible
for procurement, storage and distribution
of foodgrains. Therefore, it is a very
important department for the people of the
country. The Green Revolution has been
brought about by the untiring hardwork
of our farmers and good policies of our
Government. Today, we feel proud of
eur record agricultural production, Now,
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we are self-sufficient in every respect, but
our population is growing rapidly at the
rate of about 1,75 per cent. Our Hom.
Prime Minister Shri Rajiv Gandhi has
shown courage and determination to take
forward our country rapidly into the 2l1st -
century. But if we fail to set right our
procurement and distribution system, we
shall ‘definitely face certain other problems
in the 21st century. Sir, I have met Shri
Panja many a time and he is an efficient:
and courageous Minister to deal with the
problems of the department and to provide
various facilities to the people.

Sir, whenever we talk about this
department, the F.C.I. automatically
comes to our mind. It is a very vast
organisation with various complicated-
problems and bhave various types of
people. We may have discussion about:
it any number of times in' this august
House and make suggestions or we may
have efficient Minister like Shri Panja, but
it seems that the people working in it will
remain totally unaffected and unchanged.

SHRI MOOL CHAND DAGA (Pali):
You are challenging the Minister.

SHRI RAJ KUMAR RAI I am.
not challenging the Minister, but making.
some suggestions. Previously also, I had.
made suggestions to the hon. Minister
Shri P. Shiv Shanker, but I am sorry to.
state that my suggestions did not hava:
much impact and the conditipns remaii.
unchanged.

I would like to tell you that recently
a case of corruption has come to light.
One Shri T.L. Basi of Food Corporation
of India Employees Association has shown:
enough courage to send a report to the
Government regarding mis-management
and corruption of some officers of. the
F.C.I. The report was sent through n3e,.
through papers and some other M.Ps:;
but no action has yet been taken. Tho
charges were like this. It was said that
wine was banned in the FCI;, because ths
Government provided subsidies from Rs;
200 crores to Rs. 300 crores to provide:
cheap foodgrains to the consumers through'
Fair Price Shops and other means. There-
fore, the Government pay heavy- amount
from the public exchequer in the form of
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subsidy to the FCI with the hope that
extravagance like undue expenses on wine
~ and transportation will be avoided, The
. Government impose prohibition on wine
to reduce the corruption and extravagance,
* becauge it affects the consumer. Due to
. such extravagance, the Government have
to increase the price which directly affects
the consumers.

Sir, I have submitted some Bills of Kani-
- shka hotel, Ashoka hotel and some other
- hutels in the House which show as to how
' these officers of the F.C.I. have lavishly
. spent lakhs of rupees on wine and hotel
" charges. The report was sent by an emplo-
" yee to the Government and as a result of
it he was harassed and punished. And the
. officers involved in the case are still
- enjoying. They used to say that there
. was no use having discussion on any
matter in the House and they would
. continue to work in the manner they liked.
. They say that the people may come and
_ the people may go, but they have not
~ changed their methods at all. This is the
- ceal condition of the department.

Sir, I also want to submit these papers

. .n this august House, but permission is

ot being granted to me, I take full

- -esponsibility for these papers and assure

" n writing that I shall be accountable if

“ iny information is found to be false.

~Jictitious payments of lakhs of rupees

~1ave been shown as freight and transit

- ‘harges, whereas no transportation has
- aken place at all.

‘ Sir, a news item t}as appeared in ‘The
.. lindustan Times’ a 19th March, 1986
. thich says.

MADHU DANDAVATE

PROF,
< Rajapur) : Submit all the information

' oldly.

” SHRI RAJ KUMAR RAI : Mr.
. ‘andavate, I gave in writing very boldly,
. ut permission could not be granted on

" «chnical grounds. As I am not well
.. srsed with the rules, I could not submit
'+ 1 writing within the specified time. Hence
.. »rmission was not granted to me.
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[English]

MR. CHAIRMAN : Copies of your
documents have been given to the Minister
and I am quite sure the Minister will take
action.

PROF. MADHU DANDAVATE :
On a point of order. As far as the
procedure is concerned, any Member, who
wants to make specific allegations, if he
gives a copy of that in writing and takes
full responsibility, whether the Minister
likes it or not, whether he has enquired
into that or not, he has the full right to
reveal those documents to this House.
There is no bar. Please tell him that he
has the freedom. He is under the
impression that he has no {reedom.

MR. CHAIRMAN : Without reading
he is saying all that. He has said that
also. He said that in Hindi, I cannot
follow Hindi, I am listening to the
interpretation.

PROF. MADHU DANDAVATE : He
said just now that because he gavc that

document late, therefore, he cannot reveal
that.

MR. CHAIRMAN He can say

that,

[Translation)

PROF. MADHU DANDAVATE
Mr. Chairman is saying that you are free
to speak about it.

[English]

MR. CHAIRMAN : Whenever there
is a corruption, it is the responsibility of
the hon. Members to raise that. I do
agree. You may continue please.

SHRI RAJ KUMAR RAT: I would
like to quote from the ‘Hindustan Times’
of 19th March, 1986.

“The Central Bureau of Investi-
gation today raided the residences
of Delhi Doordarshan controller
of programmes (Commercial)
Satish Chandra Garg and a local
Food Corporation of India zonal
manager A.K, Sinha. The raids
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were part of the CBI's recent
anti-corruption drive.

Highly placed CBI sources
said a case had been registered
against Mr. Garg for having dis-

" proportionate assets. Mr. Garg
had reportedly bought a self-
financing DDA flat in Vasant
Enclave making a cash-down
payment of Rs. 2.5 lakhs for
which he did not take any loan
from anywhere. He did not,
also, intimate competent authori-
ties as a government servant is
required to if making payments
above Rs. 2000,

Dr. Sinha, a Haryana.cadre
IAS officer was reported to own
a fleet of cars, a farm house,
orchards, fire arms, industrial
land and an electronic factory in
the name of his wife. He is one
of the 18 senior, middle and
junior level FCI officers against
whom the CBI has registered
cases.

Simultaneous country.wide
raids and searches on FCI per-
sonnel which were initiated in
the morning, continued till late
this evening, CBI sources said.

Residences of public servants
and private persons in connection
with these cases were raised in 45
places. Searches were also con-
ducted in 10 other cases registered
in different parts of the country,
four of which were in Bombay,
two in Jaipur and one each in
Cochin, Hyderabad, Madras and
Delhi.”’ -

SHRI MOOL CHAND DAGA : It
may be property of their ancestors !

SHRI RAJ KUMAR RAI : Such type
of lame excuses are also given. Naturally,
they may be concocting such cases and
they may even be accepted also.

[Translation]

"] was submitting that so much had
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happened, but it had yielded no positive
result, The cases of those people who
are having huge assets in the name of
their kith and kin and other pepami
property, are handed over to the CBI. It
is a mockery that inquiry is conducted by
their own people. What type of inquiry
can we expect from a person who is
conducting inquiry in his own case? There
cannot be a greater mistake and irregula-
rity than this in our country. Therefore, I
request Mr. Panja to look into it and
such thing should not be allowed to
happen. '

Sir, the discussion on the corruption
in the FCI can be held up to any length
of time. T would request the hon. Minise
ter to listen to the complaints of all the
hon. Members one by one regarding this
Corporation and proper inquiry should be
conducted in each case. It will improve
the conditions in the FCI it will also bring
about improvements in the entire Corpora-
tion and have positive effect on the econo-
my of our country.

Sir, I have taken a lot of time, but
still I have to raise many points. 1 fully
agree with my friend who had called it a
white-elephant.

At some places much work has yet to
be done. Modern Food Industry has
done a commendable job during 1985-86.
Therefore, they deserve our appreciation.
The prices of every article bhas been
increased all over the country, but the
Modern Food Industry has not increased
the prices of modern bread, Rasika,
Tinned-Food etc. They did not increase
their rates whereas circumstances have
compelled us to increase the prices of
every article, It is a sign of its good
functioning and good service to the
people. The company has earned good
profit during the current financial year and
has also not increased the prices of its
products., (Interruptions)

When ' an organisation has done a
commendable job, we must at least
appreciate it, if we cannot reward it. We
should not criticise only.

Sir, in eur country, a lot of foodgrains
are being wasted, Therefore, at least a
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sum of Rs. 50 lakhs should be allocated
‘to the ‘Modern Food Bakeries to set up
¢iomed food plants in the tribal and rural
areas. They have sought permission for
many things. I, therefore, request the
hon. Minister to look into theicr demands
so that work could be done propzrly. Sir,
‘Rasika juice is a good drink., Everybody
has tasted it. Government should en-
courage this Public Sector Unit to expand
its business in all the zones. Government
should render all possible help to it to
expand its business so that private sector
may not indulge in profiteering by manu-
facturing this product. I would request
the Government to accord sanction for
setting up Rasika plants in all the zones.
It is & very profitable industry. Therefore,
the Government should encourage it. The
‘Fair Price Shops in Uttar Pradesh are in
very bad condition. In most of the
districts, these Shops have been given to
:tbe cooperatives, Shri Pandeyiji is our
‘Jeader. In his constituency, these Shops
have again been allotted to the private
dealers, who feel their responsibility and
fear the prosecution, but it is not the case
with the cooperatives. So I would request
Shri Panjaji to find out some way for
bringing about improvements in the Fair
Price Shops so that consumers may get
foodgrains from there. T would also like
to request that the private godowns of FCI
should be provided in eastéern Uttar
Pradesh. T once again express my thanks
to you for giving me an opportunity to
speak.

SHRI R. P. SUMAN : (Akbarpur) Mr.
Chairman, Sir, I rise to support the Dzm-
ands for Grants of the Ministry of Food &
Civil Supplies. There is no doubt that
our Government want to do a lot of work
and a number of circulars have also been
issued for the same purpose. Government
are vigilant about it.
also vigilant about the subjects under this
Ministry. There arc some points which
have already been mentioned by my colle-
ague Mr. Raj Kumar Rai and I do not
want to repeat them. I fully support his

views. He has spoken the truth, He
has given very little information
about F.C.1. If we go on discussing
F.CI, I am afraid it may take

even the whole day, but even then you
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‘will not be able to reveal the details of their
misdeeds, (Interruptions) This white
elephant is indulging in such acts on such
a large scale that it is consuming crores
of rupees daily, Whatever we may say
here, whatever directives the Govern-
ment may issue, but they never bother
about them at all. I would like to cite an
example. The time has come sow for the
procurement of wheat. F.C.I. does this
work of procurement on a very large
scale. Now I want to tell you about the
large scale bungling. particularly in U.P.
right from procurement of wheat to keep-
ing it in the godowns. You will be surpr-
ised to know that when the truck reaches
the godown, then the fellow will have to
pay at least Rs. 150 to 175 per truck in
order to get in cleared up to the room.

If a person does not pay at least
Rs. 150 per truck, he will have
to wait in the queue for the whole

day and his wheat will not be off loaded.
He will have to pay another Rs. 5 to
10 to the gate-keeper, only then he would
allow the entry of the truck inside. The
man who checks the quality of the wheat,
also demands money, otherwise he does -
not approve the quality of wheat. I
would like to submit most humbly that I
have seen such fellows who keep sub-
standard wheat in their pockets and if
they do not get illegal money, they put
such wheat in it and tell that the wheat is
not of good quality and they cannot keep
it in the godown. This way they are
harassing and exploiting the people. So far
as I remember, a number of time raids
were carried out and the employees of
this Corporation went on strike against
this. They went on strike, because their
misdeeds were being exposed. If the
Government allow them to have their way,
only then they procure wheat and keep it
there.

If the hon. Minister issues any dirsc-
tive against their illegal functioning, it will
‘remain on the paper only and they will
continue to indulge in the misdeeds uniter-
ruptedly. I want to say that the Govern-
ment should immediately and honestly take
stern action to put a check on the mal-
functioning of such a corrupt organisation.
Such an action may be taken through the
CBI or any other agency. Raids should
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be carried out to check the incidents of
thefis apd pilferages,

SHRI MOOL CHAND DAGA :
- Vigilance Department is there.

SHRI R. P. SUMAN : 1 have raised
a point in brief, because my colleagues
have already said a lot about it,

So far as the purchase of wheat is con-
cerned, there is a great bungling in it. The
farmers are being exploited. The farmers
arec compelled to wait there with their
barvest for so many days and nobody
cares for them, Unless they are ready to
pay Rs. 2 to Rs. 5 per bag, their food-
grains are not bought. When the farmer is
helpless, he sells it to the trader and the
trader sells it out then and there.

SHRI MOOL CHAND DAGA : Why
are you giving the bad name to the tra-
ders ?

SHRI R. P, SUMAN : Whosoever
purchases the foodgrains, is a trader. I
do not mean to say any particular caste. 1
mean the person who indulges in bung-
ling.

So far as the functioning of the
Public Distribution System is concerned, it
also comes under it. It may require a
long discussion to reveal its drawbacks.My
colleagues have briefly spoken about its
present condition. The Public Distribu-
tion System is not capable of providing
food items in the rural areas. The shop:
keepers are doing this job in the villages,
and cooperative  societies are also doing
the work of distribution of foodgrains in
Uttar Pradesh.

SHRI MOOL CHAND DAGA:
Their number is 3,20,000.

SHRI R. P. SUMAN Previously
the shopkeepers were local men and out
of fear they were distributing sugar. Since
this job has been entrusted to the coope-
rative societies, the sugar remains stored
in the godowns. They do not even bother
to bring and distribute it to the people.
Similarly, kerosene oil is also not being
supplied in the villages. You have shown
in the figures that you are supplying tyres,
tubes, soap and oil; but actually these
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items are not available at any of the skops
in the rural areas.

I request the Government to take
strict action in this regard. You should
see whether the items which you are supp-
lying for the villages are actually reaching
there or not. If you find that these arg
not reaching the villages, than strict action
should be taken against the guilty person
and these commodities should be supp&iqz
there properly.

This system has recently been started
in some districts of Uttar Pradesh that
besides cooperative societies 'in every
village panchayat, they are also allowing a
private shopkeepers to run the Fiar Price
shops so that there may be a competition
between both types of shops and work
could go on smoothly, (Interruptions)

Foodgrains were being distributed earlier
and they could be distributed even now.
1 want to tell the hon. Minister, through
you, that if a shopkeeper honestly sells
sugar, which is given to him for distribu~
tion, then he only gets a profit of Rs. 2
with the empty gunny bag. He does not
get anything else except it.

SHRI MOOL CHAND DAGA : He
does not get even the gunny bag, he gets
only Rs. 2 as profit,

SHRI R, P. SUMAN : This is a cass
of corruption. .

[English]

MR. CHAIRMAN : You will have to
finish in 2 or 3 minutes,

[Translation)

SHRI R. P. SUMAN : Itisa matter
to be looked into that the commodities
which are supplied for the rural areas, do
not reach there. You should get detailed
information about it and formulate a-
policy so that they could work honestly,
because their problems can also not be-
ignored. We have also to see to thig-that
the required documents are submitted.in-
the proper office so that individual does
not have to go to each and every counter,
Otherwise, they will have to pay Rs. 10 to:
Rs. 100 at every counter, as a result ¢f
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" which they are compelled to sell the sugar
in black market. Therefore, there is need
to improve the entire distribution system,
otherwise the conditions will worsen,

Sir, it is a very big Department which
bas a very large number of employees and
officers, but I want to bring this fact to the
notice of the hon. Mimister that the quota
for the people belonging to the scheduled
tribes and scheduled castes has not been
filled up. There is always backlog in posts
in the class I, class 1T and class III posts
and only the posts in the category of
class 1V, the formality of filling up the
quota of reservation is completed, because
cleaners of foodgrains are also included in
this category. This in all, 18 or 19 per
cent quota of reservation is fullfilled, but
reservation quota for other three classes
has not been fullfilled. T want that when
we have made a provision for the reserva-
tion of posts for the scheduled castes and
scheduled tribes, this must also be imple-
mented. I want that the hon. Minister
should pay attention towards this and
should make necessary arrangements to
complete the backlog.

1 also want to make a request regard-
ing promotions. The promotions which
are made in this Department are discrimi-
natory towards the poor and those belong-
ing to the scheduled castes and scheduled
tribes. Whenever their promotion falls
due, their names are withheld on one
pretext or the other or by making entry in
their service books and several other em-
ployees, who are junior to them, are pro-
moted. They lodge protests, but they go
unheeded. 1 would like to submit to the
hon. Minister that wherever such discrimi-
pation takes place, the Government should
ensure that their quota of reservation is
fulfilled.

Sir, this is a very important Depart-
ment and it has great responsibility too.
This Department deals with the problems
of the people and the question of provid-
ing relief to the people is linked with this
Department. So, taking all these things
in vies, steps should be taken to root out
corruption which is prevalent there so that
our efforts to provide relief to the people
succeed, We have to work bard and
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efficiently so that people may get relief pro- .
mptly, With these words, 1 support the
Demands for Grants  pertaining to the
Ministry of Food and Civil Supplies.

SHRI DHARAM PAL SINGH MALIK
(Sonepat) : Mr. Chairman, Sir, I rise to
support the Demands for Grants of the
Ministry of Food and Civil Supplies. First
of all, I would like to congratulate the hon.
Minister for Food and Civil Supplies for
the inerease in producticn of foodgrains
progressively and satisfactorily in the
country. The figures given at page 8 in
the report for 1985-86 pertaining to this
Ministry show that whereas in 1980-81,
the total production of foodgrains in the
country was 129.59 million tonnes, it has
gone up to 146.22 million tonnes in 1984.
85. We hope, this vear, the prospects of
the crops are very good and the produc-
tion of foodgrains will increase even
more. Also, I would like to give some
constructive suggestions,

When we refer to this Department, we
come 10 know that whereas previously the
task of determining the prices of different
commodities was done by the Agriculture
Prices Commission, now that name has
becen changed and the word ‘cost’ has
been included in it. Tts scope has now
been widened and it will henceforth also
tuke into consideration the cost that is
incurred in produecing any commodity in
a particular region. The intention behind
chapging the name is to keep in view the
cost that is incurred by the farmer and
also while determing the cost of any com-
modity, all these aspects are to bc kept in-
mind. {'at, in reality, only (l.c name has
been chui.ced and the real intention behind

it has not been fullfilled so far. Youcan
take any commodity. The price of al-
most every commodity has increased

tremendously. Also the cost of agricul-
taral implements and other inputs has in-
creased manyfold, but the prices of agri-
cultural commodities have not increased
much, If you compare the  price
situation of 1947 and 1986, you will find
that the price of a tractor which was Rs.
8000 in 1947 has gone up 1o Rs. 10,000 in
1986. The salary of an employee has since
gone up by fourteen, fifteen and even sixs
teen times, but the prices of foodgrain~
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produced by the farmer have gone up by
seven to eight times at the most. T would,
therefore, like to submit that only chang-
ing the name will not benefit the farmer.
Along with the change in name, some
follow up action should also follow. The
farmer has to work very hard to produce
agricultural products. His whole life is
spent on doing this work, but he does not
get remunerative  prices for his crops.
He has to face various_npalural calamities
while producing crops. He faces
every kind of natural calamitly such
as, haistorm, cyclone, floods and drought.
And when he does not gel remunerative
price for his product, 1t is most unfortu-
nate and painful for him. I would, there-

fore, like to submit that the farmer.should -

get remunerative prices of his produce.

Sir, I would like to submit one point
regarding the Fair Price Shops. The hon.
Members who spoke earlier to me, have
already “said a lot of things about it. I
have seen mysefl in Haryana that genera-
Ny only sugur, wheat and rice are brought
to the Fair Price Shops for sale and re-
waining essential  commodities  are not
brought there. In tius connection, I would
like to submit that the commoditics of
daily use in the fuinilics in the villages and
cities should also be sold there. Such a
provision should be made. Fair Price
Shops have been set up with the aim of
providing commodities to the consumers
at fair prices. It commodities are not
available at these Shops, the existence
of these shops becomes  redundant.
The main reason for this situation
is that the commiission which is given to
the shop owners is very meagre. If you sec
the figures regarding sugar which is sent
to the Fair Price Shops, you will find that
the commission given for it to the owners
of the Fair Price Shops and the shops rua
by the cooperative societies is very meagre
and only empty gunny bag is left with
them as profit, which is worth Rs. 4 only.
When ne earns only Rs. 4 from it, how
can we expect honesty from him in his

_dealins ? Sir, he has to pay Rs. 10 to
15 for a bag of sugar to the officer of the
Department.: Then he has to pay trans-
portation charges for carrying it to the
village. What I mean to say is that)f he
gets permit for ten bags, he has to spend
about Rs, 200 for transportation to his
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village and he earns only Rs. 40 as commi-
ssion for it. Now you can imagine which.
shopkeeper would like to bear loss of Rs,
160 and run the Fair Price Shops. How
can you expect him to have honest dea-
things ? ‘

16.54 hrs.
[MR. SPEAKER én the chair]

Mr. Speaker, Sir, 1 would like to sub-
mit that the Fair Price Shop owners
should be given sutlictent commission so
that they may be able (o maintain their
familics and also they may be able to sell
commodities at reasonable rates. This is
a practical thing that if a Fair Price Shop
owner is not able to earn sufificient profit,
we cannot expect him to invest his money
in it and sell quality goods to the people.
This applies to al, whether he is a bania
or a farmer or any body else,....,

MR. SPEAKER : You have taken

double the time  requested tor by you,
Pleasc conciude now,

AN HON., MEMBER : The allotted
time will start after your arrival.

MR. SPEAKER :
of time this
started ?

From which point
counting of time has

SHR1 DHARAM PAL SINGH MA-
LIK : One thing 1 would like to say about
the farmers. Eaclier a starred question
was also admitted on this subject in my
name. It was regarding the rejection of
wheat and rice last year at the time of
procurement. The F, C.I. and HAFED
reject the produce of the farmers. The
same produce is purchased by the middle-
men the following day at any cost. This
matter was raised earlier also by
me.

 MR. SPEAKER : That was a matter
of the past. Talk of the coming crops.
There should be no bungling in it.

SHRI DHARAMPAL SINGH MA-
LIK : I bave referred to it as an example
last year, I had said
that thé then Food and Civil Supplics
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‘Minister, Rao Birendra Singh had said
that he had not come across any such
Instance. But I can give instances of
this type and such things take place in
every mandi every day that the middle-
men purchase wheat after getting it reject-
ed by the F. C. 1. and the following day
they sell that wheat in the market in
collusion with the F. C. I. employees. In
this way, the profit which should have
accrued to the farmer in the real sense, is
taken away by ‘the middlemen. The far-
mer is greatly disappointed and he loses
faith in the Government. Government
say that they have fixed the prices for pro-
curement of wheat and rice. But the real
benefit thereof does not reach the farmers.
My submission is that proper arrange-
ments should be made for procurement
“from the farmers all his commodities meant
‘for marketing and inspectors and other
bonest officials should be deputed for che-
cking so that the farmers are not exploited
and they get full price of their produce.

Then, I would also like (o submit
that the prices of the agricultural imple-
ments should be reduced. ’

MR. SPEAKER :
conclgdc.

Now you may

SHRI DHARAM PAL SINGH MA-
LIK : With these words, I support the
Demands for Grants and conclude.

DR. G. S. RAJHANS (Jhanjharpur) :
It is my misfortune that my turn always
comes in the last.

MR. SPEAKER : If you roll "the order
paper, then first and last would be joined.

DR. G.S. RAJHANS : 1 wanted to
say many things, but what to say
Bow ?

PROF. MADHU DANDAVATE : If
You remain on your legs today, you will
be on your legs till tomorrow,

MR. SPEAKER : Hear what the Mem-
bers sitting near the door are saying.

PR, G. S RAJHANS : What I mean
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is that you havec written in the first para-
graph of this Report that :

[Eungli h]

“The major thrust of the Go-
vernment policy has continued to
be on increased production and
improvement in the management
of supplies of various ¢ssential
commodities. Accordingly seve-
ral measures were taken to increa-
se production, improve availabi-
lity, strengthen supply manage-
m.nt and keep in check the
prices of essential commodities.”’

[Translation)

I want to say that all this is incorrect.
1t is an irony that the pfices given to the
agricultlurists in our country are not equal
to the prices of even their inputs. When
the consumer purchases those commodities
he is badly affected by high prices.

Whalever you may say in your Report,
the fact is that on the one hand the far-
mers are suffering because they are not
getting cost price of their produce and on
the other hand, consumers arc being crush
ed due to spiralling prices. You have
stated in this Report that it is a matter of
great happiness that wholesale prices are .
coming down. May be wholesale prices
are coming down, but are the prices paid
by the consumers in the market are guid-
ed by the wholesale prices ? You say that
the prices of the commodities have fallen,
but when I go to the market I have to
make purchases on higher prices, How can
I say that the prices have come down?One
should paiot a realistic picture and should
try to go deep in the matter.

16.00 hrs,

DISCUSSION RE RECENT
BOMBING OF TRIPOLI AND BENG-

HAZI BY US AIRCRAFT

(English]

MR. SPEAKER : Now we take up disce
ussion under Rule 193,
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of Tripoli and Benghazi
Prof, - Madhu " Dandavate.
Before Professor Sahib  starts, 1

would Hke to request that the House is
unanimous 1n its opinion. We have .to
_have two hours, 8o, keep within bounds
"o that we can finish within two hours.

SHRI INDRAJIT GUPTA : Are we
going to have a resolution, Sir ?

MR. SPEAKER : As you like, If
you can just prepare a common resolution,

1 shall be-happy......
{ Interruptions)

MR. SPEAKER : I am at youwr dis-
posal, Sir, as your servant, your most
obedient servant. No problom. Just dis-
cuss among yourselves, Whatever the
‘House decides,.,

(Interruptions)

PROF. MADHU DANDAVATE :
Yes, we can adopt a resolution.

AN HON. MEMBER : All the time
like this.

MR. SPEAKER : All the time like
this. - Never dissenting. Wavering mind is
no mind. I never waver, What I decide,
1 decide.

PROF. MADHU DANAVATE: Can
we go on to Libya, Sir ?

.MR. SPEAKER : Yes, we can start,
and let them also know about our stand ...
(Interruptions)

PROF. MADHU DANDAVATE :
Dr, Krishi Ratna Speaker, Sir. I rise to
raise the............(Interruprions)

PROF. K. K. TEWARY : What did
you say ?

PROF. MADHU DANDAVATE :
He has been given the Award ‘Krishi

Ratna’ today. That is given not by me’

but by some well.known organisation,

PROF, K.K. TEWARY : Which orga-
Risrtion, ?
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SHRI SOMNATH CHATTERIJEE :
Not by Tewery. .

PROF. MADHU DANDAVATE :
Sir, I rise to initiate discussion on the
statement made by tae hon. Minister for
External Affairs on the bambing on Libya
by United States Forces. There are
occasions in the life of Parliament when
the entire House in one voice voices the
voice of the nation. I think this is that
occasion. And permit me to say that the
sentiments that I will express in the
House today will not divide the House,
they will unite the House and tell the
Americans about the united voice of the
nation through the sovereign Parliament
of this country.

We are committed to the concept of
non-alignment which is the accepted
national goal of our country on the inter-
national plane. Permit me to say, at the
very outset, that our concept of non-
alignment is neither neutrality nor neutra-
lism. It essentially means the freedom of
our country to judge every international
event on its merits and try to adopt an
international posture and policy on the
basis of our accepted principles of anti-
imperialism, anti-colonislism, anti-racia-
lism, peace and freedom of nations. And
if our House the other day condomned
America’s aggression on Libya, it is only
in consonance with these accepted princi-
ples which have been accepted by the
entire nation and, therefore, we have
condemned United States’ aggression on
Libya,

This particular act of aggresslon s
not to be conceived as an isolated act but
that particular action has violated number
of important concepts and institutions
which occupy very important and pivotal
position in the international affairs. It s
not only a bomb that is dropped on Libya ;
by bombing Libya, there have been a
number of violations. The international
law stands violated, the sanctity of United
Nations’ Charter stands violated, U.N.
Constitution stands viclated and the basic
principle of non-alignment and non-inter-
vention stands violated, Now, more
important than even the physical attack
on the country, the attack on this 1mpors
tant, sacred principles, is a great violatioa
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by the United States of America and that
it why, no matter whatever be the ideo-
logies of the nations concerned, there has
been a world-wide condemnation of this

particular act of aggression by the United

States. § -

The other day our friend Shri Indrajit
Gupta prepared a Memorandum that is to
be sent to President Reagan through the
United States Embassy. in Delhi. When
actually the Draft was prepared, he had
used the word naked aggression. Some
friends said : You drop the word naked.
1 concede.
But even if you cloak the aggression,
aggression continues to be an aggréssion,

And therefore this particular act of aggres- .

sion by United States of America is one of
the most heinous steps that the United
States has taken,

There is one more aspect which I would
like to refer through you to the House.
It is not only a small State that has
committed an act ol aggression, Sir, there
are nations and nations. Unfortunately,
there i3 an international caste system in
the United Nations also. There are some
countries which enjoy veto ; there are the
so-called big powers and the small nations.
There are some nations which are occupy-
ing a permanent membership of the Secu-
rity Council. And United States is privi-
leged to have that position of permanent
membership of the Security Council. And
even with that sense of responsibility, they
acted in the most irresponsible manner.
And therefore this aggression becomes all
the more condemnable because a perina-
nent member of the Security Council has
indulged in this act of aggression,

The nature of the operations involved
in the aggression has been very well
brought about in the statement brought
out by the Minister for External Affairs.
Lot of aspects of this aggression are very
important. In this aggression and bomb-
ing they have used two aircraft carriers;
they have used sixteen warships; they have
used couple of nuclear submarines; they
have used Eighteen FB 111 Bombers from
the US base in U.K.—that is most impor-
tant—together with aircraft from the Naval
Task Force.
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At the same time let us take note of
the fact that they had to have this round-
about journey. Thank God, countries
like France and Spain did not agree to
give the overflight facility. And that is
the reason why they had to take a circui-
tous route, This aggression is nothing
else but an international political black-
mail. But Americans, must be told that
whatever is your capacity to blackmail
small nations, so long as international
public opinion stands by the side of Libya,
even the nuclear bombs and atom bombs
will not be abie to destroy the sovereignty
of Libya, That is the warning that is to
be registered through the debate in this
House,

Sir, international morality is at stake.
There are so many ironies and so many
contradictions. Sir, if you steal a small
thing you are supposed to bec a theif, If
you try to indulge defiantly in capture of
a big property you are supposed to be a
robber. If you just try to send your army
across the border you are supposed to be
indulging in border skirmishes. If you
drop a bomb on a small territory you are
supposed to be an aggressor. If you go
on bombing lands after lands like a lightn-
ing and capture those countrics, you are
supposed to be a world conqueror If
you send your army to other countries,
mouthing radical slogans then you are
supposed to be liberator. Now, these are
unfortunately the ironies and contradic-
tions ol international morality and we
have today witnessed one more illustration
of this irony of this nternational morality.
What is t he raison d’etre of this particular
aggression -by the Americans ? What is
their justification ? Sir, we are told that
this bombing is nothing but the retaliation
to the acts of terrorism committed in
connivance of those who are ruling Libya.
That is what we are told. Sir, isolated
terrorist acts, no matter howsoever despi-
cable they are, are they to be replied to
by international terrorism ? That is the
basic question that Americans wiil have to
reply, and this question which is being
posed to America, if they do not reply to
this question in a rational way. probably
they will meet the same fate, because their
hands are not very clean, as far as acts or
terrorism are concerned.
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Sir, can the world forget the history
of terrorism, the history of coup d’etats,
the history of destabilisation of small
countries, the history of political murders
that are engineered through agencies like
the CIA 7 And they might have forgotten
them, but for our information, they them-
selves have put them on a record and the
CIA’s records are available to all concer-
ned. Is it not a fact that in this game of
destabilisation, there was a toppling of the
regime of Dr. Mossedeq’s in [ran in 1953 ?
They might have forgotten, but we have
not. And what about Salvador Allendes
in Chile—1973 ? And, Sir, even in recent
times Reagan has recently extended aid
openly to bring about the fall of MPLA
Government in Angola and again of the
Frelimo Government in  Mozambique.
These are the recent occurrences, So, it
does not sound well in their mouth to talk
in terms of destabilisation and terrorism,
They are the people who are at this game,
They are not only at this game, but they
are schools for terrorism and in the schools
of terrorism they are given an international
perspective to the acts of terrorism. People
are trained, I do not know whether they
are given post graduate degrees, but we
are the recipients of such post-graduate
degree-holders of terrorism in our own
country, and we have seen what havoc
that piaycd. And those who are trained
in the schoo!s of terrorism across our
border, whenever acts of terrorism in
places like Punjab and elsewhere take
place, some of them take a tall credit that
they are the people who have been trained
and they take responsibility for some of the
heinous acts. Now, what is this if not
terrorism ? And is it not these forces,
which are responsible for spreading this
‘terrorism in ihe international plane ? And
therefore, if we cannot justify terrorism
being replied with the help of arms, for
instance, if our Government and our
Prime Minister gets the inlormation that
some persons who have been trained in
terrorism across the borders of Pakistan
are indulging in terrorism in Punjab, will
our country be justified in throwing bombs
across the border on the land of Pakistan ?
Sir, T am glad that we have not resorted
to those adventurous games, But if they
could justify terrorism in some night clubs,
where some Americans were there.in
Berlin, and that too at the night club at
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Discotheque, if they are killed at the hands
of the terrorists is it the right path to reply
to terrorism with the help of bombing of
the innocent people in that country ? So,
this is not at all justified. More than that,
I would like, through you, to draw the
attention of this House to the economic
and political roots of this aggression. To
my mind that analysis is more important
than merely the physical fact that bombs
were dropped and naval forces were used.

When there was a monarchical regime
in Libya, U,S, had excellent relations with
Libya, there was no problem. In these
times the United States had a military base

in Libya, The U.S. oil companies had
extensive operations in the Libyan oil
industry. When coup d’ctat took place

under Gadaffi on 1st of September, 1969,
U.S. was ordered to evacuate the military
bases. That was really the point where
they were disturbed. When they were
asked and when they were told that you
must evacuate the military bases in Libya,
they were disturbed. Libyan measures to
increase the Libyan participation in the
oil companies affected the American oil
companies. So,. when their financial
interests, inJustrial interests and economic
interests were disturbed. America was dis-
turbed about this fact. Libyan leaders
opposed the U S.A. efforts for Arab-
Israel agreement ignoring the Palestinian
issue, U.S. was antogonised by the Soviet
arms aid to Libya, They can g ve arms
aid to anyone. But if anyone gives arms
aid, auy economic or financial assistance
to others, then that is supposed to be a
motivated act. Naturally, they are distur~
bed by ihe feeling of jealousy. Reagan
has tightened economic sanctions against
Libya and very often we forget this fact
that as a part and parcel of the strategy
of the United States to apply the economic
sanctions to Libya. they tried to freeze her
assets in the United States. This is the
fact of history and” U.S. offered arms aid
to all those countries which are inimical
to Libya and as a result of that, they tried
to ensure the presence of naval forces in
the Mediterranean and tried to disturb the
entire atmosphere of Mediterranean. Just
as we Indians want the Indian Ocean to
remain an ocean of peace or zone of peace,
in the context of the present existing
tensions, it is extremely necessary that the
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tension in the Mediterranean is totally
defused and Mediterranean continues to
be a zone of peace. But the interests of
Americans were to see that the Mediter-
ranean does not become a zone of peace,
" but becomes a zone of naval blackmail.
Therefore, they have played a strategy in
thas direction.

Against the economic and political
background, we must try to understand
why the aggressive peostures were taken.
What was the attitude of various nations
to the U.S, aggression and its design ? A
21-member Arab League had announced as
early as 13th April, 1936, support to Libya
in the event of U.S. aggression. They had
anticipated that the culmination of econo-
mic sanctions, the culmination of arms aid
to the countries which are inimical to
Libya will one day ultimately result into
an open hot war against Libya and there-
fore; 2l-member Arab League had already
announced on 13th April, 1986 that in the
event of aggression by the United States
on Libya, they will stand by Libya. Syria
and Iran had already pledged their support
to Libya. Libya was trying to enlist—
very interesting—Saudi Arabia to act as a
mediator though they did not succeed. But
they have made that cffort. Eyropean
allies of U.S. were also not very happy
about the aggressive designs of the United
States of America and they had already
cautioned and a warning of restraint was
given to the United’ States because every
Furopean country realises that if the zone
of tension increases, it will increase at the
cost of the national interest of all these
countries of Europe. :

Initially, even Margaret Thatcher,
hard-boiled Conservative lady had refused
U.S. airforce base. But later on, she
went back from her original designs and
already the Minister has admitted that in
the present aggression, U.K, allowed the
U.S. base in U.K. to be operated and to
be utilised, to assist the aggression on
Libya. West Berlin leaders had opposed
the economic sanctions or military attack
as antidote to international terrorism,
They had also warned the U.S.

‘Sir, I welcome the Soviet proposal that
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all naval forces be withdrawn from the
Mediterranean sea so that tension is
defused.

At the time when the world is talking
in terms of disarmament, I think, ' this is
the correct posture that the Soviet Union
took that let us try to see that all these
naval forces are withdrawn from the
Mediterranean and that becomes the zone
of peace. These are the backgrounds
which are very important. That shows
how isolated the United States stands
today.

Government and people are different
things. I want to remind this House
through you that on the question of
Vietnam war, America stood on a criminal
approach and attitude. But lakhs and
lakhs of common men in United States of
America demonstrated in the streets of
Chicago, Washington and New York against
the policy of United States of America
regarding the Vietnam war. That spectacle
we saw. Everywhere we saw the spectacle
and even today, when Mrs. Tha.cher is
supporting these aggressive postures in the
House of Commons, the Members of the
Opposition party, the Members of the
Labour Party and Members of other small
groups, are stoutly opposing the posture
that Mrs, Thatcher has taken. Why UK ?
Even in the land of America which indulged
in aggression, even in the Congress itself,
there is a split and there are sections which
are opposing the aggressive designs that
have been adopted by Reagan. That
must be taken note of.

Today we are having a situation in
which we can be on the brink of a nuclear
holocaust. But I do not take the
alarmist view that nuclear holocaust
is going to take place. It is not because
that America does not desire it or big
powers do not desire it. You may reeall
on the occasion, while initiating a debate
on non-alignment policy in this House, I
had peinted out to thee House that even
on the question of nuclear waapons and-
disarmament, I have adopted altogether a
different stand in the context of the prolife-
ration of nuclear weapons. When actually
the Belgrade Conference was held—that is
the first non-aligned Summit—and' recently
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there have been new dimensions. There
bas been a considerable proliferation of
nuclear weapons. Originally, there were
only 5,000 nuciear weapons in the world
and now when we have 15,000 nuclear
weapons, qualitatively and quantitatively
the entire picture has changed. Nuclear
capability of big powers has changed and
today the question is that out of such
small wars and small aggressions, will the
nuclear holocaust take place and is America
" going to destroy the world. There is only
one deterrent. If America alone were 10
be the monopolist of war, and of all these
nuclear weapons, probably the situation
would have been different. But the nuclear
capabilities of the two big powers, Soviet
Russia and America, are matching nuclear
capabilities and, as a result of that, Mr,
Reagan knows it very well that in a push
button civilisation, he can just push the
button and bring the entire world on the
brink of a nu lear war. But when the
nuclear holocaust or nuclear war takes
place, in the modern context, who wins
and who loses is immaterial. The victors
and those who are completely destroyed
and the vanquished become irrelevant as
far as civilisation is concerned, because
the intensity of the nuclear war and its
destructive potential and power will be so
strong that who wins and who loses will
be irrelevant. Those who win will also
lose and those who are vanquished will
also lose and the entire human civilisation
will be on the Dbrink of destruction and all
the gains of the industrial civilisation will
be destroyed even in the countries that
win the nuclcar war. That being the

situation, Americans are today frightened

that there is a matching capability. That
is the problem before India and, therefore,
in the strange atmosphere of today, Uniied
States stands totally isolated. And when
it stands totally isolated, we are having
discussion not only for the sake of satis-
faction, not as a ritual that we have done
our duty and we have expressed our
sympathy for the pcople in Libya. We
have met here and we have discussions
here just 24 hours when the war has taken
place, in order to tell the world that this
sovereign country. India, is totally behind
Libya and we are not going to tolerate the
aggression by United States on a small
country like Libya.

In doing this, we are only standing by
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the heritage which we have preserved for
years to come. This is the land of Gandhi
where we have maintained some heritage
and still we are maintaining that heritage.

Shall I end with one particular refe-
rence 7 This country under the dynamic
leadership of Gandhi in 1942 gave a
clarion call ‘Quit India’ to the British.
Remember that clarion call “Quit India’’.
Let this sovereign Parliament tell the
Americans on the model of ““Quit India*’
and the slogan of this Parliament to the
Americans will be *Mr. Reagan, quit
Libya.”” Let that be the slogan of this
sovereign Parliament and that will ring in
the ears of the world and that will assure
that a country like India, Gandhi’s India,
India that has stood against every
aggression, even to-day stands against the
American aggression and true to our tradi-
tions and heritage we stand by the tiny
country of Libya which is defending its
freedom, and which is defending its
sovereignty,

MR. SPEAKER : ‘*Quit the Medite¢r-
ranean’’, *‘Quit the Indian Ocean.”

SHRI G G. SWELL (Shillong) : On
this occasion I feel my first duty is to
congratulate the Prime Minister. Yester-
day, soon after the events in Libya were
known, even before the Foreign Minister
came to the House with the statement,
the Prime Minister had issued a statement
in his capacity as Prime Minister, as
Leader of this House and as Chairman of
the Non.aligned Movement condemning
American aggression on Libya in no un-
certain terms.

We take this opportunity to fully
support the stand taken by the Prime
Minisier and we are happy to note that
the Co-ordination Buteau of the Non-
aligned countries which coincidentally is in
session in Dethi has also yesterday
endorsed the statement made by the Prime
Minister. Therefore, this country and this
House have not failed in its duty in keep-
ing with its best traditions.

One might argue whether after what
the Prime Minister has said, there is any
more need for us to say anything here,
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“But, of course, I think ‘there is a necessity
' to 4dd to the voices :around to the world
condemning American ‘aggression. Tt -is
necessary that the American administration,
not the American people, should have a
- earful from us also. We condemn this
“blatant ' act of aggression by America-on
Libya which we consider a-totally - un-
reasonable, a totally indefensible, a totaily
condemnable. ..
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“SHRI SOMNATH CHATTERIJEE :
Totally reprehensible.

SHRI G. G. SWELL : Totally repre-
hensible—1 thank you—and may 1 add
totally seatological act.

MR. SPEAKER
jective ?

Any other -ad-

SHRI G. G. SWELL : No other person
than a fellow American, a scholar diplomat
who was an Ambassador to this country,
John Kenneth' Galbraith, has, in one of
his articles published in ‘the New York
Times described Presidcnt Reagan as a
man who has not yet got over his juvenile
‘illusion and obsessions with the Stage.
He still thinks that the world is a stage
and he is an actor, swash-buckiing' horse-

"man riding to the wild west to clobber
the Indians.

AN HON. MEMBER
‘smoking gun.

With a

PROF. G. G SWELL : Yes, with a
smoking gun,

Sir, What President Reagan has done
to Libya is nothing new. Itis new only
in the sense that the act had taken place
in a very sensitive and in a very crucial
part of the world which can easily ignite
a nuclear holocaust, as my hon. friend
Prof. Dandavate said. He had done this
in Grenada. The American troops had
invaded Grenada. He is trying to do
that by surrogate in Nicaragua to destabi-
lise the elected Government of the people
‘of Nicaragua through the rebels funded
and armed by President’ Reagan. And
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-what he.has dene in Libya is in, pursuit.of
“this :kind of act.what they call “New
American Macho.”” If President .Reagsn
today :tries to - justify - his action because
certain terrorists .have been in Libya or
certain acts of terrorism have taken - place
somewhere in the. world and in. the mind
of President . Reagan these tergorjsts had
*been inspired by Col. Gaddafi, I would
say, - who ..are . those  terrorists .who .are
being trained on American soil under the
American Law. Whether it is Frank
Camper school or any other terrogist

. school, what are those fterrorist schools

- for ? They are to teach the-people. to. go
. to other parts of the world-and commit

terrorism. And people from our country

. also have been trained in these schools, in

order ta come and commit aggression.and
'to commit terrarism -in India. There has
been a demand in this House that these

. 8chools of .terrorism in America should be

declared illegal and banned. .And, the
reply of the American Government is that
under the law, they could not do it.. Well,
these are the dirty tricks. of the . Adminiss
tration of America. There- are certain
things which.the Government of America
cannot do openly and overtly. It wants
to do covertly and -these terrorists have

- been trained .there for - the purpose of

. destabilising other
-argued that because, certain terrorist acts

countries. It. was

- had: taken place in-West Berlin and it bas

. -8Aame. argument,
. many terrorists are being

.been : alleged .that it has been done under
‘the.jmspiration- of Col. Gaddafi, therefore,
this aggression . was launched. With.the
we inight say .that . so
.traiped . in
America and the Americans have accepted
it as legal, America should also be.bombed.
Col. Gaddafi atleast has.said that he.has
no terrorist school in his soil that he has
nothing to do . with. the terrorists. But

. here: the. Americans agree that there. are

schools for terrorism and it is . a open

- secret  that the people of Grenada, have

. been submerged; the people of Nicaragua

- are sought to be. submerged.

~under .the inspiration of America.

Many other
-such things have taken. place in-the world
The
only «difference, here is that President
. Reagan:seems to think that he bas. power
to do things: with. impunity, He has harses
today and a lot of  horses: they arg the
F. 111, they are the aircraft, carriers, they
are .the nuclear submarines.  Because
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Libya is a small, little country, that canaot:
fight for itself; although it is trying.to fight -

very bravely, it cannot--against the
superior armoury. of:the United. States.

Sir, iou must have read in the papers
that the Americans have started saying
that’ much of the damage that has taken
place in Tripoli' and Benghazi was on
account of the missiles fired by the Libyans
towards the American aircraft but which
the Americans had jammed " through their
eléctronic gadgets and ' these missiles had
fallen back into Benghazi and Tripolf. We
do not know really what had happened.
1t is quite difficult to say. This is a new
kind and technological warfare. Just

. bacause President Reagan has this kiad of
weapons, he can go around in the world
and do everything that he waats.

It is good that at this moment the
world is united in condemning the Ameri.
can action. America has never stood so
totally isolaled as-it is standing today. As
far as we can know, only two other
countries have supportéd the action of the
United States.

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Two other Governments,

SHRI G. G. SWELL : Yes, two other
Governments—because yesterday in the
House of Commons also there was a great
opposition, a -great protest, against Mrs,
Margaret Thatcher.

PROF, MADHU DANDAVATE :
The Opposition is always sensible,

SHRI G.G. SWELL : Only two other
Governments in the world—the Govern-
ment of the United Kingdom and the
Government of Canada—as far as we
know. No other Government has suppor-
ted the action of President Reagan. This
itself should be a condemnation of Presi-
dént Reagan. And we in this couatry
afe not surprised. Where are the Indian
térrorists being trained? We had a debate
hére last year about the danger to the life
of our Prime Minister when he was to
visit: the United: States because of the

terrorists being trained in America: We-

koow that most of the terrorists who are
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from. India: or are of Indian origia have
been given shelter and have been geiting,
training in these countries, Today one
of the. main problems, one of the. bones
that we are picking. up with-the Govern~
ment of the United Kingdom, is over its
harbouring. the terrorists, who are
from. India or are of Indian origin, in the
United Kingdom, and, therefore, we¢ are
not surprised.

It is a pity that the American peopile
have a man like President Reagan as the
President of the United States. It is a.
pity that the wozld has a man like Presi-
dent Reagan as the President of the United
States, one of the wealthiest and the
strongest countries in the world because he
is a limited man; his daily reading fare or
rather his monthly reading fare does not
go beyond the Readers vigest; he is a
man who does not seem to know his own.
mind. There was nothing more reveaiing
about the personality of this man than
last year while he was air-borne from
Washington to Geneva to meet the Secre-
tary-General of the Communist Party of
the Soviet Union, Mr. Gorbachov. While
he was actually air-borne. his Secretary
of Defence leaked out a letter from him
to the press warning President Rcagan not
to give way on strategic defence initiative
or on strategic arms limitation. That
sort of a thing is inconceivable.
It is inconceivable in our counatry
that, when the Prime Minister will be
away to attend an important internatiopal
conference, one of the Ministers will leak
out a letter to the press warning the Prime
Minister about certain things. Do you
think that that is ever possible ?

(Interruptions)

SHRI SOMNATH CHATTERIJEE :
He will.then lose his job and head also.

SHRI-G.G. SWELL : And yet when
President Reagan was asked as to what
he was going to do to Mr. Weinberger,
the Defence Secretary, whether he was
going to dismiss him, his answer was :
“Hell; No™.

MR. SPEAKER : Is it ‘‘Weinberger”
or “War-berger’ ?

SHRI S. JAIPAL REDDY : That
kesps on changing,
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burgher’’. -

“Wine and

SHRI S. JAIPAL REDDY : I thought
you are also referring to hamberger ! '

SHR1 G.G. SWELL : Still going
strong as one of the strong men of the
American  administration.  Then  Sir,
while in Geneva his Major Domo, the
Chief of Security Mr. Donald Reagan
ridiculed all the women there including
- Mrs, Reagan herself and Mrs. Gorbachev
saying that these women did not under.
stand about all these talks of nuclear wars
and nuclear weapons, they are throw-
weights and the rest of it all. He said
that and yet when he came back to the
United States, Mr. Donald Reagan be-
eame a more powerful person and he saw
to the departure of another Cabinet
Minister in the United States of America.
It is a pity.

What I would like 10 say through this.
Mouse is, if it is possible to reach to the
people of America, whether this is the
kind of position in which they would like
their country to be placed. By virtue of
everything, by virtue of its wealth and
other things America has been one of the
leaders of the world. It is a permanent
member of the Security Council. [t is its
duty to sece that this kind of things do
not happen anywhere. Here that country
is behaving like a sulking teenager with-
drawing from the UNESCO because it
does not have its ways in the UNESCO;
withdrawing from the ILO because it does
not have its ways in the 1LO, withdrawing
from the International Court of Justice
because it does not have its ways there
and now trying to have its way in the
United Nations by withdrawing 209 of its
contribution and setting that international
organisation in which the hopecs of the
world ar: pinned into a kind of a
tailspin.

Is this the kind of picture that they
would like to present themselves to the
world ? 1 think the time has come—our
voice here may be only so many words—
the world should stand up and when the
whole world stands up, the American
people will understand the folly of their
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actions and may the time come when they
all will overthrow a man like Mr. Reagan
at the helm of their affairs.

MR. SPEAKER : Shri Ananda Gajs-

pathi Raju. Please keep in mind the time
factor.

SHRI ANANDA GAJAPATHI RAJU
(Bobbili) : Mr. Speaker Sir, the attack of
the American fleet on Libya is definitely a
dastardly act to be condemned by all and
we also join in this. The attack, in my
opinion, is something more than just
organised terrorism.

Today, the United States feels that
they are isolated, isolated only because of
their own action’ in threatening sovereign.
people of other nations and also in threa-
tening the developing countries. We find
that way back in 1971 when Bangladesh
was formed, at that time the American
7th Fleet came down the Bay of Bengal
to threaten the Indian Government.

What President Reagan has attempted
now is also the same gun boat diplomacy
which in our opinion and in the opinion
of th's House is outdated and som:thing
which is a relic of the past. The bombing
of Tripoli and Benghazi is definitely an
act of aggression. In this sense I would
like to mention that the cold war has again
started with the chillier atmosphere than
peaghaps what existed in the fifties. The
action of the American President is totally
unilateral and also infringes upon ‘certain
agreements which were to be arrived by
the two super-powers, namely, SALT II.
The strategic arms limitation talks have
come to a standstill. America went ahead
with a nuclear test before this and has
brought out its contention to fight against
the wind-mil's and this is what they are
doing today. N

You find that they are trying to
encircle the whole world. The Indian
Ocean is being increasingly militarised.
So also other parts of the world—the
Pacific and the Atlantic. What is more
they are trying to create an ultra-rightist
movement in their favour which will bind
the white world against the have-nots.

In this connection, I would also like
to mention that these acts of aggression
cannot go unnoticed, amd these aets of
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aggression will definitely mean a personal

problem to the American nation. Itis
not the American people whom we are
condemning but the American Government
who has taken such an immature stand.
Every time the Soviets are blamed for
having militarised  the area; for having
provided arms but in a greater sense it is
the United States which is escalating the
arms movem nt and they are responsible
for having increased tensions in different
parts of the world. They are against any
kind -of democratic government. They are
more for dictatorship.

At this juncture, I would like to men~
tion that before Eisonhower left the
Presidency in 1960 he spoke about the
emergence of a military industrial complex,
and this military industrial complex is
what i* ruling the roost in the United
States. They are not interested in the
development of the third world. The
World Bark is going to be shortly staffed
by a former Congressman, who is conser-
vative in his outlook. Other organisations,
like UNESCO and UNICEF. which help
the developing world, have been denied
American participation, The replenish-
ment of IDA is also something which they
are not very happy about. The increase
in international liquidity that we asked
for was also denied. So thereis an all
round confrontation bztween the developed
countries and the developing countries,
The developed countries go to the extent
of sayiny that it is not their responsibility
to feed the rest of the developing world.
That is something where they must change
their stand because we are not asking them
to feed us, We are asking them to give us
equal opportunity. So there is need for
a change in the attitude of American
Government and if it does nét come to
that lével, then definitely, the NAM—its
relevance—will come to the forefront and
all that Libya was asking for is : *‘Don’t
enter a bay which was formed by us.”
They bad drawn a line and said “don’t
enter this, otherwise, it would be an act
of agression’’. But the Americans them-
selves, who had fixed the 250-mile Fcono-
mic Zone on the Eastern and Western
coasts of their country unilaterally way
back in 1974-75, drew a line and said <t
is our Economic Zone’’. When they
oould draw a line, why can’t the Libyans
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draw a line, saying that this is also an
area which we consider as vulnerable and
which should not be militarised. So, it
is my humble submission to the House

- perhaps without any preparation, but

because of the mood of the House and .
because of the mood of the people of this .
country, we go all out in condemning such
an action, a unilateral action taken by .
the United States of America, as a perma-
nent Member of the Security Council, in
attacking a developing country, which also
has a lot to do with the Third World.

16.51 hrs.
[MR. DEPUTY SPEAKER inthe
chair]

In this connection, let me add just
one more point, namely, about Qil. Today,
the Western World is deriving a lot of
benefit due to reduction in the price of -
oil. Though they say that they want to
prop up the price a little bit through some
measure, they are probably interested in
keeping it low for geo-political reasons
and, therefore, it is in my opinion an
attack on the Third World. It is an attack
on what the Third World stands for; it is
an attack on the Conference at Belgrade;
it is an attack on the Non Aligned Move-
ment; it is an attack on independent
thinking of the Third World countries
and, therefore, we, in our humble right,
are ready to face any might because we ’
stand for certain cherished principles that
have been propagated by Mahatma Gandhi
and when we stand on such solid ground,
there is nothing that anybody can do to
destabilise us. '

SHRI R. S. SPARROW (Jullundur) :
Mr  Deputy-Speaker, Sir, America
attacks Libya. Globally speaking, t.is is
the most dangerous situation that every.
body has been put into and whatever may
be the consequences, we all may have to
facc and fight. I will bring before you,
Sir, and the House four factors cogent te
this particular incident. The first factor .
pertains to the overloading of weapons of
all types the world over. Mr. Dandavate .
had mentioned slightly about this. Rut
this is something which is very serious.
Everybody has started playiag so very .
fondly with the modern weapons of war
which are a very very dangerous type and
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some pevple satrted. handling with réstrai-
néd ‘power and some simply can't do-

so- This 15’ where America stands condem-

ned« today. We' understand what power:

theyhold; and - what the wotld has - al

typds of nuolear weapons, ICBMs, medivm -

rafige: MXs-and sc many others with diff-

ereat poople: commanding,; controlling, -

establishing:them: for - deployment in the

types of war they. expect may come. The -
pesple have gone a little 'more - further in:

this particalar factor+laser ray, bacteric-
logical, chemical weaponry and all types
of weapons galore. Is somebody going to
start a tinder box into some kind of a
méss ? This is one way which Ronald Rea-
gan has done today, He has no business
togo that far. As one of my colleague has

quite righfly ‘pointed out, America -is  the -
Member of the: Security: Council of the
United Nations Organisation. Push' button

nuclear warfare is not” going  to help-any-
body. If one studies that subject in depth,
one can casily understand that. I do not
want to elaborate-on that. But this is one
of thefactors which one. has to watch.
What'can be the effect of the holocaust if
ft-comes to that ? Therefore, this is one
preénise which all of us have to under-
stand.

My next factor comes to the Ameri-
can role and this needs a little' explain-
fng. It has two faces. The. first one is that
Ahniérica accuses Mohammad Gaddafi that
hé“is promotirig, boosting, aiding and abe-
tting terrorists. May I remind the” House
as“aléo the Americdn administration what
bhas been the role of American administr-
ation in particular in promoting this parti-
cular‘cult?Nicaragua, Grenada,Guetemela,
El-- Satvador, Hondurus, stretching from
Cehtral American: States' down to South

Améfican States upto Chile, everywhere
it is:the’ same" pérformance with bagfuls:

of-méney and weapons. Who does not
know that ? 1s this the way to
trédt - the' world: and put Monroe

doetiine upsidé down'? Is this what the’
Anderieat people want ? I doubt it. The

advifinistration is not handling  itself
cotrectly: It is-not geod- trying: to" be a:
coWbioy of a’type, which dées not: apply
todsy. The stes! muscies are: eﬂurﬂy diff-
SRt from hotse” muscles,
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Everybody knows Jack - Camper’s
school of training terrorists; it is an open
secret. Everybody knows about it. It has
remifications and its tentacles have star-
ted working all round, close to us also,
Kahuta and other places. Everybody.
knows it. What is their contribution ?
And they accuse somebody else for
terrorists activities. - This is not- correct,
The boot is in the wrong.foot.

The second aspect is about their per-
formance as & country, particularly the
administration. Time and again, they have
let the people of America down, let the
world down on various counts. It is not
the - first--time, American Administration's
dealings with her one time iriends do not
go in consonance with the general Ame-
rican peoples basic character. American
people are free born, free speaking, proud,
brash, vigrous and are formed from out
of practically all adventuresome races on
earth. These are American people: at
large. But how does the administration
behave ? When a friendly country is in
difficulty, without any reason, they jilt
and leave it high and dry; it may be
North Korea, South Korea, Vietnam,
Vietcong, Cambodia, Congo, Katanga,
Nigeria, Biafra, Uganda, Ethopia, Iran
for that matter, Afghanistan for that
matter and aany other country for that
matter. What is the philosopky of your
foreign affairs ? Are you working for the

17 hours.

progress of the world at large ? Is this
thé way to behave ? Is this the wdy to
show your musclés around ? This s
downeright wrong. from any point of
view.

Now I give you my third factor.
There is a respléndent show o one beauti-
ful ‘thing; which is like a silver lining ami-
dst the¢ dark clouds obtaining globally at
the moment as the situation so reflects.
What is that ? Qur hon. Prime Minister
and the Foreign Minister and our Govern-
ment and this House, have condemmed
without any reservation the action of
Alnerica vis-a-vis Mummar Gaddafi. This
is something about whi¢ch one should be
vety ptoud. The Pririe Minister has taken
inltlative and the Prime Ministér and the
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Forgign  Minister have condcmnpd the
qumwmhm ot only in this House

. but jn the NAM's Ministerial Level Mee-

_ tipg as. well. Without any reservanon, we

Jave condemned the action of America.

A right thing is a right thipg and we have
to face it in that manner down to carth.
Why should we be frightened of anybody ?
We stand on our two solid legs. And we
are self-reliant. The initiative taken by
our hon. Prime Minister is really beauti-
;ully shining and it reminds of some-
thing...

[Translation]

If you listen to it, perhaps you would
like it.

Kohetoo Ka Jalva har bar nahin hota,
Har. roj hasion Ka deedar Nahin hota.

{English]

PROF. MADHU DANDAVATE:
We did not follow it. But it is beauti~
ful !

,SHRI R. S. SPARROW : It is only
on very rare occasions such typc of bea-
utiful action is taken by somebody. Here
is our Prime Minister. Here is this House.
With absolutely single-minded attention,
we have made up our minds in one direc-
tion. I am very glad to say that today the
Prime Minister has given the right direc-
tiop to move and we are all moving to-
gether in that direction. And this s
somethtng fantastic.

My last factor pertains to somgthing
which we must take as a lesson, This is
nearer home. I am going to talk about
South Asia. Mostly it concerns us becauyse
these bigwigs always keep their battle

,ﬁelds and war arepas away from them-

selves. So you watch your front also very
carefully [In that context, I want to refer
to South ‘Asia. Why should the South

Asian comlty of countrles work like surro-

Jgates to others ? This is my bumblc opin-
ionand I am passing it on. Ncpal Bhu-
tan, India, Pak:stan, Burma, Bangla Desh,
Snlanka Afghanistan--wc all have suﬂ'ered
at the hands of alien powcrs 'Have not
we 2 We a!l hqvc our gommon hcmage
and, Qtnm,cally and ,hxstorit;ally ve are 8
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respects to. promote our comnwrce,

_8eo-strategically important

”people & those who are ant:-;mm
‘but W9 uee even than a,llica;t g;oy“a% Q]“
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very close-knit people. We bavc monnt
us sufficient know-how and ability in all
-Our
economy. and our mutual nll-round pro- -
gress. We can ensure -each other's indg.

pendence as equal partners of the .'South
- Asian ploc: If there are any differences

among us, we can- &1s0 sort them out

- mutuatly,-through good will on a bdate.

ra:l basis.

There is no reason as to why. the
South Asian countries camnot form.'a
common Defence Plan .in. respect ..of .this
-stral region. Ehis
action is. bound to contribyte. consider-
ably to bripg about peace, amity and
stability in the comity of ,World . Nations.
This way South Asian Bloc will act as a
big-time deterrent against any militantly
aggressive bloc.. If there could be. NATO,

'SEATO, CENTO and so on why can’t

there be South Asiato. So we. “have. to
work together and this is .also one, way
of thinking within the periphery of. this
type of conglomeratwn of nuglear war.
Thank you very much for giving. me . thls
time and I thank the House for that. I
fully endorse and I am with you Mr. 4
Dandavate in what you have .moved.,

- Every word of what the Prime Mlmatcr

and what you have said as_ also mher
spokesmen, we all have to work 46 er

and prove to the world that thls "is 95"
nation which stands firm on to hmd-guu.
ters and fight anything that is on.

- SHRI SATFUDDIN CHOWDHARY
(Katwa) : Mr, Deputy Speaker, Sir, this
discussion is very appropriate . & it reffects
the feelings of the people of our country,
I appreciate the way in which the. NAM
Ministerial Meeting was held to p:;cuss
this. They also reacted to. this shuauon. 1
appreciate the Prime Minister for Jns reac.

-tion to this sifuation. All the pohtical par.

ties are one in condemmng this agg:ession

& yesterday many people had demonstrat-

ed before the U S. Embassy to express our
feelings about this dastardly act. Today

" also, we all together are, goinq to tel] Mr.

Reagan’ that Indian people are totallx op-

‘posed to the kind of act ;hat they had

committed not only Sir, we . pro,gg?s;{ve
istic,
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opposing. This aggression was committed
not only by defying public opinion world
wide, but also ignoring their supporters viz
European Economic Community. We had
seen that as has been mentioned earlier
that their planes are taking a detour of
2800 miles because France. Spain & Por-
tugal did not allow them to fly over their
territory. These are very good signs. May
be for that French embassy in Tripoli was
also hit. But. [ must say that the role of
Mrs. Thatcher is very deplorable. We
saw two days ago in paper that U.K. is
pot going to allow its bases to be
used to attack Libya. Sir Hyprocrisy
is there. From these. basis, originated
U. S. war planes those attacked Libya.

Mrs. Thatcher, is known as the iron
lady. But, Sir, we also know the iron
melts but it requires appropriate temperat-
ure, And that temper has to be built thr-
ough world publi:;: opinion. They think that
they cannot molest public opinion like
this. This kind of arrogance may Jead to
very serious consequences world wide,

Now, the way the attack bhas been
done to take revenge or what they call
terrorism, they attacked the Presidential
Palace injuring two sons of President
Gaddafi killing one adopted daughter. Mr.
Reagan has no experience what it means
when a son is injured or the daughter is
killed. Never in history was American
Jand bombeJ; nor was the White House.
They think that it is in their power; they
can have wars elsewhere, and not in their
own country.

»

We hear so much about the Libyan
Suicide Squads, and terrorism aided by
Libya, But what happened toit$ In
retaliation against the U. S. action in
Libya, we have no report that their suicide
squads have gone to the White House. to
bomb it. These are all ill-founded.

U.S.A. is talking about tackling terro-
rism. Why can’t they bomb "Kha'istan’s
presidential palace which is there in their
own land ? What about Contras 7 We

- all know about this; I am not going into
it. What are they doing with the Unita
leader in Angola ? They are patronising
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Samviba, the counter-revolutionary leader.
They are bringing him to their country,
giving him reception. And what does thig
man do, with his organization ? They
are trying to destabilize the popular, legal
Government of Angola. Everywhere, this
is the picture,

I must say that at the root of terro-
rism, U. S. A. is there. When they try to
pin down Gaddafi with charges of terro-
rism, we have to look at the cases closely.
We have seen the Malta incident, when
one Egyptian plane was hijacked. It is a
mystery that the hijackers did not make
any political demand. They demanded re-
fuelling; and what happened to that ? The
Commandos were sent to destroy the
plane, to kill the passengers. Everything
was destroyed; and the information is
that three U.S. officials were also there
in the plane that was carrying the Comm-
andos. The report came later on. The
charge USA had made was that in the
Grand Hotel at Tripoli, in room No. 401,
this conspiracy to hijack this plane was
hatched. But what was found ? It was
found that room was long occupied by the
President of the African Lawyers Associa-
tion, who went there to attend - a meeting
against Apartheid. -

Now about Rome end Vienna.
Nobody has been able to give any
proof of Libya’s involvement on the
airport attack. The spokesmen
of the Italian and Australian govern-
ments said that they could not

blame Libya. We know that four days
before the attack, the spokesman of USA’s
State Department, Charles Redman threa-
tened to take action against Libya, When
the journalist asked : <When are you go-
ing to attack Libya, he did not mention

any date, so thisis a Jong-planned act
not an immediate reaction. Terrorism is
an abi, Even about the West Berlin

incident, the West German Government
said that they could not say that there was
the hand of Libya, There is no proof.
For argument’s sake if we take it that °
there was tae hand of Libya, then where
should the issue be taken? There is the
United Nations; and USA is the member
of the Security Council. Even if it is true
that Libya has a hand, what right does
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‘USA have to attack & molest that coun-
try?They do not have any right. Otherwise,
they may charge any country of giving
some kind of aid to terroiism, .and they
may then attack that country, which will
be an attack on jts sovereignty.

" Now about the Gulf of Sidra. It is
nowhere near the coast of USA. It is
situated thousands of miles away from
USA. It is contiguous to Libya. What
is the role of USA ? USA has not rati-
fied the Sea Convention, If they say that
it is an international waterway, they
should have taken the case to the World
Court. How can USA itself decide things?
They are violating every rule, I am-not
going into the details of how they are
really at the root of terrorism.

We have to understand the savage
Israeli attack on the headquarters of PLO.
If that happens and as a reaction some
people take to terrorism, I do not support
that. But then we have the duty to see,
this organised state terrorism against the
countries and the people. When we con-
demn terrorism, that are also restrained,
they are also curbed. But after the attack
on PLO headquarters, Egyptian plane was
hijacked. 1In reaction to that, what USA
did ? They forcefully landed one Egyp-
tian airliner which was carrying surren-
dered hijackers. This is the kind of
flexing of muscles going on., I am not
going backward more. But the root can
be traced again in the denial of homeland
to Palestinians. What is the history ?
The USA is trying to inflamc regionalism
in that area, to have the domination on
that area. They want to keep alive the
conflict in that area, in the Middle Fast;
and that is their long-drawn policy; this is
the policy of global gangsterism, I must
say.

Now, we have been told. Mr. Gaddafi
has told so many times, that Libya has
no hand in terrorism. But he categori-
cally says that Libya is a centre of interna-
tional resistance agaist in imperialism, co-
Jonialism, reaction and racism in all its
forms; and he is right and legitimate to
say that; and that is the heart-burning of
USA. Then what is the USA policy ? A
former US Secretary of State says. *There
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is a good cause to describe Middle Bast
region as an operating laboratory for mili-
tary political experiments’’. That is what
they do. Then Brezinski—one time aide
of Carter described it—arc of instability
comprising 19 countries of Asia and
Africa. Now, we can see they tried diffe-
rent ways to have their stooge govern-
ment, to have different kind of coopera-
tion, council, who will act as the stooge
of USA imperialism. But when they are
being failed, they are trying to prop up
the confiict in this area.

One Damascus Paper—Tishrin—says,
“The desire of Washington and Tel Aviv
is to prevent at all costs the-Arabs from
joining forces and taking counter measures
against increased American penetration in
the region.”” The attack on Libya is not
an isolated incident. Sovereign countries
are in danger, more particularly the whole
Arab world is in danger.

Now, what has been disclosed about
Syria ? Heritage Foundation, which feeds
Mr. Reagan with ideology, they have
said; that *“Washington has few carrots it
can extend to ASSADS Syria. It must
rely on sticks.”” That is the kind of policy
that they are taking.

Ahmed Dearhan of Syrian Baath party
said, “Threats against Libya are part of a
wider imperialist design. We could also
be made the target for one thing, because
the US and Israel fear that efforts towards
peace in Lebanon could lay the ground
work for the creation of an anti-imperia-
list front in the eastern mediterranean.”
Now, that is the position. They want to
have this conflict there in order to inter-
vene in this_area, permanent conflict; and
the theory that they are giving is that if
you do not disturb the European Zone,
then you can have conflict elsewhere; that
won't lead to nuclear conflict. That 18 a
very wrong theory and that is a dangerous
theory.  Any conflict anywhere of this
nature can lead to nuclear conflict and

_can bring the world to disaster. With this,

I want to refer to two things which are

‘ closely connected with one happenings in

Libya. Despite world wide protest and des-
pite unilateral moratorium of USSR, USA
conducted their nuclear test and through
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that they have pushed the world to the
brink-of disaster. Some days ago, the
US. Warships' violated the waters of
USSR in Crimea. All these are done acc-
ording to design, they are testmg. exper-
imenting. These are fraught with dange-
rous consequences. Let us se¢ what kind
of provocations the USA is giving, Calling
the name of President, Mr. Reagan, Presi-
dent of that country, big country, wherp
they have a big heritage of democratic
struggle, what did he say about Gaddafi ?
He said, ‘He is a **from the Middle-East.
[Interruptions] That is unbecoming.

MR. DEPUTY SPEAKER : That will
not go on record.

SHRI SAIFUDDIN CHOWDHA_RY :
Gaddafi roplied, ‘He'is a third rate
- actor’. )

SHRI S. JAIPAL REDDY :
only quoting.

He is

MR. DEPUTY-SPEAKER : He may

have said it. He would have said it. But
we do not want it to pgo into our
record,

SHRI S. JAIPAL REDDY :
only quoting.

He is

MR. DEPUTY SPEAKER : I cannot
decide like that. 1 cannot allow it,

PROF. K. K. TEWARY : This is
what Mr. Reagan has said.

(Interruptions)

Mr. Deputy-Speaker, I am on a point ;
of order. The Head of State has used a
certain expression. The hon. Member is
using that expression within quotation. I
do not find what is the objection to the
use of the expression used by the Presi-
dent of U.S.A,

MR. DEPUTY-SPEAKER : Today, a
Head of State, somebody has quoted and

" #*Not recorded.
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agsin this kind of thing sompbody my
say, It is unparliamentnry We cannot
allow it. Somebody may quote that aomo
people had used it.

(Interruptions) l

MR, DEPUTY-SPEAKER : When
the word is unparliamentary, how can you
sllow this kind of thing to gB into the
record ?

SHRI SOMNATH CHATTERJEE :
Let it go on record. Or, you can say.**

(I’ terruptions)

SHRI SAIFUDDIN CHOWDHARY
He is suggestins."

Anyway, I am not going into the first rate
or second rate, ..Unterruptions)

1 want to quote another thing that
appeared in the Times of India yesterday;
President Reagan’s Budget Director, David
Stockman said which appeared in his
book :

“The triumph of policies—why
the Reagan Revolution failed.”

He said, “The President might be get-
ting a little....**”” Mr Reagan, the Pre-
sident of such a super power getting.**

PROF. MADHU DANDAVATE : He

is only quoting. Quotation should be
retained, Sir. .

SHRI SAIFUDDIN CHOWDHARY :
1 quotc

About the

White House team, he
said :

“*No serious legislative experie-
nce or wisdom,  Most of them
had no comprehension of the
numbers. Moving down the
political resistence was the sole
purpose of the Reagan Revolu-
tion.”

**Neot rccwm
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" This is what he has said, (Inrerruptions)
And we have now to—from this House—
we may appeal to the Arab countries.
First of all, they have to ¢lose their ranks.
They should not waste their eaergy
infightings, and they should unitedly fight
this challenge. This challenge, it cahnot
be minlmised by saying Libyan Ileaders
aided terrorism. That is nothing but a

design.

Secondly, T want to mention that the

NAM has reacted quickly and promptly
but it has a duty also. The USA had
nnposed economic sanctions against Libya.
(Interruptions) But, ideally, if all the
countries in the world come together and
they also declare a kind of economic sanc-
tions, against the U.S A,, where will they
go ? In Latin America this kind of feeling
has come. I believe, if we pursue this,
and close our ranks we will be able to
stop these people from doing this-kind of
incidents which may endanger our couatry
aiso some day. '

¢

MR. DEPUTY-SPEAKER : Prof.
Tewary. You may also keep in mind the
time factor.

PROF. K. K. TEWARY :
tor is important.

SHRI INDRAJIT GUPTA : Hew
many people have spoken in one and a
half hours? Only four of five have spoken.

-

MR. DEPUTY-SPEAKER : The ini-
tiator is given more time. The others can
take five minutes or so.

PROF. K. K.TEWARY (Buxar) :
We are proud of our Prim: Minister and
the Government and this House that in
conformity with our glorious tradition of
fighting and resisting imperialistic aggres-
sion and racial arrogance, . this country
has again risen as one man in
expsing imperialist  blackmail, naked
aggression  against Libya by the
United States oi America. What this act
of bmandry, this act of state tetrorism
brings to Gur mind is the question of peace
and international security. It is not a
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matter that we can dismiss out of hand by
quoting a few examples of American
excesses here and there. We have to take
into account the total perspective, the role
of imperialism which is fast de—genera-
I would like
to speak & fow words about the President
of the United States of America. How
Mr. Reagan, about whom so much bas
been said by my friends, is described by
his own countrymen and the awesome
enormous power that a person of his
mental state wields and the threat that he
poses to the survival of humanity. This
is what has been said about Mr. Reagan ;

*“He only works three to four
hours a day, He does not .do
his home work. He does 1ot
read his briefing papers.”

The last sentence is most significant,

It is sinful that this man is
the President of " the United
States.”’ .

This statement has been made by no
less a8 person than the Speaker of the
House of Representatives, Mr. P, O. Neill
Jr. The activities of Mr. Reagan all over
the world reveal the mind of the man. To
me he is a**

SHRI S. JAIPAL REDDY ; This
should not go on record.

MR. DEPUTY- SPEAKER
not go on record

It will

SHRI S. JAIPAL REDDY : Mr.
Tewary is capable of importing an element
of controversy into an issue on which there
is no coatroversy, ‘ .

PROF. K. K. TEWARY : If you
want to defend Mr. Reagan you can do
it. But ] am not importing any element
of controversy in this debate,

*sNot recorded,
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Therefore, what has happened in Libya
is utterly outrageous. We have shown
-this tremendous unity in the House in
condemning it. But we should also take
into account other things which are
happening. This is just 8 symptom ofa
whole imperialist system going amok,
Waht Mr. Reagan and his friends are
doing in the White House is to re-affirm
the policy of imperialism. After the
success of NAM and the long struggle of
countries which were held in chain over
centuries by colonial powers. they have
realised that the powers to shape the world
according to their dreams, strategies and
system, are crumbling. Therefore, a new
strategy, a new doctrine is being propagated
and that doctrine is the doctrine of inter-
vention. The U.S. and the Western allies
of U.S. have been planning it. And I can
tell the House that out of about 78 inter-
ventions since ‘1947, United States of
America has intervened about 60 times
in different parts of the worid. In this
manner, what we see today is that a super

power, armed to the teeth with lethal

weapons of destruction, of catastrophe,
is on a warpath. The reasons have been
mentioned why Libya was attacked. Libya
was being harassed since 1981. Attempts
were made by CIA to assassinate Gaddafi
to bring about internal destabilisation so
that America gets a friendly regime in
Libya. And when we look at this inci.
dent, we should also try to understand the
global significance, the global importance
of controlling the Mediterranecan. Refe-
rence has been made to the act of terrorism.
America has retaliated because they suspect
that Gaddafi and his regme have been
propping up terrorists all over the world
against Americans and their Western allies,
but this act itself constitutes the most
indefensible act of State terrorism and
America has been responsible for growing
tecrorism all over the world., In Israel,
the Zionists’ terror, the State terrorism
unleashed by Zionist regime in Israel
against the helpless patriots of palestine
and other Arabs, the regime of apartheid
in South Africa, that racial outlaw that
rules over South Africa and the way peopls
are being butchered, being subjected to
gemocidal terror there, we cannot forget
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the role of America in these areas.

We have been recipients, as it has been
said, of the growing American threat to
the stability of the Third World because
Mr. Reagan and his Advisers are not pre-
pared to accept, as they call, *Third World
trade unionism’, that is, Third World
countries are organising themselves into
trade unions -against the so-called globally
vital interests of America and America’s
allies. Therefore, when we look at the
entire picture, we have to condemn this in
strongest terms  And we cannot forget,
as a country how can we forget in America
that Hardgrave ? This again is something
very revealing and which has been repeated
in this House. [ have been repeating
almost in_ every speech. The Americans
who profess to love democracy and who
are so much bothered and agitated about
terrorism, their State Department organised
that study. That Hardgrave Report was
prepared at the instance of the State
Department o, America about the likely
picture of India in case Madam Gaandhi
was assassinated. This was done by
American Government. At the behest of
American Government it was done. Can’t
we draw our own conclusions that
Americans wanted India to be destabilised,
Americans wanted India to be dismembered,
Americans wanted India to lose its freedom
and independence and, therefore, a plan
was underway, a conspiracy was hatched
to remove Madam Gandhi from the scene ?
Affer that we have had reports of conspi-
racies being hatched in United States of
America, in Canada, in Britain against our
Prime Minister when he was visiting United
States of America. A number of people
were arrested, Even now almost every
day reports are appearing that conspiracies
are being hatched there; and terrorists are
being trained there. And whenever we

,bring this to the notice of this House or

whenever Government of India takes up
this matter with these countries the stock
argument given is that their laws do not
empower the Government to close down
such schools and to bring to book such
persons who are operating against different
countries from their soil. London and
Washington have become the centres of
such terrorist activities and terrorism is
being exported on a large scale from these
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two centres. Therefore, if we start argu-
ing like this, or any country for that
matter—not only India—starts arguing
like this. saying, from your soil a threat is
emanating and we are entitled to take
such measures as aggression or attack,
then they . say, international laws will be
violated. And in this case, Sir, I .an
say—and I am sure you will agree with
me—that America poses-a serious threat.
The President of America, Mr. Reagan,
is not the person who respects international
law, He is not the person who respects
international morality. American authori-
ties have been doing their best not only
to subdue countries ‘which do not fall in
line, which do not subscribe to their world
view. They have also been trying their
best to subvert all international organisce
tions and institutions which have bheld ihe
world together and which have so far
guaranteed peace in the world and security
of mankind. In this situation, we must
remember the role of Imperialism and the
role especially of American  power.
American power is out to destabilise the
international system and their plans of
de-stabilisation and intervention simultane-
ously has been prepared through their
network of bases all over the world.
Today it is Libya. Tomorrow it may be
any other country; it may be India. We
cannot forget that only recently the Sixth
Fleet of America had come up to Karachi.
It was there in our wueighbourhood. We
cannot also forget that at the time of
Bangladesh war, Nixon went to the extent
of contemplating nuclear attack on India.
We cannot forget that. So this interven-
tionistic syndrome is symptomatic of grow-
ing iwperialist aggression which is growing
space and we have to take notice of it.

Sir, it is a good and welcome sign that
people all over the woild who respect
sanity in international relations, who
respect international law, who respect
international institutions, have condemned
this naked aggression of America. 1 am
sure that public opinion at large in the
world will be mobilised to isolate American

aggression.and the design o America and
ultimately the ugly plans which are being -

hatched by Americans and America’s allies
like Britain and Canada will be exposed.

CHAITRA 126, 1908 (SAKA)

by US Aircraft 362

These 3 countries constitute the greatest
danger to the developing world because,

‘in all the 3 countries, terrorists are being

trained and we have been the victims of
this. Mr, Deputy Speaker, you have
warned me by ringing the bell, that I must:
take my seat.

Thereiore, Sir, in conclusion I can say that
this attack on Libya is just the beginning
of aggression by America and this aggre-
ssion is going to affect all peace-loving
and all dcveloping countries of the world.
Therefore, the time has come when our
country shou'd take the leadership, as we
have taken in this House, to call upon
developing countries and the Third World,

-and the progressive people of the world

to come together and launch a world-wide
campaign for isolating America and to
stop or to nip in the bud the tendencies
which are growing and which will ulti-
mately threaten the very existence of
humanity and the world.

With these words, Sir, I support the
notice and every word that Prof. Danda-
vate has said. At least for once 1 find my-
self in agreement with Prof. Dandavate.

(Interruptions)

MR. DEPUTY-SPEAKER : He may
do it many times.

SHRI S. JAIPAL REDDY : Prof,
Dandavate is not feeling comfortable.

PROF. MADHU DANDAVATE : I
am feeling comfortable. Let there be many
such occasions, not aggression.

PROF. K. K. TEWARY : Therefore,
this whole House expresses its concern
and its solidarity with the people of Libya
and all those countries which today feel
threatened by American imperialism and
its allies.

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) : Mr. Deputy-Speaker, Sir,
first of all, I have to congratulate the
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the honourable Prime Minister and the
Foreign Affairs Minister for having readi-
ly made a statement condemning the U.S.
military attack on Libya. And I am also
very thankful to the honoursble Oppsi-
tion Leaders., for they have spoken at

- length with regard to the military attack

on Libya.

Sir, on behalf of All India Anna DMK,
I condemn the attack made by the U.S.
on Libya. Actually, the history of the
last two decades shows that tue State
terrorism does not curb but breeds grea-
ter terrorism. The U.S. military attack on

Libya is an outrageous act of Internati-

onal illegality and Reagan is taking the
part of a belligerent confrontationist.
Actually Reagan seems to possess Rampo
spirit, but we have to remind Mr., Reagan
that the world is not a Hollywood fan-
tasy because Mr. Reagan says that Col.
QGaddafi is on the wrong path. But supp-
osing Col Gaddafi is guilty of any offen-
ce, he can take this matter to the United
Nations and he can expose him and iso-
late him before the United Natlons. But
actually Reagan is following the role of
the jungle. What he says is, ‘might is
right’. But this is not the world where
Reagan can say like this and follow the
rule of the jungle. And this incident shows
that there is a prolonged acrimony bet-
ween Libya and the United States. The
chronology of major incidents show that
from 1979 up to this date, so many inci-
dents happend between Libya and the
United States. So, [ condemn the aggre-
ssion committed by the United States
and I also condemn the terrorist acts by
United States against Libya. Actually the
United States want to be a dictator of the
world. But I can say boldly that when
our young honourable Prime Minister is
here to curb all terrorism, they cannot be
a dictator. This country is not at all for
the terrorist activities. I strongly conde-
mn the military action taken by the Uni-

.ted States against Libya.

SHRI EDUARDO FALEIRO (Mor-
mugao) : Mr. Deputy-Speaker, Sir, the
aggression of United States against Libya
hasevoked absolute and calculated con-
demnation of all peace loving people of
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the¢ world and has very serious and grave
implications not merely for Libya but for
all the small developing countries of the
world, for their peace and for their secu-

rity,

- Last month, the attack was a naval
attack and the ground was that Libya had
encroached on the international water in
the Gulf of Sidri. The Gulf of Sidri water
has been claimed as its territorial water
by Libya as carly as 1973. The United
States of America, a permanent member
of the Security Council, without having
recourse (0 Security Council or any other
institution of the United Nations, without
having recourse to the International
Court of justices, in utter disregard of
all norms of international law, took to
attack the Libyan forces in the Gulf of
Sidri, last March. They did not succeed.
Because they did not succeed, yesterday
they did their air attack on Tripoli
and Bengvzi and some other arcas. I say
here that this attack was timed in a pre-
meditated manner just on the eye of the
Non-Aligned Summit to show deliberate
contempt of the Non-Aligned Movement,
to show disregard for ali our countries,
to show that they care nothing for owur
opinion, for our deliberatious. It is be-
cause, at this meet of the Ministerial
meeting of the Non-Aligned Foreign Mi-
nisters, both the questions—the questions
of international terrorism of which the
United States accused Libya, as well as
the Libyan question itself—were to be
discussed. It was therefore, the attack
was so timed in such a manner as a
contempt would be shown for the Non-
Aligned countries, for their deliberations
and for their opinion at large.

As has been said here, it is claimed
now on this attack that Col, Gadaffi was
indulging in terrorism. I hold no brief
for Col. Gadaffi and most of these Mem-
bers hold no brief for Col. Gadaffi. But
the United States Admijnistration has
definitely myscalculated, if they thought
that because Col. Gadaffi was not one
of the most popular leaders in the world,
the public opinion would not shift agai-
nst them. The public opinion of the
world, including that of the Uhnited - Sta-
tes, excluding that of Britain—abeut
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which I have a word or two to say-—has -

condemned this action and, therefore,
today the United States Government of
Mr Reagan stands in that notorious club
of South Africa, and Israel as one of the
countries for State terrorism. It is because
what is it that United States has done—It
has terrorised the people of Libya a peo-
ple with 5 millions population. One of
the smalil countries in the world is being
terrorised by a most powerful nation on
the face of the earth. The reason is sim-
ple. The United States, the Reagan Admi-
nistration has now considered the who'e;
earth to be their fiefdom and the occan
Just to be their private place. This is the
p osition,

.When we condemn the United States,
let us not forget and I beg this House
that you should also condemn the British
Government of Mrs. Thatcher, the Con-
servative Government of Mrs. Thatcher
which, Sir, was the predecesor of Mr.
Reagan in the imperialistic doctrine. The
whole situation created today in the Mid-
dle East is the result of the imperialist
practices, of the imperialist theories of
divide and rule brought about by the
Bntnsh colonial times. Itis not only in
the question of Palestine, it is not only
in the question of the middle East but
the divide and rule philosophy has been
throughout including in this subcontinent,
and the results are now in the action of
Col. Gadaffi gnd now in the action of
Mr. Reagan. This is part of a wider
doctrine, which is now known as the
Reagan doctrine. It is not now very com-
plex; itis rather simplistic, I should say.
It is as simple as Reagan himself and
having the potence of evil and danger and
the doctrine makes it out that today we
are in the brink of a situation, much more
than ever been since the last world war.
We find that the doctrine, as defined, is
containment plus meaning thereby that
whilst in the 50s in the post-war period
the theory was that Communism must be
contained and, therefore, we. must inter-
vene, now the Reagan theoreticians have
gone a stop further and they say that it
is not enough to contain Communism.
We must actively interveneto see and I
quote here a Reagan law, to see that
xdeologicplly congenial regimes are esta-
bnh)eds a‘ll over the world because oply
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ideologically congenial 'regimes assure
American security. ,Jt means that if a
particular Govérnment—and this s
point—if a particular Government in any
part of the world and particularly in a
developed world does not toe the line,
then Americans will interfere. The pur-
pose of the rapid deployment force under
the Central Command which is in the
Indian Ocean is not to confront the
States. The purpose of the rapid deploy-
ment force is to put a threat, a military
threat, to all the regimes in Indian Ocean
itself that they will not abide, will not
subserve, the American designs.

This is, as I said, just the beginning of
a situation which is created. About 2,500

" tanks of Israel are at this moment massed

on the Golan Heights and it will be
nobody’s surprise if this attack on Libya
is just a green signal for Israel to attack
Syria. Today Libya, tomorrow Syria, the
two major opponents of the Rsagan
Administration and American imperialistic
designs in that area.

So, this is the position end we will
not be surprised if soon Israel attacks
Syria through the Golan Heights. The
incursions on Lebanon are in the mean-
while continuing.

We have to be careful of the situation
that is created. This is a situation, in
whatever language it is clothed; it is the
same situation, is the same attitude, which
we hav: seen being followed and put
forward by the Western powers in the 16th
century, is the doctrine of world
domination. What Americans are doing

_today is imperialism in its most cruel form,

in all disregard of the so called human
rights about which we talk so much of
individuals and peoples of the developing
countries and of the so called third
world.

Now, in this context, there is really
not much that we can do against the State
terrorism—may T repeat it 2—bacause the
attack on Tripoli, for instance, was not
against military installations alone. Civilian
installations were attacked. Diplomatic
Enclave was attacked. The French
The Iranian Embassy

was hit. Family members of Col. Gaddafi
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were killed and, "therefore, if this is not
_terrorism, then what it is.

All we can do in this context is to
build opinion. We are talking about a
resolution to be brought in this House.
Let us talk as Members of Parliament to
the Members of the American Senate. Let
us talk to the Members.of the House of
Representatives because they are the
representatives of the people of America
and let us bring to their notice our
feelings. Let us bring to their notice that
there is another picture, which is a picture
which is not presented by Mr. Reagan
and his accoyids. Let us communicate
with them in the interests of world peace
and security.

It is also important that we must
express moral support to the people in
the Middle East to the Arab World. We
have been saying here again and again
that what is important today for the
solution of the problems in that area is the
question of Arab unity. The difficulty is
that Arabs are disunited. And that is the
belief of Mr. Reagan. The belief is
precisely this that the Arabs are not
supporting Col. Gaddafi and, therefore, he
will have easy time in building opinion in
that area. One good side of this reckless
action has been that the entire Arab
World alone and the other countries of
the world have united themselves in
unequivocally condemning the United
States aggression. We must lend our
moral support to the people of Libya and
Syria and to those who are fighting this
imperialism and to those who want to
decide things for themselves and who do
not want to be dominated by anybody.
much less by those with imperialist, clear-
cut designs, as the present Reagan
Administration. There is an unfortunate
side, a tragic side to this entire affair.
That is the reports that are coming that
Libya was made a testing ground of the
latest weapons by the United States. FI1II
attacked Libya and F III is one of the
latest aircraft just next to the strategic
bomber. It is an aircraft which is fully
automated with electronic devices, with
"nuclear capabilities and which can hit even

during the night any target without any
W mihiVikyr awith, a differanca of nat mnre
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than 5 metres. These were used for the
first time in Libya. Just for testing and
Libya was a testing ground for their
weapons and also to see what is the
reaction of the Soviet Surface-to-air
missiles SA-5. This is the way we are
going. :

All that one can say at this stage is
that the regional understanding among the
countries of the Third world must grow
and movements such as SAARC must be
strengthened. We must settle our diffe-
rences and this is the only way in which
all the countries of this region, all the
countries of the third world will grow.
Let ‘us say so that we will not allow
imperialism to prevail, The imperialists
will not pass. The people of the world,
the peace-loving people of the world, the
people of developing countries will join
together to remember their sufferings and
will say that the domination and the
oppression through which they went
through will never repeat again. We will
see lo it.

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : This august House
is discussing a serious issue; that is the
attack by US imperialists on the peace.
loving people of Libya. My Party and
myself express solidarity with all the
members of the House and the views
expressed yesterday by the hon. Prime
Minister and the hon. Foreign Minister on
the issue. ‘

My Party derives light through the
teachings of the great Guru, Guru Nanak
Devji who taught us the philosophy of
Live and Let Live. That is the philosophy
of co-existence. This threat, this attack,
these inhuman activities by the US is a
serious threat to the ideology of co-exis-
tence and the philosophy of Live and Let
Live. So I strongly condemn the attack
by the US on Libya.

This aggression is the reflection of the
policies of imperialism, Though imperia-
lism is dying, though imperialism has been
defeated throughout the world by the
brave fighting forces of civil . liberties, by
the forces of independence and by the -
forces of liberation throughout the world,
tha Tinitad States vét want to dictate its
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terms to the peace-loving people of the
world at gun-point. It should not be
allowed. Not a single person who has
got some self-respect will allow such
policies to go.

I am utterly surprised when the US
says ‘I have been compelled to adopt this
measure because Libya is supporting
terrorists. Libya is helping terrorists and
Libya has sent certain terrorists to Berlin
and certain solid proof is there.”” But
through you can I ask these people, can I
ask the US, *“Has it got any moral
authority to speak 7"’

18.00 hrs.

Is not that country. herself instigating
terrorists to destabilise my country and my
province ? I fail to understand how
America says that though every-day we
have to defend in this way or that way
because we have to defend the attack
when it is made against a total community.
1 want to put my request before the House
that let us be one in isolating the bad
people, Let us isolate those who indulge
in such bad activities. Now the U.S. says
«“We justify it to teach a lesson to those
who instigate the 1errorists indirectly.”
The U.S. is not only giving direct support
in ber country to the terrorists but also
supporting and giving training to the
terrorists. Tomorrow, if there is a strong
voice in this country that let this country
teach a lesson to that neighbouring country
who is supporting the terrorists, then what
will be the reaction of the U.S? 1Itisa
very serious matter. I strongly stand
with the people of India, the hon. Mem-
bers of this House in condemming the evil
designs of the U.S.

SHRI BIPIN PAL DAS (Tezpur):
Mr. Deputy Speaker, Sir, at the outset I
congratulate the Prime Minister and the
Government of India for the very bold
stand they have taken on this issue, What
the Americans have done undoubtedly is
most outrageous, heinous and unpardon-
able crime. 1Itis a naked aggression of
the worst type that we have seen, not only
an attack on Libya alone, Let us not
misunderstand it. Let us not minimise it.
It is not an attack on Libya alone. It is
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an attack on the entire third world. It is
an attack on the entire non-aligned
movement, It is an #tack on the U.N,
system itself, It is an attack on inter-
national morality, Therefore, it is not a
question that the American committed the
aggression on Libya alone. We have to
take a total picture of it, and the global
designs of America, It is most shameful
for a Super-power and a Member of the
Security Council to attack such a small
nation like Libya. And why ? I shall
come to that the U.S. has forgotten. They
have to be reminded. They have forgotten
the discomfiture and humiliation suffered
in Vietnam, Cuba, Angola, Nicaragua and
so on. Everywhere they have been
bhumiliated. They will be humiliated again?
Because of What ? It is not the atom
bomb or. the nuclear bomb which ultima-
tely triumphs or wins. It is the people’s
will to fight for freedom which exists in
all honourable human beings, that alone
wins the war. And that is why we have
seen some shining examples in the recent
history of the world. They should learn
from their own experience that this
determination of the people, the urge for
freedom, however small the country may
be, is much more powerful than all the
weapons that the U.S. or any other
country may possess. They have no
excuse to justify this action that they have
commilted. Now, the question is what is
the motivation 2 Why have they done it?
In my opinion, we can think of three
motivations. Firstly, they want to teach
a lesson to Libya because Libya pushed
them out financially and their capital,
That insult they could not swallow, and
they want to teach a lesson to Libya. The
second one is, they want, by this kind of
action, to intimidate, terrorise and brow-
beat the entire third world, the Non-
Aligned Movement, into submission, a
meek submission. This is a very major
cause and this must be taken note of very
seriously, This is not a singular action,
or an isolated action. By this action they
give notice to everybody in the world, to
all small nations, the entire third world
and the Non-Aligned Movement : *‘Look,
my dear boys; if you misbehave, we shall
bomb your palace and buildings and also
the clvilian population’.  And that is
what they have done. Thirdly, they want
to re-establish the dominant position in
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:the Mediterranean region. In that region,
. Col. Gaddafi happens to be a thorn in the
flesh cand, therefore, this man must 'be
‘thrown out. The Americans have proved
to be not only the leader of  international
terrorism but they have also proved to be
the leader of international gangsterism..,.

SHRI SOMNATH CHATTERJEE :
"The Reagan Administration.

'SHRI BIPIN PAL DAS: By that I
mean ‘Reagan Administration’. When I
say ‘Americans’, I mean the American
Government, the American Administration;
I do not mean the people.

They have said that they have done it
because Libya became a seat of interna-
tional terrorism. But who has appointed
‘them as the international policemen ? If
there is any body to combat international
terrorism, that is the UNO, the Security
Council. Nobody has appointed America
as the international policemen to deal
with international terrorism in any part of
the world. Who are they to talk about
terrorism ? As some hon. Members have
said, when they have Schools recognised
by law where terrorists are trained and
these terrorists go all over the world, in-
cluding this country, and create conditions
of destabilisation, who are they to talk
about terrorism on the part of Libya ?
They have absolutely no moral -ground to
talk about it. The UNO must take up
this matter immediately and take the USA
to task. In any case, it is the duty of
the UNO to see that such aggressive
actions are not repeated. 1If the UNO is
to survive, they must assert here and now,
by all means, whatever means possible, at
their command.

The Non-Aligned Movement cannot sit
idle.  We are proud, we are very happy,
that the Chairman of the Non-Aligned
Movement has taken a very bold step and
given a guide to the entire Movement.
But that is not enough. 1t is for the ent-
ire Movement now, all the members of the
Non-Aligned Movement, to see that.no-
body can. go scotfree by attacking one.of
their members in this manger. Public
opinion has to be created throughout the
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-woerld, ineluding “America, - particulsrly in
‘non-aligned countries -and also in other

covntries, so-that ‘by force of public opi-
nion such actions can be prevented.

I now come to the last point. We in
India cannot take this incident as an isola-
ted, distant incident. We must take a
serious notice of this. Apart from theo-
retical considerations or analytical consi-
derations, we have not forgotten what
happened in 1971.

1 know some details; but I.have no
time to tell the House or I can disclose
anything. But everybody knows what
happened when the 7th Fleet was advanc-
ing towards Chittagong. Today I remem-
ber Smt. Indira Gandhi, a great leader—
not only a political leader, I call her a
military leader also. Everybody was ner-
vous. Mr. Somnath Chatterjee, I don't
know whether you were here or not.

SHRI SOMNATH CHATTERIEE:
Yes, Yes.

SHRI BIPIN PAL DAS : Everybody
was nervous and shaking in the Central
Hall. I do not name them. All Jeaders,
Congress, Opposition, everybody was ner-
vous, when the 7th Fleet was advancing.
But one person was sitting in this Parlia-
ment House, firm and determined knowing
her mind quite well and that was Smt.
Indira Gandhi.

May I refer to the proceedings of this
House 7" I was not a Member here. When
Members were shoutipng saying, what shall
we do, what is the Government's policy,
the 7th F'eet is coming, the world war is
coming, what shall we do,..

PROF. MADHU DANDAVATE: No-
bedy was nervous.

SHMRI ‘BIPIN PAL DAS: 'Yes, I
will tyrn out the proceedings of the Lok
Sabha and I will show you what happened
and what ‘Mr. Raj:Bahadur, the then Par-
hamentary affairs Minister had ‘to sey.
Anyway, apart from that, ‘it was the gui-
dance...

- SHRI S. JAIRAL REPDY ; Concern
is not the swme as fear,
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SHRI BIPIN'PAL DAS : Why don't
you-accept a fact as & fact? I am not
bringing politics here. 1 am speaking
only facts,

PROF. MADHU DANDAYATE : In
your anxiety to describe someone as coura-
geous, you need not consider the entire
House as coward. That is all that I want
to-tell you.

SHRI BIYIN PAL DAS ; 1 did not
say coward. The entire House was worri-
ed. Everybody was worried about what
was going to happen. I was worried, my
party was worried.

1 have now evidence at my disposal to
show that she was the only person who
was not worried. She did what she want-
ed 10 do on 16th December 1971 when
Dheaka was capured and the 7th Fleet had
to'go back before reaching Chittagong.
That is what happened.

Therefore, this incident is there for us
as practical experience. What is happen-
ing in Libya today may happen to any
other country tomorrow. Therefore, we
camnot sit idle and be complacent.

Lastly, we are living in a dangerous
word. We have to learn to live dange-
rously in a dangerous world. There isa
saying that in a dangerous world you
maost learn to live dangerousty. We cannot
take any chanee and we will have to pre-
pare ourselves accordingly.

SHRI DINESH: GOSWAMI (Guwa-
hati) : Mr. Deputy Speaker Sir : While
initiating this debate Mr. Dandavate point~
ed out that there are very rare occasions
when this House, inspite of its differences
in perceptions on various national and
interpnational . situations; speaks in one
voice as has- been done today to con-
demo the dastardly attack on Libya.

I believe that there is anothér aspect
and thst is that this House has always
been very careful while making observa-
tions against another Administration. We
have beéwn always cautious, wé have been
carefolind we hdve always been restraint
in expressing -the cellective views. But
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never before hdve I come across such
strong:views being expressed by all sections:

of this House and by all the Members, as -

has.been done today. in this case. This

adeguately. expresses the feeling of this
House. Even though
have been expressed, we feel Lhat we have
not sxpressed Our views - adequately be-

_cause we are short of words,

strongest words

We strongly condemn this aggression .

beeause, as has been pointed by a number
of .. speakers - carlier, the attack
on Libya is not only an attack on the
territorial. integrity of Libya; but it
is an attack on the non-aligned
movement and it is a challenge
to the peace loving people of the world.

At a time when the world is virtually on a
brink of precipice and at a time when the
nuclear catastrophe may appear a reality
on the horizon at any poiat of time this
attack -on Libya can be compared only to
the act of a lunatic who plays with fire in
thatched houses in a dusty and windy day,

And what are the pretexts ? Earlier
also the American administration interve-
ned .in number of countries but some sort
of - pretexts were made. What type of pre-
text has been advanced this time. It is that
Libya has harboured or Col. Gaddafi has
been instrumental in some terrorist acti-
vities. in West Berlin and so0 forth. Even
that is not shared by the allies of America.
West Germany has doubted that state-
ment, Dutch Government has not accept-
ed this statement. So also France, They
have not perm.tited the United States to
use. their territory for fuelling purpose or
other purposes.

Sir, if this pretext is allowed to be a
ground for attacking another country,
then no country in this world will be safe,
because any country can be attacked on
this pretext, I mean that that country is
harbouring terrorists or is instrumental to
terrorist activities. As has been pointed
out by Shri R&moowalia, it is America
which has been instrumental in aiding and
abétting the terrorists across our bors
ders, Of course, it is true that America
has never been short of pretexts right
from Vietnam to Chlle, now Nicaragua &
also in their aggression on fromtiine States -
of Africs. On one pretext or another
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the American administration is flouting
the world opinion. Three grounds have
been stated by the previous speaker for
the aggression. May be there is the fourth
ground also, namely, Presidential elections
in America. Mr. Reagan himself may
like to project himself to the American
people as the cow boy hero in the type in
which he acted during his filmy days.
One can imagine the danger inherent in
such a situation where one attacks another
country to fulfil his own domestic political
ends of winning an election in the presi-
dential election which is only a few months
away.

Sir, we strongly condemn Mrs. That-
cher for giving her support when France
and other countries decided not to give
their support. May we point out to Mrs.
Thatcher that world public opinion
and international pubtic  opinion
be capable of throwing away might-
iest leaders. When the bomb  was
thrown at Egypt Anthony Eden had
to go because of international public opi-
nion and today the situation that we see
in Libya and Mediterranean is worse than
the situation when the Egypt crisis was
there.

Everybody in this House has condemn-
ed Reagan. No words can probably
describe him. 1 am sure that if 1T
am adequately to describe him then
you will not permit those words
to go into the record. But I do
not think that it is only the individuality
of Reagan that counts. Itis the Ameri-
can administrations approach to the inter-
national problems in the last few decades
has been in one particular direction. They
do not want third world countries to grow
and assert their independence and play
their role in the international affairs. I
believe in this context it is important that
the third world countries, the
non-aligned  countries stand together
as one. It is important today, Sir, when
America is trying to weaken United Na-
tions that we should see that all our efforts
get directed to the need that United Na-
tions is strengthened further to play its
rightful  role in the manner that we want.

" Im faet, a point was made last time that
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United States is talking of cutting down
its contribution to United Nations. I
think the Non-Aligned Nations should
stand up and say today that if the United
States of America cut their own con‘ribu-
tion to the United Nations or to its diffe-
rent Bodies, then the Non-Aligned Natioas
of the Third World will make up that loss
by their own contribution for the cause of
the world peace. They should say ‘‘we
will suffer in  our domestic economy if
necessity so arises.®’

Sir, the Ministerial Conference of the
Non-Aligned Bureau has taken place at
this crucial juncture and I am sure that
the deliberations will help in easing the
situation.  As has been pointed out to us,
in America, today, there is a very sirong
public opinion against the mad arms race.
The Six-Nation gave a call for moratorium.
The Soviet Union responded. The United
States of America, unfortunately, did not
respond. But they have virtually frustra-
ted all the efforts of disarmament. If the
voting pattern of the United Nations is of
any indication, whenever the univ rsal
public opinion brought resolution for edis-
armament, for doing away the mad arms
race or stock piling of nuclear weapons or
nuclear proliferation, it 1s the United State
of America’s vote which has gone against
the universal public opinion. I believe that
it is high time that this House must appeal
to the people of America, which has the
greatest democratic tradition, to divorce
themselves from the decision, the policy
decision, that has been taken by the Rea-
gan Administration and raise their own
voices against this diabolic and dastardly
aggression of Administration, which may .
ultimately lead to the annihilation of the
whole mankind and the world. I am sure
that this call from our Parliament will
have response from other Parliaments and
peace-loving people, and in spite of the
mighty power of the Reagan Administra-
tion.the Administration will perhaps colla-
pse in the hands of the world public opi-
nion. The mighty Reagan Administration
shall have to bow down to the peace
efforts of the people of the world,

SHRI SHARAD DIGHE (Bombay
North Central) : Mr. Deputy-Speaker,
Sir, first of all, I congratulate the hon,
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Members, Prof. Madhu Dandavate and
Mr. Indrajit Gupta for having raised this
discussion on the External Affairs Minister
for statement regarding the bombing of
Tripoli and Benghazi. 1 also heartily
welcome the statement that was made by
the External Affairs Minister on 15th
April 1986, in which he has unequivocally
condemned the aggression against the
sovereignty and territorial integrity of
Libya. He has a'so urged that no precipi-
tative action should bz taken. Further,
he has stated that immediate steps should
be taken to defuse th: situation for inter.
national world peace. What is further
significant is that, as far as the statement
made by the Prime Minister as the Chair-
man of the Non-Aligned Movement, is
concerned, a very significant addition has
been made in the last sentence, that is,
““The Non-Aligned Movement extends its
firm support and soiidarity to Libya at this
critical hour’. Now, this firm support and
solidarity to Libya is also nccessary at this
critical hour.

Now, as I was saying, this altack is
more serious because the bombing has been
done of the Palace, the residential quarters
also in which one of the members of Col.
Gaddafi’'s family has been reported to have
died. So, if I say that the real attempt
in this bombing was also to murder Col.
Gaddafi, then it may not be an exaggera-
tion. I would also like to condemn the
Great Britain equally as the United States
of America because the Great Britain had
not kept up its promise which was given
by the Prime Minister of that country that
they would not allow to use their air-
base. If that promise had been kept and
if no cooperation was extended to the
United States, perhaps this bombing could
bave been avoided. Not only they coopera-
ted, but it has also been fully justified by
the Prime Minister of United Kingdom by
saying that it was within their inherent
right of self-defence. In this situation,
even the United Kingdom also deserves to
be condemned as far as this incident is
concerned.

The Reagan administration has also
become so arrogant that while justifying
this bombing President Reagan has said
‘““We have done, we had to do, and if
necessary, we will do it again.”” This is
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the arrogant statement made by the Presi-
dent of the United State. This is very
serious.

Thist attack was made, according to
Presiden Reagan, because there had been
direct, precise and irrefutable evidence of
Libyan involvement in the recent bombing
of the West Berlin night club, 1f that is
so, it is the duty of President Reagan to
share with the world as to what is the
irrefutable evidence which is in their
possession, otherwise these allegations bad
already been denied by the Libyan Govern-
ment, They had declared that they had
“no relationship with the clajms’’® made
by US linking it to recent terrorist attack.
Not only that, the Libya's Foreign
Ministry had also said that all terrorist
operations, hijacking aeroplanes and
murder of innocents had nothing to do
with Libya. In view of these facts, if
there was any positive evidence with the
President of the United States, he shouid
share that information with the world.
Only then he could say that because of
this this bombing had been done.

Secondly, even assuming that he had
got any cvidence, that would not justify
the bombing of the country only because
he feels that terrorists have been trained
there. That point has been fully developed
by other speakers and 1 would not go into
that question within the short time.

According to me, the real purpose, as
has been stated by some of the earlier
speakers, is to attack the small countries,
really speaking the countries which are in
the non-aligned movement, It was specially
so, because Col. Gaddafi was extending his
solidarity and lion-hearted support to the
national liberation movement of South
Africa, Namibia, Palestine and to the
regimes of Afghanistan, Kampuchea etc.
Because of this political stand, they wanted
to punish him. That was the real purpose
behind this according to me.

This is not the first instance. On 25th
March three vessels of the US Sixth Fleet
crossed Col. Gaddafi’s ‘Line of deaih’ off
the Gulif of Sidra and fired on four Libyan
boats. At that time also, the Washington
Post, their popular newspaper, had speci-
fically stated that President Reagan wanied
to harass Gaddafi and destabilise his
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regime and, therefore, that attack was
made. Therefore, it is very clear asto
.the real purpose of these attacks,

1 would like only to put before this
House two or three main points which
arise out of this attack. Firstly, that it is
pot only a menace to the security of the
small countries, but it has also demons-
trated the real purpose in establishing
military outposts. Upto now, USA was
justifying rilitary outposts here on other
grounds. And they were posing that it
was not a threat to other countries. But
pow it is specifically demonstrated that
they use the other outposts only for attack-
ing the small countries. This is one point
that has been demonstrated by them now.
The second point is this. Uuto now, US
preferred covert action against those
countries which were notin their camp.
Now in this case, they did not merely
attempt to destabilise or dislodge a govern-
ment by other means which they used to
do in other countries. But oow they
have directly attacked and left that covert
policy which they were following upto now.
These are very serious things which have
came up on the surface now. As far as
this question is concerned, serious note
has to be taken by the small countries,
especially the developing countries and the
non-aligned countries. And solidarity
must be shown, as has been shown by the
statement of the NAM, to Gaddafi and
Libya from this point of view. With these
words, 1 again welcome the statement of
the Government and the Statement of the
Chairman of the Non-aligned Movement
also.

SHRI INDRAJIT GUPTA (Basirhat) :
Mr, Deputy Speaker, Sir, the intentions
and designs of the United States Adminis-
tration have been so devastatingly exposed
through this flagrant aggression that has
been committed against Libya that at least
in my living memory, I do not think this
Howse . has ever spoken with such a
common united voice before, on any issue.
1 wm very proud of the fact that.the Indian
Parliament is able today to stand up before

tha. . world . and declare in abselutely un-

equivocal terms its.indignation, its cordem-
nation.and its resolve to see that in fature
theuresistance by all the third world
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countries and all freedom loving . peoples -
throughout the world to these expansionist
and . aggressive . designs is  going. to be -
redoubled.:

I must say one thing . Sir. This is, of
course, a coincidence or a quirk of history
that this aggression has taken place just
at the time when the Bureau of the Non«.
Aligned Movement happened to be meeting .
not very far from this building itself. Those
represontatives . who have come there as
our honoured -guests at the moment in .
this country - are seized of this problem..
They have spoken out yesterday Before -
their Session concludes, I am sure . they
will take some further decisions in this
matter. And it is good that just at the:
time when they are here, present on our
soil as. our guests, they shouid also be
satisfied that the representatives of the
Indian people express the will of the
people of Indis. We are talking conti-
nuously about small countries and all that,
but we are not a small country, we are a
very big country, but we are also part of
that community of nations, non-aligned
nations and developing nations, whom
they represent and in fact we are the
Chairman of NAM at the moment, and
they should be reassured by the voice of
this Parliament that we are representing
the unanimous will of the people of this
country.

1 would request Sir that whatever Res-
olution we adopt—I think we are going
to adopt a Resolution, & if it is moved by
the Chair, it will be more appropriate--that
Resolution may kindly be forwarded with
an appropriate covering letter to the Uni-
ted States Congress so that from one
Parliament to another we can make known
our views. We know .that there are forces,:
not dominant but still quite strong forces
within the United States Congrass forces
within the United States Congress who
are also in their own way trying to put.up
some resistance to the mmad designs of - the .
Reagan Administration, as we have seea
recently in their refusal to vote the huge
amount of funds which he was demanding
openly in order to arm and equip the
Contras-in Nicaragua, So they are also
trying to struggie in their own way, but 1
must-ssy that this struggle is going to be
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.a.very dificult struggle. I would not ‘like
40. under-estimate-the -impact of .kind - of
jiegoistic propaganda which unfortunately
s still . quite siroag in -seme of these
countries. If you read..the  next—the full
Aext—of President Reagan's broadcast,
which he made just when the attack was
launched, broadcast address to the Amer:-
can people—you can:see how he is trying
‘to arouse the jipgoistic sentiments and
passions ameng his own people, not - only
by attacking Gaddafi as the arch villain of
the peace.but by assuring them every singie
man, women & child—whenever anywhere
in the whole world any evil force or . evil
person lays a single finger on - anyone of
you, [ am here—Ronald Reagan to look
after you and rest assured that we will
come down with heavy bhand. I know
Margaret Thatcher at the time of the
Falkland war, was successful in raising
jingoistic sentiments among the British
public and it paid off dividends to her "in
the subsequent eloction very much. So
don’t let us under-estimate.

18.36 hrs.
[MR. SPEAKER in the chair]

My friend Prof. Swell was very hope-
ful that the day is not  far off perhaps
when the Ameri:an people realise that
they are n the grip of Mr. Reagan and
they w.ll see to it that he is removed
from the scene but it is not so easy. It ts
not a question of an individual as it has
been stated here, you see in the days of
President Nixon orin the days of Lyndon
Johnson, we know what the Americans
were doing 1n Vietnam. It is a policy of a
certain imperialist force and it does not
change very much, the nuances may cha-
nge, the style of functioning may change
with individual Presidents and their per-
sonalit'es, but the basic line does not
change. And Lyndon Johnson, we know
under the filmisiest of pretexts ordered
the American Air forces to bomb Laos,
which was not engaged in that War at
all, because, he said that Vietnamese for-
ces were operating through Laos and they
were finding sanctuary in the territory of
Laos. And many years later it was proved
that the whole thing was a complete hoax.
But ‘a ‘poor, weak, defenceless country
like Laos was bombed mercilessly “by the
“Americans at that time, Later on a story
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was concocted that the Vietnamese had
attacked U.S. vessels in the Guif of Ton-
kin—a very famous incident which was
made an excuse for another big offensive
by the Americans. And many years later,
it was found out that it is a totally con-
cocted story, There was no truth in it at
all. And similar thing is sought to be con-
cocted now on the basis of alleged compli~
city of the Libian regime with these terro-
rists who are operating. Of course we
are against terrorism. We must be against
terrorism always, whoever is responsible
for it, whether it is a individual or whe-
ther it is a State. But you cannot get
away like that without any proof or evi-
dence or anything just saying that .the
two incidents have taken place or .three
incidents have taken place in Europe,
Therefore Gaddafi must be held responsi-
ble. Therefore this huge armada of nuce
Jear sub-marines and aircraft carriers and
everything is moved into the mediterra-
nean just to launch a terrific attack on
this country.

MR. SPEAKER : Find a net where
the noose can be fitted.

SHRI INDRAJIT GUPTA : Anyway
we have to demand also. I hope the
Non-aligned Moeeting will demand that
this huge armada of ships and aircraft
carriers and nuclear sub-marines who are
off the Coast of Libya, are they to re-
main there ? What is to happen ? They
want to turn the Mediterranean into  an
Amaerican lake. The Soviets had proposed
that all the Navies should be withdrawn
from the Mediterranean. They don’t agree
to that aad they moved in this huge -fleet.
They are armed with such lethal types of
weapons, but now they may not immedia-
tely attack Libya again in u day or two, I
do not know, anything may happen. But
what will happen ? Will ‘this fleet remain
there—off the coast—intimidating every-
body ? And the irony of it is that .on the
Northern shore of the Maediterranean
where all the United States bases :are—
in Portugal, in Spain, in France, in Italy,
in Greece—where it i3 30 easy to come
across the Meditesranean within - striking
distance of Libya, -he conld not find a
single place from which those Govern-
ments would allow those bases 'to be
used, The Air force had to comw - all the
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way from the United Kingdom, flying for
thousands of miles around, making a big
detour to reach the targets in Libya.

Somebody said here that Margaret
Thatcher is known as the Iron Lady. But
iron sometimes melts. Unfortunately, we
could not melt her very much during the
Commonwealth Conference in The Baha-
mas, on the South African question. She
did not melt there. She remained, show-
ing her mettle as the iron lady very much.
But the Opposition leader in the House
of Commons has said that when Mr. Rea-
gan asks her to jump, her reply is: -‘All
right; but how many feet do you want me
to jump 2’ This is how iron is melting
there. And she has said only two days ago
that the bases in the United Kingdom
would not be used for such purposes. We
are also her colleagues in the Common-
wealth. (Interruption)

So, I will say one thing here : this
statement which was made here on behalf
of the Government yesterday by the Mini-
ster of External Affairs summed up three
reasons for our condemning the aggre-
ssion: firstly, it is in toial disregard of
international law; secondly, it is a clear
act of aggression against the sovereignty
and territorial integrity of Libya, and
thirdly, it places the regional security and
international peace in grave jenpardy.
These are all very unexceptionable—the
grounds which have been given. To these
should be added, the fact that it repre-
sents a grave danger to the non-aligned
movement. a challenge to the conscience
of the non-aligned movement —this attack
that has taken place. It is a challenge, of
course, to the United Nations also. It is
a slap in the face, as one Minister in
Holland has said, for the European
Community also. But we are more bothe-
red about the fact that it is a direct cha-
llenge to the non-aligned movement and,
therefore, I would say this. I do not want
now to repeat all the things that have
been said here, I wili just finish by saying
1 or 2 points only; The NAM and its
Chairman have spoken up loud and
clear; and they should continue
to speak loud and clear. be
cause they should have the confidence
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that all patriotic and anti-imperialist peo-
ple throughout the world will support
that. I say this because, as it has been
pointed out here, this attack against Libya
has been planned and prepared for, for a
long, long time. Tt is not something which
has suddenly developed. My one coms-
plaint is —you can call it a complaint or
anything I do not know what to say—
that these incidents are showing that if
you take a very mild stand from the beg-
inning. you are perhaps not able to corr-
ectly assess the potential danger of it.
Then, by taking a very mild kind oi stand
in the beginning, these hawks who are
sitting in the Pentagon  only become
more aggressive and more encouraged.

What was going on ecarlier 7 In 1980,
the U.S. expelled all Libyan diplomats
from the United States. In 1982, an em-
bargo was placed on the purchases of
Libyan oil. In 1983, of course, Libya it-
self nationalized about 709% of its oil
industry, thereby hitting the interests of
Western oil companies. Then in 1983, two
Libyan planes were shot down off the
coasts of Libya. They were patrolling
along the coast. They were shot down.
In 1985, Libyan officials who work at
the U.N. headquarters were refused entry
by the U.S. authoritics; they were not
allowed to function from the U.N. head-
quarters. There was a total severance of
economic reclations with Libya. All the
bank accounts in the U.S. were frozens,
i.e. of Libyans. One thousand U.S. citi-
zens workinz in Libya were asked to
come home. Most of them refused to de
so, of course. Then in March 1986, U.S.
Fleet deliberately, cold-bloodedly crossed
what Gaddafi has called the Line of Death
in the Gulf of Sidhira, and then for five
days, 200 sorties or more were flown by
U.S. bombers destroying many installa-
tions, ships, small boats and vessels off
the Libyan coast.

1 am saying that (hroughout this
period, if the non-aligned movement had
spoken up, or reacted a little more strong-
ly, then perhaps...because you see, the
sovereign right of non-aligned countries
to determine their own policies, domestic
policies and international policies, is being
challenged; challonged with bombs, chall-
enged with guns, Tbercforg, we must a3sess
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FHWX of the situation today. About terro-
cism, I do not want to say anything be-
cause most memters here have spoken
about it. The arch terrorist is described
others as terrorists, You see this is the
‘whale point Coming to Israel, the crea-
_tion of the United States Government, I
do aot kmow, bow many incidents of
terrorism can be brought against Israel
whlch they have been doing for years
mgclher But about them, President Rea-
gan has no word to say.

We are supporters of the PLO and
SWAPO because they are fighting still for
independence. They do carry out armed
activity. But do we put those armed acti-
vities on the same par as that of terro-
rism ? Can we do it ? We cannot do it;
and certainly they do not justify by the
counter measures by Israel or by the
South Africans, as they are doing in the
southern part of Africa. And now chickens
come home to roost; now we find Jaye-
wardene in the name of fighting terrorism
is bringing the same Israel agency, British
agency and other agencies there into his
country. So, I think T know about it very
well. Recently, the American movie
industry and the American television

industry has been projecting a figure
called ‘Rambow’. T donot know if you
have had the fortune to see him. I have

read about him. Rambow, tough Ameri-
can hero, who is shooting from the hill
and finishing off all coloused people,
Negros and others—what do they call
him,—who tried to challenge the United
States’ might; and nobody can stand in
front of him; he is an expert with ali
weapons; and he knows Karate and he
can kill anybody and finish off everybody.
So, Rambow-—Reagan have appeared on
the scene now with all their aircraft carri-
ers and missilies and all that, This is the
embodiment of the threat that we are
facing. I would only say that since now
we have at least awakened up to the rea-
lity of the situation, I would respectfully
advise the Prime Minister, if I may have
- the presumption to do so, that in the
light of these revelations that are going
on now at least let us be a little more
careful in reviewing our relations with the
United States of America. I do not say,
cut off relations with them. Obviously,
you cannot do that. We are also a big
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country; we are not so weak; neverthe-
Jess, in all these economlc thxngs, m all
these high technology areas, even arml
‘aid and all that, that we are now very
hopeful of getting from them, please be a
little more careful, be caut:ous about
these chaps.

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : I bave clarified that
myself; and the Minister of State for
Defence has also clanﬁed ita number of
times.

SHRI INDRAJIT GUPTA : There gre
certain spheres in which they are trymg
to push you in. If you resists that I wlll
be very happy. They are trying to sell us
some arms.

SHRI RAJIV GANDHI : We will be
also happy.

PROF. MADHU DANDAVATE :
He only says that we should be at an
-arm’s length.

MR. SPEAKER : We will keep them
away,

SHRIINDRAIJIT GUPTA : There is a
big propaganda barrage being launched
with the help of millions of dollars to
make black look like white. This is going
on throughout the world. American pro-
paganda machine is very very powerful
and it tries to influence the Press .of
other countries also; and we should be
exteremely vigilant and careful. And there-
fore I will say that we should not be at
all surprised to see that the stand of the
United States was completely negatived
on the question of this moratorium on
nuclear test which was proposed and
which is still being proposed by six Nati-
ons headed by our Chairman of the
NAM here. The response was totally nega-
tive and they started again having their nu-
clear tests and it is nothing surprising; we
are not surprised that they do not respond
to the appeal of the Six Nations; was are
not surprised about the attitude they take
towards the whole Indian ocean question
and go on obstructing any attempt to have
that Conference on the Indian Zone ques.
tion. So,they are consistent;I don’t see any
inconsistency in their stand at all; incon-
sistency bas only occurred sometime in the
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attitude of other countries who can be
pressurised or get themselves fooled for
some time by their sweet talk and may be
by their dollars.

I have nothing more to say. We are,
of corse, one, the entire Parliament and
the country and everybody is one on this
guestion, Let us speak with one voice to
the people in our own country also.
And let us rouse and mobilise people out-
side this House. It is not enough if only
a few elected Members do it. You see,
here also, how many people are present ?
Then, I saw many people went out to the
Americen Embassy, Yesterday.

PROF, MADHU DANDAVATE : They
have gone to mobilise people.

SHRI INDRAJIT GUPTA : Letus
mobilise the people outside also. Let there
be some big rallies and demonstration in
the country, so that the Americans under-
stand the sentiments of the Indian people,
and the are forced to withdraw, vacate
this kind of aggression which they have
committed so blatantly,

MR. SPEAKER : Shri Brajamohan
Mohanty.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Mr, Speaker, Sir. at the outset, 1
have to place before this House that the
motives of the United Siates of America
are well known. This type of episode is
not new. During the last fifty years of this
century, at least two hundred coups have
taken place and out of them seventy have
been engineered by the C.1.A. So, this is
not new. And, I have not been surprised
at what has been done by the United
States of America. The policy is very
straight. Their policy is to gain bargain-
ing power, with strength and for negotia-
ting from the point of strength.

So far as this is ccncerned, it is not
the exercise of their right over the inter-
national waters, or that Libya is involved
in terrorism. That is not the real issue.
The real issue is, Gaddafi was not follow-
ing the policies of the United States
of America in West Asia. It is a
straight thing. So, somehow or other

APRIL 16, 1986

by US Aircraft 388

they have to bring a nation
them, and not only follow
want to make it survile,

to follow-
them, they

One thing, I want to tell you. So far
as Libya is concerned, no doubt, we con-
demn terrorism either national or inter-
natonal. No doubt, we do not aceept and
approve the stand of Libya in internatio-
nal waters. But that does not provoke,
that does not justify the United States of
America for armed intervention on that
massive scale, That is very important,

On thing, I want to remind the House
is that what has happened, or I want to
ask, isthe United States of America,
really against terrorism? I am afraid; they
are not. Our Prime Minister, when he
was the General Secretary of the All India
Congress Committee, he had categoricaliy
stated that bzhind the extremists in Punjab.
behind is terrorism, here in Punjab, the
U.S.A.’s hand is there. It is not there?

When the American Ambassador
(Interruptions)

sea

SHRI RAJIV GANDHI : I had also
pointed this out when I was in the U.S.A.
talking with the U.S. Government.

SHRI BRAJAMOHAN MOHANTY :
Initially you said it when you were the
General Secretary, and subsequently you
said it in the U.S.A.

When Mr. Chauban, carried on this
extremist activity in the United States of
America, Mr. Bernes, the Ambassador of
U.S.A. in India, justified bis activity.
And he justified it on the ground
that it is like Puerto Rico, this is a
national iiberation movement. He said,
«gimilarly, Khalistan movement is like
that.”” That is quite surprising,

My submission is, in the United King-
dom now also under Police protection the
Khalistan flag is being unfurled. They arc
under Police Protection. The extremists in
U.K. have been given Police protection.
Khalistan house is functioning there
helped and aided by the Government of
the United Kingdom.

AN HON.
States.

MEMBER : United
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SHRI BRAJAMOHAN MOHANTY :
- In spite of our protest no serious action
bas been taken by the United Kingdom
against these activities. In reply to a
question, the hon. Minister of External
Affairs said that we were unhappy that no
serious action had been taken by the
Government of U.K. against extremism.
Once upon a time certain political parties,
when it was alleged that Pakistan was
assisting, helping the extremists in Punjab,
did not agree with us. They said that Mrs.
Indira Gandhi was raising the bogey of
Pakistan for political reasons. Today, Mr.
Barnala repeatedly says that terrorists are
infiltrating into Punjab from Pakistan and
they are working as extremists and terro-
rists in Punjab. It is very clear that what
is being done in Pupjab has the tacit
support of the United States of America,
if not directly through CIA, At the same
time, it is heartening that all the political
parties and the people of India are united
to condemn the nacked aggression of
the United States of America. But all
the same, we should not forget that on
different occasions we have seriously dis-
agreed. There was the allegation that our
Non-Aligned Movement was tiliing—some-
times this side and sometimes that side.
But we have exhibited our differences.
Certain political leaders had gone to Paki-
stan 10 negotiate with the head of the
mi litary regime in Pakistan, Mr. Zia-ul-
Haq. This is our experience. The nation
is in crisis. At least for the unity and
integrity of this country let all of us be
united. I would remind the friends here
how the forces are working to destabilise
us, how some countries of the world are
conspiring to divide us. We must be very
careful about that.

About Non-Alignment Movement,
efforts should be made to keep all the
non-aligned countries united. May I know
the names of those countries which are
associated with NAM but are being assis-
ted by dangerous weapons and given eco-
nomic and financial aid by the United
States of America? How will they go with
you? Whenever there is a crisis, I am
afraid they will not be within the NAM,
Rather they will be used as instruments
in the destabilising game in different parts
of .the world by the United States of
America, There are some such counries;
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I do not want to mention their names. We
must be very very careful of them. .

So far as our hon. Prime Minister is
concerned, he has depicted the foreign
policy of India in one sentence only and
that is that India has neither any hege-
mony over any state nor any individual,
neither on nature nor on God. This is the
essence of the Indian foreign policy and
essence of Indian Constitution depicted in
one sentence. This is very nicely ex-
pressed by our Prime Minister. Let the
political parties and the people »f India
stand by it. We must defend the unity and
integrity of this country. We must stand
for peace. And we must resist all forces
which are working to de-stabilise and dis-
rupt the peace of the world. '

19.00 brs.

MR. SPEAKER : Now we have
got an important engagement for the
Foreign Minister himself. He has to host
a dinner in honour of the Foreign Mini-
sters and we have got still about......

(interruptions)

SHRI ABDUL RASHID KABULI :
Sir, my party has not been called.

MR. SPEAKER : The question is
only that the Foreign Minister has to go
and attend to that. But still National
Conference is there. Mr. Banatwala is
there. Enough has been said

(Interruptions)

-----

SHRI ABDUL RASHID KABUL] :
Only five minutes, Sir,.,...

(Interruptions)

There  will be misunderstanding
amongst our people also. They will
think that we have not taken any part.

MR. SPEAKER : What can 1 do
about 1t? I cannot create time. ...,
(Interruptions)

MR. SPEAKER : Well, I can give you
one minute. You can say that you associ=
ated with this,

SHRI ABDUL RASHID KABULI :
Give me five minutes, Sir.

MR. SPEAKER : Not five minuies,
1 can give you two minutes,
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{Translation]

SHRI ABDUL RASHID KABULT :
Mr. Speaker, Sir, the Presidgnt of
America Shri Regan has said in the last :

(Englisk]

Today we have done what we had to
do. If necessary, we will do it again.

[Translation]

~Then in the communique released by
the White House, he has said that -

(English]

This is an effort on our part to
prevent colonel Gaddafi from
making fufure attacks on us.
This is a self-defence move.

[Translation]

Mr. Speidker, Sir, I want to say that
this posture of America has hurt the
feelings of the entire world. Today, in
this Parliament, a united stand has been
taken by the Hon. Prime Minister, the
Government and the opposition and it is
the correct expression of our feelings.
Today, there is a great danger to the
entire world and this is so because the
USA is exhibiting her power by sending
her Sixth and Seventh Fleets sometime in
Gulf of Sidra and sometime in the Bay of
Bengal or Indian Ocean and is threaten-
ing small nations, particularly non-aligned
nations. I also want to say that today
the world is facing danger and the way
the atomic weapons have been stock-piled.
no one is in a position to combat them.
But the voice of India is quite powerful.
We are living in a very big country and
our Prime Minister should lay emphasis
on our policies. We should awaken the
opinion of the people of the world so that
we are able to face the manoeuvres of the
big powers.

Mr. Gaddafi has been charged with
helping and aiding terrorism. So far as
Gaddafi is concerned, the Prime Minister
has supported him and he has said in
appropriate words that we do not support
terrorism. Mr. Gaddafi has, in particular,
made his position very clear about the
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explosion occurred recentiy in a night
club in West Germany.

At present, the root cause of tension
and struggle is Palestine. Because of
this, the eniire world is caught n the
whirlpool of war. Lakhs of Palestinians
are wandering about from one place to
another and they are not getting any
shelter in Syria. Egypt, Jordan etc., and
those living in Lebanon have been attacked
by Israel and their refugee camps in
Chhatila and Savra have been destroyed,
though Lebanon too has been involved in
a civil war with the result that lakhs of
people are heading towards destruction.
That country is burning. It is the right
of the Palestinians to struggle for their
freedom, to get their country back, because’
the way America, a big power, is assisting
Israel, it looks that a programme has been
chalked out to annihilate the Palestinians.
I am of the view that unless this Palestine
problem is solved. this fight will continue
and it becomes the moral duty of all of
us, be it Gaddafi, Syria, Jordan or India,
to he'p them. The type of terrorism the
Palestinians are indulging in, is their reply,
To achieve freedom for their country and
to liberate themselves from Israel, it is
their right to use whatever means or arms
they want to use. Otherwise, America
should agree that the people there should
be resettled in that country.

1 would also like to submit that the
United Nations Organisation is facing a
grave danger. If this process continues,
if America continues her highhandedness,
you can very well imagine the results, The
United Nations Organisation is situated in
America itself, but the way she is adopting
policies, the way she has attacked Gaddafi
and has killed innocent people in Tripoli
and other cities, 1 think these are going
to be fatal blows to the existence of the
Unijted Nations. It is going to end.

MR. SPEAKER : You must have
heard the saying which means that we
shall not sink alone, we shall take you
along.

SHRI ABDUL RASHID KABULI :
That is right, Sir. That is why I am stb-
mitting that if this process continues, if it
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is not resisted, then there is danger to the
very existence of the United Nations,
which is our last ray of hope. ButI
would also like to tell that the way NATO
couantries, like Spain, France, etc., have
told America in clear words that their land
cannot be used for raids shows that there
are differences among the countries in the
American camp Our policy is an indepen-
dent policy which aims at saving the
entire world. It is a very hopeful sign.

[English]

SHRI G. M. BANATWALLA
(Porinani) © Mr. Speaker, Sir, I respect
the constraints of time and I will not take
much time.

Sir, when I was participating in the
Debate on the Demands for Grants of the
Ministry of External Affairs, 1 had opened
my remarks with a reference to the tension
in the Mediterranean and the evil designs
of the United Siates of America against
Libya. Here now we have this blatant
aggression.

Mr. Speaker, Sir, no words are ade-
quate to denounce this act of the United
States. No words are adequate to con-
demn fully the act of aggression—and the
blatant aggression—of the United States
against Libya. It appears as if the United
States acts like a ‘aw unto itself. It acc-
uses Libya of complicity in terrorism and
then it itself sits to judge the issue and
acts to punish on the basis of its judgment.

[Translation]

MR. SPEAKER : It is said that they
are mindful of the sins of others whereas
they' are oblivious of their own,

[English]

SHRT G. M. BANATWALLA : Mr.
Spesker, Sir, this blatant aggression by the
U. S. represents a flagrant violation of all
norms of civilised behaviour and inter-
national .conduct. Even the allies of the
U.8. should-take a lesson from the way
in which the U.S. is behaving. They had
also advised the U.S. not to take any
military action. But as has been correctly
pointed-out, this aggression is a slap in
the fice of the allies of the United- States.
It is high time that the aliies of the U.S,
should realise‘the contemptwous manner
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in which their own advice to the . United
States has been held by the Reagan Admi-
nistration.

Sir, I will not take much time. I will
conclude by saying that the entiré world
must rise to pronounce the United States
guilty, We must not rest content: by
merely asking U.S. not to undertuke”
any such military action in the futuse:
and to desist from such activities in the
future. We cannot rest content with that
alone. I must emphasise that we- nfust
call upon the U.S. to atone for its sins
by giving due compensation to Lsbya for
the damages that have been inflicted.
upon it against all norms of international
behaviour and conduct.

Sir, the statement that has been made
by the Minister 1or External Affairs and
our Prime Minister —every word of that
statement reflects the sentiments of the-
Indian people. Every word of that state-
ment echoes the voice of the Indian
people.

Let us march forward with our solid-
arity with Libya in its defence of its terr-
itorial integrity and sovereignty.

SHRT P1YUS TIRAKY (Alipurduars):
Mr. Speaker, Sir, I will take only one
minute.

I join this august House in the.
condemnation of this brutal attack by.the
U.S.A- Government headed by Rr., Reagan:
as President, on Libya. Sir, America is"
a Super Power, the world knows. But it
does not mean all the countries which are
small or the poor countiies should. be
used as bonous of America. So, the worid.
opinion is against this American attack
on Libya, and the Indian people specially
are very much peace-loving people and 'as
the Parliament has joined now to-comdemn
this brutal attack, no word is sufficient
enough to express this brutal act:of
American Government heatded by Mri
Reagan. At the same time, as:the Pam:
liament is speaking with one voice, tet us:
have one voice all over the countey. and:
the world also to mobilise the opinionthat
Americans should be taught a lesson. thas:
the status of Super Power and mohey'ig
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not the only thing that can dictate the
world.

MR. SPEAKER : Now, the Minister.

PROF. MADHU DANDAVATE:
You can take full time, at dinner I can
represent you !

MR. SPEAKER : He can go on spea-
king and you can represent him there !

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
You can go, of course. Yes, you are wel-
come,

(Interruptions)

Mr. Speaker, Sir, it is really a unique
and momentous experience when we sce
the united strength of Indian democracy
raising its voice, quiet but a strong voice,
against aggression The house with one
voice has not only condemned the aggress.
ion against Libya, but also has expressed
its solidarity with the people and the
Government of the Libyan Arab Jamahi-
riya. This is in the glorious tradition of
this Parliament because of our Constitut-
ion itself enshrines in the Directive Princi-
ples—promotion of international peace
and security, respect for international
law, just and honourable relations bet-
ween nations and settlement of inter-
national disputes throngh arbitration,
These are the principles which our Consti-
tution enjoins upon us and the house has
followed that tradition repeatedly. If I
may quote the famous statement of our
leader, the first Prime Minister, Pandit
Jawaharlal Nehru, when he addressed
the United Nations in the early Fifties for
the first time, he said :

“India will not be neutral when peace
is threatened and freedom is in peril.”’

These are the words he said and the
House witnessed, and some of us who were
in this House since the Fifties have known
that when Korea crisis began, when Korea
was threatened, here the House unitedly
under the leadership of Pandit Jawaharlal
Nebru expressed against aggression in

Canal was

ABRIL I, 1586

by US direraft 396

attacked by the joint forces of France
and England and Nasser was attracked,
Prime Minister Nebru said that
he must oppose, the world mnst oppose,
the Parliament must oppose. And he
opposed what he called, the gun-boat
diplomacy. And then, later on, more than
once the House expressed solidarity
with the great and heroic people of
Vietnam and condemned aggression on
the people of Vietnam by the imperialist
forces.

Coming again, I can give instances
after instances. But the finest hour of this
House was the Bangladesh crisis because
that was an aggression on us. I have
given an example of aggression committed
by other countries. But this was an aggre-
ssion on us. India was threatened
bymajor powers : they had said, they will
intervene in this country. The 7th Fleet
was on the Bay of Bengal and at the mo-
m:nt the leadership of the Prime Minister,
Shrimati Indira-Gandhi was unique, bold
and courageous. And the House gave ber
the name, Durga. This house itself gave,
the Opposition gave her that name. And
no less a person then the great formidable
adversary, Dr. Henry Kissinger writes in
his memoirs acknowledging the courageous
leadership provided by Shrimati Indira
Gandhi, at that moment, when our own
country was threatened. And there was
this danger of intervention from outside
power.

PROF. MADHU DANDAVATE: And
also our Defence Minister, at that time.

SHRI B.R. BHAGAT : Recentiy, the
House had debated the other day on
Nicaragua. We united with one voice
against intervention, against aggression and
against destabilising and trying to subvert
an independent country.

We are now on the statement. The
House has debated today this evening
the statement of the Prime Mnister, Shri
Rajiv Gandhi the Chairman of the Non-
Aligned Movement, This statement is in
that same tradition, glorious tradition of
the leadership of this country. If Panditji
would have been today, bhe would have
spoken the same words. If Indiraji would
have been today, she would have spoken
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the same words. We are fortunate we are
lucky that we belong to the same traditi-
ons, the glorious traditions of the Indian
Parl'ament and the united strength of the
Indian democrrcy. Such a voice cannot be
muted. Such a voice will have its effect in
the world as a whole where even though,
the voice is mute and which is ranged
against the brute force of power and nu-
clear power. But the political will, the
voice of the people, the millions and
millions of people, not only in this country
but in the world as a whole —this cannot
be silenced and this cannot be defeated.
Thisis what we saw in the emergency
meating of the Ministerial meeting of the
coordinating bureau of the Non-Aligned
countries yesterday where they welcomed
and they praised the statement of the
Chairman, NAM and Prime Minister of
India. And they said that it had given a
timely, bold and correct lead and has
spoken against aggression and expressed
solidarity for the people and the Govern-
ment of Libya.

Since the last three months when this
crisis has been building up, we have been
saying always at all moments since
January in our statements on 13th January
and then again on 26th March and later-.on
on the 14th April we spoke against the
moves, the millitary confrontation posed
by the actions of the United States vis-
a-vis Libya and called for restraint. The
NAM Coordinating Bureau Meeting in
New York, of which India is the Chair-
man, under our chairmanship issued some
statements on 6th February and then
again on 26th March and we condemned
US actions and demanded an immediate
cessation of millitary operations by the
United States.

Recently, the latest development since
yesterday when I made the statement, as I
said the Non-aligned Coordinating
Bareau had an emergency session and it
strongly condemned the US action and it
demanded that the United States put an
immediate halt to its millitary operations
and also demanded that full and prompt
compensation be paid to Libya. In addi-
tion, it called on the Security Council to
take urgent action to condemn this act of
aggression and to prevent the repetition
of such acts. It also affirmed its full
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support to and solidarity with Libya.
United Nations Security Council is already
in session at this moment and our re-
presentative there has made a statement
on the lines of the Prime Minister’s state-
ment here and of my statement in this
House,

According to latest reports, the United
States bombing raid lasted only 11 to 12
minutes. During the raid, asis known,
Col. Gaddafi’s residence was hit, his baby
daughter was killed and two sons were
injured. President Gaddafi himself is safe.
Five targets in Libya were hit. These in-
cluded Al-Azzizyah barracks. Tripoli air-

.port, Al-Jammahriya barracks, Benina air-

port and Sidi Balal.

There are very interesting developments
in the world. There have been popular
and iolent demonstrations against US
action in United Kingdom and West
Germany. Prime Minister Mrs. Thatcher
has come in for severe opposition for
having permitted US aircraft to have taken
off from British basis for use against
Libya in the House of Commons,

Very interestingly, the House is aware
that earlier, there was a call for imposing
economic sanctions against Libya by the
United States Governmen;. This was not
followed by any of the European counte
ries, not even United Kingdom which is
the only country which is supporting US
action in Libya. But the FEuropean Eco-
nomic Committee which met on April 14
issued a statement which said in the last
final paragraph :

“Finally, in order to enable
the achievement of a political
solution avoiding further escala-
tion of millitary tension in the
region with all the inherent dang-
ers, the 12—the 12 Members of
the EEC—underlined the need for
restraint on all sides’’

One of the signatories to this is the
UK Foreign Secretary Sir Geoffrey Howe
and now British is allowing the bases. So,.
this, if I may say so, is for British consist-
ency and sincerity,

PROF. N. G. RANGA : General
Assembly should be convened.

i

e
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- SHRI INDRAHT GUPTA : There
was a report from some foreign news
agency in Tripoli that there had been a
further attack. ‘Have you any iniormation
-about it ?

SHRI B. R. BHAGAT : There is
_apparently npo truth in the report that
there was a second US attack on Libya.

PROF. N, G. RANGA : They them-

selves corrected it to have one more attack.

SHRI B. R. BHAGAT : This is the

report I have.

THE PRIME MINISTER(SHRI RAJIV
GANDHI): I had a report which said that
there, was no further attack but there was

_some firing by anti-aircraft guns. Nobody
really knows why. But they believe that
it was at some reconnaissance plane which
.might have been fairly high up.

PROF. MADHU DANDAVATE
What about the Indian Embassy ? Any
news ?

SHRI B. R. BHAGAT : With regard
to the Indian Embassy we are in contact
with them. ' The Indian Embassy and our
personnel are safe and luckily the Indian
citizens living there are not affected.

PROF. N, G. RANGA : Is it not
possible for us to take the move and also
' to persyade the present conference which
ig going on to . demand an emergency
mecting of the United Nations General
Assembly ? Certainly we have got majo-
rity there. We have no say at all in the
Security Council,

. SHRI1 B. R. BHAGAT : Six Euro-
+pean countries like FRG, Spain, France,
Greece and. Netherlands. have condemned
- .the attack, Spain and France refused
to allow the US aircraft.to use their airs-
pace for their flights from  US to Libya.
- The only countries which have supported
US bombing raids are Britain, Israel and
Canada, while the Australian Government
counselled restraint by both sides. The
Organisation of African Unity and the
Organisation of Islamic Countries have
also condemned this attack.

Tripoll and Benghazi by US Aircraft

The united voice expressed in this
House condemning the aggression against
Libya will go a long way in creating the
political will in the country, because the
escalation of conflicts can leadsto a
serious situation and it should be our
effort to prevent that. The Prime Minister
has already appealed for restraint by the
United States and all others concerned in
this region. In the Non-aligned Bureau
meeting of the Foreign Ministers we are
discussing this question and the suggestion
that has come from the hon, Member-we
are viewing it how to pursue this, whether
in the Security Council which is already
in session or in the General Assembly or
in some other manner. But the important
point is that further escalation should be
prevented so that it should not develop
into a major conflict involving other po-
wers and this will be a very serious crisis
and we should direct our attention to
this. But certainly again I say that I am
grateful to all the hon. Members for the
support they have given and the lead they
have given. This will not only enhance
the prestige of this Parliament but actually
the world expects the Indian Parliament to
give a lead of this kind on a critical mat-
ter like this,

RESOLUTION RE : RECENT BOM-
BING OF TRIPOLI AND BENGHAZI
BY US AIRCRAFT

[English]

PROF. N. G. RANGA : 1 thought that
there was going to b¢ some resolution..,

MR. SPEAKER : It is coming pronto.

PROF. N. G. RANGA : And then
kindly convey the sentiments of this House.

PROF. MADHU DANDAVATE
You being non-aligned in this House, it
is better that you move it.

'MR. SPEAKER : It is coming Pro-

fessor Saheb, pronto.

PROF. N. G. RANGA : You kindly
convey the unanimous sentiments of this
House to the leaders of the Delegations
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who are already present heére and-also to -

the Leader of that unfortunater country
which has been the victim of this aggress-
ion,

MR. SPEAKER : Yes, Sir.

The House—

Noting with deep: shock and indigoa-
tion the recent bombing raids by U.S.A,
on the territory of Libyan Arab Jamahirya;

Convinced that this action of the
U.S.A constitutes a flagrant
the sovereignty and territorial integrity of
Libya as well as gravely threatens regional
and global peace and security;

(1) Unequivocally condems the U.S.
action which is in total disregard
of international law and consti-
tutes nothing less than a ¢ ear act
of aggression;

(2) Expresses complete support for
and solidarity with the Libyan
Arab lamahirya in this hour of
trial;

(3) Demands the immediate cessation
of provocative and hostile acts
against a non-aligned country;

“4 Earnestly calls upon U.S.A. and
all others to exercise the utmost
restraint and not do anything to
further aggrevale the already
tense situation in the region;

(5) Endorses the collective stand
taken Dby the non-aligned move-
ment at the Emergency Session of
Foreign Ministers and Heads of
delegations at the Munisterial
level meeting of the Coordina-
ting Burecau in New Deihi on
April 15, 1986,

(6) Calls upon the U.N. Security
Council to take urgent action to
condemn aggression and to
prevent the repetition of such
acts which violate the Internat«
ional Order and U.N. Charter.”

Do I take it that the Resolution is

violation of.

Papers Laid 40t

| passed unanimously U&' this Nouse ?

SEVERAL HON. MEMBERS : Yes.
The Resglution was adopted.

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, copies of this Resolution may kindly
be forwarded by you to your counterparts
in the. American Congress and.the House
of Representatives and alse coawvey it to
the representatives of Libya,

MR. SPEAKER : Sure

THE MINISTER OF PARLIFAMEN-
TARY. AFFAIRS AND TOURISM :
(SHRI H. K. L. BHAGAT): Copies of
this Resolution may be sent to the Libyan
Government also and also to Governments
of all the non-aligned nations.

MR. SPEAKER : Definitely.
I would like to do that.
means.

Always
I know what it

PAPERS LAID ON THE TABLE

Notifications Under Sections 159 of
the Customs Act, 1962

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY):
1 beg to lay onthe Table a copy cach
of the following Notifications (Hindi and
English versions) under section 159 of the
Customs Act, 1962 :-

(1) Notification No. 249/86-Customs
published in Gazette of India
dated the 16th April, 1986 to-
gether with an explanatory memo-
randum making certain amend
ment to Notification No. 213
Customs dated the 24th Septems
per, 1981 so as o withdraw the
partial exemption on fatty acids,
all sorts ;

(2) Notification Nos 250/86-Customs
publistred - in- Gazette- of Indig-
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[Shri Janardhana Poojary) valorem Plus Rupees 3 per kg.
[Placed in Library. See No LT 2502.

dated the 16th April, 1986 to-  A-86]
gether with an explanatory memo-

randum making certain amend- PROF. 'MADHU DANDAVATE : It
ment to Notification Nos. 130/86-  is an anti-climax.

Customs and 136/86-Customs

dated the 17th February, 1986 so _MR. SPEAKER :.The House stands
as to increase . the standard effec- adjourned to meet again at Eleven of the

tive rate of basic duty on PTA Clock on Thursday, April 17, 1986.
and DMT from 150 per cent gd

valorem t© 150 per cent g4 19.33 hrs.
valorem Plus Rupees 3 per kg. and
the preferential rate of duty on The Lok Sabha then adjou-ned till Eleven

DMT from 140 per cent gq of the Clock on Thursday, April 17, 1986/
valorem to 140 per cent 449  Chaitra 27,1908 (Saka)
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